f

Vol. 235
No. 9

Thursday
7 May, 2015
17 Vaisakha, 1937 (Saka)

PARLIAMENTARY DEBATES

RAJYA SABHA

OFFICIAL REPORT
CONTENTS

Papers Laid on the Table — (pages 1-6 and page 30)

Messages from Lok Sabha — Laid on the Table
The Constitution (One Hundred and Twenty Second Amendment) Bill,
2014 (page 6)
The Coal Mines (Special Provisions) Bill, 2014 (pages 6-7)
The Juvenile Justice (Care and Protection of Children) Bill, 2015 (page 522)
The Constitution (One Hundred and Nineteenth Amendment) Bill, 2013
(pages 522-523)

Reports of the Committee on Papers Laid on the Table — Presented (page 7)

Reports of the Department-related Parliamentary Standing Committee on Science

and Technology, Environment and Forests — Presented (page 7)

Report of the Department-related Parliamentary Standing Committee on Energy
— Laid on the Table (page 8)

Report of the Department-related Parliamentary Standing Committee on

Petroleum and Natural Gas — Laid on the Table (page 8)

Report of the Department-related Parliamentary Standing Committee on Social

Justice and Empowerment — Laid on the Table (page 8)

Statements of the Department-related Parliamentary Standing Committee on

Social Justice and Empowerment — Laid on the Table (pages 8-9)

[P.T.O.
©
RAJYA SABHA SECRETARIAT
NEW DELHI
Price : ¥ 100.00

N

-




Re. Report of Committee on Privileges Laid on the Table on 6th May, 2015
(pages 9-14)

Matters raised with permission

Need to protect Fundamental Rights of citizens granted in the Constitution
(pages 15-17)

Revival of the Fertilizer Corporation of India at Sindri, Dhanbad
(pages 17-18)

Need to create special category of Arjuna Awards for differently-abled
athletes (pages 19-20)

Disinvestment of NALCO (page 20)

Need to Review all projects coming up on lake-beds in Bengaluru
(pages 21-22)

Removal of subsidy on wollen yarn affecting Weavers (pages 22-24)

Recent notice by the Government for retired family pensions against
women dependant (pages 24-26)

Need to implement agricultural diversification scheme in the country
(pages 26-27)

Closure of colleges under AICTE (page 27)

Missing vessel and crew of MSV 'Our Lady Vellankanniy. (pages 27-29)

Concern over decreasing lung capacity of children (page 30)

Difficulties faced by Haj Pilgrims (pages 30-32)

Need to provide fool proof security arrangements and adequate infrastructure
facilities to pilgrims of Amarnath Shrine in Jammu and Kashmir (page 33)

Oral Answers to Questions (pages 33-81)

Written Answers to Starred Questions (pages 81-105)

Written Answers to Unstarred Questions (pages 105-392)

Calling Attention to the Matter of Urgent Public Importance (pages 392-413)

Government Bills — Returned
The Appropriation (No.2) Bill, 2015 and the Finance Bill, 2015
(pages 413-522)

Website :  http://rajyasabha.nic.in
http://parliamentofindia.nic.in

E-mail : rsedit-e@sansad.nic.in



RAJYA SABHA
Thursday, 7th May 2015/17th Vaisakha 1937 (Saka))

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Papers to be laid on the Table.

PAPERS LAID ON THE TABLE

Notification of the Ministry of External Affairs

wiRerat 3R HRiHH BRI 73a $ I F31; A d3ea § o w35,
AT JIRA IRAN SR FATAT 9 HA (SR (Jarge) 9%, [E): qsiky,
H g g (GRET uRue) ARIIH, 1947 B GRT 2 & AN F9IQ Y SpaAre,

FEaRY IR AT (GRET URYE Hdhed HIIFIIT) HMET AL, 2015 DI HHIRIT
DR ATl fqesr HATAT B ARRIT F. BLIAT. 206 (3), &l 21 FTa, 2015 BI
TS AT (@S qur et #) 991 ued W @l gl

[Placed in Library. See No. L.T. 2505/16/15.]

Reports and Accounts (2013-14) of MSME-Technology Development Centre and

related papers

Jau, oY iR wegw SeM WA sft (et fisn): HeIey, § FrefoiRad =l @
UEH-Ydh Uil (@Rt don o= #) 991 ued R @Al § —

@ (2

(b)

(i) (a)

(b)

(iii) (a)

Annual Report and Accounts of the MSME-Technology Development
Centre (Process cum Product Development Centre), Meerut, for the

year 2013-14, together with the Auditor's Report on the Accounts.
Statement by Government accepting the above Report.

[Placed in Library. See No. L.T. 2581/16/15]
Annual Report and Accounts of the MSME-Technology Development

Centre (Central Footwear Training Institute), Agra, for the year 2013-
14, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 2580/16/15]
Annual Report and Accounts of the MSME-Technology Development

Centre (Central Footwear Training Institute), Chennai, for the year
2013-14, together with the Auditor's Report on the Accounts.
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(b)  Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 2582/16/15]

(iv) Memorandum of Understanding between the Government of India (Ministry
of Micro, Small and Medium Enterprises) and the National Small Industries
Corporation Limited (NSIC), for the year 2015-16.

[Placed in Library. See No. L.T. 2579/16/15]

Report and Accounts (2012-13) of the Rashtriya Mahila Kosh, New Delhi

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI

MANEKA SANJAY GANDHI): Sir, I lay on the Table, a copy each (in English
and Hindi) of the following papers :—

I1.

(a) Annual Report and Accounts of the Rashtriya Mahila Kosh (RMK), New
Delhi, for the year 2012-13, together with the Auditor's Report on the

Accounts.
(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 2583/16/15]

Notification of the Ministry of Environment, Forests and Climate Change

Report and Accounts (2013-14) of the Animal Welfare Board of India,

Chennai and related papers

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,

FOREST AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): Sir, I lay
on the Table :(—

I. A copy (in English and Hindi) of the Ministry of Environment, Forests and
Climate Change Notification No. G.S.R. 221 (E), dated the 23rd March, 2015,
publishing the Central Pollution Control Board (Qualifications and other Terms
and Conditions of Service of Chairman) Rules, 2015, under sub-section (3)
of Section 63 of the Water (Prevention and Control of Pollution) Act, 1974.

[Placed in Library. See No. L.T. 2604/16/15]
II. A copy each (in English and Hindi) of the following papers :—

(a)  Annual Report and Accounts of the Animal Welfare Board of India,
Chennai, for the year 2013-14, together with the Auditor's Report on

the Accounts.

(b)  Statement by Government accepting the above Report.
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()  Statements giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. L.T. 2603/16/15]

Notification of the Ministry of Personnel, Public Grievances and Pensions

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT
OF NORTH EASTERN REGION;THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE;THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; THE MINISTER OF
STATE IN THE DEPARTMENT OF ATOMIC ENERGY; AND THE MINISTER OF
STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, I lay on
the Table, under sub-section (2) of Section 3 of the All Indian Services Act, 1951,
a copy (in English and Hindi) of the Ministry of Personnel, Public Grievances and
Pensions (Department of Personnel and Training) Notification No. G.S.R. 280 (E),
dated the 10th April, 2015, publishing the All India Services (Conduct) Amendment
Rules, 2015 [Placed in Library. See No. L.T. 2510/16/15]

I. Report and Accounts (2013-14) of NEPA Limited, Nepanagar

II. Memoranda of Understanding between Government of India and various

Public Enterprises

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): Sir, I lay on the Table :—

I. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(a)  Sixty-seventh Annual Report and Accounts of the NEPA Limited,
Nepanagar, Madhya Pradesh, for the year 2013-14, together with
the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
(b)  Review by Government on the working of the above Company.

(2)  Statement (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 2714/16/15]
II. A copy each (in English and Hindi) of the following papers :—

1) Memorandum of Understanding between the Government of India
(Ministry of Heavy Industries and Public Enterprises, Department of
Heavy Industry) and the Hindustan Salts Limited (HSL), for the year
2015-16. [Placed in Library. See No. L.T. 2483/16/15]
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(i)

(iii)

(iv)

™)

(vi)

(vii)

Memorandum of Understanding between the Sambhar Salts Limited
and the Hindustan Salts Limited (Holding Company), for the year
2015-16. [Placed in Library. See No. L.T. 2484/16/15]

Memorandum of Understanding between the Government of India
(Ministry of Heavy Industries and Public Enterprises, Department
of Heavy Industry) and the Heavy Engineering Corporation Limited
(HEC), for the year 2015-16.

[Placed in Library. See No. L.T. 2485/16/15]

Memorandum of Understanding between Government of India (Ministry
of Heavy Industries and Public Enterprises, Department of Heavy
Industry) and the Bharat Bhari Udyog Nigam Limited (BBUNL) and
the BBJ Construction Co. Ltd., for the year 2015-16.

[Placed in Library. See No. L.T. 2715/16/15]

Memorandum of Understanding between the Government of India
(Ministry of Heavy Industries and Public Enterprises, Department of
Heavy Industry) and the Richardson and Cruddas (1972) Limited, for
the year 2015-16. [Placed in Library. See No. L.T. 2487/16/15]

Memorandum of Understanding between the Government of India
(Ministry of Heavy Industries and Public Enterprises, Department of
Heavy Industry) and the Bridge and Roof Company (India) Limited,
for the year 2015-16. [Placed in Library. See No. L.T. 2486/16/15]

Memorandum of Understanding between the Government of India
(Ministry of Heavy Industries and Public Enterprises, Department of
Heavy Industry) and the Scooters India Limited (SIL), for the year
2015-16. [Placed in Library. See No. L.T. 2622/16/15]

I. Notification of the Ministry of Social Justice and Empowerment

II. Report and Accounts (2013-14) of National Institute for the Orthopaedically
Handicapped, Kolkata and related papers

1. 9riTe = 3R Sif¥aiRan wmera # wow Wit (st pwr uren): welew, H

o . o . o .
TS FURTIVIT, YHARKTSS 67, ARG Jadl 3R qgH-2aianRd Afdd dear
T AT, 1999 B &RT 36 & IMHT AT WURTIVIT, YRS ©1d, AR

Hadl 3R M RIaIaI Jfdd BTl <IN (WRNe) 7R, 2015 &1 TH1RIT He

qTell AATNTS =T 3R ARABTRAT FHATAT (FAB AT FRIRBRUT [IHT) B AR

|, AL 71 @, f&F® 4 BRa), 2015 & v gfa @S e 2= #) 991 ued

W Il g

[Placed in Library. See No. L.T. 2491/16/15]
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1. F=farRad o5t @ uah-ud ufa (@Feh qor 2= #) —

(a)

(b)
(c)

Annual Report and Accounts of the National Institute for the Orthopaedically
Handicapped (NIOH), Kolkata, for the year 2013-14, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 2492/16/15]

I. Notification of the Ministry of Urban Development

II. Report and Accounts (2013-14) of the Lakshadweep Building Development

Board, Kavaratti and related papers

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT;
AND THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND
URBAN POVERY ALLEVIATION (SHRI BABUL SUPRIYO): Sir, I lay on the
Table —

L

II.

1.

A copy (in English and Hindi) of the Ministry of Urban Development
Notification No. S.0. 2973 (E), dated the 26th November, 2014 amending
Notification No. S.O. 381(E), dated the 12th February, 2014 to substitute
certain entries in the original Notification, under Section 58 of the Delhi

Development Act, 1957, along with delay statement.
[Placed in Library. See No. L.T. 2544/16/15]

A copy (in English and Hindi) of the Ministry of Urban Development
Notification No. S.O. 198 (E), dated the 20th January, 2015, publishing
substitution to the Schedule of the Act relating to the metro alignment in
Respect of Metropolitan city of Delhi and National Capital Region, under
sub-section (3) of Section 44 of the Metro Railways (Construction of Works)
Act, 1978. [Placed in Library, See No. L.T. 2545/16/15]

A copy each (in English and Hindi) of the following papers:—

(a)  Annual Report and Accounts of the Lakshadweep Building Development
Board (LBDB), Kavaratti, for the year 2013-14, together with the
Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Board.

(c) Review by Government of the Annual Accounts and Audit Report of
the above Board.

(d)  Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. L.T. 2543/16/15]
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Report and Accounts (2013-14) of Technology Development Board, New Delhi

and related papers

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND THE MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI Y. S. CHOWDARY): Sir, I lay on the Table, a copy each [in
English and Hindi] of the following papers :(—

(a) Eighteenth Annual Report and Accounts of Technology Development Board,
New Delhi, for the year 2013-14, together with the Auditor's Report on Accounts.

(b) Review by Government on the working of the Board.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 2542/16/15]

MESSAGE FROM LOK SABHA
I. The Constitution (One Hundred and Twenty-Second Amendment) Bill, 2014
II. The Coal Mines (Special Provisions) Bill, 2014

SECRETARY-GENERAL: Sir, I have to report to the House the following
messages received from the Lok Sabha, signed by the Secretary-General of the
Lok Sabha:—

()

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Constitution
(One Hundredth Amendment) Bill, 2015, which has been passed by Lok Sabha
at its sitting held on the 6th May, 2015, in accordance with the provisions of
article 368 of the Constitution of India."

(I

"I am directed to inform you that Lok Sabha, at its sitting held on the 6th May,
2015, has adopted the following motion :—

Motion

"That this House concurs in the recommendation of the Rajya Sabha that the
Lok Sabha do agree to leave being granted by the Rajya Sabha to withdraw
the Bill to provide for allocation of coal mines and vesting of the right, title

and interest in and over the land and mine infrastructure together with mining
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leases to successful bidders and allottees with a view to ensure continuity in
coal mining operations and production of coal, and for promoting optimum
utilisation of coal resources consistent with the requirement of the country in
national interest and for matters connected therewith or incidental thereto, which
was passed by Lok Sabha on the 12th December, 2014 and laid on the Table
of Rajya Sabha on the 15th December, 2014."

Sir, I lay a copy of The Constitution (One Hundred and Twenty-Second
Amendment) Bill, 2014.

REPORTS OF THE COMMITTEE ON PAPERS LAID ON THE TABLE

sft 3red Irelt Td RTORT): WeEled, § W Yod W I T uAl et |t
& fFrfafad wfodes @Hot qor fo= #) wwr yed WR URd BRel gi—

(1) Hundred Forty Sixth Report regarding delayed laying of Annual Reports and

Audited Accounts of Government Companies/Organizations laid on the Table
of Rajya Sabha during the 230th Session; and

(il)) Hundred Forty Seventh Report regarding delayed laying of Annual Reports
and Audited Accounts of Government Companies/Organizations laid on the
Table of Rajya Sabha during the 232nd Session.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON SCIENCE AND TECHNOLOGY,
ENVIRONMENT AND FORESTS

SHRI BHUPINDER SINGH (Odisha): Sir, I present the following Reports (in
English and Hindi) of the Department-related Parliamentary Standing Committee on

Science and Technology, Environment and Forests :—

(i) Two Hundred Fifty-eighth Report on Demands for Grants (2015-2016) of

the Department of Science and Technology;

(i) Two Hundred Fifty-ninth Report on Demands for Grants (2015-2016) of the
Department of Biotechnology; and

(ii1) Two Hundred Sixtieth Report on Demands for Grants (2015-2016) of the
Ministry of Earth Sciences.
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REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON ENERGY

SHRI V.P. SINGH BADNORE (Rajasthan): Sir, I lay on the Table, a copy (in
English and Hindi) of the Fourth Report of the Department-related Parliamentary
Standing Committee on Energy (2014-15) on 'Electricity (Amendment) Bill, 2014
pertaining to the Ministry of Power.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS

SHRI MANSUKH L. MANDAVIYA (Gujarat): Sir, I lay on the Table, a copy
(in English and Hindi) of the Fifth Report of the Department-related Parliamentary
Standing Committee on Petroleum and Natural Gas (2014-15) on the subject National
Auto Fuel Policy' pertaining to the Ministry of Petroleum and Natural Gas.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I lay on the Table,
a copy (in English and Hindi) of the Fifteenth Report of the Department-related
Parliamentary Standing Committee on Social Justice and Empowerment (2014-15)
on 'The Rights of Persons with Disabilities Bill, 2014' pertaining to the Ministry
of Social Justice and Empowerment (Department of Empowerment of Persons with
Disabilities).

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I lay on the Table, a
copy each (in English and Hindi) of the following Statements of the Department-related

Parliamentary Standing Committee on Social Justice and Empowerment (2014-15):—

(1) Statement showing final action taken by the Government on the observations/
recommendations contained in the Thirty-eighth Report (Fifteenth Lok Sabha)
on the Action Taken by the Government on the observations/ recommendations
contained in the Twenty-seventh Report (Fifteenth Lok Sabha) on the subject
'Scheme of Multi-sectoral Development Programme' pertaining to the Ministry
of Minority Affairs;



Re. Report of Committee... [7 May, 2015] ...on 6th May, 2015 9

(i1) Statement showing final action taken by the Government on the observations/
recommendations contained in the Fortieth Report (Fifteenth Lok Sabha) on
the Action Taken by the Government on the observations/ recommendations
contained in the Thirty-fifth Report (Fifteenth Lok Sabha) on 'Demands
for Grants (2013-14)' of the Ministry of Social Justice and Empowerment
(Department of Empowerment of Persons with Disabilities);

(ii1) Statement showing final action taken by the Government on the observations/
recommendations contained in the Forty-first Report (Fifteenth Lok Sabha) on
the Action Taken by the Government on the observations/ recommendations
contained in the Thirty-sixth Report (Fifteenth Lok Sabha) on 'Demands
for Grants (2013-14)' of the Ministry of Social Justice and Empowerment
(Department of Social Justice and Empowerment); and

(iv) Statement showing final action taken by the Government on the observations/
recommendations contained in the Forty-third Report (Fifteenth Lok Sabha) on
the Action Taken by the Government on the observations/ recommendations
contained in the Thirty-fourth Report (Fifteenth Lok Sabha) on 'Demands
for Grants (2013-14)' of the Ministry of Tribal Affairs.

ot TR AT : TR, BT TP Wise 3 AT} 2l

RE. REPORT OF COMMITTEE ON PRIVILEGES
LAID ON THE TABLE ON 6TH MAY, 2015

3l Y AT (SR YY) : S, 89 W MPs ®I MP &N & A $B
fRfreR fou wg 81 fRIwter 99 & fau Fraaee 187 9 fra| 4 fay gu
gl 919 sl IReR |1 # oft, 99 A Aar R} o sh STl Sicd St 9
T B <Y B B HHAT IST AT 3R I W R F&d 1 U dd 4, P @ &
AR TH AU BIHR a1 o ®f i S IHY dehlold IRBR o I§ Hel AT foh
ﬂwqﬁﬁﬁéﬁlm,a@maﬁerﬁﬁq@wqﬁﬁﬁwwii%aﬂ?ﬁ
I AT T &1 2l

#, fRfeR wfifa 3 &d st 5t Ruic |t 8, a8 smeedse Ruc
gl 39 Rue # fRwifder afifa = o81 € f6 3R MP & BN 4 @I did fecd
frarell e 8, a1 S Bis W dTel A1 MP fHRT d BN B AT B! Bl feced
o1, a1 98 fRIfreR MP &1 981 997dT Bl

$9, 3R I8 X &1 T, a1 3ls Wl WeR A1 DIy W Aafed &9 i o
CellBI=T et el o¥ 6 &4 @19 a1 < R8T 8, 84 P B PR &1 8, B
BAN BRI BT 87 HR &1 8, 89 WHR I B Al RUIE el 4 of @ &1 el
B5 ff TR I8 Wede FMae g% &% 3 iR I8 ff g1 fRwirer 78
BT 4, Y @ RaR I ¢ &3 & oy fdepa w81 Sgfl ... (aem). ..
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3l I oA (MRS : AR, I8 98d TUR Al 2l ... (agH). .

sft TRe1 3nETe : VAT €l ® f UE Bl AT Bl Ul Sical! S BT AHAT
o, ATy A IThT 4 o1 8 3R I8 W el ganl &1 § Ig drsdn g & ded
N 59 vy wR drell &9, #1730 ¥ I8 e g f6 59 Ruid &1 R 4 auw
BT =R ok s Ry forar ol ofR fRwifier affay ear fRmfeRt w®
FHERN BN, AN I8 TP THR AFAT I, Al H 59 W AP HielT =medl gl

SHRI ANAND SHARMA (Rajasthan): Sir, I am on Rule 187 - Question of

privilege, Rule 199 - Motion for consideration of report and Rule 200 - Amendment

to motion for consideration of report. The report of the Committee on Privileges has
been presented yesterday. Sir, this House , even before the matter was referred to the
Committee, the report came. Last year in the presence of the hon. Prime Minister
and the Leader of the House, we had raised a matter, and the entire Opposition had
got up and asked from the Government regarding tapping of phones and surveillance
of not only of the senior political leaders but sitting Members of Parliament, and
who is giving authorisation to do that. It is a question of privilege, is one issue. It
is a question of a Fundamental Right and right to privacy, is another issue. There
is a law in this country that under what circumstances and authorisation and whose
phones can be tapped and the reasons to be recorded in writing. But now it has
become rampant. It is not only we who are complaining, but many other prominent
people, including senior members of the judiciary and senior civil servants are
complaining that their phones are being tapped. When the Committee of Privileges
is seized of the matter, and this was raised earlier in the House, why has this
happened? We had a situation, and the backdrop was that two of the Ministers of
the present Government had complained that their phones were being tapped; then,
the Home Minister has said that they have not authorised. We want to know from
the Minister which agency is doing it? We know that that is happening. That is
illegal. Therefore, unless and until this issue gets resolved we will have to defend our
rights and our privileges. We can't allow India to be converted into a State where
there is an atmosphere of distrust, fear and suspicion. We are being converted into
a Police State. If this is happening, then, we will have to demand an independent
inquiry headed by a sitting Judge of the Supreme Court so that the agency can
be summoned by the court, and they have to respond because the Government is
in denial. Sir, this is a serious matter. This is a serious matter. Governments have

fallen on that in the past.

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): Sir, what the hon.
Member has raised is about yesterday’s Report. He is taking it to that extent where

nothing is happening, and he is creating something out of nothing ...(Interruptions)...
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ISP B AT H ST WAl JAT GO B HATT W OIS HAI
(3 JE&ER FER AHhdl): SUFHART Heled, 4l &l vy oy &1 Ue favy Jg
TR ATA St T ST 8 &R sHh WA § By AFAN WeR 7 91 I g,
RTH AT 69e 9ewl & Hifderst 3 9afid g1 81 S99 Mifderst Bl T Ruie
?ﬂ%,Wﬁndings%ﬂ?ﬁﬁﬁé@%ﬁﬁﬁﬁW%ﬁﬁWWWﬂﬁ
P f$d PIs oIl &, A1 g8 WifdelsT BT el 21 a7 gl 39 &8 H T 991 B
Heafa o fadrs sl &, a8 I8 Q@ usdl € & & SHerl & gHdlst &) did
fea o &1 I Al BIs IR HRaT B, 98 Mfegd R A NS $1 geT a1 B
3R WifIersT w39 Ade H DI review X, A1 o oI B fF 98 d8R BN

SHRI SITARAM YECHURY (West Bengal): As a Member of the Privileges

Committee — Sir, you Chair that Committee; I am not going into the issue — I

understand, and I think there is a very strong sentiment, that we need to revisit it
and enlarge that proposal from the tapping question of today’s Finance Minister’s
phone to the overall issue of phone tapping. I think that is a correct point. This
issue has been raised by Shri Naresh Agrawal and Shri Anand Sharma. The House
should accept it. As a Member of the Privileges Committee, I beseech you also
that we should take it into consideration. We will convene a meeting and we will

definitely take it into consideration.

MR. DEPUTY CHAIRMAN: I heard with attention the issue raised by Shri
Naresh Agrawal and supported by Shri Anand Sharma, Shri Sitaram Yechury and
the reaction of the Government also. I would like to say one thing that the Report
is before the House and the House is supreme. The House can discuss, accept
or reject it. The House has every right.  But now the suggestion has come to
revisit it. That is the suggestion which has come. Shri Naresh Agrawal wanted
to project it also. Since he raised it on a point of order, I will come back with
a ruling on that taking into account the suggestions which have been made here to

revisit it. How it can be done, I will come back to the House. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, the issue is not only the question of revisiting
the Finance Minister’s complaint, the issue has to be enlarged. Therefore, we should
say that we will have a look; so, don’t say ‘revisit that issue’. We will take into

account the larger question.
3t AT IATA: R, A $H R YN [&H Pl opinion o AT ...(FGEH). ..

sit Wl @ fism (SR UceN): W), I8 9gd & dIRIY favy § |fee 89 &
A EF AN B Wfders faar Sar 8, 89 AN Bl 19T FHT DI 3R A S Sl
Hiarss fhar Sar ®, A1 a1 S9! 199 of of, IR Wfdes 999 o o, PR 9o
qﬁﬁﬁ%,ﬁWﬁwwWEﬁconsiderWIﬁ%ﬁWﬁ%W%@
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[t wcfier dg fasm]

2, SAfU 89 AT 39 YT § 938 VEd 8, 91 B+ b U %I $Sed 7, a1 R
91d B B, SN U B B oo § [P MY §AN 1 PR W@ ¥, I8 S i fh
TART B9 Y &1 &1 81 R Ut fRAT § &9 Il &1 wiferamic &1 adb &1 g,
Tl I8 impossible work 8 STTYI, ST D! consider BINTYI 3H TR &H AR AR
Wﬁﬁﬁ%%WWrevisitﬁﬁw,El'%cﬁrevisita3ﬂ'f$m
enlarge?ﬁﬁ?ﬁ?ﬁ?éﬁﬂﬂﬁﬁ%ﬂﬁ?ﬁ&lﬂmm

2 &R FER AHal: W, I a1 TS AT-AHe & Sl I AHH- 3T
Ml Sl A P, 3 s S T @8l WARM AR S T BEl, PR I W Pls a1
Pl g, A g9¢ fog 9 Aifew § 3R S99 W Tl &) ofl ...(@au™)... d B iU
arell favy B8 W@ €, I8 gl fawa Bl

Y 91 IETer: Aifed 3 ¢ <2
sft Sgquafy: ot Mfed &) Soxd -T&1 B

SHRI K.C. TYAGI (Bihar): Sir, Shri Digvijaya Singh, Shri Sitaram Yechury

and myself...

MR. DEPUTY CHAIRMAN: Mr. Tyagi, is there anything new? You just support it.

ot &AW IR W, § W W A BT gl T IAB0 Seal Sl SER I, I§ 9
THY BT ST BT A 8, offbd de9 & AR 9wl 7 59 9dTd bl IS A7l 99
Mfdest SRS 3 89 T 9 IR 8M Akl A dax fSeel gfo & SfieR d&
B B fde & wU H A o7l 99 SFl ARGIRGT 7 7T AR AR FET b
Y AIHR P B8 W, point to be noted, I& TRHR & He- U el gall o, fudt
yrgde fecfaea 71 3me sy € <forwis wwafal & Afdcsst &) ot 3%l Sicel!
St & B & ST ®F oYl e I ST, S GHY ST 3TRIY S Sl UR o o,
AR BB refute fHATI BT THT MY @R TR MR o1 9, Rifh IRBR 3MYD!
off, o W a1d GG, o9 gl & H Sicell Sl &l AT Sl o, I9 Y
WHR 3! o, a1 MY IFH a1 §Y, 39 39 WA &1 A ... (@@em)... D
RN W] I PEAT & b I8 AOR 33 T8l ¢ ...(agM)... b M sl &
purview H IE 3T € ...(GE)...

MR. DEPUTY CHAIRMAN: Now, no need for a discussion. ...(Interruptions)...
I am accepting the suggestion.

SHRI DEREK O’BRIEN (West Bengal): We are showing our solidarity. If the
Government is also on the same page, then, we can bring a Resolution and pass

it unanimously.
MR. DEPUTY CHAIRMAN: No, please. That is not the procedure.

#ff TR SWATA: AT P FEH Bl T o MY, RN F&H UHHA & ... (FaIH)...
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MR. DEPUTY CHAIRMAN: Nareshji, I accept it. ...(Interruptions)...

St AR AT : MY TR A H ACH T I gl 39 W fS¥heA a1 feran sy

SHRI RAJEEV SHUKLA (Maharashtra): Sir, the Government has responded to
what Mr. Naresh Agrawal has said. Now Mr. Anand Sharma has raised something
else. He wants an Inquiry Commission to be constituted. I want the Government’s

response to that also.

MR. DEPUTY CHAIRMAN: No, that is not needed. ...(Interruptions)... Please sit
down. ...(Interruptions)... 1 don’t want a discussion on this. The Chair is accepting it.

Then, what is your problem? ...(Interruptions)... No more discussion. ...(Interruptions)...
SHRI ANAND SHARMA: Enlarge the scope of it.

MR. DEPUTY CHAIRMAN: That is what I am saying. I will come with a
ruling. The point is, ...(Interruptions)... There are two issues and I agree. The first
thing which I have told you is that as Deputy Chairman, even though I am the
Chairman of the Privileges Committee also, I have no prestige issue. There is no
personal issue in this. Whatever the decision of the House is, that will be accepted.
I have no problem in that. So, the decision of the House is that it should be re-
examined. There is no problem. We will do that. Then, with regard to the other
point, that is, enlarging the scope, to that, I have said that I will have to look into
the ruling. Maybe, a Motion will be needed. I will come back to the House and tell
you what the procedure required is. But, I said, I will consider it and come back
to you. There is agreement on that. ...(Interruptions)... That is what I am saying.
After seeing the rules, I will come back to you and tell you about the procedure.

...(Interruptions)...
SHRI RAJEEV SHUKLA: The Home Minister is here. He can clarify.

MR. DEPUTY CHAIRMAN: Why do you want to create a problem?
...(Interruptions)... Mr. Rajeev Shukla, the Chair has said that the Chair would
examine and come back to you with a ruling about what needs to be done. What
more do you want? I have said that there are two issues. Number one is revisiting
the Committee Report for which I have said, even though I am the Chairman of
the Committee, I have no prestige issue, no personal problem. Whatever the House
decides, we will accept it. And the sense of the House is that it should be revisited.
That 1 have already promised. The second is enlarging the scope, for which I have
said, “For the procedure part, I will come back to you.” I will examine and come

back to you. I didn’t say that I will ...(Interruptions)...
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1. M MU ITEd (IR US2N): AP TSl BT SIIGT HICC © ... (TTHT)....
ggd WIET gHICeE B, SAY I Y g9 Bl PIRRI T RN ... (Fa8H). ..

MR. DEPUTY CHAIRMAN: No, not at all.

. M MUTe ATEd: 39 39D RIS S 3 919 w7 @ 2 IR 0BT YS!
B B 91 PR G &) AFEG g HA SN 9 §U B, T B o b YAl B 12
...(TaYT)....

SHRI K. RAHMAN KHAN (Karnataka) : Sir, there are precedents that when
certain matters are referred to the Committee, the Committee, in its wisdom, can
enlarge its scope. We have done it. In one case, the Privileges Committee of this
House had enlarged the scope when it was felt by the Committee that a wider area
should be looked into. We have done it. So, there is a precedent. You have the

power to do it, and I request you to do it.

MR. DEPUTY CHAIRMAN: I will take note of that suggestion as well.

...(Interruptions)...
SHRI SITARAM YECHURY: He was the former Deputy Chairman of the House.

MR. DEPUTY CHAIRMAN: That is what I have said. I have said that that

suggestion will be taken note of.

$it TR SWEATA: W, TA B 267 H P AIfeH A1 81 W, I8 IR P
TN 9 AR GIRI § hTdd I8 8, IRPR P a¥h F WcHe o BT © &

AEMS AT 81 TS 8, HEMS &4 & T8 Bl ...(FIEM)...

MR. DEPUTY CHAIRMAN: You are monopolizing the House.

st TR SPAT: H, AR @l IRG 4 ISl JIEIRI § Ig 3N & &l 4,
¥ Afed fear g f6 98ms a=x9 A wR 21 ey Rk fieel # € 9w o fo wEws
B T BTG 87 AT Aleord, STl R TAY W B ol M 9gd 96 Y
3R WRBR Bl 3R I THE AT W&l & 6 TART AT Jod-Jadbid g Hehr Gadbih
T AR U € Safs w98 9 QN S B SN AW 21 A, ARPR Bl b
T B Bl g9ty #9 Aifed e ® fF 39 R H =@l &7 off 9V arfe gar o b
MR AT w7 Bl

MR. DEPUTY CHAIRMAN: Nareshji, I agree you have given notice under
Rule 267 for suspension of the list of business of the House. I concede that it is
an important subject. So, you can give a notice under specific rule then the hon.

Chairman may consider it. Therefore, I reject your notice under Rule 267.
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MATTERS RAISED WITH PERMISSION

Need to protect Fundamental Rights of citizens granted in the Constitution

sft yle foart (SR U< @ AEIGy, 31t 89 Fundamental rights @1 91 & I8
I § gadiSt & Miqeiors & dd9g § IS¢ Y 39 BT FHAT HRal gl

Heled, H 3791 91d Pl AN 93 §U Hel A8l g b 89 TI-HKID B & HIRd
& dfer FEfaRt & 9 ok Fagar offta a=d & wife I=i A ARRGI
P YA SMDRI BT &N DI TR &1l FEIGY, 5 <9 & AU DI G F GIYRA
Ud & I 7 fh ow, Shfd, e, Sfex a1 9T 6 AW R A & A1y A T8
T TG HEIGY, 3R B9 S99 o & S8 &l I o dl iy, gRem, R,
S — A9 7 THAdR AR ST MeTe] Bl dsls dsll 89 59 B3R &7 5% B
g, 89 ¥R & BRewd & fay fRfear SWM 3 o R 8o+ Irre™ T fear g
Al WIS HYIR BT TR S I 7 Il AR FIAGR 3fgal gHIG - oSl Bidl dl
ffeaa w9 I 89 Ugell IR UcHd Th dled &l 7RG BRI 9 Bl

Heley, g4l e fégall 4 ol oueT W 98TdR 39 <% @l e &1 & Ryl
9, 99 9 Ul faudl R Il S 3R WEIE F AR S Bl AR R A1l 4R He
B 3T % I8 & 6 89 <9 B arore) &1 gfoed < @ 3R wird g 3 il
P o B AT A1, A AABIH Sooll G - A1 A o1, fb AT 491 A8l $o
JEl-IGAT |1 ToR AT 21 $& AN 39 ¥ $ GaRd el B drg <A1 dred
g1 9 U ABerarall DI UM b fAy ofer 3R & $ YR W 59 < BT PHex
o= = €1 9 39 29 & Iy b Rac 919 dxd © IR d d=d © P 39
<% & ffor § |9 @1 781 9fcp GEIWR ANl BT IS Bl Heled, § 9gd tedrdd
PEAT dTed] § & g8 dRmel 8Ffl, a8 dlddd T8l 8Nl I dAlddd HI gl Bl
TrEd B HEIGY, MR d A6 W A1 I8 UG el 3R gANI fIURYRT & ANl &
fo g & % U &FT Qo § B Wl 39 ORE B dERE A8 off 9dd ©l $9
S JH BT RIER BT FDHR e

Heled, § TP 91d 3R Peql dsdl § & AT $8 A U 8, Sl PR &
MSEET H 93 gU & SR ded ¢ b guomEl & aIfcy Asey @l B9 o @nfeul §
W PR o1 qedl g 6 qHel & ST Iged Bl MRS nfédhar 325 At <aT ©
3R 19 TP U8 3MMfher HAL BT 3 8, Ta db Sflfel 3R o & MR WR el
BT AHT TR S FHT Tl BH U AT B Fdrat <7 dred § AR =@ed § fF AR
P TRE A VA TAE AY F AfAEE $ Jed, 9 9 AN 39 AeT $ ae™ Bl
Il G FST P AW B, JEAHAM! Bl A I8! PR §, S gA ofd g g4 b
AN BT 81 S5 AARHR A S e el fdar ST qaoarl 4 391 J-qBeiai bl
U @1 IR W B ... (AT B G, gAlog H AW 6 39 989 B

* Not Recorded.
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MR. DEPUTY CHAIRMAN: Okay. Time is over. It is not going on record

...(Interruptions)...Yes; all the names can be added.

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, I associate myself with

the Zero Hour submission of my colleague.
St IO gifed (WERTSY) : H s Rt & Seow ¥ Wd B 99E Bl gl
SRR TSI BT (I1H) ¢ WX, § 59§ W associate BT gl
31, faoraeett wEl @ uew) - W), § o O & Qoo 9 WY Bl 9Ng
EaGI
SRR ags WIEH (HETS) ¢ WX, H §9 HYM ¥ associate B gl
3 g9 ToEs (TERTY) : WX, § off o @ g el gl
3t I FER (SREE) : W, H & RaRl & Qg 9 3 GFg dRal gl
sl faea ogR (fFamae u<wn) : #eley, § 59 {9 30 Bl grg Bl gl

SHRI MOHD. ALI KHAN (Andhra Pradesh): Sir, I also associate myself with
the Zero Hour submission made by my colleague.

fauer & a1 (o Tam A see) W, § v [ER) St & AR $1 wweiA
PRAT § 3R Th g e W H o AIfeq faar o1 ik e # Iorn o1 & e
ZIRA B ofd) 319 foiRad STa@ # wawiie 9 S Wede faar of f& waiie &
I9% whereabouts & TN H SIMGRI T8l & H wel I8 Afey e o1 iR /-
uferamie) stthaRt e =1 @'t o1 f&5 A9 g w3t St 39 fawg § weede 4
319 9fh & HA Sff Wed # AIGE T, d gaN P 39 IR H I H9 LHe

S OdBa S Gz Gl 35 e om 1 (A0 g WOl lin) CNA) e aildl
Bl s O Ll Wik G5 IS S sa p o2 o s B sl s WS el e
S 5 e = 0 OSS a « UL whereabouts =S () S Giaial ) K S LS
G o R apile AS L LS 5 Sluie st STl )b dle L) Wi by oS e
o5 (Ee s 3m (B O ST S Ie o R ASgx ol L 8 (g Sughul (ga S5 o) sz

Ry Snul S oy (a2 b o) AS sl

MR. DEPUTY CHAIRMAN: Will you react now?
S B HAGI H IOT HAl JAT HHGIT B HAGI H I HA
(3 JE&IR FERT Fhdl): TR, Ta1 R g 7 ) Sl 91 $e! 2, 39 R A1 T8
HAT Sl U1 WeHe I, I9P 919 g9 ol © b wlRfbhe @1 Sjd T8 B

T Transliteration in Urdu Script.
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it STURY: T2, WeHe &1 T8l 7, e $9 <1 8, I8 IAMT B ... (FaE™)...

When will you give the statement?

THE MINISTER OF HOME AFFAIRS (SHRI RAJ NATH SINGH): Sir, I am

ready to give clarifications regarding this.
it St I (@METS): Il Tede T8l e, WX ...(ag). ..

MR. DEPUTY CHAIRMAN: Then, we will fix the time. ...(Interruptions).. After

Zero Hour, There is Question Hour. ...(Interruptions)...
it <o fe: ), enft of

sft ¥Re Aea ([NER): W3, I SIRI 3R & 91§ BHT @MYl MU A4 AR
R & 9 foy gu €, safoy 99 § 01 B8 999 T2 SN @1iEy) o1l 3 STRY
TR & AT TSR Bl JAdIsT| IHh a8 o A3 SIf Bl F9g e, 99 I (91
I T S ...(TIIH)...

MR. DEPUTY CHAIRMAN: That is correct. I think, I should go by the good
suggestion of hon. Sharad Yadavji. There are Members agitated over issues that are
to be taken up during Zero Hour. So many Members have given repeated Mentions.
They are also equally important. But that does not mean that the Minister should

not give the statement. The Minister should give his statement.

SHRI GHULAM NABI AZAD: May be immediately after the Calling Attention.

#ff IR @ AHdt: TR, T8 JAl o Al IR B, FARBHeg & Sae < <7
..(TAIF)... IFH T fGFhd 22 $US d18 Fead o) Bl I9F 915 AR fIomg
2l ...(=ag)... 3% T, A1 fhR &9 9+ I8 @3 St 9 919 ) o 3iR Sat
JrAgr & AR 81 SN ...(@ALH)... 34 IR &, a1 3 < S ... (aEH). ..

sft TRT Aea: onft El, R T dE A B .. (=agH)...

MR. DEPUTY CHAIRMAN: #3t TR ¥, that is known to everybody. Then,

We will find some time. Now Shri Sanjiv Kumar.

Revival of Fertilizer Corporation of India at Sindri, Dhanbad

2 ol HAR (FRES): A IUGHMNT A8y, H MU AegH § ARHR U4
9 9ed B M IRES & gedre e Rya (el We SREML S qR Q9 H
hfcTgolRk BIAIeH 3Mh ST & A1 A SIET ST 8, ST 1 Ror 8 fadaR, 2002
dT PR QAT T B, B AR BT PRAT G181 gl I8 Wi BT RGM] g9 1952 H
PG A BE BIR UHS SHH IRGS-TIRTAT B AU B & 918 SR 1T
o7l S & I8 YR & UUH T HAl 8 SaTeR del g% BT Fgdl Weide o1l
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eIy, a¥ 2002 H Re¥l &7 BiccgoR BRI, S fh Il 8Tad § o7 3R
BRIG H gel V&1 A1, SAd! §€ HR AT AT AR BT AW 2 RS9 9HT SRR
8T fpd) UTsde @R Bl SIRAT argdl ot IR SS9 98T &I deblelld ORAR o 39
PREM B §€ ISP ARGS & AT g/dT fHa1 I1 I8 FREE §€ BN & 918
ORI YUerdfisT SRISFIR 81 7Y 2, JrEl T 399 uwifad g¢ € vd St R gardst
J, 9 SI-GX P SR W T2 &l AP dedi $Hl 9IS IR 8 T g1 d AR g,
fastent, Rrenm anfe girare et & fay &Y w® 21 SR dREM 3 S W) R
Peall PR IE 8, BT DI 7 qIE &1 BT &, STRIRAT BT Slerdrell 8| FRE &
gIdicd, ¥po SAMS T8 8 gF &l 89 HREM H Udh T9g B! g8d-Ugel Bl
off, qr-fager & Aar &R Jsnfep T SUAT Y WHS 9, Wb 3o 981w
A AR B R Al |WT Ud e |Wl & gAEl b SR R U] & AdE I8
AT B & b Riedl Biecigor aRE™ o i I WGias &t S9aT wafiedr gr,
cIfe gTa S & a1 $9 91 Bl Yol Sk 8l

Heled, 34l ORE g9 dld JHI & A1d H IR S 9é 7 IR-gR garad
¥ gg qrer fear of f6 ST g8 ygeh wufiear et 5 Rl wfcagor @rer
TG, Wfeh g8 arer R arer € <81 ot BT B W SIREs & faus 9 & gAe
& g5 9T #3178 qrer fEAr o1 6 gaihd 3 S (e BiEdser arRam
2, 99 TP 9l &7 & 3fex Wil e, offdb v &6l 4 A ST &7 4 ga ©
IR Y Tb AR PBIs AL &1 Bl I8 AT S BT & fb 987 W Ugde @R
P IART BT BIRT DI T &1 gl Ig AMT o7 W8T © 5 {5l ugde <R &1 g8
e @1 dREE & Srgm, dfe § 59 9eq & 9a1 o1 dEdl §, @RaR &
AR SHdT Ut @ WRaR &, {6 f5dt ff goa § fedt &1 s fodt i
3R AT Y Tl &1 Fhil| ggd-dgd g=gdIal

3t 3reft sFaR S ([ER): W), § S9¢ 91y UHINUE &_al gl ...(FaeH)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the
matter raised by the hon. Member and I would like to say that Sindri fertilizer
factory should be treated as heritage. It is a beginning of the public sector expansion

that too in the fertilizer sector.
MR. DEPUTY CHAIRMAN: Okay. That is okay. Shri Md. Nadimul Haque.

SHRI TAPAN KUMAR SEN: It was a dream project for the independent India.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: All right, that is okay. ...(Interruptions)... You have
mentioned. Shri Md. Nadimul Haque.
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Need to create special category of Arjuna Awards for
differently-abled athletes

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, recently our country has
lost a brilliant sportsperson in the form of Masudur Rahman Baidya, who was not
only an exceptional swimmer but also an inspiration and hope for millions of people.
Despite being differently-abled, he has shown the world that if you have the will
power, you can dominate millions of hearts. A person with double amputation below
the knee, he had conquered the English Channel in 1997, the Strait of Gibraltar in
2001 and the Palk Strait in July 2010. He certainly deserves special recognition from
the country. We, as a country, have not been much generous towards differently-abled
sportspersons. The efforts one undertakes to be in the field, whatever it be, need
special applaud from us who enjoy that tremendous performance. The ace swimmer
had said in last December that we are a part of society, given the responsibility, we

too can deliver, just like we are doing at various disabled games.

Sir, the West Bengal Government and, specially, our Chief Minister, Mamata
Banerjee, has taken various initiatives for the recognition of differently-abled
sportspersons. She has also expressed her solidarity with the family of Masudur
Rahman Baidya, who passed away on 26th April at the age of 46 years. Through
this august House, we demand from the Government that there should be a special
category of Arjuna Awards for differently-abled athletes and sportspersons, and it
should be named after Masudur Rahman Baidya. Sir, this special recognition will
inspire several differently-abled brothers and sisters, and they will get encouragement

and special recognition while living their dreams to play the game, be it any game.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the

matter raised by the hon. Member.

SHRI BHUPINDER SINGH (Odisha): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI SANJAY RAUT (Mabharashtra): Sir, I also associate myself with the matter
raised by the hon. Member.

DR. SATYANARAYAN JATIYA (Madhya Pradesh): Sir, I also associate myself
with the matter raised by the hon. Member.

SHRI DILIP KUMAR TIRKEY (Odisha): Sir, I also associate myself with the

matter raised by the hon. Member.

PROF. JOGEN CHOWDHURY (West Bengal): Sir, I also associate myself with
the matter raised by the hon. Member.
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SHRI VIVEK GUPTA (West Bengal): Sir, I also associate myself with the matter
raised by the hon. Member.

MR. DEPUTY CHAIRMAN: All names of the Members who are associating
may be added.

Disinvestment of NALCO

it faciiu purR faat (@it : dag IT|UIRT Aeledl § d Jes § AR
3R e Bl & Uh 3= Hedqul fAuay &l 3R A1 arear g1 Ui @aR & &
G HFAAT 7 Aledl § WHR & 10 WIS ©F & fafraer ot srgafa < € 21 &\
|Y S 2 & ATed! AR I Bl T TR HH1 & IR AR 1% H 2l Al
2013-14 & Bl F AR FABT THINAR 7,774 HRI$ T &, S wd A ot
JT H S 10 URIC SATET Bl I aRE T ¥ Al o] @ HHS AR G
B 21 V9 H AT I8 © 6 RaR 39 A @l SR H ARAR WIsde daex Bl
feear @t 3 arEdt 22 ofR fafaw & @edl @ g1 e € 8 a1 3 & st
I S AIRY S A W odd R81 81 Aledl b Al BHAR] ARPR b 39 el Bl
fRlg BR T 1 FART S WBR BT R A IR & 41 &1 T g off
9 9 H'l ¢ & I8 Nepa Ifa 81 21 g9y 89 UIidt ISR & g9 SR
HeH BT Bl fORIY HRCAT Bl AR AR A 917 7 & Aot #§ fafrder &1 e
qoprad aras foram SIgl ey ||

it 3relt 3R IR (RER) : #EIey, § 399 THINTe &l gl

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with
the matter raised by the hon. Member. ...(Interruptions)... Please stop it.

MR. DEPUTY CHAIRMAN: Okay, fine. It may be added. ...(Interruptions)...
That is accepted. Now, Shri Rajeev Chandrasekhar. ...(Interruptions)...

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI BHUPINDER SINGH (Odisha): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRIMATI KAHKASHAN PERWEEN (Bihar): Sir, I also associate myself with
the matter raised by the hon. Member.

PROF. JOGEN CHOWDHURY (West Bengal): Sir, I also associate myself with
the matter raised by the hon. Member.

MR. DEPUTY CHAIRMAN: All names of the Members who are associating
may be added. Shri Rajeev Chandrasekhar.
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Need to review all Projects coming up on lake-beds in Bengaluru

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, I would like to draw
the attention of the House to the growing risk to the environmentally sensitive
areas like lakes and valley zones in Bengaluru due to rampant real estate projects
and increasing pollution due to untreated sewage. Sir, as you are aware, my city,
Bengaluru is not located on a river bank and therefore, the water needs of its one
crore plus population and groundwater level depend largely on a network of lakes
and underground water sources.These lakes, Sir, are a part of a cascading chain
of lakes, developed naturally and over many years to take care of the city and its
ecology. However, Sir, several commercial developments have encroached on or coming
up near many of these lakes, including the recent shameful example of the Varthur

Lake where rampant effluent discharge caused the lake to overflow on to the roads.

Sir, this rampant, unchecked corruption by vested interests and increasing levels of
pollution have resulted in frustrated citizens filing many PILs seeking the intervention
of the National Green Tribunal and other courts.

Sir, the risk posed by rampant encroachment is only amplified by the unabated
pollution of these lakes from the untreated sewage from real estate projects and
other sources. For example, Sir, in the case of the Varthur Lake, illegal construction
and dumping in and on the perimeter of the lake are dealing a huge blow to the
freshwater ecosystem and biodiversity leading to one of the largest water bodies in
the city being declared a "dead" lake. No Government agency has bothered to survey
the encroachments or pollution levels.

Sir, as the watchdog of the environment, the Ministry of Environment and Forests
must step in to ensure that the lakes of Bengaluru do not fall victim to reckless

commercialization and unchecked pollution.

Sir, on behalf of the people of Bengaluru who are agitated on this issue, I
request the Ministry of Environment and Forests to conduct an audit and review of
all clearances and approvals given to lakebed and ecologically sensitive projects in
Bengaluru on an urgent basis, to ensure that no clearances and approvals have been
given to these private projects on illegal or corrupt grounds. It must conduct a study
on the compliance of environmental conditions of such projects and must make these
reports public and take appropriate action against those projects that have failed to
comply with the mandatory environmental compliance conditions. I further urge the
Ministry of Environment and Forests to conduct an audit on the pollution levels in
each of Bengaluru's lakes and investigate the causes for these increasing pollution
levels. Strict penalties must be imposed on real estate companies and Government

agencies if they are found discharging untreated effluents into lakes.
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Sir, the Ministry must also additionally ensure strict action against those officials
who have been negligent, either for ensuring clearances without due diligence or
failing to adequately monitor compliance or allowing the discharge of untreated

sewage into lakes. ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Time is over. ...(Interruptions)... Time is over.

Nothing goes on record. Time is over. Now, Shrimati Viplove Thakur.

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, I associate myself with the

issue raised by the hon. Member.

Removal of subsidy on woollen yarn affecting weavers

sielt faera s1gR (feed uewn): A SU9Haiy Jeed, H oue fErad
gael Ud <9 & 9 gARRI I HdRd U 9gd Aedyul f[IN @1 3R Wed &I &
JATHIT HIAT ATEAT §l $9 WRBR o Sl gn & FUR Alede! db &l 2l SHHT Fad

SATE] YUY fEHTael Uasl, STR IR, STRIES 3R SH-$HeHR 1S Tl & gar|

% Sa9 TR U Y& Bl

HEIG, ATl BOIRI P! QTG H AP 991 g1 & 93 §Y &1 I Sia=-I19 Bl
S SRAT 8, 98 @ B 1 81 H e SR el § {6 e9d 89kl @1 drere |
ARAY ST B8R H WgAT TMHR BT gF | A5 R P AT ASl-IST B 2,
9 9gd e ¥ U3 T T, RIS 39 WHR 7 ! g7 ) ALl A & 7 3R
el A T g R &l 81 ARG H S8l A Ye H3 Sl gAd SR Y § a8l
e BT B BT, gAY a8 Afrd € @ S ¥ = veR g o W AfRr€
T & TE B, R IO, 7ERTE iR A8y # gd $T $M Bl Bl $F ARHR §RI
IR AT U9 & TR AN b A1 IE A9 g1 I fhAT AT B, Riifh Sl

gr R FfeS! A &) TS B

wEey, H aud Aedd | Wed W WRBR A Il HRAT ArEdl g b Sl g )
R 75 WS DI deblel IHTd W a7e, fhar oMY, R 9IRT 9RaRT &1 IIofi-31eT
T Ah| FHBT GYIHT Hadl [EATS Ta¥ &b AR UR &I T8, dloth SRS, STH-
HYIR 3R IR TS W) W IS T 8l FF B el Hdd gof Yozl H el dfeh
IR H I g1 Il €1 S OF R Al T B 9 31 91 ucell & g
IEd BioATs H o7 Y

HEIEY, WAT IR & 9T I8 PR <% & TR B Hell B S I8! 2, a1 I8
WHR S & 99 ANl Bl Th e F @l 22 § dwe aredt g 5 o 79 g,
gfets I8 Rt SUeT & Bl el 8 3R SRR Al & A1 T Bl 5l 50D
PR fRHE go § (-3 A9l g ©l RAd Yo% & Pog| b1 bR, [PailR
BT AP, BITS P IR IR Il ddb 6 2 & 4 gFdx, S F1 &F F 18
B B B &, d 81T W B 7@ P I3 g &
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HBIGY, AN Q¥ & gABR ST AN S BT gN T8l Wile Adhd ol sAy §
R-IR HIT Bl g fb S 97 o Flere] <1 SY 3R 39 qR=< y91d A SIRT b
I8 /A 9 gl H I8 el dedl g, . (FaUH). .

3t 3relt MR IR (MER) : W, I8 9gd 1R 79l Bl ...(FaeM)...

PV AT S : BH 39 (99T & Y TAEINTE SR Bl

MR. DEPUTY CHAIRMAN: Yes; yes. The entire House agrees. ...(Interruptions)...

st faE orgR ¢ § A1 AR ¥ FE beAl dedl g b a8 el @
..(FAI)... 48 B ...(TGHT)....

MR. DEPUTY CHAIRMAN: Yes, the entire House agrees. ...(Interruptions)...
Sl fera SIgR : 991 e a1 RN L.(@@e™)... g9 dler df IR
MR. DEPUTY CHAIRMAN: She has not yet completed. ...(Interruptions)...

Sl faeera SIgR : H I8 e Arsdl g b 3 HF & °rl B avs A e
& AN AMR-AME PR L &l 981 & ADHR 37T 81 W B &N 43 ol FIT 39 ke 4
B9 Tl §R B b2 §H BUBIY DI a1 BRI ol I W B I B © AR S
Wl diel €, STP! I GH B S X8 &1 S UaRed B! a1 HRd 8l ...(F
B T, g ey o7 <2 €, AT L.wa P o).

MR. DEPUTY CHAIRMAN: The names of all the associating Members will be
added. ...(Interruptions)... Yes; yes. There is full support. ...(Interruptions)...

SHRI A.V. SWAMY (Odisha): Sir, I associate myself with what the hon. Member,
Shrimati Viplove Thakur, has said.

SHRI ANAND BHASKAR RAPOLU (Telangana): Sir, I associate myself with
what the hon. Member, Shrimati Viplove Thakur, has said.

SHRIMATI AMBIKA SONI (Punjab): Sir, I associate myself with what the hon.
Member, Shrimati Viplove Thakur, has said.

31, facraaedt aEl @& ueen) : wEIed, § 39 vy & @y vEifiue aRdl g
it 3relt 3R IR (ER) : W), H 39 vy & |y vague ol gl

3t g9 TEas (BRI ¢ W), § fl 59 fovy & 91y gaiige wRar gl
St wEdwen wWRaH (MER) : 97, § 9 39 fawg & w12 gaiie & g
3. I HAR e ([FBR) : Aeley, § 59 99y & A1 W 31 Fag Bl gl
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MR. DEPUTY CHAIRMAN: Now, Shrimati Jharna Das Baidya. ...(Interruptions)...
Shrimati Jharna Das Baidya. ...(Interruptions)... You support. That is enough.

...(Interruptions)...

SHRI ANAND SHARMA (Rajasthan): Sir, what I am saying is that after the
agriculture, the second largest employment provided is by the textile, handloom and
handicraft sector. This Government is going to do away with ...(Time-bell)... What
the proposals are ...(Interruptions)... This is a very serious development. It is not

only the question of sustaining the ...(Interruptions)...
MR. DEPUTY CHAIRMAN: But this is Zero Hour. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, this is a larger issue. How to preserve which
is traditionally the rich heritage country of this country? That will get destroyed in
the process. ...(Interruptions)... Though this has been raised in the Zero Hour, yet

the Government must come clean on this. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shrimati Jharna Das Baidya. ...(Interruptions)...
i} 3reft AR SN : WR, Bl B ARE, B AP 7 W suicide DI B

it SywwTafa : SRR S, Sl SRAT S 9°1 &7 239 39 Ad fIfSTYl Hon.
lady Member, Shrimati Jharna Das Baidya, is standing. Sf3U... Please do not encroach

upon her time. ...(Interruptions)...

Recent notice by the Government for retired family pensions again-rt women

dependent

S IR g™ = (R - W), Wig Ao TaHe J UE Aifew far € fF
Jdodd TaHe P S FHIRI &, S6 RerRic & 91 a1 a9 A §i9 89 & 91 6
I R ‘T%?'IT, Tﬁ@widow, divorcee IT S unmarried ‘Tf%?ﬂ%, EREIRIEKIRHE]
dg BY Y@ &l ¥ AfFAT S divorcee, unmarried and widow &, 9 I Bl deprived &l
BAR 29 § s =T RISl ¥ g 3R e ¥k )R 3 #fead e, e
oMy H RIGR Bl 81 @ Ao TadHe W HeH R Io1 I8! 8, g Al el
gl Afzemsit & forw Jmive wWR oR SN Hars! a1 e SRit S ft whiH off, S
STTHe & fore, S9d Rpel Saaudic & forg, S9H W TdiheM de fhar T gl
T R VAT PR I B2 Al kUi VAT BRA BT hold IRER BT T Al
27 H I8 ST 9redl § 6 i Afgeliell & $UR 9 ARE Bl ABAY B I8 27 H
Y8 AUE PXaNl g [ qare § AT ST ARSIV &, ST U &1 Y, grant-in-aid
e faar Syl 98 orge™ V4T BT © f6 &g WReR ¥ uf™ |l vy, 9 |l 3y
firera 8, i Nid=1 usd sy &, S9¢ @9 9 &1 di9 |l U Y9 81 Al
2?7 9 Al BUY AJgE Bl Fhdl 87 IS el 8l qhdl 2l 39 BISA &AM H I8
| @l g 6 I8 UeH ©: §9IR BUY B A8y iR S UvE Il o B, J AN
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I vUY U¥M R o 87 AR e BRI H, T TgHE — Left Front Government
divorcee, unmarried 3R widow AT B Ui Al TUY Y& YH <l &, A1 he TRBR
T TE T ADh? by WROR b U R U TEl §2 R 99 AR AR WY, a
3BT BRM? ...(9HT Bt HY)...

oft SUQUIfY : TEH Ndx .31 MY I8 W8V... Rdbre § T8 S &1 21 Time

is over. ...(Interruptions)... Dr. Sanjay Sinh. ...(Interruptions)... Please sit down.
...(Interruptions)... R&rs # & <1 =T 2Bl ...(¥9YT)... Please sit down. ...

(Interruptions)... Yes, you can associate. ...(Interruptions)...
SRl SIRAT 9T 99 o+

SHRI K.K. RAGESH (Kerala): Sir, I would like to associate myself with the
Zero Hour Mention made by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I would like to associate
myself with the Zero Hour Mention made by the hon. Member.

SHRI C.P. NARAYANAN (Kerala) : Sir, I would like to associate myself with
the Zero Hour Mention made by the hon. Member.

St foera orgR (Bamae uawn) : Heley, H 9 9ew & gHwid 3 @Y
B Adg DX gl

Al FAEAR WA (ST IR ¢ HEIGd, H AN 9e & gdad | WA Bl
dg PRl gl

082 BS desw 5 355w 385 S tude iile o s b (Gladspl) pel sgie o5z T

sft el foam (SR UREn : HElGy, ¥ AV Wew & 9 ¥ @I Bl
dg PRl gl

sfivelt dEdpel WM ([(BR) : #78icy, § AFY 9w & il 9 @I Bl
Jeg Bl gl

st fIemR gaE fAue (SR Uk : ABIGY, § A 9eR & il 9 WY
DI Adg BT gl

sielt fawera o1gR (fewmae e : #eley, H A9 95w & dqd ¥ @Y
B g Bl gl

31, e AR et ([98R) : 7eigy, § AFFY 99 & Jad ¥ @I B
Jdg DRl gl

* Not Recorded

T Transliteration in Urdu Script.
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1. AOARMAY Afear (A UST) : Je8Id, H A 9ad & Jadd W WA
P g Bl gl
SOME HON. MEMBERS: Sir, we also associate. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate with it. This

is a serious issue. They should respond. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: All the associating names may be added.
Dr. Sanjay Sinh, please start.

Need to implementing agricultural diversification scheme in the country

31, 3o g (@) A SUEiT JEIGd, H AURT ged W STURI §
b ot 39 Heaql vy, Y fAfGei®Ro JIo T &1 R <9 H AN SR b1 gorg
SF B S A v fhar 8, S9e forg Sue g9y 9o el 9w WA Sfdgie,
Jfergiee 3R T MRS AR BT aofe F N < ¥ fHar fifed & ik §»
Hed 7 $9F IR H A f Fa B 2l 95T AR SMHEAN T ©, 59b a8 7
39 {EH! TaT Bl IHH F9I ¥ IR ¢ 9197 8, SaRE &1, B &I, GRe&ll, TAR,
EaE — 9 99a! gl | S 9 (a9 8, 98 989 W 2 IR NI SR R
Sl STET BRAT & g8 dgd A1 & IS, A [HA el & § e Sarel
Nfed g1 BT MUAT SN IS 8, SIBT Jal 97 TR AR Fel g9 IS4 a8 e
BT &1 9 o MYR | SI-AM a1 qd {67 o071 3R Mfgd wU ¥ @l Bl UH
gfie #fg 1 g8 giHe e wu A aveRT T8I 81 badl fear S @rar g, gyl
PI S IRT ST ©, I8! ISP ¥ Bl 3R 98 FRYddD A0 dci B & BRAT
e, 39 9¢ Bl STFeX IT SONRIR g9 a8 dl I8 T 49T g1 379 ga-!
fqufRral 1 feodr g # Siel W81 81 SR Telge aiiiT &1 goie I HIH Ufadd a1
@1, Al WRHR & YN Dls QT Tl 8N [ 98 IHBI AT B Fd| AL
SUFHART WEIGY, H AYS HEFH ¥ WGR P Y G o1 arsdl gl s 4
BB 7, ‘Don’t put your all the eggs in one basket.” STR TSI H 1998 H oAdBX
2004 & [P M dos b & AN ¥ =il AT 6 ugqurer, 9o ared, Hall
B, AR PI, AYFRE! U, §9 ARI AISl U ITdh! A8a B SIY, 3R HAGH B
IR 8l ST a1 59 GR) Asil A SEh! o9 e ghar g1 Sygyrafa geied, § mudy
Fdes ST aT8dl § SR ARPR Bl 39 G $ AEgH ¥ qarl drsdl g b 31e
S B Py fAfedor @ g P fham & o Wl & sifRed agured iR o=y
S HEE 8, 99 R R I H Y WM g1 T I9 7S b 9y S9 3R A1 uRa
forar SiTg, a1fes A omueil HEAd 9, PR &-b, I o9 & oy, 3 gRaIR
P & & foTg &R oo URAR & 9= BT S g™ & v IR & Adh| § FHeIr
g % 9 191 B a R ¥, AR Q¥ H fBAE 7 S AN Bl E, Ih
I Ud A=l sigiaifel 8Rf1, 3R WRGR $9¢ IR H 9y &+ <<t 2
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St foera o1gR (Bamae uawn) : Heley, H 9 9ew & gaid 3 @Y
B Adg PR gl

3 flud. g (SR U= : HERY, H AMH 9e & gadd | W Bl
Adg PR Gl

3 T Ay (TBRIG) : HBlgd, H AM Ae® & gaded 4 Wd &l Gdg
PRAT g

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I would like to associate
myself with the Zero Hour Mention made by the hon. Member.

Closure of colleges under AICTE

sft IMEN ISR (VERT) : YNNI Ay, TaRIRe! AR & 3fex offa
ST BN 3T CHFIDhA TBe M1 Bl $HD I SR Bleiol, THAY
F Piciolot 3R Bled Fohie SIeged 15-15, 16-16 ATl ¥ 9ol I8 Tl 9 W |
VI 2,100 Bl &l 3t e 3 Sfear 4, TasmRe! fAf<l 4, Tersdids 3
600 PIISS] Bl d& HIA BT AlCH AT &, D PRI BF A B 3 G el
pace Bl W Bl BAR WERTS H 33 Hlotoldl gl AT I8 Hedl & & R gl
R < < ot O 39dT 31 © P T Pioioisl 99 ARG P 3T 3 Al 37T I
g8 PR W 3 A Tscd W ghac BN drell 8l WX vEaRe! RS 4 e 8
& 600 PleloisT B AT Fae & g sreer faar S AHar 8, dfbd Tsed @
THAT el B AR §7 Bletoisl BT §& HIT BT Sl 3T AT T 8, DI TE
AT BT, I© IR B Bl Hidl &A1 ST @1y, i eed b1 JbAH =
Bl § vaeRSl R 1 ordier d=1 aredt § % S99 600 dicioist &l gA: @Te], B
BT Qe e Sy

Missing vessel and crew of MSV ‘Our Lady Vellankanny’

SHRIMATI SASIKALA PUSHPA (Tamil Nadu): Sir, I am raising a very serious
issue with regard to the missing vessel with eight crew members sailing from Andaman
to Nicobar Islands. Mrs. Maria Columbia, a lady from Tuticorin District, conveyed
with deep sorrow that her husband, Mr. Khaithan (36 years old), was missing with
seven other crew members who were sailing from Andaman, Port Blair, to Car
Nicobar Island in a vessel named, ‘Our Lady of Vellankanny - TNN78’. Due to
bad weather, the vessel had halted at Teresa Island at Hud Bay on 13th December,
2014. Again, on 15th December, 2014, they started sailing to Car Nicobar Island.
Since then, there was no communication with the vessel and those members. The
Coast Guard simply said that the vessel was missing. By the sincere and consistent
efforts of our Tamil Nadu Government, guided by Dr. Puratchi Thalaivi Amma, the
Indian Coast Guard indulged in search operations for three days and later informed

that the whereabouts of the vessel were not located. Sir, today, four-and-a-half months



28 Matters raised with [RAJYA SABHA] permission 2015

have passed. No progress is there in the rescue operations. The families of the eight

lives are in despair and uncertainty.

Sir, my simple questions are: (i) Is this the value of the lives of the hard-working
fishermen in this country? (ii) What is the infrastructure or mechanism India has for
such rescue operations? (iii) How is the Government going to answer to the young
agonised woman standing with her two children on the seashore waiting with a ray
of hope that her husband would return some day or other? She is of the strong
belief that her husband will be somewhere alive, at least, as a captive of the tribals

in a nearby island.

Sir, India, a nation which proudly claims to be number one democratic country
in the world with high standards of advanced technology, is not able to locate a
missing vessel carrying eight precious lives. The famous Tamil poet, Mahakavi

Bharatiyar, said,
+“Thani Oruvanukku Unvavu Illai enil Jagathinai Azhithiduvoam”

It means, if there is no food for an individual, better destroy the whole world.

But here in this case, the very existence of the eight precious lives is a question mark.

Sir, recently, when a Malaysian aircraft vanished, the whole international
community came forward to help in the rescue operation by extending all the advanced
technologies. This incident clearly shows that disaster management in this country is
very poor and weak and is not up to the mark. Sir, Article 21 of the Constitution
provides for the protection of life to every citizen in this country, whereas here, eight
lives are in peril. When a citizen in this country is not enjoying the basic rights
guaranteed by the Constitution, where else than this forum can we go and plead?
The Tamil Nadu Government, under the able leadership of our leader, Dr. Puratchi
Thalaivi Amma, is extending all logistic assistance for this search operation. So, I
urge upon the Central Government to take this matter very seriously.

MR. DEPUTY CHAIRMAN: I request Mr. Naqvi to convey it to the concerned
Minister and come back to the House with a statement on what the position is.

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, I will convey the feelings of

the hon. Member to the concerned Minister.

MR. DEPUTY CHAIRMAN: It is a very serious matter. After so many months,

so many Indians are missing and we are not able to locate them! Everybody is

T English translation of the original speech delivered in Tamil.



Matters raised with [7 May, 2015] permission 29

supporting it. In fact, the Government is doing a lot of good job in Nepal, and
also, it did a good job when people were stranded in Yemen. Then, what about

these poor people? Do something. Come back to the House.

SHRI SITARAM YECHURY (West Bengal): Sir, I associate myself with the
matter raised by Shrimati Sasikala Pushpa. Also, we want the Government to take

your observations seriously.

MR. DEPUTY CHAIRMAN: Yes, I have directed them. They will come back

with a statement. You have to come back with a statement.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the matter raised
by Shrimati Sasikala Pushpa.

SHRI ANAND SHARMA (Rajasthan): Sir, I also associate myself with the matter
raised by Shrimati Sasikala Pushpa.

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, I also associate myself with
the matter raised by Shrimati Sasikala Pushpa.

#f FATE BT Med (ORI : HEIGY, AT 9ad 1 Sl vy Isrr
g, H 3T Bl 39 g BT g

st fomen weay gg (R e « #Aeled, A 9ed A S favg Sern
2, § U Bl THY G bl g

st sifamTeT I @wn (U9T9) : "EIGY, AT 9ad q S vy o g, # e
B TA TG BT B

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with
the matter raised by Shrimati Sasikala Pushpa.

DR. SATYANARAYAN JATIYA (Madhya Pradesh): Sir, I also associate myself
with the matter raised by Shrimati Sasikala Pushpa.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the

matter raised by Shrimati Sasikala Pushpa.

SHRI AHAMED HASSAN (West Bengal): Sir, I also associate myself with the
matter raised by Shrimati Sasikala Pushpa.

st e fEdt (SR wREn) ¢ AEIRy, AN 9w A S favy Ien B, #
U Bl AN G DAl gl

sft femR wae fAve (SR uewn - " iy, I 9e | S vy e
2, H U Bl 3HY g bRl g
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Concern over decreasing lung capacity of children

sft HId e ART (BRINTE) ¢ AT SUHHTAf FEIGT, 9 B IS G
T F 35 TR g2 WRIG WRA B FHRAT F S 2 T N & 15 T ¥ g=di
R fHu 7T <vrard 9d § rhol facelt § 21 Uierd g<@l & Bhel & &Wdl 89
R Bl 34U TBR SIS H 22 TR, BIAdr H 26 Ui AR gwg H 14 g
gedl & Bl I & 988 WRIE ® IR IR R WX 35 TR 9o @WRE Ry
DI TN F S 2 Tl ' Y g1 b Bhsl Bl G (TA.UA.GH.EL) BRA
& 918 Maren T Bl

B IR-R Hed ¥ & 9= I F1 9fasy E) gg @1 A we”d $Y 9 w8,
SfepT Al Mg Sfeardt sfgai  SMTH) <, dl 3MMUS! gal Ioin & a=di & @y
& ey ¥ fPd PR BT ATIRATE] Bl 81 ged QT Bl AT 8| AR WRHR A ARG
g f5 98 39P BRUN &1 yd1 I 3R 39d e & fou e gurdt deq Soul
H1Y B R WHR I g W R § 6 o9 A9 BT q9-aqe § 59 IR TR @
el 7, d 9 Wpdl § $o 997 IrT & fog FeiRa fear s, @ife g=a a9 4
R Bl Wb AR WY IE bl

PAPERS LAID ON THE TABLE — Contd.
MR. DEPUTY CHAIRMAN: Mr. Y. S. Chowdary to lay the papers.
SHRI Y.S. CHOWDARY: Sir, I lay on the Table, a copy each (in English and

Hindi) of the following papers :—

(a) Eighteenth Annual Report and Accounts of Technology Development Board,
New Delhi, for the year 2013-14, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the Board.

(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.

MATTERS RAISED WITH PERMISSION — Contd.
MR. DEPUTY CHAIRMAN: Now, Chaudhary Munvvar Saleem.

Difficulties faced by Haj Pilgrims

Tl YR WA (STR U< : SUFHIRT Heled, § g™ &1 1/5 Eral,
I JAAHAMT & BT b BSI B AR Sl $V GARN &, SAD] oAb &9l gall gl
SR Yo & Bl B BiSAs & HeH H IR U & g1 #Al, AT ARgerer
Iegd ot 9 fGA1F 1.4.2015 BT AT G HAT SN BT ST BREAT & qAT B
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Y, AT AEHE IS WH ATed 7 facer #3 S #l feHid 12.3.2015 B S7ad
FRIT B, <IfdT MpA B b 39 R PIs A9 781 foram T g1 ST9Ifa J8ied,
g @1 1/5 37ETE] SR Y I B & ABY W IRl & HEd B BHAC! SR
TS b A1 I IRE BT WU BT €, 98 H WRBGR b [ § Al Aredl gl
g fEgwiM & Bl &1 a4 &1 Ugal 891 HHCI o I Ueel o af ¢ b Hqd
B BY AT ABY B B F B YR S BN $HH T oIl ® fh IoRAT &
HHST 3R 3l Bl &b q1d $© MHT 8l I8 TR BToll, Sl J8¥e 3R Pl Ued
HY I HY TR UIeiordl §1g HY YT U1 TBY TI BT AT, 39 for fhadt
HUAT B AT BT Y] L, T8 AAT B & 3R BTO 59 U HRIE ¥ ol 3o
SITET [BATIATS d1d I8 & b AT IRgerer Ared it ¥ wer= H=it Sft &1 forar 3
5 2001 BT GRETH ST B TN F FUR W IR TS F 2014 § GA&d radl
P el B 23,688 BINTAT BT 9T AT o1, RIAH 9 IR 1,650 I AT HH B
S Tg ©, SEfe 2014 H ORI &b 3,536 BT Bl AT 7T o7 3R G981 39 q6T B
SR, MY 6,272 PR &A1 AT 81 H 9P AEGH A IRBR A el da1edl § (& a8
IR USY & 1T SATP B e &b I H IR USY WRAR T I§ Hhadr forar
o1, AT I WAl S 77 I8 FEl AT fF TWHR 0 3R F SR IS & BT
Pl 37Tl M, Afhd B9 HUST & IIRTT IR WBR Bl 3R I M db 396 SR
DIg STA19 el AT 1, Sl HANAS 2, Siaid 98 QT b o1, Rad frgws
R B T BHCIST Bl FIP o1 ATl S T8 I odd Yordl ...(W9g Bl €. I,
ft TIgH 99T Bl 98 ¢dd UoiNl, Rdl 99 8% R s ot off 8k el IR
IR ST U< & BIol, MM oM & HRUT S9 941 § TRA-ARd 99 9, Afhd 39d1
AT STl AT AT, S 987 8T BHIZHE & Al 93 8, 9 @ 3R 89 BAS! & IIREA
T e B I dU B R ST faam g, Safe ga Hulal 59 91 & fog @t
g 5 9 ok 3ol ¥ o Adhd Bl U B b WHR DI Sl BiSARA ©, SADI g
PR b o0 TRBR B A o1 A1RU

S =S Osilalae @es sl /5 S il e (o dse @y b ) T (U ) e Uie s spasal
S e S a8 G 8 0 L 1568 S S O e i meaS sa S ) S i i
S Boe Oy e 142015 ol ez b olibas) e o e gaSae S U3 ) e el
B S 12.3.2015 g5kl S 7 e Ul = Gl A aliel daae e st g sl kIS S8 S
o R (5 S 5 S Ly ) AS o sl 08 ) S
E5eS @ JJler - = @ls oy e s e G0 G 1/5 @S lisan o 3 e @ Lo
=S Ol o -0 Wila BY (ga abay S )8 a0 ¢ = S Sler o S ok e ngtl S U2 S
o e S S Jegl S oS Sl S o Bleabe SdssS e e o= 20 Sosels
s g Gt oy dle U8 meaS @ S (eneS Gl sl S m e S o Sl e o B Uls
@S @S (@S A S G A S e e Wl S il el sy e Sl S 0 WS ) ey

Ao Sl Sl sdh 3 4 e o8 e = oS Ly G sgls L) = dS D e BT sl S s

T Transliteration in Urdu Script.
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D a8 s S ol alie S 2001 ~S o WSS S G e oy sz sk ulebas) ke
©S 16650 L o) e nn IS Lasas S Ggla 23¢688 LS S S Gsalin Chvan (50 2014 s (53
Ao S5 el Gl sl WS L S Osgls 3¢636 S el (sa 2014 ~Sas (= 6 52 S oS olaad
Cilail gl S U2 e oS s Wil S o JSom il S Gl e S ds S 66272 wes
DSom S @ LS & S sr ik @aSae e deide) Abeest o 5 WS e GBsd g U (sp lelae S @) o S
SISl o sl S S ) GseubE =S dBeS s 08 S s el S osgls =S Uy DY = sl e
> 6S e Ol —w s el Aliesd Les) o ASan () Slingudl sa LS (b (50 Ol @S sl S
(oming) dg F oy - oo 38 (sl o(B36S S ) (prins) s T oy mob el Wl ) Gaw S @lseS
Ge s O e ~as oS S Sl S Glson S8 o Jle Db alems D) 48 @ils @& U L (g oS Ges
EsaS s sl Sl e el Sl < GEaS @l Ubs s S ®S Ja Glebe IS o) &) ¢ g8 e e
Db ~S e 5 5eS A S il () eSS s Ao by BT ey S @neS ol S Je S seusE =S
) bSan S a8 S 5K 560 S O e Wiy s oS e S ma e e e B (g s

N I TR T (FIRES) : AEed, § I Bl 59 AW & qY WEg BT g
#t I T 3R ((BR) : 7ely, § W &1 39 v & 919 9 Hl gl

#t sRfaT PR fig (SR =9 : 788y, H @I @l 39 vy & 9y 9<s
FRAT B
31, I PR WE ([MBR) : Aeled, § W 3l 39 vy & 91 Fg Rl g

sft femr yae fAue (@R u°w) - wElky, ¥ Wd o 39 9y & 91 9wg
BT B

Y rewe T (U 4 : WEIeY, § WY & 59 vy & 9 weg SRl g

#ff SIae 3relt WM (SR URY) - AEIeY, H W $I 39 vy & 9 A g IR g

05t B amliew ~pile S Ztis ool S S5 o i (ladn 1) Ol Gl wsle Glat

#ft fFeT7a =11 (SR U9 : HeIed, H W@ Bl 59 9Ny & Wi Ag dRal gl

3t st foar) (SR uew) - ARy, § W@ @ 39 vy & Wiy A war gl
sfivcht BEdpe WA (NER) : 785y, § W &1 39 vy & 919 99 el

zl
MR. DEPUTY CHAIRMAN: Names of Members associating may be added.

...(Interruptions)... Mr. Sanjay Raut, you start. There is no time for you.
3l 3rell IR IR o+

MR. DEPUTY CHAIRMAN: Nothing else will go on record. ...(Interruptions)..
Mr. Sanjay Raut, please speak. ...(Interruptions).

T Transliteration in Urdu Script.
* Not recorded.
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Need to provide foolproof security arrangements and
adequate infrastructure facilities to pilgrims of

Amarnath Shrine in Jammu and Kashmir

3t Ao W[ (ABRIRY) : W, H HR P AeNNadral A6, gRIT & a4,
...(TAU)... WIS 3Tcll oME Frarl & gaded R MBS 3MH T BT ATed]
g WP Sea & FATIY AT S 8 dlell 8l ...(FaLM)... U dad 9= Fai
B §U YHAR Pl GAar T H UHh el 7 B afhed & sie weIg MY 39 Vell
A R 9 759 B gHRI AW 988 GRGR DI AdrE-l & fh SR 1A U
HEM § STET 9o T8l goil eyl 9%, I8 fdd TR a1 1 d /T | AT
T8 AT | I8 |aTd 2 & IR <91 # aififs am=n st 8 iR fha w99 &
B, I8 M BT ARTHR b & Yoicd Bl fhas 31 82 WR, AR dIfhwrd
P RGN B Tl . Frar IR-9R PRI 931 & SR o @R 9 9add
T X ¥, S R SH-HER BT & el dfeth R <9 B HE TS dhdr gl
PRI ITAT BT T Ryt feged A &1 721, dfcep fawd ¥R & fFgail &l ameen
A ST &1 aul A SFERANY AT Bl RET & AR I Bl gy § AL qfen o
FhdT T, HR TG &1 @ g iR e &1 F<7 99 gl J8f wied da9 a9
IR 8 AR S-S BT AT 81 TR F G g7, Il 981 $ ANl oo
STell, SRR el SRR ATAT A TRIS] HEIg HR ¥ M T 3R T W
QR BT BRIST BT B

MR. DEPUTY CHAIRMAN: Time over.

3t A A[A: Uh NG SH-HER b G HAl L.(aUH). .
MR. DEPUTY CHAIRMAN: Time over; it is time for Question Hour.

st o1 Wed: gare, R

ORAL ANSWERS TO QUESTIONS
(MR. CHAIRMAN in the Chair)
Global Gender Gap Report

*121. SHRIMATI KANIMOZHI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the World Economic Forum has placed India at
114th rank, 13 points below last year’s ranking in its Global Gender Gap Report: and

(b) whether Government has analysed the reasons for India’s poor performance

on the Index this year, if so, the details thereof?
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THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) A Statement is laid on the Table of
the House.

Statement

(a) Yes, Madam, As per “The Global Gender Gap Report 2014” by World
Economic Forum, India ranks at 114 in respect of Global Gender Gap Index among
142 countries of the World, while as per “The Global Gender Gap Report 2013”,
India’s ranks was 101 in respect of Global Gender Gap Index among 136 countries
of the World.

(b) Yes, Madam. The report has been examined. The Global Gender Gap Index
(GGI) examines the gap between men and women in four fundamental categories
(sub-indexes) namely, Economic Participation and Opportunity, Educational Attainment,
Health and Survival and Political Empowerment. The structure of Global Gender Gap
Index and Weights within each sub index are given in Statement-I and Statement-II
(See below). The value of sub-indices for our country is shown in Statement—III
(See below). Our observation with respect to the report are as follows:

(i) The worsening of the GGI in the year 2014 compared to the year 2013
has occurred because of low female labour force participation rate (LFPR)
in the category of Economic Participation and Opportunity. To the best
of our knowledge, the latest data available on this indicator is from the
Employment and Unemployment Survey, 2011-12 of the NSSO. As per the
Report, LFPR for female is 22.5% and that of male is 55.6%, indicating
a low LFPR for females compared to males. Since there is no later data,
therefore the value of this sub—index should have remained constant as it
is based on the data of 2011-12. The value of this index for our country
has been shown as 0.410 in 2014, compared to 0.446 in 2013.

(i) The sub index Educational Attainment is also a reason for worsening the
GGI for the country. The latest data from District Information System for
Education (DISE) has shown that the Gross Enrolment Ratio (ER) for
girls have increased over the years than that of boys. The ER for girls in
elementary and secondary education are 96.9 and 73.7 respectively and that
of boys are 93.3 and 73.5 respectively during 2012-13. Therefore, the ratio
of enrolment of girls compared to boys should have been more than 1. But
in the Global Gender Gap Report 2014, it has been shown as changing from
0.857 to 0.850. This discrepancy is also not understood.

(iii) Also, the main reason for decline in rank for Educational attainment and
Health and Survival is that out of the 8 new Countries included in 2014
Report, some countries have better index value than India in respect of these
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indicators. Decline in rank in respect of Political Empowerment (from 9 to

15) is that score for India remained unchanged during the period but some

countries have improved their score and got the better rank.

Statement-1

Structure of the Global Gender Gap Index

Subindex

Variable

Source

Economic
Participation and
Opportunity

Educational

Attainment

Ratio: female labour
force participation over

male value

Wage equality between
women and men for
similar work (converted

to female-over-male ratio)

Ratio: female estimated
earned income over

male value

Ratio: female
legislators, senior
officials and managers

over male value

Ratio: female
professional and
technical workers over

male value

Ratio: female literacy

rate over male value

Ratio: female net
primary enrolment rate
over male value

International Labour Organisation,
Key Indicators of the Labour Market
(KILM), 2012

World Economic Forum, Executive
Opinion Survey (EOS), 2014

World Economic Forum, calculations
based on the United Nations
Development Programme methodology

(refer to Human Development Report
2009)

International Labour Organisation,
ILO Stat online database, 2013 or

latest data available

International Labour Organisation,
ILO Stat online database, 2013 or

latest data available

UNESCO Institute for Statistics,
Education Database, 2013 or latest
data available; United Nations
Development Programme, Human
Development Report 2009, the most
recent year available between 1997

and 2007

UNESCO Institute for Statistics,
Education database, 2013 or latest
data available




36 Oral Answers

[RAJYA SABHA]

to Questions

Subindex

Variable

Source

Health and

Survival

Political

Empowerment

Ratio: female net
secondary enrolment

rate over male value

Ratio: female gross

tertiary enrolment ratio

over male value

Sex ratio at birth
(converted to female-

over-male ratio)

Ratio: female healthy
life expectancy over

male value

Ratio: females with
seats in parliament

over male value

Ratio: females at
ministerial level over

male value

Ratio: number of years

of a female head of
State (last 50 years)

over male value

UNESCO Institute for Statistics,
Education database, 2013 or latest
data available

UNESCO Institute for Statistics,
Education database, 2013 or latest
data available

Central Intelligence Agency, The CIA
World Factbook 2014, data updated
weekly

World Health Organisation, Global
Health Observatory database, data
from 2012

Inter-Parliamentary Union, Women in
Politics: 2014, reflecting elections/
appointments up to 1 May 2014

Inter-Parliamentary Union, Women in
Politics: 2014, reflecting appointments
up to 1 January 2014, data updated
every two years

World Economic Forum calculations,
30 June 2014

Note: 1If there are multiple sources listed, the first source is the primary source, followed by the secondary
source if data was not available from the primary source

Statement-I1

Weights within each subindex

Economic Participation and Opportunity Subindex Weights
Ratio: female labour force participation over male value 0.199

Wage equality between women and men for similar work (converted 0.310

to female-over-male ratio)

Ratio: female estimated earned income over male value 0.221

Ratio: female legislators, senior officials and managers over male value  0.149

Ratio: female professional and technical workers over male value 0.121
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Educational Attainment Subindex Weights
Ratio: female literacy rate over male value 0.191
Ratio: female net primary enrolment rate over male value 0.459
Ratio: female net secondary enrolment rate over male value 0.230
Ratio: female gross tertiary enrolment ratio over male value 0.121
Health and Survival Subindex
Sex ratio at birth (converted to female-over-male ratio) 0.693
Ratio: female healthy life expectancy over male value 0.307
Political Empowerment Subindex
Ratio: females with seats in parliament over male value 0.310
Ratio: females at ministerial level over male value 0.247
Ratio: number of years of a female head of state (last 50 years) over  0.443
male value
Statement-I11
Value of sub-indices in the GGI of various years for India
Year Overall Economic Educa- Health and  Political
Participa- tional Survival Empower-
tion Attainment ment
Rank Rank Rank Rank Rank
(Score) (Score) (Score) (Score) (Score)
Gender Gap Index 2014 114 134 126 141 15
(out of 142 countries) (0.646) (0.410) (0.850) (0.937) (0.385)
Gender Gap Index 2013 101 124 120 135 9
(out of 136 countries) (0.655) (0.446) (0.857) (0.931) (0.385)
Gender Gap Index 2012 105 123 121 134 17
(out of 135 countries) (0.644) (0.459) (0.852) (0.931) (0.334)
Gender Gap Index 2011 113 131 121 134 19
(out of 135 countries) (0.619) (0.396) (0.837) (0.931) (0.312)
Gender Gap Index 2010 112 128 120 132 23
(out of 134 countries) (0.615) (0.403) (0.837) (0.931) (0.291)

Note: Lower the rank better the position; closer the score to 1, higher the equality.
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SHRIMATI KANIMOZHI: Sir, as per the Global Gender Gap Report prepared
by the World Economic Forum, India was the second lowest performing country on
health and survival for women, ranking 139 out of 141. And recently, the Minister
for Women and Child Development has made a statement making sex determination
test legal. Let the parents know whether the unborn child is a girl or a boy and then
we, the lawmakers, should start tracking the development of the child from thereon.
I would like to know whether the Government has tried to address the root causes
behind the female foeticide. Is it planning to make sex determination legal? If yes;
when it has failed to track 50,000 registered ultrasound machines in the country,

how does it plan to track millions of pregnant women and children?

SHRIMATI MANEKA SANJAY GANDHI: Sir, to begin with, I would like to
talk about the World Economic Forum's indicators. The World Economic Forum is
a private organisation. It is a club funded by 500 companies and business centres.
While its business data and ease of doing business is relevant, I am not sure that
we can put so much credence on its social sector's statistics, specifically because
they are derivative. There is no transparency in the data — what indices they have
taken; how the data from secondary sources has been correlated. We should actually
put our faith in data to which we have a party. For instance, Rwanda is placed at
number 7 by the World Economic Forum in health indices whereas UNDP places it
at 151. The same problem we have with Lesotho. Now, Lesotho has been placed for
women's employment at number, I think, 14 whereas, in actual fact, what happens
is, in Lesotho, there is no employment at all. The men go to South Africa for
employment and the women perforce have to come out to support themselves. So,
is it self-employment or is it made out of necessity? Like that, these indices are
based on ranking which is abysmal. This index, I agree with you, is based on four
things, of which you have specifically asked for the health index. Now, the health
index, which is supposedly at 0.937, is better than the last year or the year before
last, which was 0.931. Then again, all these, I would repeatedly say, are irrelevant.
What is the Health and Survival Index? What is it based on? It is based on the
sex ratio at birth and the female life expectancy vis-a-vis the male life expectancy.
Now, you have specifically come to female sex ratio at birth. This is something that
is worrying us as well. As you know, we have taken our main programme, which
is doing very well, the Beti Bachao Programme. We have taken hundred districts
which have the worst performance in India and which had fallen as low as eight
hundred plus to a thousand. We have, of course, put in money, but more than that,
we have put in a huge amount of energy in trying to get them to come up. And so
far the results that we have got show that in a short span of four months, we are

actually increasing the sex ratio very, very favourably. We may not be increasing the
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acceptability of the girls in the house, as I have mentioned here last time, because
a lot of those girls are now being found in orphanages, but the point is, they are
not being killed any more. So, I am hopeful that the next step would be towards

keeping them.

Now, you have said that I have made a statement. No, actually I didn’t make a
statement, but it was a remark that I have made. It is not a Government of India's
policy nor is it a statement. It is something saying that we have, as you mentioned,
50,000 ultrasound machines. These ultrasound machines are required for many things
other than just determining whether you are going to have a baby boy or a baby
girl. But because we are so strong about it, the Government before us was strong,
and we are equally passionate about not allowing this, that we tend to focus our
efforts on arresting the people doing ultrasound scanning and catching them in making
prediction of any kind. Even a constable in a district in India has the clout, ability
and fear factor that he can go to a clinic for ultrasound scan and ask f& #RT @I
Fea1 U1 8N arell ® and they will have to tell him whether it is a baby girl or a
baby boy. All the people who are getting..

MR. CHAIRMAN: Can we go on to the second supplementary?

SHRIMATI MANEKA SANJAY GANDHI: Sorry, it is a long answer.

MR. CHAIRMAN: Would you finish the answer quickly?

SHRI SITARAM YECHURY: Sir, can we have the answer?

SHRIMATI MANEKA SANJAY GANDHI: Can I finish it?

SHRI SITARAM YECHURY: Are you allowing it to be legal? That is the question.

SHRIMATI MANEKA SANJAY GANDHI: No, no. At the moment, it is illegal
to predict. I don’t have the authority and I don’t have the ability to make it legal.
What I had suggested was this. Every woman, who becomes pregnant, will go to
register in her district that she is pregnant so that when she has a baby, we can
look at the statistics and say & Ig a1 gal, REIEL g3l, AT et ga3l, AT REl
a1 3Tl That is what I have suggested rather than locking up 750 persons operating
ultrasound machines which is being done now. That is all. Mine was not a policy

statement. Accept it as my personal view.

SHRIMATI KANIMOZHI: Sir, as far as Global Gender Gap Index is concerned,
India has done badly in the category of Economic Participation and Opportunity. It
scores around .36 in female labour force participation and .25 in income earned by
the women. The answer also says that the LFPR for the female is 22.5 per cent

and that of the male is 55.6 per cent. And salaries given to them are also low.
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This is not just in the case of labour-oriented jobs. Even in the corporate sector,
women are paid only one-third of what men get. I would like to know whether
the Government has taken any measures to enhance women’s participation in labour

force and address the existing large gender gap in payments.

SHRIMATI MANEKA SANJAY GANDHI: I agree that the participation of women
in the workforce is low. But I don’t agree with the figures which they have given.
As I explained earlier, one of the reasons for lower women workforce is that the
contribution of women in the informal and the household sector is not taken into
account at all. If we were to evaluate or value women, who work at home, and

put a monetary price on it, then we would hardly be having any unemployment.
SHRI TAPAN KUMAR SEN: Sir, this is about ...(Interruptions)...

MR. CHAIRMAN: One minute please. ...(Interruptions)... 1 am sorry.
...(Interruptions)... This is not fair. ...(Interruptions)... This is not your question.
...(Interruptions)... 1 am sorry, we are not having a ...(Interruptions)... The question

needs an answer but you can only ask supplementary questions. ...(Interruptions)...

SHRI SITARAM YECHURY: But the question needs an answer. ...(Interruptions)...

Please elicit the answer. ...(Interruptions)...
SHRIMATI MANEKA SANJAY GANDHI: I am happy to give it. ...(Interruptions)...

MR. CHAIRMAN: I am afraid I cannot allow more than ten minutes per question.
I think we are taking much too long both in questions and in answers. ...(Interruptions)...

If the answer is incorrect, you know the procedure. ...(Interruptions)...

SHRIMATI RAJANI PATIL: Sir, admitting the question mark on the GGI by the
hon. Minister, I would like to submit that the basic question, which we are intending
to ask, remains unanswered. There is a huge gap between male-female sex ratio.
I belong to Beed District in Maharashtra. The Minister must be aware of it. It is

negatively famous for sex determination test and female foeticides.
MR. CHAIRMAN: Please ask the question.

SHRIMATI RAJANI PATIL: Sir, the Prime Minister has launched the Beti
Bachao, Beti Padhao scheme in a big way as an event. But, still the question
remains. The measures which the Minister has referred to are not sufficient for the
improvement of sex ratio. What more corrective measures is the Minister planning

to take in this regard?

SHRIMATI MANEKA SANJAY GANDHI: Sir, can I answer the previous

question?
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MR. CHAIRMAN: Just one question please. You know we have taken ten

minutes on this question and we have not finished yet.

SHRIMATI MANEKA SANJAY GANDHI: Beed is one of the 100 districts which
we have chosen to improve sex ratio and it is doing much better since we have
chosen it. We are planning to have women SPOs per village. We have put in a great
deal of advertisement in the area. We are rewarding people. The most important thing
which will further improve sex ratio is institutionalised birth delivery. Now, that is

almost 100 per cent in the 100 areas which we have chosen; of which, Beed is one.

DR. T.N. SEEMA: Sir, I am really surprised to see the reply which the hon.
Minister has given. The reply says that because of the addition of eight countries
to the list, India is second last of 142 countries in health and survival. We should
not forget that in our country, every minute, one woman dies because of pregnancy-
related problems. My question is not just to the hon. Minister, but I seek attention
of hon. Prime Minister and the Finance Minister. My question is: Will the hon.
Minister agree that the cut in Budgetary allocation on women health for this year

by as much as 20 per cent will deteriorate the state of affairs?

SHRIMATI MANEKA SANJAY GANDHI: Sir, firstly, I want to answer the
previous half of the question which is related to entry of eight new countries,
which has lowered us in the Index. Obviously, we need to know which countries
are added. They are Finland, Norway, Sweden, Denmark, Ireland, Philippines and
Belgium. Obviously, they are going to be ahead of us in all the four indicators that

have been mentioned.
MR. CHAIRMAN: That is not the issue here.

SHRIMATI MANEKA SANJAY GANDHI: Second one is: Are we suffering from
a cut? We could suffer from a cut, but, I have been informed that most of our money
will be restored and I look forward to that. ...(Interruptions)... The money that was
cut from ours, the Budget that was cut from ours, has gone to the States. Now, we

need to persuade the States to do the same programme as ours. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: But, it is not restored. ...(Interruptions)... Let the

House be properly informed.
MR. CHAIRMAN: Please. ...(Interruptions)...

SHRIMATI MANEKA SANJAY GANDHI: Wait a minute. I am informing you.

...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)...
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SHRIMATI MANEKA SANJAY GANDHI: Mr. Chairman, Sir, in our Ministry,
we have asked that most of the cuts to be restored and I am informed that they

probably will be.

SHRIMATI VIJILA SATHYANANTH: Mr. Chairman, Sir, the Global Gender Gap
Index has been categorised into economic participation and opportunity, educational
attainment, health and survival, and political empowerment. My question to the
Minister is about the Gender Gap Index 2014. Out of 142 countries, the political

empowerment score of India is 0.385.
MR. CHAIRMAN: What is the question?

SHRIMATI VIJILA SATHYANANTH: If it is closer to the score of 1, it is
higher equality. But, my question to the Minister is: Is India and is this Government
serious about bringing forward Women Reservation Bill which promises 33 per cent

reservation to women?

MR. CHAIRMAN: That is not related to this question. ...(Interruptions)... I am
sorry.
SHRIMATI VIJILA SATHYANANTH: It is to improve the political empowerment

gap index in India. ...(Interruptions)...

MR. CHAIRMAN: This is not the question. ...(Interruptions)... I go to the next
question now. Question No.122. ...(Interruptions)... Please sit down. ...(Interruptions)...
I am sorry. Please sit down. ...(Interruptions)... Sit down. ...(Interruptions)... Please

sit down. ...(Interruptions)...
Review of sick and loss making CPSEs

*122. SHRI TAPAN KUMAR SEN: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) the number of Central Public Sector Enterprises (CPSEs) under various
Ministries/Departments of Government functioning at present in the country, State/

Union Territory-wise including West Bengal;
(b) the total investment made in them, State/Union Territory-wise;

(c) the details of the profit/loss incurred by CPSEs during each of the last three

years and the current year, CPSE-wise; and

(d) the details of the efforts made by Government to review sick and loss
making CPSEs in West Bengal?
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THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ANANT GEETE): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) As per information available in Public Enterprises Survey (2013-14) that
was laid in the Parliament on 26.02.2015, there were 290 Central Public Sector
Enterprises (CPSEs) in the country functioning under the administrative control of

various Ministries/Departments as on 31.03.2014 including West Bengal.

(b) The total investment (Equity and long terms loans) in these CPSEs stood at
% 9,92,971 crore as on 31.3.2014. The CPSE-wise/State/Union Territory-wise details

of investment is given in Statement-I (See below).

(c) The CPSE-wise details of profit/loss for the last three years ie. 2011-12,
2012-13 and 2013-14 is given in Statement-II (See below).

(d) The administrative Ministry/Department takes steps on case to case basis for
revival of sick CPSEs under its jurisdiction. The Government has approved revival
packages amounting to I 15205.13 crore in respect of 13 CPSEs having Registered
Offices in the State of West Bengal. The detail of cash and non-cash assistance, of
these CPSEs is given in Statement-III.

Statement-1

State-wise detail investment of CPSEs as on 31.3.2014

( in lakh)
S1.No. State/CPSEs Investment as
on 31.3.2014

1 2 3
Andaman and Nicobar Islands

1. Andaman and Nicobar ISL. Forest and Plant. Dev. Corp. Ltd 22508
Andhra Pradesh

2 Bharat Dynamics Ltd. 11500

3 Bharat Heavy Plate and Vessels Ltd. 30278

4. Electronics Corpn. of India Ltd. 16337

5 Hindustan Fluorocarbons Limited 2897

6 HMT Bearings Ltd. 10144

7 Mishra Dhatu Nigam Ltd. 20551
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1 2 3
8. NMDC Ltd. 39647
9. NMDC Power Ltd. 5
10.  Rashtriya Ispat Nigam Ltd. 694338
Arunachal Pradesh
11.  Donyi Polo Ashok Hotel Ltd. 100
Assam
12.  Assam Ashok Hotel Corpn. Ltd. 431
13.  Brahamputra Crackers and Polymer Ltd. 241288
14.  Brahmaputra Valley Fertilizer Corpn. Ltd. 52223
15. North Eastern Regional Agri. Marketing Corp. Ltd. 1991
16.  Numaligarh Refinery Ltd. 124463
17.  Oil India International Ltd. 10000
18.  Oil India Ltd. 211639
Bihar
19.  Bharat Wagon and Engg. Co. Ltd. 2213
20. HPCL Biofuels Ltd. 88787
Chandigarh
21.  Punjab Ashok Hotel Company Ltd. 250
22.  Punjab Logistic Infrastructure Ltd. 10
Chhattisgarh
23.  Creda HPCL Biofuel Ltd. 2175
24.  Ferro Scrap Nigam Ltd. 200
25.  Indian Oil-Creda Biofuels Ltd. 2358
26.  NMDC-CMDC Ltd. 305
27.  South Eastern Coalfields Ltd. 35970
Delhi
28.  Air India Air Transport Services Ltd. 52
29.  Air India Engineering Services Ltd. 15
30.  Air India Ltd. 5288800
31.  Airline Allied Services Ltd. 225
32.  Airports Authority of India 231377
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1 2 3
33.  Ballabgarh-Gn Transmission Co. Ltd. 5
34.  Bharat Broadband Network Ltd. 6000
35.  Bharat Heavy Electricals Ltd. 59429
36.  Bharat Sanchar Nigam Ltd. 1322000
37.  Bhartiya Rail Bijlee Co. Ltd. 364400
38.  Biotechnology Industry Research Assistance Council 100
39.  Cement Corpn. of India Ltd. 99931
40.  Central Cottage Industries Corpn. of India Ltd. 1085
41.  Central Electronics Ltd. 7412
42.  Central Railside Warehouse Co. Ltd. 10447
43.  Central Warehousing Corpn. 6802
44.  Certification Engineers International Ltd. 100
45.  Cheyyur Infra Ltd. 5
46.  Chhattishgarh Surguja Power Ltd. 4722
47.  Coastal Karnataka Power Ltd. 163
48.  Coastal Maharashtra Mega Power Ltd. 4005
49.  Coastal Tamil Nadu Power Ltd. 5
50.  Concor Air Ltd. 16165
51.  Container Corporation of India Ltd. 19497
52.  Dedicated Fright Corridor Corp. of India Ltd. 471229
53.  Delhi Police Housing Corporation Ltd. 500
54.  Deoghar Mega Power Ltd. 443
55.  Dgen Transmission Company Ltd. 5
56.  Dredging Corpn. of India Ltd. 128355
57. Ed CIL (India) Ltd. 200
58.  Engineers India Ltd. 16847
59.  Fertilizer Corpn. of India Ltd. 75092
60. Food Corpn. of India 1567595
61.  Fresh and Healthy Enterprises Ltd. 7643
62.  Gail (India) Ltd. 1079457
63.  Gail Gas Ltd. 42149
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to Questions

1 2 3

64.  Ghogarpalli Integrated Power Company Ltd. 1563
65.  Handicrafts and Handloom Exports Corp. of India Ltd. 1382
66.  High Speed Rail Corporation Of India Ltd. 10
67. Hindustan Fertilizer Corpn. Ltd. 956631
68.  Hindustan Insecticides Ltd. 11788
69.  Hindustan Paper Corporation Ltd. 113002
70.  Hindustan Prefab Ltd. 13477
71.  Hindustan Shipyard Ltd. 67420
72.  Hindustan Vegetable Oils Corpn. Ltd. 771
73. Housing and Urban Dev. Corpn. Ltd. 2087011
74. HSCC (India) Ltd. 799
75.  India Infrastructure Finance Co. Ltd. 3255117
76.  India Tourism Dev. Corpn. Ltd. 8582
77.  India Trade Promotion Organisation 25
78.  Indian Railway Catering And Tourism Corpn. Ltd. 13332
79.  Indian Railway Finance Corporation Ltd. 6862639
80. Indian Railway Stations Devpt. Corporation Ltd. 4000
81. Indian Renewable Energy Devt.Agency Ltd. 707567
82.  Indian Vaccine Corp. Ltd. 1879
83. IRCON Infrastructure & Services Ltd. 8815
84. IRCON International Ltd. 1980
85.  Trrigation and Water Resources Finance Corporation Ltd. 10232
86.  Kanti Bijlee Utpadan Nigam Ltd. 232049
87.  Kumarakruppa Frontier Hotels Ltd. 97
88. M M T C Ltd. 10000
89.  Mahanagar Telephone Nigam Ltd. 874000
90. National Backward Classes Finance and Devp. Co. 80000
91.  National Bldg. Constn. Corpn. Ltd. 12000
92.  National Fertilizers Ltd. 312239
93.  National Handicapped Finance and Devpt. Corpn. 24586
94.  National Informatics Centre Services Incorporated 200




Oral Answers

[7 May, 2015]

to Questions 47

1 2 3
95.  National Minorities Devp. and Finance Corporation 120152
96.  National Projects Construction Corpn. Ltd. 9453
97.  National Research Development Corpn. 442
98.  National Safai Karamcharis Finance and Devpt. Corpn. 44499
99.  National Scheduled Castes Finance and Devp. Corpn. 88180
100. National Scheduled Tribes Finance and Devp. Corpn. 40500
101. National Seeds Corpn. Ltd. 2268
102. National Small Industries Corpn. Ltd. 60905
103. National Textile Corpn. Ltd. 306216
104. NTPC Electric Supply Company Ltd. 8
105. NTPC Ltd. 7065121
106. NTPC Vidyut Vyapar Nigam Ltd. 2000
107.  Nuclear Power Corpn. of India Ltd. 2507504
108.  Odisha Infrapower Ltd. 5
109. Oil and Natural Gas Corporation Ltd. 427775
110.  ONGC Videsh Ltd. 3249445
I11.  Orissa Integrated Power Ltd. 5
112. P E C Ltd. 6000
113.  Pawan Hans Ltd. 43723
114. PFC Capital Advisory Service Ltd. 10
115.  PFC Consulting Ltd. 5
116.  PFC Green Energy Ltd. 30000
117.  Power Equity Capital Advisors Pvt. Ltd. 5
118. Power Finance Corporation Ltd. 14381161
119. Power Grid Corporation of India Ltd. 8202181
120. Power Grid NM Transmission Ltd. 5
121.  Power Grid Vemagiri Transmission Ltd. 5
122.  Power System Operation Corporation Ltd. 3185
123.  Prize Petroleum Company Ltd. 12002
124.  Rail Vikas Nigam Ltd. 403817
125.  Railtel Corporation India Ltd. 32094
126. Railway Energy Management Company Ltd. 1000
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to Questions

1 2 3
127.  REC Power Distribution Co. Ltd. 5
128.  REC Transmission Projects Co. Ltd. 5
129.  RITES Infrastructure Services Ltd. 5
130. RITES Ltd. 10000
131.  Rural Electrification Corpn. Ltd. 11114976
132.  Sail Jagadishpur Power Plant Ltd. 5
133.  Sakhigopal Integrated Power Company Ltd. 1639
134.  Security Printing and Minting Corpn. India Ltd. 5
135.  Sidcul Concor Infra Company Ltd. 10000
136.  Solar Energy Corporation of India 5700
137.  State Trading Corpn. of India Ltd. 6000
138.  Steel Authority of India Ltd. 1776275
139. Tanda Transmission Company Ltd. 5
140. Tatiya Andhra Mega Power Ltd. 5
141. TCIL Bina Toll Road Ltd. 12676
142.  TCIL Lakhnadone Toll Road Ltd. 3508
143.  Telecommunications Consultants (India) Ltd. 7201
144.  Unchahar Transmission Ltd. 5
145.  Vizag Transmission Ltd. 5
146. Wapcos Ltd. 1600
Goa

147. Goa Antibiotics and Pharmaceuticals Ltd. 2761

148.  Goa Shipyard Ltd. 5569
Gujarat

149. Indo Cat Pvt. Ltd. 1421
Haryana

150. Indian Drugs and Pharmaceuticals Ltd. 486716

151.  NHPC Ltd. 2965119
Himachal Pradesh

152.  SJVN Ltd. 635014

153.  SJVN Thermal Pvt. Ltd. 1
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Jammu and Kashmir

154.  HMT Chinar Watches Ltd. 16875
155.  Jammu and Kashmir Mineral Development Corpn. Ltd. 474
Jharkhand
156. Bharat Coking Coal Ltd. 465700
157.  Central Coalfields Ltd. 94000
158.  Central Mine Planning and Design Institute Ltd. 1904
159. Engineering Projects (India) Ltd. 3542
160. Heavy Engineering Corpn. Ltd. 60608
161. Jharkhand National Mineral Devpt. Corporation Ltd. 1
162.  Mecon Ltd. 6534
163. Ranchi Ashok Bihar Hotel Corpn. Ltd. 490
164. Sail Sindri Projects Ltd. 5
165. Uranium Corporation of India Ltd. 147962
Karnataka
166.  Antrix Corporation Ltd. 100
167. BEML Ltd. 50697
168. Bharat Electronics Ltd. 8000
169. Hindustan Aeronautics Ltd. 48654
170. HMT (International) Ltd. 72
171. HMT Ltd. 191256
172. HMT Machine Tools Ltd. 76194
173.  HMT Watches Ltd. 65772
174.  ITI Ltd. 58800
175. Karnataka Antibiotics and Pharmaceuticals Ltd. 1761
176.  Karnataka Trade Promotion Organisation 1819
177.  KIOCL Ltd. 63451
178. Mangalore Refinery and Petrochemicals Ltd. 1060624
179. STCL Ltd. 150
180. Tungabhadra Steel Products Ltd. 1467

181.  Vignyan Industries Ltd. 279
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1 2 3
Kerala
182.  BHEL Electrical Machines Ltd. 1050
183.  Cochin Shipyard Ltd. 23628
184.  Fertilizers and Chemicals (Travancore) Ltd. 83683
185. Hindustan Newsprint Ltd. 10000
186. HLL Biotech Ltd. 17801
187. HLL Lifecare Ltd. 27075
Madhya Pradesh
188. Madhya Pradesh Ashok Hotel Corpn. Ltd. 160
189. NEPA Ltd. 49748
190. NHDC Ltd. 268486
191. Northern Coalfields Ltd. 17767
Maharashtra
192.  Air India Charters Ltd. 238306
193.  Anushakti Vidhyut Nigam Ltd. 10
194.  BEL Optronics Devices Ltd. 1832
195. Bharat Petro Resources JPDA 9841
196. Bharat Petro Resources Ltd. 292000
197. Bharat Petroleum Corpn. Ltd. 1253144
198.  Cotton Corpn. of India Ltd. 2500
199.  Export Credit Guarantee Corpn. of India Ltd. 110000
200. Hindustan Antibiotics Ltd. 23423
201. Hindustan Organic Chemicals Ltd. 47479
202. Hindustan Petroleum Corpn. Ltd. 1589389
203. Hotel Corpn. of India Ltd. 14661
204. Indian Oil Corporation Ltd. 3411153
205. Indian Rare Earths Ltd. 8637
206. Konkan Railway Corporation Ltd. 551417
207. Mazagon Dock Ltd. 28797
208. Millennium Telecom Ltd. 288

209. Mineral Exploration Corpn. Ltd. 11955
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210. MOIL Ltd. 16800
211. Mumbai Railway Vikas Corporation Ltd. 2500
212. National Film Dev. Corpn. Ltd. 5565
213.  NPCIL - Indian Oil Nuclear Energy Corporation Ltd. 100
214. NPCIL - Nalco Power Company Ltd. 10
215. Rashtriya Chemicals and Fertilizers Ltd. 88380
216. Richardson and Cruddas (1972) Ltd. 5484
217.  Shipping Corporation of India Ltd. 703654
218.  Western Coalfields Ltd. 29710

Manipur

219. Loktak Downstream Hydroelectric Corporation Ltd. 11769
Meghalaya

220. North Eastern Handicrafts & Handloom Dev. Corpn. Ltd. 4803
221.  North Eastern Electric Power Corporation Ltd. 628447
Nagaland

222.  Nagaland Pulp and Paper Company Ltd. 10315
Odisha

223. Mahanadi Basin Power Ltd. 5
224. Mahanadi Coalfieldls Ltd. 19554
225. MIJSJ Coal Ltd. 9510
226. MNH Shakti Ltd. 8510
227. National Aluminium Company Ltd. 128862
228. Orissa Drugs and Chemicals Ltd. 1658
229.  Utkal Ashok Hotel Corpn. Ltd. 490
Puducherry

230. Pondicherry Ashok Hotel Corpn. Ltd. 160
Rajasthan

231.  FCI Aravali Gypsum & Minerals (India) Ltd. 733
232. Hindustan Salts Ltd. 2756
233.  HPCL Rajasthan Refinery Ltd. 5
234.  Instrumentation Ltd. 27040
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to Questions

1 2 3
235. Rajasthan Drugs and Pharmaceuticals Ltd. 983
236. Rajasthan Electronics and Instruments Ltd. 1225
237. Sambhar Salts Ltd. 2912

Tamil Nadu

238. Bharatiya Nabhikiya Vidyut Nigam Ltd. 452957
239.  Chennai Petroleum Corporation Ltd. 214899
240. Hindustan Photo Films Manufacturing Co. Ltd. 374955
241. IDPL (Tamil Nadu) Ltd. 6593
242. Kamarajar Port Ltd. 103627
243. Madras Fertilizers Ltd. 39136
244. Neyveli Lignite Corpn. Ltd. 445124
245.  NLC Tamil Nadu Power Ltd. 499660
246. SAIL Refractory Company Ltd. 5
247.  Sethusamudram Corpn. Ltd. 74500
248. Tamil Nadu Trade Promotion Organisation 2262
Uttar Pradesh

249.  Arttificial Limbs Mfg. Corpn. of India 4150
250. Bharat Immunologicals and Biologicals Corp. Ltd. 4318
251. Bharat Pumps and Compressors Ltd. 6153
252.  British India Corporation Ltd. 25936
253. Broadcast Engg. Consultants India Ltd. 137
254.  Jagdishpur Paper Mills Ltd. 5
255.  National Handloom Development Corporation Ltd. 4099
256. Neyveli Uttar Pradesh Power Ltd. 10
257.  Projects and Development India Ltd. 1730
258.  Scooters India Ltd. 10651
259.  Triveni Structurals Ltd. 71739
Uttarakhand

260. Indian Medicines and Pharmaceutical Corpn. Ltd. 4100
261. THDC India Ltd. 654391
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West Bengal
262.  Andrew Yule and Company Ltd. 15031
263. Balmer Lawrie and Co. Ltd. 2850
264. Balmer Lawrie Investments Ltd. 2220
265. Bengal Chemicals and Pharmaceuticals Ltd. 23667
266. Bharat Bhari Udyog Nigam Ltd. 12698
267. Biecco Lawrie Ltd. 7476
268. Birds Jute and Exports Ltd. 2356
269. Braithwaite and Co. Ltd. 3132
270. Braithwaite Burn and Jessop Construction Company Ltd. 2892
271.  Bridge and Roof Co. (India) Ltd. 9382
272. Burn Standard Company Ltd. 21354
273.  Central Inland Water Transport Corpn. Ltd. 13049
274. Coal India Ltd. 631636
275. Eastern Coalfields Ltd. 289974
276. Eastern Investment Ltd. 144
277. Garden Reach Shipbuilders and Engineers Ltd. 14787
278. Hindustan Cables Ltd. 487913
279. Hindustan Copper Ltd. 46261
280. Hindustan Steelworks Costn. Ltd. 31251
281. Hooghly Dock And Port Engineers Ltd. 5001
282. Hooghly Printing Company Ltd. 181
283. Kolkata Metro Rail Corporation Ltd. 166648
284. MSTC Ltd. 1451
285. MAMC Industries Ltd. 5
286. National Jute Manufactures Corporation Ltd. 45011
287. Orissa Mineral Development Company Ltd. 60
288. The Bisra Stone Lime Company Ltd. 8729
289.  The Jute Corpn. of India Ltd. 500
290. Tyre Corporation of India Ltd. 2963
TotaL 99297070
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CPSEs—wise detail of Profit/Loss for the last 3 years

to Questions

(} in lakh)
S1.No CPSEs Profit/Loss
2011-12  2012-13  2013-14
1 2 3 4 5
1. Air India Air Transport Services Ltd. -26 51 238
2. Air India Charters Ltd. -60250 -35116 -9809
3. Air India Ltd. -755974  -549016  -538882
4. Airline Allied Services Ltd. -11474 -13339 -22122
5. Airports Authority of India 85901 73500 145162
6. Andaman and Nicobar Isl. Forest and -3196 -3571 -4020
Plant. Dev. Corp. Ltd
7. Andrew Yule and Company Ltd. 1185 1135 2229
8. Antrix Corporation Ltd. 17098 17707 20050
9. Artificial Limbs Mfg. Corpn. Of India 1170 2351 3147
10.  Assam Ashok Hotel Corpn. Ltd. -11 -22 35
11.  Balmer Lawrie and Co. Ltd. 13807 16277 15667
12.  Balmer Lawrie Investments Ltd. 2843 3112 3439
13.  BEL Optronics Devices Ltd. 816 576 496
14.  BEML Ltd. 5725 -7987 468
15.  Bengal Chemicals and Pharmaceuticals -1592 -1794 -2906
Ltd.
16.  Bharat Bhari Udyog Nigam Ltd. 11 36 436
17.  Bharat Broadband Network Ltd. 0 0 178
18.  Bharat Coking Coal Ltd. 82236 149880 171435
19.  Bharat Dynamics Ltd. 23496 28840 34551
20.  Bharat Electronics Ltd. 82990 88983 93162
21.  Bharat Heavy Electricals Ltd. 703996 661473 346078
22.  Bharat Heavy Plate and Vessels Ltd. 1044 3504 3504
23.  Bharat Immunologicals and Biologicals 1256 502 502

Corp. Ltd.
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24.  Bharat Petro Resources Ltd. -8894 -38264 -16617

25.  Bharat Petroleum Corpn. Ltd. 131127 264290 406088

26.  Bharat Pumps and Compressors Ltd. 91 -2791 -524

27.  Bharat Sanchar Nigam Ltd. -885070  -788444  -701976

28.  Bharat Wagon and Engg. Co. Ltd. -867 =759 -667

29.  BHEL Electrical Machines Ltd. -38 -55 -106

30.  Biecco Lawrie Ltd. -2013 -1195 -1439

31.  Biotechnology Industry Research 0 9 110
Assistance Council

32.  Birds Jute and Exports Ltd. -1109 -865 -865

33,  Brahmaputra Valley Fertilizer Corpn. -12881 -3264 -15829
Ltd.

34.  Braithwaite and Co. Ltd. 689 715 1043

35.  Braithwaite Burn and Jessop Construction 477 4208 4412
Company Ltd.

36.  Bridge and Roof Co. (India) Ltd. 4580 3840 1061

37.  British India Corporation Ltd. -6030 -8278 -8278

38.  Broadcast Engg. Consultants India Ltd. 203 -788 12

39.  Burn Standard Company Ltd. -7610 -1966 -828

40.  Cement Corpn. of India Ltd. 1943 811 1620

41.  Central Coalfields Ltd. 131955 188561 167176

42.  Central Cottage Industries Corn. of 49 25 13
India Ltd.

43.  Central Electronics Ltd. -1591 -241 194

44.  Central Inland Water Transport Corpn. -1309 -2393 9545
Ltd.

45.  Central Mine Planning and Design 1961 2505 1957
Institute Ltd.

46.  Central Railside Warehouse Co. Ltd. 1331 1647 1764

47.  Central Warehousing Corpn. 10046 13955 16105

48.  Certification Engineers International 1006 767 636

Ltd.




56 Oral Answers

[RAJYA SABHA]

to Questions

1 2 3 4 5
49.  Chennai Petroleum Corporation Ltd. 6182  -176684 -30385
50.  Coal India Ltd. 806510 979432 1500854
51.  Cochin Shipyard Ltd. 17233 18527 19424
52.  Concor Air Ltd. 0 0 10
53.  Container Corporation of India Ltd. 87788 94003 98476
54.  Cotton Corpn. of India Ltd. -17989 3270 5984
55.  Creda HPCL Biofuel Ltd. 502 -310 -86
56.  Delhi Police Housing Corporation Ltd. 0 90 89
57.  Donyi Polo Ashok Hotel Ltd. 12 4 23
58.  Dredging Corpn. of India Ltd. 1318 2051 3755
59.  Eastern Coalfields Ltd. 96213 165554 87223
60.  Eastern Investment Ltd. 170 147 9
61. EDCIL (India) Ltd. 245 526 873
62.  Electronics Corpn. of India Ltd. 3661 2588 4739
63.  Engineering Projects (India) Ltd. 2447 2146 1699
64.  Engineers India Ltd. 63632 62858 47976
65.  Export Credit Guarantee Corpn. of 22521 24279 36070
India Ltd.
66. FCI Aravali Gypsum and Minerals 2707 2849 3046
(India) Ltd.
67.  Ferro Scrap Nigam Ltd. 137 196 842
68.  Fertilizer Corpn. of India Ltd. -55276 1077808 6
69.  Fertilizers and Chemicals (Travancore) 1980 -35396 -26495
Ltd.
70.  Food Corpn. of India -6463 -435 -927
71.  Fresh and Healthy Enterprises Ltd. -1222 -948 -3916
72.  GAIL (India) Ltd. 365384 402220 437527
73.  GAIL Gas Ltd. 834 2694 1144
74.  Garden Reach Shipbuilders and 10803 13154 12146
Engineers Ltd.
75.  Goa Antibiotics and Pharmaceuticals 0 0 299

Ltd.
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76.  Goa Shipyard Ltd. 8276 1550 -6109
77.  Handicrafts and Handloom Exports 216 249 169
Corp. of India Ltd.
78.  Heavy Engineering Corpn. Ltd. 858 2038 29931
79.  Hindustan Aeronautics Ltd. 253943 299691 269252
80.  Hindustan Antibiotics Ltd. -7227 -6937 -8423
81.  Hindustan Cables Ltd. -64827 -88505 -88505
82.  Hindustan Copper Ltd. 32344 35564 28642
83.  Hindustan Fertilizer Corpn. Ltd. -38089 -38053 -38050
84.  Hindustan Fluorocarbons Limited 252 95 -2482
85.  Hindustan Insecticides Ltd. 160 292 185
86.  Hindustan Newsprint Ltd. 689 -1809 -886
87.  Hindustan Organic Chemicals Ltd. -7807 -13799 -17685
88.  Hindustan Paper Corporation Ltd. -9520 -15187 -11850
89.  Hindustan Petroleum Corpn. Ltd. 91143 90471 173377
90. Hindustan Photo Films Manufacturing  -135232  -156059  -156059
Co. Ltd.
91.  Hindustan Prefab Ltd. 247 -370 47
92.  Hindustan Salts Ltd. 22 74 11
93.  Hindustan Shipyard Ltd. -8598 -5517 -4621
94.  Hindustan Steelworks Costn. Ltd. -2808 -1981 -1867
95.  Hindustan Vegetable Oils Corpn. Ltd. -2378 -1146 -2510
96. HLL Lifecare Ltd. 2054 3007 2572
97.  HMT (International) Ltd. 135 448 10
98.  HMT Bearings Ltd. -1012 -207 -1598
99.  HMT Chinar Watches Ltd. -4404 -5116 -5116
100. HMT Ltd. -8220 -14537 8721
101. HMT Machine Tools Ltd. -4614 -4365 -5266
102.  HMT Watches Ltd. -22404 -24248 -24248
103.  Hooghly Dock And Port Engineers Ltd. 42114 -3984 10096

104.  Hooghly Printing Company Ltd. 47 8 8
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1 2 3 4 5
105. Hotel Corpn. of India Ltd. -2129 -3562 -4087
106. Housing and Urban Dev. Corpn. Ltd. 63033 70056 72634
107. HPCL Biofuels Ltd. -4360 -14722 -11588
108. HSCC (India) Ltd. 1472 2257 2398
109. ITI Ltd. -36980 -18206 -34426
110. IDPL (Tamil Nadu) Ltd. -36 -341 -341
I11. India Infrastructure Finance Co. Ltd. 58583 104699 52142
112.  India Tourism Dev. Corpn. Ltd. 854 300 942
113.  India Trade Promotion Organisation 18303 15229 18001
114.  Indian Drugs and Pharmaceuticals Ltd. -48988 -23958 -17443
115.  Indian Medicines and Pharmaceutical 152 446 241

Corpn. Ltd.
116. Indian Oil Corporation Ltd. 395462 500517 701909
117. Indian Oil-Creda Biofuels Ltd. 0 0 -346
118. Indian Railway Catering and Tourism 4854 5884 7201
Corn. Ltd.
119.  Indian Railway Finance Corporation Ltd. 48078 52157 70069
120. Indian Rare Earths Ltd. 17045 15659 4678
121.  Indian Renewable Energy Devt. Agency 17313 20265 24051
Ltd.
122.  Indian Vaccine Corp. Ltd. 43 65 -165
123.  Instrumentation Ltd. -6769 -5409 -6861
124.  IRCON Infrastructure and Services Ltd. 256 192 766
125.  IRCON International Ltd. 46992 72999 90650
126.  Irrigation and Water Resources Finance 0 885 852
Corporation Ltd.
127. J & K Mineral Development Corpn. Ltd. -64 -96 -74
128.  Kamarajar Port Ltd. 9672 17337 31631
129. Kanti Bijlee Utpadan Nigam Ltd. 535 -1291 -54
130.  Karnataka Antibiotics and 1602 1129 776

Pharmaceuticals Ltd.
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131.  Karnataka Trade Promotion Organisation 284 574 464
132.  KIOCL Ltd. 9430 3105 3994
133. Konkan Railway Corporation Ltd. 1874 -23541 1311
134.  Kumarakruppa Frontier Hotels Ltd. 543 533 582
135.  MMTC Ltd. 7072 -7062 1864
136. MSTC Ltd. 11839 13073 -7003
137.  Madhya Pradesh Ashok Hotel Corpn. 58 64 73

Ltd.
138.  Madras Fertilizers Ltd. 11199 2444 10004
139.  Mahanadi Coalfields Ltd. 370951 421244 362430
140.  Mahanagar Telephone Nigam Ltd. -410978  -532112 782072
141.  Mangalore Refinery and Petrochemicals 90858 -75691 60118
Ltd.
142. Mazagon Dock Ltd. 49431 41272 39761
143.  Mecon Ltd. 13636 10102 4948
144.  Millennium Telecom Ltd. -20 -20 -17
145.  Mineral Exploration Corpn. Ltd. 1732 2066 2546
146. Mishra Dhatu Nigam Ltd. 6845 8252 8246
147.  MOIL Ltd. 41077 43172 50956
148.  Mumbai Railway Vikas Corporation 2271 1224 2301
Ltd.
149.  Nagaland Pulp and Paper Company Ltd. -1190 -1458 -1473
150.  National Aluminium Company Ltd. 84950 59283 64235
151. National Backward Classes Finance 2411 2569 1985
and Devp. Co.
152. National Bldg. Constn. Corpn. Ltd. 19017 20750 25745
153. National Fertilizers Ltd. 12673 -17073 -8971
154.  National Film Dev. Corpn. Ltd. 408 635 -321
155. National Handicapped Finance and 372 464 964
Devpt. Corpn.
156.  National Handloom Development 282 697 1203

Corporation Ltd.
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to Questions

1 2 3 4 5

157. National Informatics Centre Services 5150 2704 3610
Incorporated

158.  National Jute Manufactures Corporation -3821 -1600 -655
Ltd.

159.  National Minorities Devp. and Finance 3989 4361 2908
Corporation

160. National Projects Construction Corpn. 4218 5097 4706
Ltd.

161. National Research Development Corpn. -58 -172 -108

162. National Safai Karamcharis Finance 459 576 670
and Devpt. Corpn

163.  National Scheduled Castes Finance and 2159 2518 3006
Devp. Corpn.

164.  National Scheduled Tribes Finance and 951 674 1838
Devp. Corpn.

165. National Seeds Corpn. Ltd. 3096 4430 5407

166.  National Small Industries Corpn. Ltd. 4121 6235 7594

167. National Textile Corpn. Ltd. 13014 8512 -17571

168. NEPA Ltd. -7290 -8408 30886

169. Neyveli Lignite Corpn. Ltd. 141133 145975 150188

170. NHDC Ltd. 64690 57564 106363

171.  NHPC Ltd. 277177 234822 97879

172.  NMDC Ltd. 726539 634237 642008

173.  North Eastern  Handicrafts and -151 -150 -232
Handloom Dev. Corpn. Ltd.

174.  North Eastern Electric Power 21912 24230 23152
Corporation Ltd.

175.  North Eastern Regional Agri. Marketing 100 -282 -444
Corp.Ltd.

176.  Northern Coalfields Ltd. 277009 268213 200802

177.  NTPC Electric Supply Company Ltd. 766 -2459 1976

178.  NTPC Ltd. 922373 1261939 1097474




Oral Answers [7 May, 2015] to Questions 61

1 2 3 4 5
179.  NTPC Vidyut Vyapar Nigam Ltd. 11193 -3484 6023
180.  Nuclear Power Corpn. of India Ltd. 190615 210099 229920
181.  Numaligarh Refinery Ltd. 18370 14426 37109

182. Oil and Natural Gas Corporation Ltd. 2512292 2092570 2209481

183.  Oil India Ltd. 344692 358934 298130
184. ONGC Videsh Ltd. 272116 392914 444532
185.  Orissa Drugs and Chemicals Ltd. 85 90 49
186.  Orissa Mineral Development Company 344 1286 626
Ltd.
187. PEC Ltd. 7955 9696 71
188.  Pawan Hans Ltd. -1035 1170 2898
189. PFC Capital Advisory Service Ltd. 5 85 303
190. PFC Consulting Ltd. 2766 1638 2696
191. PFC Green Energy Ltd. 0 -40 1326
192.  Pondicherry Ashok Hotel Corpn. Ltd. -38 -30 -33
193.  Power Finance Corporation Ltd. 303174 441960 541775

194.  Power Grid Corporation of India Ltd. 325495 423450 449742

195.  Power System Operation Corporation 5052 8565 6081
Ltd.

196.  Prize Petroleum Company Ltd. -393 -126 -2281

197.  Projects and Development India Ltd. 2608 1071 132

198.  Rail Vikas Nigam Ltd. 9838 13555 15742

199.  Railtel Corporation India Ltd. 8585 11159 13793

200. Rajasthan Drugs and Pharmaceuticals 145 80 -1940
Ltd.

201. Rajasthan Electronics and Instruments 1862 2637 1357
Ltd.

202.  Ranchi Ashok Bihar Hotel Corpn. Ltd. -58 -95 -82

203. Rashtriya Chemicals and Fertilizers 24924 28090 24989
Ltd.

204. Rashtriya Ispat Nigam Ltd. 75146 35283 36645
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1 2 3 4 5
205. REC Power Distribution Co. Ltd. 867 1081 3300
206. REC Transmission Projects Co. Ltd. 1171 293 2386
207.  Richardson and Cruddas (1972) Ltd. -1626 -2949 -383
208.  Rites Infrastructure Services Ltd. 0 0 5
209. Rites Ltd. 16449 24544 26361
210.  Rural Electrification Corpn. Ltd. 281703 381762 468370
211.  Sail Refractory Company Ltd. 63 1018 1542
212.  Sambhar Salts Ltd. 106 30 44
213.  Scooters India Ltd. -1994 -600 1360
214.  Security Printing and Minting Corpn. 58247 42349 21463

India Ltd.
215.  Shipping Corporation of India Ltd. -42821 -11431 -27466
216.  SJVN Ltd. 106868 105234 111463
217.  Solar Energy Corporation Of India 0 0 -285
218.  South Eastern Coalfields Ltd. 409868 429903 477230
219.  State Trading Corpn. of India Ltd. 1647 1795 -49220
220. STCL Ltd. -28466 -29612 -35252
221.  Steel Authority of India Ltd. 354272 217035 261648
222.  Tamil Nadu Trade Promotion 1886 2167 2748
Organisation
223.  Telecommunications Consultants (India) 803 1576 1475
Ltd.
224.  THDC India Ltd. 70383 53138 59532
225. The Bisra Stone Lime Company Ltd. -686 -1814 -1876
226. The Jute Corpn. of India Ltd. 1022 1337 987
227.  Triveni Structurals Ltd. -5233 -7587 -7587
228.  Tungabhadra Steel Products Ltd. -2875 -3115 -3191
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1 2 3 4 5
229.  Tyre Corporation of India Ltd. -2086 -1636 -1636
230.  Uranium Corporation of India Ltd. 6484 9079 1069
231.  Utkal Ashok Hotel Corpn. Ltd. -60 -61 -59
232.  Vignyan Industries Ltd. 82 =271 -97
233. Wapcos Ltd. 5125 5732 6702
234.  Western Coalfields Ltd. 30671 32430 22358

ToTAL 98206096 11493885 12910901
Statement-I11

Total Cash and Non-Cash Assistance to sick and loss making CPSEs
located in the West Bengal.

 in crore)

S1. CPSEs Ministry/Department Cash Non-Cash Total
No. Assistance
1 2 3 4 5 6
1. Andrew Yule and  Department of 87.06 458.14 545.20
Co. Ltd. Heavy Industries
and Public
Enterprises
2. Bengal Chemical Department of 207.19 233.41 440.60
and Pharmaceuticals Pharmaceuticals
Ltd.
3. BIECCO Lawrie Ministry of - 59.60 59.60
Ltd. Petroleum and
Natural Gas
4. Brathwaite and Co. Ministry of 4.00 280.21 284.21
Ltd. Railways
5.  Brathwaite Burn Department of - 54.61 54.61
and Jessop Heavy Industries
Construction and Public

Company Ltd. Enterprises
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1 2 3 4 5 6
6. Bridge and Rood  Department of Heavy  60.00 42.92 102.92
Co. (INDIA) Ltd. Industries and Public
Enterprises
7.  Burn Standard Ministry of Railways  75.43 1139.16 1214.59
Company Ltd.
8. Central Inland Ministry of Shipping  73.60 280.00 353.60

Water Transport
Corporation Ltd.

9. Eastern Coalfields Ministry of Coal - 247077 2470.77
Ltd.

10. Hindustan Copper Ministry of Mines - 612.94 612.94
Ltd.

11. Hooghly Dock and Ministry of Shipping 286.81 631.30 918.11
Port Engineers Ltd.
12. National Jute Ministry of Textiles  517.33 6815.06 7332.39

Manufactures
Corporation Ltd.

13 Tyre Corporation of Department of Heavy - 815.59 815.59
India Ltd. Industries and Public
Enterprises
TotaL 1311.42 13893.71  15205.13

SHRI TAPAN KUMAR SEN : Mr. Chairman, Sir, I thank the Minister for his
elaborate reply to my question. My specific question was in respect of 13 CPSEs
in West Bengal, and you have given in detail the present status. It is amusing that
the assistance you have given to a good number of them is without any non-cash
assistance. So, without any non-cash assistance how can you call it a revival package.
In this context, the specific question is relating to the Tyre Corporation of India
which is under your Ministry. Now, this winding up order was forced by the High
Court on the basis of the complaint of the unsecured creditor who owe about I 9.5
crore. You have moved the note and got the concurrence of the Finance Minister. I
thank you for that initiative. The Finance Ministry concurred so that you are able to
go to the High Court and get the winding up order revoked. Unless that is revoked,
you can't start the revival process. Despite the concurrence of the Finance Ministry,
in the last six months, things are standing as it is. In this connection, I have sent
six letters to your Ministry. You tell me what the position is.

MR. CHAIRMAN: What is your question?
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SHRI TAPAN KUMAR SEN: That is the question.

MR. CHAIRMAN: All right. Six letters, thank you.

s} 3Fd M : Ul 98icy, SRR BURIE 3% sfear fofics & IR & a1
e 1 S g ¥8l W) U fHar 8, ST a1 4 § weHd § SR 99 de
B H A FHA T GUMRT ST, 39 I8 AW WS H AfEd 21 ... (SaE). .

#t I AR W9 : AT 7 Siorie § AT B

st T M _RITery A fofdasexr tuge far Bl

SHRI TAPAN KUMAR SEN: You put the record straight.
A ea M« -1, T B Haret T R

SHRI TAPAN KUMAR SEN: Your Finance Ministry cleared it. ~ITTad H &1
TR g31l, dg ddIgV|

st 3a MA : guufa S, RTe 9 WifdsHe fofdaser tage fFar 8 erR
4 g W v &9 & Ul o9 9 g fafaaser guEe 2, 89 59 Wed ¥ Iy
PHeH el IoT Adhdl

MR. CHAIRMAN: Thank you, second supplementary.

SHRI TAPAN KUMAR SEN: Sir, the winding up order was inflicted by the
High Court on a specific context. On that, by paying back that money, you got the
Finance Ministry's concurrence six months back. It is not a liquidator thing. It was

specified. Please give a correct answer in the House.

My second supplementary is, there is another company there, under your own
Ministry. I am not going to other Ministries. In respect of the Bridge and Roof
Company (India) Ltd., a package was sanctioned. Now, what is the present status?
Has it moved out of sickness? If not, what action are you are to take? That is a

very highly potential engineering company in my State.
MR. CHAIRMAN: Thank you, second supplementary.

sft eFa A : Juufy S, e Iwidel & 9R H OHE S SR fear on, 98
9 HE) A AT o1l o g AelHel § Sl YR Y 37T ® Bridge and Roof
Company (India) Ltd., & IR #H, 39 A" ¥ 9 Ragaa &1 Yobs f&ar @m o1, 60
FRIE TUY AHE wU H fIY Y 3R 42 FRI$ TUY I7-3el da% & w9 H MY &
3R Bridge and Roof Company (India) Ltd., & &¥=1 3@ Rargaa & fRAfT # 2,
I YUR B e T
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S1. A PAR ATE : QU FEIe, § S q1egq | A 43 S 9 g
ST ArEdT € f6 Q9 @ o 295 SRl & IR H S o fore € 7, U8
15 U1 H B 398 @R & fIER 9 4R & de SoifafRe, vadidied. < &
P ST 8, STel b AoIgR AR T8l I PR dTel FHT 2N, IURR iR TWig i
& €1 S1ST G $HD] RAMUT B &b oAU, G: DI Te] dY1 & g 3y ot #
BIg IS & AT 81 SR PR & 1 a1 8 3R el & O i 12

it aFa M Fufy SN, S SR e € 99 ded § o) Ragd @ 9aa
g, @ gl 81 9aar 8, W 56 e § e Ragad & g @ReRr A
15,215 HRI$ BUT BT Rargad Ubo foar 81 39 Rarsad Uhol & d8d s961 Rarsad
IcT &1 8l S Rarsa T81 8 Adbd, S9h Rdigad & 77 39 TR &1 dls bl
T2 fean 21 feeR & R 31 dioleed &1 A 9ew o e fear &, 9 g4t @
H 3md B

sft aR.F. Rrmr : 9wl #8Igy, &R I8 295 Ufetd daed Sumd ®, RN
H I G H 9 2 T, SUBT & PR 39 & A JeuT BT 3G gl H
AT A St @ ST e 6 59 dR § YuR F Y SudT AT a1 9AT4
PR TBT B AR 1 371 VAT f[aR o) @ € % 59 &9 & awd Safidl & dgrar
39 IUHHAT DI YARATYAT G FATS AT & foIg of?

sft ora Md : U FEIGy, A 9ew | "¢ | 9d Y7 SUHAl & ey H
St fewoft @1 8, § 99 4 ¥8qa T8l g iR gy |edd T8l § Hife dR ’1e |
TEI €1 TR SAUBIR IUHH A B I8 &1 ITH PV FET XeATol, Al I 3R
9 IS 1 39T IR SUhH °1C H 8, I8 IRAAdhdl F8] g1 HBIGd, °1¢ H 8
F Bs HRU T, ITH Y RO ST fF AT G T HET GUGHT BT Bl qhell
g, of Faa g R g @ RAT T8 21 e Iffad wWR W ue Wyt A
competition del &I T 3R fRwyax fafmfor o manufacturing F &9 H TAR WHRI
SUHH S 39 Wl # 81 feh U7 2 8, Ig§ IRAAPbd Bl sAfy A Yo T3
St g H, S W@ ged H SURYE § SR mer HA Sff 9 "We 9 SfeAT" Bl
S ART @7 8, 89 AR B A%d 99 &I e § 89 WE $eH 9ol | Bl

Mt 9 ToEs : W, S @ I-H-aR el 99 @ g E) dga e A
$o el 3o g1 # fl <t €, O |1 I Ragd &=+ & oy IWBR 1 BIs B
2 3R 3R & 1 98 $q @I 81 dTell 87

2t 3Fa fi ¢ HElCY, 39 U @1 qo U 9 Wy T8 51 I8 U Textile
Ministry 9 ST &, SHS! SHHRI 3 99 81 81 I 3R AT F FaT &l dl S
RISEANESENCECE |

sft Uy : oY S IMeRI § <RI
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Smart Cities in Andhra Pradesh

*123. Dr. K.V.P. RAMACHANDRA RAO: Will the minister of URBAN
DEVELOPMENT be pleased to state:

(a) the details of Smart City concept, and in what way it is different from

existing programmes for urban renewal;

(b) whether any criteria has been laid down for selecting towns for development
as Smart Cities; and

(c) whether there is any proposal to develop towns in Andhra Pradesh like
Vizag, Eluru, Guntur and Nellore as Smart Cities?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (c) A Statement is laid on the Table of the House.

Statement

(a) A Smart City in the proposed approach of the Smart Cities Mission can
broadly be described as one having provision of basic infrastructure to give a decent
quality of life to its citizens, a clean and sustainable environment and application of
‘Smart’ Solutions, keeping citizens at the centre.

The Smart City Mission involves an area based approach. Conceptualization of
Smart City is meant to set examples that can be replicated both within and outside
the Smart City. It is, therefore, expected to catalyse creation of similar Smart Cities

in various regions and parts of the country.

(b) and (c) The Smart Cities Guidelines are under formulation stage; which
will contain the criteria. The selection of Cities will be made after the Guidelines

are finalized.

DR. K.VP. RAMACHANDRA RAO: Hon. Chairman, Sir, as soon as the NDA
Government came into power, one of the first tours taken by the hon. Prime Minister
was to the United States of America. He was received with great expectations
by all Indians living in the States. Even here, in India, we were expecting great
results, with great hopes.

MR. CHAIRMAN: What is the question? ...(Interruptions)...

DR. K.VP. RAMACHANDRA RAO: Sir, we have seen in the media that the
President of the United States, Mr. Barack Obama, and our hon. Prime Minister,
Shri Narendra Modi, have signed a pact for developing three smart cities in India,
one being for my city of Vizag. This is the first time that we have heard about

the concept of smart cities.
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Sir, in this regard, I would like to know what exactly was the agreement signed
between Mr. Barack Obama and Shri Narendra Modi about the concept of smart cities
and what benefits would my city of Vizag get because of this agreement. Is there

going to be any financial assistance from the United States for these smart cities?

SHRI M. VENKAIAH NAIDU: Mr. Chairman, Sir, the Smart City concept has
been recently approved by the Cabinet. Till such time, we were holding discussions
with various stakeholders, including the State Governments and also the urban local
bodies represented by their Commissioners. We had two rounds of consultations.
We gave them a broad idea about what is the thinking of the Government of India
and what is the response and reaction of the States. They have also given certain
inputs. Keeping that in mind, we have finalized a draft and then the matter has
been taken to the Cabinet. The Cabinet has approved it just a week or ten days
back. Now we are in the process of issuing the guidelines. Once the guidelines are
issued, the States will shortlist the names, which will be taken up for consideration
to qualify for the city challenging system, depending on their performance and
various indicators. After that the selection process starts. The second question of my
friend, Dr. Rao, was about the United States of America and our Prime Minister
signing an agreement. That is about America’s keenness to extend technical support
with regard to transformation of three cities in India into smart cities. They said
that they would support us with regard to capacity building, feasibility study of the
cities, having exposure visits in the United States of America, preparing a smart city
proposal and also setting up task forces to take up this task. This is the agreement
that has been entered into. After that, the US Trade Development Agency has visited
India. We had consultations with them. They have been to Vishakhapatnam. They
had held consultations with the urban local bodies, the Commissioners and other

people and also with the State Government of Andhra Pradesh. The process is on.

DR. K.V.>. RAMACHANDRA RAO: Sir, to my first supplementary, the answer is
not specific and practical. My question was: Was there any agreement about giving
financial assistance to the smart cities by the United States of America? That was

my first supplementary. It has not been answered.

MR. CHAIRMAN: You have got the answer. Please proceed with your second
supplementary.

DR. K.V.. RAMACHANDRA RAO: Sir, I take it that my first supplementary

was not answered. My second supplementary is...

MR. CHAIRMAN: If you ask more than one supplementary question, you give
the freedom to Ministers to answer any part of multiple questions. Please ask one

question at a time.
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DR. K.V.P. RAMACHANDRA RAO: It was a specific question, Sir.

MR. CHAIRMAN: There were two parts to it. There were two parts to the

question. The Minister has answered one. Please go ahead with it.

DR. K.V.P. RAMACHANDRA RAO: Sir, my second supplementary is: Are there
any chances of the Government relaxing the guidelines to known backward areas? I
am particularly referring to poor backward regions of Rayalaseema and North Coastal

Andhra for which the guidelines can be relaxed. Is there any possibility of it?

SHRI M. VENKAIAH NAIDU: Sir, though my friend, Dr. Rao, is not a practising
doctor, yet he is a doctor, and that is why he is talking of theory and practical. As
far as questions are concerned, there is no theory and practical. Both are one and
the same. So, I have answered that also. Sir, there was no agreement with regard
to any financial commitment between the U.S. and India during the visit of the
hon. Prime Minister. The understanding, as I told you, is to support us technically,
giving us support for capacity-building, giving us support for the feasibility study,
giving support for the preparation of the City Master Plan and also organizing some
exchange tours between India and the States ‘at their cost’. That was the agreement
reached because they are, comparatively, a well developed country and they have
Smart Cities. Sir, the Mayor of New York, Bloomberg, had also visited India and
he also said that they have certain experiences which they want to show to Indian

counterparts, which we have agreed. So, as I told you, that process is on.

Sir, the second supplementary of my friend is about the Backward Regions
within the State. As of now, we are requesting the States to prioritise, whatever
their proposals are, for inclusion in the City Selection Scheme. In that, the respective
States have to take care of their priorities keeping in mind the geography of the
areas, their backwardness and other things. As far as the Centre is concerned, we
have asked States to give proposals to join the City Challenge System. It is for the

States to come out with their proposals. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: What about Telangana which is a
backward State?

MR. CHAIRMAN: Please don’t interfere.

SHRI M. VENKAIAH NAIDU: If both of you had exchanged your ideas and
put questions separately, I would have had no problem. Telangana also will, definitely,
be considered for selection of Smart Cities. Already, Hyderabad is smart and if you
want to make it smarter, then, the Government of India will be willing to extend

whatever support is required to be given to the State of Telangana.
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SHRI SATISH CHANDRA MISRA: Sir, in the written answer, it has been said
that Smart City’s guidelines are still under formulation. But now, I believe, as has
just now been stated, they have already been formulated and the Cabinet has given
some approval. But we do not know what the guidelines are. But I would like to
ask only one thing. Now that they have framed the guidelines and they know what
the guidelines and criteria for a Smart City are. Out of these hundreds of cities in
India which are in existence already, how many cities, do they find, are already
falling into the category of a Smart City or, is there not even a single city which

falls into the category of a Smart City or near about a Smart City?

SHRI M. VENKAIAH NAIDU: Sir, the Smart City Mission involves an area-
based approach. It can be a city; it can be a part within the city so that best
examples can be set for other places. That is, it will act as a catalyst for others to
get inspiration and then develop their own cities. That is the purpose of this Smart
City Scheme. Secondly, about 100 is the number, that is, the target for the coming
five years. Keeping that in mind, we are requesting States to suggest cities because
we need to take care of the geographical area of the country also. Otherwise, if
we go only by a certain criteria, in a particular situation, only one State may get
the maximum number of cities. Keeping that in mind, we have requested States to
suggest some names so that every State will get some cities. That is also another
idea. The third one is with regard to certain criteria and guidelines. We have
discussed broad contours and broad ideas of a Smart City, which is approved by
the Cabinet and the guidelines are issued by the Department. After basing on the
consultations that I had with the States, the guidelines are under the advanced stage
of preparation. At any time this may be finalized. Once they are finalized, I have
no problem about sharing it with the hon. House. But I can tell the House, Sir,
that the selection will be based on the City Challenge System, that is, the present
status of the city, its population, revenue, expenditure, expenditure with regard to
population versus employees ratio, sanitation report card, tax collection ratio, their
ability, governance, e-governance, registration of records, drinking water, soilid waste
management, transport facility, etc. All these things will be considered and every city
will get a rating depending on the present status. If some of them are not qualifying
in the first round of the City Challenge System, then, they will understand what
the parameters are. These will be communicated to them and they will be able to
join the next round so that they can improve. At the end of the day, Smart Cities
can be developed if we have smart leadership in local areas and their willingness
to follow reforms. Without reforms, this is not possible because Smart Cities are

broadly going to be carried out on the PPP model.

DR. KARAN SINGH: Sir, this concept of Smart Cities is a very fascinating one.
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Although it is not quite clear what is happening, I want to ask the hon. Minister:
Will he please ensure that when you are choosing the cities, the Himalayan region,
Jammu and Kashmir, Himachal Pradesh, Uttarakhand, Sikkim and North-East are
given their due because they may not be able to meet up to those parameters, but

because of their situation, will they be given special consideration?

SHRI M. VENKAIAH NAIDU: Sir, this point is well taken. That is why I
mentioned about geographical area also. In areas like Uttarakhand or North-Eastern
States or even Jammu and Kashmir you cannot expect them to compete with other
parts of the country in view of their location and also the other disadvantages they
have, problems they have inherited. Keeping that in mind, every State will be given
the needed importance and every State will have the benefit of selecting some cities
within that State.

3l TR IEHE TaN : TIRHT WIEd, TR SRR H fUed dd@ ¥ S
BIAE U, S99 98 gARI Sl Wie s off, @ @« 81 M1 a1 STEi-iel dae
s, R-RF weed # fewgare & T, 981 wre Ridisl a91 & forg @ Taede
F UM BIg @™ WIS 72

O e VA e ¥ e G adS 5 Uses o e ccaba a1 e gY dea) g3 Gl

&S 5 OES S e o) Gam0n &) Qs Ul Ul 55 8D s 43R 05 et @ S land sa s le (s

= O 908 oala s S Oy S Eain s KES A S Sy @ &l s

SHRI M. VENKAIAH NAIDU: Sir, I can understand the Member’s concern,
but that is a different question. Srinagar was once upon a time a very smart city.
Azad Sahib is sitting here. But, unfortunately, because of a variety of reasons and
attitude of our neighbour, a lot of destruction has taken place. The city’s original
beauty has been affected. The Government will be definitely extending support to
these cities within Kashmir also under the scheme because the new scheme which

is going to come, will be covering 500 cities across the country.

Reservation of land for Economically Weaker Sections and

Lower Income Groups

*124 SHRI PRAMOD TIWARI : Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether a certain percentage of land is to be reserved by the States/private
developers for Economically Weaker Sections (EWSs) and Lower Income Groups
(LIGs), if so, the details thereof; and

FTransliteration in Urdu Script.
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(b) whether Government has issued any advice to the States/private developers

in this regard and if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) and (b) A Statement is laid on the Table of

the House.
Statement

(a) and (b) ‘Land’ and ‘Colonisation’ being State subjects, it is their responsibility
to reserve a certain percentage of land for Economically Weaker Section (EWS) and

Lower Income Group (LIG) keeping in view the local conditions.

However, Central Government has advised States for earmarking certain percentage
of land for EWS/LIG under various policy initiatives and schemes. National Urban
Housing and Habitat Policy (NUHHP): 2007 advocates reservation of 20-25% of
FAR for EWS/LIG category. Jawaharlal Nehru National Urban Renewal Mission
(JNNURM) has mandated reservation of 20-25% of developed land for EWS/LIG
category. Scheme of Rajiv Awas Yojana (RAY) has mandated earmarking of 15%
of FAR/FSI or 35% of dwelling units for EWS/LIG category whichever is higher.

3t geie Rt : Ay [Eafr S, WRT 9% e BT AR JET o7 6 dehrel
AT B PR 7 TNF 3R 779 1 & ol & g S96 R W) wd a7 & oy
S ST BT FArdm o1, AT 9 NUHHP 97 3iR -1, EWS/LIG &t @1 § S
ITEdT AT 1 ST FAVGRT SN JUIY ARGR - g915 i, e fog e
SIRY fY Y &, IH AFUTAT H &1 g2 Al ARG H3AT S JoI a1 Aep b qwgol
<9 H fha ANl Bl 59 AT & T 396 R TR Bd Jod1 dRTs s, NI AR
7T 9 § IR A9y wU I I 9a1 © b 99 U9, BARTIG R Hife yur HAt
St gt 93 €, @ orta # W fha e ARl % AR @ wa &) 1872

SHRI M. VENKAIAH NAIDU: Sir, the information sought by the hon. Member

is altogether different. If you go through the question, the question is: whether a

certain percentage of land is to be reserved by the States/private developers for
Economically Weaker Sections (EWSs) and Lower Income Groups (LIGs); if so,
the details thereof. This is about earmarking certain amount of portion of the land
for the academically weaker sections and Lower Income Groups. It is a very good
question. Sir, I have collected information based on that question. What the hon.
Member is asking is altogether a different thing. I have that information, but it is
not available with me as of now. I can pass on that information of what is the
progress achieved in different States with regard to EWS and LIG schemes under
different schemes which were earlier initiated by the previous Government. I have

no problem in collecting that information and passing it on.
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With regard to the present question about the National Urban Housing and
Habitat Policy, 10-15 per cent of land and 20-25 per cent of FSI, whichever is
greater has been reserved for EWS and LIG housing. With regard to the Houses
under the National Urban Renewal Mission, earlier called the Jawaharlal Nehru
National Urban Renewal Mission, reservation of 20-25 per cent of developed land
of EWS, LIG category, was a mandatory reform condition linked with the release of
ten per cent of Central grant. Without such reservation for weaker sections, money

will not be released.

The third one is about the Rajiv Awas Yojna. Earmarking of 15 per cent of
FAR by FSI or 35 per cent of the dwelling units for EWS/LIG category, whichever

is higher, has been mandated.

Now, under the draft model for the new Housing for All Scheme, 15 per cent of
FAR/FSI or 35 per cent of the total number of dwelling units, whichever is higher,
will be reserved for the EWS category. You have seen earlier giving grants to BSUP

and IHSDP schemes. I have information. I will be sending it to the hon. Member.
3t yAre fEard « R, e WY S@— H9 9, oY 9w /e 91§ feeed | A
st AU : I MUBT AT S

st e a9 99 @1 < AfeT 9 B 99 & d Aol sl arafiddr
...(FTHT)....

st WUTAfd : 9 MIBT WS I Please take that as an assurance.
2t e fart : W), A1 GURT AT B, MY $OIord &1 8, PUAT S Y8 o <

SHRI M. VENKAIAH NAIDU: Sir, if you permit, I will answer that question.

MR. CHAIRMAN: It is a different subject. He will send you the details.
Mr. Tiwari, you can ask your second supplementary. Ask second supplementary

question.

it yeie REam : § Ue SERT HaTdd g drsdl §, 3R 37 Soled § Al § B
¢ 3R 3R TEl d1 ...(agM)... § Ydbe WA &1 yp el g § R I8 e arsdl
g o gdiv IR @1 geor g ot fo Wy ok 9599 97 & Wi @l & RR W) 5d
Il HIS[El ARPR 7 I9 AT & Jgurerd § R fen-fw SR far 82 aFR sy
<d o $9H B B e Al B T geargsil SR B gl § I8 S dredl §
fopam T 87 PR 39 WX [ATd Bl <@ I 98 TSI FARR Bl

SHRI M. VENKAIAH NAIDU: Sir, advisories are issued to all the States. There

are poor people in all the States.
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#t ye fart : #9 geT 5 fod e 9« 9§ $9 SR @1 87

MR. CHAIRMAN: Is the date available?

At ye fardt : 32 oriRi @t far @1 ® <ifes el @ 781 7, gafery § qm
& gl

Yt T.dPT g BT FI AN W § [SAH F AU FW AR I L, o
N 99T A1l B fhar 3R g9 ff B Th A1 9 & &R I8 ol BRI Sl Bl
U Uh B B, AIS THI b foIU SMUd!l SR BT TSl The total number of
houses under the EWS and also under LIG is 7,22,774 which have been allocated

under various schemes. Out of this, 4,15,386 houses were occupied. I have got the

information just now. The remaining houses are under progress. Recently, I have
reviewed the situation. Certain houses are at an advanced stage but are not completed.
It is because as per the mandate of the previous Government the proposals were to
come by 31st March, 2014. Keeping the reality in mind, subsequently, it has been

extended by one year.

SHRI PRAMOD TIWARI: Sir, I need your protection. I am asking for the date.
When the advisory has been issued?

SHRI M. VENKAIAH NAIDU: Sir, I can pass on the information to the hon.
Member. The issue is whether that advisory has been given to the States. That is
what hon. Member asking. I have said it. Then, I want to share with the House that
the on-going schemes which were incomplete and left to the States earlier, now, the
Government has taken a policy decision to extend support to those scheme also up
to 2017. All the on-going projects that are at an advanced stage of 50 per cent and
above will also be taken up under the new scheme and will be completed. That is
the decision taken only a few days back by this Government. The advisories were
issued when the INNURM came into force. The advisories were issued when RAY
came into force. When we evolve a new scheme, we will be sending advisory to
the States.

SHRI BABUL SUPRIO: Sir, I just want to add what my senior Minister has
said. If the hon. Member wishes to know the dates, I have everything with me. He

is most welcome to visit me and get it. I can give the specific dates.

2t we fart : 39 g' a1 Q@ o1 {6 5y HHA % de Al bldde HIAl STD
HGE B &l BAN bidAe Al S T GHSIER €, ITH! H gould BRI §, STD
Heg o WAl Sff R W@ §, I8 oI 3IgYd TSIRT B

MR. CHAIRMAN: It is a team work.
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SHRI M. VENKAIAH NAIDU: Sir, it is a suggestion and the suggestion is

well taken.

MR. CHAIRMAN: It is more than a suggestion. Is there such a thing under

consideration?

SHRI M. VENKAIAH NAIDU: Sir, he suggested about the low cost housing,
instead of calling it ‘low income group’ or ‘economically weaker section’, he suggested

calling it ‘low cost housing’. It will definitely be a low cost housing.

A yfiex Rg : 9ovAT W), § 93 Aeley 9 wWiifhe g8 el =med g &
AR WY NfSe # W&l & forg, W forg "dIS] yadl BR" HHM Bl A AN
B IS Tl T Ps IR "SAERANA 186 A2 e Rgardd fAeE" ok '<refig
AT IS BT ARE VI 79T Bl U BT b ST 9T 19T UdpT 8- g9 off
Re Bl 3fifsen ¥ gAR g w3l A yeAe St B diS] Udhl B WhiF gl 89
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WRHR FUE HRF & oIy dis fIaR &) =Y 872

SHRI M. VENKAIAH NAIDU: Sir, we welcome any State taking initiative and
then constructing houses for the poorer people. Certain States are already doing it.
If Odisha is having a particular programme, I will get it examined and see whether
that can be dovetailed with the Central scheme and both can go together. The
Telangana Chief Minister some time back said that he wanted to give two-bedroom
houses and he wanted to supplement what the Government of India is doing. I have
asked my officers to examine it positively because there should not be any problem
on that account but the details have to be actually worked out. Similarly, the same
approach can be taken up with regard to the Odisha Government initiative also. If
the State Government is coming out with a scheme and want to join the Central

scheme, we will examine that also.

DR. BHALCHANDRA MUNGEKAR: Sir, so far as this question is concerned,
various rounds of National Sample Survey show that a minimum of 25 to 30 per

cent of the rural poor people are not able to get the benefit of various housing
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schemes such as Indira Awas Yojana or Rajiv Awas Yojana only because they don’t
have even about 10,000 or 5,000 sq.ft. of land. Confining the question only to the
rural areas, in view of the magnitude of the number of people who don’t have
pucca houses, after amalgamation of all the housing schemes for the poor, will the
Government consider ‘right to shelter’ as a Fundamental Right? Since the Eleventh
Five Year Plan, we have gone to the stage of right-based approach to development.
Under these things, will the Central Government and the Ministry think ‘right to
shelter’ as a Fundamental Right on par with the right to employment guarantee
scheme so that the people in rural areas will be entitled to house as a matter of

right? Thank you very much.

SHRI M. VENKAIAH NAIDU: Sir, I was the Rural Development Minister
some 15 years back and now I am Urban Development Minister. The question is
very important. Mr. Jairam was also there in the Rural Development Ministry. The
question is a very important one because there is a huge shortage of housing for
the poorer people, particularly in the rural areas. Recently, we went to the Cabinet
along with the proposal of ‘Housing for All’ in urban areas. The hon. Prime Minister
suggested to me that instead of having a scheme for urban areas alone, let there be
a scheme for rural areas and both of us should sit together. Accordingly, myself and
the Rural Development Minister and other concerned Ministers sat together. We have
evolved a common programme and we are now taking it back to the Cabinet these
concerns, particularly about the shortage of housing in the rural areas. The shortage
of housing in the rural areas will also be taken into consideration. Names may be
different but the aim is to cover all the shelterless people in the rural areas. That

is the priority for this Government.

With regard to making it a Fundamental Right, I can’t say anything as of now

till the Government takes a decision on that.
Global Age Watch Index for elderly people

*125. SHRI TIRUCHI SIVA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government recognises the fact that Global Age Watch Index which
measures the wellbeing of elderly people, ranks India at a lowly 73rd position among

91 countries; and

(b) whether it is a fact that India's dismal performance shows that despite having
a large elderly population, we lack mechanisms in place to ensure them healthy

ageing, if so, the details thereof and if not, the reasons therefor?
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THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI THAAWAR CHAND GEHLOT): (a) and (b) A Statement is laid on the
Table of the House.

Statement

(a) Yes, Sir. The Help Age International, an NGO has brought out a Report
“Global Age Watch Index-2014” which ranks 96 countries based on different parameters
such as income security, health status, capability and enabling environment. The index
which ranked India at 73rd position out of 91 countries in 2013 has now ranked
India at 69th position out of 96 countries in 2014. This index is subject to scientific

limitation of the indicators used.

(b) No, Sir, it is not a fact that India’s performance is dismal in this regard.
The Government has taken several initiatives to ensure healthy ageing of Older
Persons. A “National Policy for Older Persons (NPOP)” is already in existence
since January, 1999. Besides a Central Sector Scheme of Integrated Programme of
Older Persons (IPOP) is being implemented since 1992. The Government has also
enacted the Maintenance and Welfare of Parents and Senior Citizens Act in 2007.
The National Programme for Health Care of the Elderly (NPHCE) was launched in
2010 to address various health related problems of elderly people. In addition, several
other benefits and concessions are available to the senior citizens as extended by
various Ministries and subordinate organizations like Rural Development, Railways,

Civil Aviation and Finance.

MR. CHAIRMAN: Question No. 125 ..(Interruptions)... We have to move on.

We don’t have time. ...(Interruptions)... Supplementary question, please.

SHRI TIRUCHI SIVA: Sir, the report of United Nations Population Fund
and HelpAge India suggests that India had 90 million older people in the year
2011 and it is expected to grow to 173 million by 2026. Out of these people,
three crore elderly people are living alone and 90 per cent of them are working
for their livelihood. And ratio-wise the elderly women are more in number than
the men, and out of these 60 per cent are dependent. Sir, the Government has
a policy in place since 1992, a scheme from 1999 and an Act from 2007 but
nothing has come out. I would like to know from the hon. Minister, when the
budgetary allocation to the Ministry is ¥ 6,500 crore and the allocation to these
senior citizens is only ¥ 60 crore, that is 0.9 per cent, with this allocation what
are the mechanisms you have in place to cope up with this challenge to ensure

a healthy and distress-free aging.

N AR T MEAd : HEHIY U 985y, 99 9eg 3 S fu=an e
Bl &, 99§l gead g 9Rd H 9 79 PRI A A1 Afdd ggoid 81 "Global
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Age Watch Index" =1 ST STfg @ g 3R <1 ffrs AU €, 9 2013 31ra1 399 9 Ugal
% 8, W= sl a§ S $I AN G| §U, BAT 5 ECHI § HHI Jhyg BI &l
FId I G& DI T § TAR T $B HH NS T, AP A F AFAR ITD
ey B RART # uR gan 2, damed &) RRART § GaR gor & 3R 396 forg Sif
FHATHRI IIATERYT JAY ST DI LD §, SGH W BIHI IR 3T gl W T
S 3R 984 B fhY SIM &l el 2l

qEIGd, T WU 9 ggoiHl & foy YRd ISR 98d IR AIor1g darferd Hech
21 3 Aol § 9 ue "geod T8 domr ff 7, R ggiem €1 89 Teliels &
AT ¥ S [TY GoRINT IUSE BRI & SR TIASHSIS b HATEgH | & ggorl bl
SEHTE B IR Bl I SR 3R YAl o7 FaRT & fqd ol G &,
A S8 TERE FRa 21 [T w9 9 e goie & a1 § 59 IR Jolc graeT™
H ghg @ TS 7, g § AT 9eR 9 Head gl 99 U9 SR o e, o9 #
B9 ggol & oIy SR 31 glaam <5 &1 SRAE] $R dAdhd ol

HRA ABR HI Sl a9 oG 8, S99 9 Uh "gg U¥E Ao 5, DRy
YT fABTT HATeTT Il 81 SUH 200 ¥9Y YRT WRBR Bl IR I AU o € @ik
R IS WRAR IIH MU R F IA B FARIT At 81 Fs 57 599 1fdd
gRIRT W e €1 59 IIRad, "ggoi Yabidpd HRISH" TR T & AR Il
9 ugd Al 91 T fF UASIeST & ATEgq 9 89 ggod 8 3R gEIsE’ |
PR &1 5T Y qRATRS® TR o5 & o 88 HARS & e, Wodpe &
AIY, 3] WH-UM, WRU-UINU, G-IWd STS Bl 99 JIuTd Il $HRal I8 ol

MR. CHAIRMAN: Thank you. Second question, please.

SHRI TIRUCHI SIVA: Sir, I would like to pointedly ask the Minister, whether
the Government would consider extending the geriatric care to all the districts in the
country and to set up an old age home in every district and to extend the Government
sponsored health insurance schemes from BPL to the elder persons and to provide,
at least, thousand rupees pension to the older people as the Tamil Nadu Government

has been giving since our regime. So, these things, I think ...(Interruptions)...
MR. CHAIRMAN: Thank you.
SHRIMATI SASIKALA PUSHPA: No, no ...(Interruptions)...
MR. CHAIRMAN: No, no. Please. ...(Interruptions)...
SHRIMATI SASIKALA PUSHPA: From X 500 to X 1,000 ...(Interruptions)...
MR. CHAIRMAN: Do not interfere. ...(Interruptions)...

SHRIMATI SASIKALA PUSHPA: Amma only raised it from ¥ 500 to ¥ 1,000.

...(Interruptions)...
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MR. CHAIRMAN: I am sorry. This is very unfair on the part of ...(Interruptions)...

SHRI TIRUCHI SIVA: Very unfair. I am telling, since our regime it has been

given.
MR. CHAIRMAN: Now, let the hon. Minister ...(Interruptions)...
SHRIMATI SASIKALA PUSHPA: Sir, the data is wrong.

MR. CHAIRMAN: If you keep shouting, I will have to take disciplinary action

against you. Please don’t do that.

SHRI TIRUCHI SIVA: So, would the Government consider these proposals
which I am suggesting, which will help the older people to relieve them of their

present situation?

3l AR T TR A AU ARG, BRI TAT B b 8% el § ggor
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SHRI TIRUCHI SIVA: I wanted to know whether the insurance scheme will be
extended from BPL to older people. ...(Interruptions)...
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MR. CHAIRMAN: ‘Yes’ or ‘No’.

3l IR T TEAN: HBIGY, STBT U FB] © AR FAG W A<ST §l 89 5
W IR S, FTAe @R B e I 9gd ARl I 34 Bl

SHRIMATI RENUKA CHOWDHURY: Sir, the Government has to take into
consideration that a lot of people in different economic strata, including middle class

and upper middle class, have no way of surviving. The fact that the Supreme Court
had to intervene to say that looking after parents is mandatory and they have to
make a law for that is a reflection on how our society treats our elders. In your
city planning also, there is no provision for wheelchairs for elderly people anywhere,

including in the Capital Delhi. There is no such provision.
MR. CHAIRMAN: Question, please.

SHRIMATI RENUKA CHOWDHURY: The hospitals have no provision for geriatric
care. So, Sir, I request that the Government to consider giving incentives like they
did for building of hospitals under Private Public Partnership. Will they allocate
land under Private Public Partnership for construction of safe retirement homes and

retirement resorts where people can live with certain conditions?

2 AR TS MEAId: HEIGY, MHH qIRE I9M &l Al ISl 8, 98 A adr
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a1 off, @1 gg B & oY S <317 ..(adH). .

MR. CHAIRMAN: You got your answer, or, you continue with your question.

...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Sir, that was the question and he has

not answered that. ...(Interruptions)...
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ft AR T TR R, IRAR BT IR0 N IR &1 8l 8, 9 ThR
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MR. CHAIRMAN: The Question Hour is over.

The House is adjourned till 2.00 p.m.

WRITTEN ANSWERS TO STARRED QUESTIONS
Revisiting the system of categorizing industries

*126. SHRI PAUL MANOJ PANDIAN: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that Government is considering to revisit the system of
categorizing industries that seek permission to set up and operate units and if so,
the details thercof; and

(b) whether it is a fact that Government propose to give higher consideration
to industries which are producing environment related products and if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR):
(a) The Government has decided to revisit the existing ‘Categorization System’ for
classification of industries under the Red, Orange and Green categories. Recently,
during the Conference of the Environment Ministers of States held in New Delhi
during April 6-7, 2015, it was decided to adopt pollution criteria for categorization of
Red, Orange and Green categories of industries. The issue was also discussed in the
59th Conference of Chairmen and Member Secretaries of Pollution Control Boards/
Pollution Control Committees held in New Delhi on April 8, 2015. Accordingly, a
Committee has been constituted under the Chairmanship of Chairman, Central Pollution
Control Board (CPCB) to look into categorization system of industries based on their
pollution potential. As informed by CPCB, the categorization will be done on the
basis of composite score (100 marks) which may be assigned in accordance with

the following suggested/proposed weightage :

Air Pollution Score based on parameters namely PM, CO, NOx, 40 Marks
SOx, HMs, Benzene, Ammonia and other toxic parameters relevant

to the industry.
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Water Pollution Score based on parameters namely pH, TSS, NH,-N, 40 Marks
BOD, Phenol and other toxic pollutants relevant to the industry.

Hazardous Waste (land-fillable, incinerable, recyclable) 20 Marks

The industries, scoring more than 60 are to be categorized as
Red category, industries soring between 30-59 to be categorized
as Orange category, industries with score between 15-29 to be
categorized as Green category and industries, if score less than 15
to be categorized as non-polluting industry.

(b) The Government is promoting sustainable economic development in the country
on the concept of Zero Defect and Zero Effect under the programme of ‘Make in
India’. The Government has made provision to provide incentives for production of
equipment/machines/devices for controlling pollution, reducing energy consumption,
water conservation which inter alia include; (i) Equipment and/or technologies used
to produce energy from the sun, wind, geothermal and other renewable resources;
clean coal technology; creation and management of carbon sinks, (ii) Equipment used
in energy-conservation technologies (including energy conserving lighting technologies
and smart grid technologies), (iii) Equipment used to refine or blend renewable fuels,
(iv) Fuel Cells, Micro-turbines or energy-storage systems for use with electric or

hybrid-electric motor vehicles.
National Air Quality Index

127. SHRI RANJIB BISWAL: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether the Prime Minister launched the National Air Quality Index in the

recent past, if so, the details thereof along with its aims and objectives;
(b) the manner in which air quality would be monitored,;
(c) the details of cities of which air quality would be monitored; and
(d) the details of funds allocated for the same during the current financial year?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to
(d) National Air Quality Index (AQI) has been launched by Hon’ble Prime Minister
on 6th April, 2015 to disseminate air quality information. The AQI has six categories
of air quality, viz. Good, Satisfactory, Moderately polluted, Poor, Very Poor and
Severe with distinct colour scheme. Each of these categories is associated with
likely health impacts. AQI considers eight pollutants (PM,, PM NO,, SO,, CO,
O,, NH, and Pb) for which short-term (upto 24-hourly averaging period) National

2.5°
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Ambient Air Quality Standards are prescribed. Presently, air quality data for 10 cities
viz. Delhi, Agra, Kanpur, Lucknow, Varanasi, Faridabad, Bangalore, Mumbai, Chennai
and Hyderabad are connected to AQI system which is available on the website of
Ministry of Environment, Forests and Climate Change and Central Pollution Control
Board. AQI is calculated when data for minimum three including PM, /PM, . of these
eight pollutants are available. The air quality monitoring station is also proposed to
be expanded to cover 46 million-plus population cities and 20 State Capitals. CPCB

has allocated ¥ 8 crores for air quality monitoring programme.
Satellite based weather forecasting for fishermen

*128. SHRI PANKAJ BORA: Will the Minister of EARTH SCIENCES be

pleased to state:

(a) whether Government proposes satellite based application for advanced and
accurate weather forecasting for the benefit of the fishermen of the country, if so,
the details thereof; and

(b) what are the details of the planning of Government towards development of

the fishing technology therefor?

THE MINISTER OF EARTH SCIENCES (Dr. HARSH VARDHAN): (a) Yes,
Sir. For the benefit of fisherman community, a satellite based application for the
fishermen community of the country, called "Potential Fishing Zone (PFZ) Advisories",
is being generated and provided on using the satellite data and Geographic Information
System (GIS) tools since 1999 useful for location of fish grounds/aggregation. In
addition, the Ocean State Forecast (OSF) (wave height and direction, wind speed and
direction, ocean currents, sea surface temperature, depth of mixed layer and thermo
cline, sea level at major and minor ports, etc.) is also being provided to fisherman

on local weather conditions.

The PFZ advisories are generated using Sea Surface Temperature (SST) and
Chlorophyll content in the sea water from NOAA and Indian (Oceansat) satellites,
respectively, which would primarily provide information on the potential fishing grounds
(locations of fish aggregation). Thus the PFZ information help in reduction of search
time for fish resulting savings in the fuel cost. These advisories are provided on a
daily basis to all coastal States, except during the periods of fishing ban imposed
by the Government or on the days found to be unsafe for fishing due to the high
waves in the ocean. These PFZ advisories consist of maps and PFZ information in
text. The PFZ Maps consists of information on the location of Potential Fishing
Zone, Surface Currents, Bathymetry, Major Fishing Villages, Coastline, Indian EEZ,

etc. The text information consists of information on bearing angle (w.r:¢. True North),
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direction and distance from the nearest fish landing centre or nearby light house,

water depth at the location of PFZ, latitude and longitude.

The OSF is generated using a suite of numerical ocean models. At present the
forecast are provided, five days in advance. In addition, High Wave Alert bulletins
are also disseminated to fisherman community and to the coastal population when
high waves are expected at the coasts due to cyclones or depressions in the Arabian
Sea or the Bay of Bengal or anywhere else in the Indian Ocean. Both the PFZ and
OSF forecasts are provided by Earth System Science Organisation (ESSO)-Indian
National Centre for Ocean Information Services (INCOIS), Hyderabad, which are
contributing to the fishers for safe and profitable fishing. Besides, INCOIS-IMD
bulletins to provide complete set of ocean State forecasts and warnings on the height
and extent of storm surges to coastal population and fishermen. The forecasts are

constantly evaluated against the observations in real-time.

Both PFZ and OSF advisories are provided in English, Hindi and in the local
language of the coastal population i.e. Gujarati, Marathi, Kannada, Malayalam, Tamil,
Telugu, Oriya and Bengali. A wide range of advanced communication technology are
employed for dissemination of the information, including Electronic Display Boards
installed at 100 Fishing Harbours/Fish Landing Centers/Fishing Hamlets/Fishermen
Cooperative Societies, through telephones, Fax, Local Cable TV Networks, Doordarshan,
All India Radio (Thiruvananthapuram and Karwar), Community Radio’s, FM Radio
Stations (like Radio Benziger in Kollam, Radio Monsoon in Thiruvananthapuram,
Kalpakkam Community Radio, Radio Ala in Kakinada), Local News Papers, SMS,
INCOIS web site, email, Interactive Voice Response System (IVRS), mobile applications
viz. Fisher Friend Mobile Application (FFMA), mKRISHI, In-house developed android

application, Village information Centres, etc.

The feedback received from the fishermen suggests that they depend on Ocean
State Forecast for planning their daily fishing activities, where as PFZ helps saving

the fuel and reduce search time.

(b) Towards development of fishing technology, two reputed institutes under Indian
Council of Agricultural Research (ICAR), viz., Centre Marine Fishery Research Institute
(CMFRI) and Central Institute of Fishery Technology (Kochi) have been working for
over decades. In order to augment fish production the ESSO-NIOT has developed
technology for Open cage culture and Fish Aggregating Devises (FAD). The open
sea cage culture technology is found to be an ideal alternate livelihood option for
the coastal fishers, generate a considerable employment opportunity in the country
and pave way to achieve the fish food production targets of the nation. Besides,

providing support to the island fisherman ESSO-CMLRE has developed Ornamental
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Fish Culture. A hatchery unit was established at Agatti, Lakshadweep. The marine
ornamental fish culture is an ideal alternate livelihood option for the coastal fishers
to generate a considerable employment opportunity in the island and pave way to
achieve the marine ornamental fish production targets of the nation. The efforts are

also on to identify other suitable species whose culture can be taken up.
Child abuse in orphanages

*129. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state :

(a) the details of the number of instances of child sexual abuse reported from

orphanages in India over the last three years

(b) the number of arrests made in cases of sexual abuse reported from orphanages

in India over the last three years; and

(c) the steps taken by the Ministry to effectively monitor the safety and well
being of children residing in orphanages?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) The National Commission for Protection of Child
Rights (NCPCR) has reported that it has registered 14 complaints of child sexual
abuse of children in Child Care Institutions (CCls), including Children Homes and
Specialized Adoption Agencies during the last three years. The State /UT wise details
are given in Statement (See below).

(b) It has been reported by NCPCR that nine arrests have been made in cases
of sexual abuse from these Child Care Institutions in India over the last three years.

(c) To ensure the safety and well being of children living in Child Care Institutions
(CClIs), the Ministry has been urging the States/UTs from time to time to register
all the CCIs under the provisions of the Juvenile Justice (Care and Protection of
Children) Act, 2000 (JJ Act). The Act and Central Model Rules framed thereunder,
provide for monitoring, inspection, standards of care and measures that may be taken
by the State Government/UT Administration to address any reported instance of
atrocity/ill treatment. In the Juvenile Justice (Care and Protection of Children) Bill,
2014, there is a provision of mandatory registration of all CCIs along with stringent
penalty in case of non-compliance which includes imprisonment which may extend

to one year or a fine of not less than one lakh rupees or both.

The Ministry is implementing the Integrated Child Protection Scheme (ICPS)
since 2009 for effective implementation of the JJ Act. Under the Scheme, CCIs are

also supported. The Government has enhanced financial norms from April’14 under
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the Scheme, some of the key features of the revised Scheme are: increased child
maintenance grant from ¥ 750 to ¥ 2000 per month per child, increased financial
norms for construction and maintenance of a new home for 50 children from
% 77.61 lakh to ¥ 129.85 lakh, increased financial support for a special unit of 10
children for children with special needs from ¥ 4.22 lakh to ¥ 10.48 lakh, flexibility
in staffing pattern and enhanced cost of construction from I 600 per sq. feet to

% 1000 per sq. feet or as per PWD norms, whichever is lower.
Statement

State/UT-wise details of complaints of sexual abuse of children in Child Care
Institutions including Children Homes and Specialised Adoption Agencies,
registered in NCPCR during the last three years (2012-13 to 2014-15)

S1.No. State/UT Year-wise complaints Total No. of No. of

received complaints persons

2012-13 2013-14 2014-15  registered arrested

1. Delhi 2 0 1 3 0
2. Haryana 2 0 0 2 2
3. Karnataka 1 0 0 1 0
4. Mabharashtra 0 0 2 2 2
5. Odisha 0 0 1 1 2
6. Tamil Nadu 2 0 0 2 0
7. Uttar Pradesh 1 0 2 3 3

TotaL 8 0 6 14 9

Safe City Project in Kolkata

*130. SHRI DEREK O'BRIEN: Will the Minister of URBAN DEVELOPMENT

be pleased to state:
(a) the status of the Safe City Project for the Kolkata Metropolitan Area; and

(b) the funds allocated to the project under the Jawaharlal Nehru National Urban
Renewable Mission (JnNURM), the status of release of the funds allocated?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Ministry of Home Affairs has informed that they have issued detailed guidelines
for Safe City Projects in 2013, under which, Mega City Policing (MCP)/Safe City
Plans for Kolkata was considered in the High Powered Committee (HPC) meeting in

that Ministry during 2014-15. The City Police, Kolkata was advised to re-draw an
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elaborate and comprehensive MCP Project/Plan for the City of Kolkata in accordance
with the Safe City Guidelines for the consideration of the High Powered Committee.
The proposal for MCP, Kolkata has been received by MHA in April 2015.

(b) No proposal has been received for Safe City Project in Kolkata under
Jawaharlal Nehru National Urban Renewal Mission (JnNURM). Further, IJnNURM
has ended on 31.03.2014.

Financial autonomy to municipalities

*#131. SHRI HARIVANSH: Will the Minister of URBAN DEVELOPMENT be

pleased to state :

(a) whether the Ministry is considering to extend financial assistance to provide
financial autonomy to the municipalities, as Indian municipalities are lagging much
behind the other countries of the world in respect of access to the resources, capacity

to increase revenue and financial autonomys;

(b) whether it is a fact that a major portion of the earnings of municipality is
spent upon salaries, if so, the efforts being made by Government to tackle this for

development works; and
(¢) whether Government is ready to give share in GST, if so, the details thereof?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Municipalities and Urban Local Bodies (ULBs) function under the laws and
rules made by State Government and as such, providing financial autonomy to the
municipalities is not within the purview of this Ministry. However, in order to improve
the governance and financial condition of ULBs, the Ministry has been advising and
encouraging States to implement the 74th Constitutional Amendment Act (CAA) in
letter and spirit so that there is proper devolution of powers vis-a-vis, functions,
functionaries and funds. Towards this, a Model Municipal Law was also brought by
the Ministry in order to assist and facilitate the States. Further, emphasis has been on
implementation of urban sector reforms including property tax reforms, rationalization
of stamp duty, implementation of double entry accounting systems, e-governance, levy
of reasonable user charges, and encouraging public private partnerships. Apart from
this, the Ministry extends financial assistance for urban infrastructure, governance,
reform implementation and capacity building programmes under various schemes and
programmes to augment the efforts of State Governments. Further, the Government
has also accepted the recommendations of 14th Finance Commission for providing
% 87,143.80 crores to ULBs for the period 2015-2020.

FOriginal notice of the question was received in Hindi.
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(b) In a number of municipalities, a large portion of earning is spent in payments
of salaries and wages. The Government supports the efforts of State Government as
well as ULBs for more resource generation and focusses on reforms to improve the

resource base of the municipalities.

(¢) No Sir. There is no proposal, at present, for sharing of GST with
Municipalities.

Sewage drainage system in Uttar Pradesh

1*132. DR. SANJAY SINH: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the plan for development of sewage drainage system by Government in
urban areas of the country;

(b) the number of towns in the country where the sewer system and sewage
treatment plants are available and the number of towns where they are proposed in

the current financial year and the details thercof, State-wise;

(c) whether any proposal for setting up sewer system and sewage treatment
plant in Sultanpur district of Uttar Pradesh, is pending; and

(d) if so, the details thereof and the action being taken on the proposal?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Urban sanitation including sewerage facilities is a State subject and it is the
responsibility of the State Governments/Urban Local Bodies to plan, design, execute
and operate the schemes in urban areas of the country. The Ministry of Urban
Development acts as a facilitator by framing policies, programmes and guidelines

on sanitation including sewerage treatment facilities.

The Atal Mission for Rejuvenation and Urban Transformation (AMRUT) has
been approved, the guidelines for which are under formulation. State may take-up
projects related to sewerage system and sewerage treatment plants once the guidelines
of the mission is approved.

(b) As per the study made by CPCB in the year 2014-15, there are 899 Sewage
Treatment Plants (STPs) having total capacity of 24,578 MLD in the country. It is
proposed to construct 68 more STPs. Break-up of STPs located in different States/
UTs of India along with the proposed ones is given in Statement (See below).

(c) and (d) No proposal for setting up sewer systems and sewage treatment plant

in Sultanpur district of Uttar Pradesh is pending in the Ministry of Urban Development.

FOriginal notice of the question was received in Hindi.
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Statement

Break-up of sewerage treatment plants located in
different States/UTs of the India

S1.No. State/UT Installed Total No. Proposed  No. of
Capacity  of STPs  Capacity STPs
(MLD) (MLD)  Proposed
1 2 3 4 5 6
1. Andhra Pradesh 247.27 12 - -
2. Arunachal Pradesh - - - -
3. Andaman and Nicobar - - - -
4. Assam 1.37 4 - -
5. Bihar 124.55 6 - -
6. Chandigarh 314.5 5 - -
7. Chhattisgarh 89.64 36 0.5 1
8. Delhi 2693.7 35 - -
9. Daman Diu and Dadra - - - -
Nagar Haveli
10.  Goa 74.58 7 - -
11.  Gujarat 3068.92 52 93.78 7
12. Haryana 852.7 41 - -
13.  Himachal Pradesh 56.59 67 - -
14.  Jammu and Kashmir 266.32 25 - -
15.  Jharkhand 127.87 24 - -
16.  Karnataka 1304.16 57 - -
17.  Kerala 152.97 10 - -

18.  Lakshadweep - - - -

19.  Maharashtra 5365.36 78 - -
20. Madhya Pradesh 475.48 17 - -
21.  Manipur - - - -
22.  Meghalaya 1 1 - -
23.  Mizoram 10 1 - -

24.  Nagaland - - - -
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1 2 3 4 5 6
25.  Odisha 1513.55 47 - -
26.  Puducherry 68.5 6 - -
27.  Punjab 1242.95 80 30.6 10
28.  Rajasthan 873.42 64 332.12 36
29.  Sikkim 31.88 11 - -
30.  Tamil Nadu 1799.72 73 132.64 11
31.  Telangana 685.8 18 - -
32.  Tripura 0.20 2 - -
33.  Uttar Pradesh 2646.84 73 15 1
34.  Uttarakhand 152.9 24 23 2
35. West Bengal 335.71 23 - -

TotaL 24,578.43 899 627.64 68

E-surveillance of tiger population

*133. SHRI A.U. SINGH DEO: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether any meeting of Chief Wildlife Wardens of Tiger Range States and
Field Directors of Tiger Reserves was held in the recent past, if so, the details of

issues discussed during the said meeting;

(b) whether there is a need for a systematic approach to preserve 60 per cent
of the total global tiger population which is living in India;

(c) if so, whether any e-surveillance by drone to preserve the wild species is
finalised by Government in the recent past, if so, the details thereof and salient

features thereof; and

(d) the manner in which such surveillance would be effective and the details

of steps being taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) A meeting of the
Chief Wildlife Wardens of Tiger Range States and Field Directors of Tiger Reserves
was held on 18th March, 2015, at New Delhi. The issues discussed during the
meeting include harmonization of various local softwares used by the tiger reserves
vis-a-vis the M-STrIPES project run by the National Tiger Conservation Authority
(NTCA) in collaboration with the Wildlife Institute of India, Dehradun; discussion of
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the report on the evaluation of the degree of compliance of tripartite MoU between
the NTCA, tiger range States and Field Directors of tiger reserves, besides other
matters related to tiger reserves administration, viz. human-tiger conflict, submission
of Annual Plan of Operation 2015-16, submission of eco-sensitive zone proposals,

clearance of tiger casualty as per Standard Operating Procedure.

(b) Yes Sir. The Government of India through the National Tiger Conservation
Authority has taken several initiatives for conservation and protection of tigers and

other wild animals. The same is given in Statement (See below).

(c¢) and (d) The surveillance by drones has been pilot tested in the Panna
Tiger Reserve, Madhya Pradesh by the National Tiger Conservation Authority in
collaboration with the Wildlife Institute of India, Dehradun. Further, a project in
this regard, namely Project E-Bird has been accorded “in-principle” approval by
the competent authority for 13 tiger reserves covering all tiger landscapes of the
country. Necessary clearance has been accorded by the Ministry of Home Affairs
and the matter is under consideration of Ministry of Defence and Civil Aviation for

clearances in this regard. Unmanned Aerial Vehicles (UAVs) have shown utility in:
(i)  Monitoring inaccessible areas
(1)  Monitoring of wild animal populations
(iii) Eye in the sky acts as a deterrent to poachers/timber smugglers
(iv)  Surveillance in sensitive areas

(v) Can be used for mapping and survey when coupled with other remote

sensing applications

(vi) Can help pick up data form camera traps when used in sync with wireless

sensor technology

(vii)) Monitoring of radio collared wild animals can be dovetailed with UAVs
Statement

Several milestone initiatives taken by the Government of India through the
National Tiger Conservation Authority for conservation and protection

of tigers and other wild animals

Legal steps
1. Amendment of the Wild Life (Protection) Act, 1972 in 2006 to provide

enabling provisions for constituting the National Tiger Conservation Authority
under section 38 IV B and the Tiger and Other Endangered Species Crime

Control Bureau under section 38 IV C.
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Enhancement of punishment for offence in relation to the core area of a
tiger reserve or where the offence relate to hunting in the tiger reserves or

altering the boundaries of tiger reserves, etc.

Comprehensive guidelines under section 380 1 (c) of the Wildlife (Protection)
Act, 1972 issued for Project Tiger and Tourism in Tiger Reserves on 15th
October, 2012.

Administrative steps

4.

Strengthening of antipoaching activities, including special strategy for monsoon
patrolling, by providing funding support to tiger reserve States, as proposed
by them, for deployment of antipoaching squads involving ex-army personnel
or home guards, apart from workforce comprising of local people, in addition

to strengthening of communication and wireless facilities.

Constitution of the National Tiger Conservation Authority (NTCA) with
effect from the 4th September, 2006, for strengthening tiger conservation by,
inter-alia, ensuring normative standards in tiger reserve management,
preparation of reserve specific tiger conservation plan, laying down annual
audit report before Parliament, constituting State Level Steering Committees
under the Chairmanship of Chief Ministers and establishment of Tiger

Conservation Foundation.

Constitution of a multidisciplinary Tiger and Other Endangered Species Crime
Control Bureau (Wildlife Crime Control Bureau) with effect from the 6th
June, 2007 to effectively control illegal trade in wildlife.

The in-principle approval has been accorded by the National Tiger Conservation
Authority for creation of three new tiger reserves, and the sites are: Ratapani
(Madhya Pradesh), Sunabeda (Odisha) and Guru Ghasidas (Chhattisgarh).
Final approval has been accorded to Kudremukh (Karnataka) for declaring
as a tiger reserve by the State. The State Governments have been advised
to send proposals for declaring the following areas as tiger reserves:
(1) Suhelwa (Uttar Pradesh), (ii) Mhadei Sanctuary (Goa), (iii) Srivilliputhur
Grizzled Giant Squirrel/Megamalai Wildlife Sanctuaries/Varushanadu Valley
(Tamil Nadu), (iv) Dibang Wildlife Sanctuary (Arunachal Pradesh) and
(v) Cauveri-MM Hills (Karnataka).

Rajaji National Park (Uttarakhand) has been declared/notified as 48th Tiger
Reserve. Besides the recently notified tiger reserves include: Kawal (Telangana),
Sathyamangalam (Tamil Nadu), Mukandra Hills (Rajasthan), Nawegaon-Nagzira
(Maharashtra), Amrabad (erstwhile Nagarjunasagar Srisailam Tiger Reserve
portion) (Telangana), Pilibhit (Uttar Pradesh) and Bor (Maharashtra).
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10.

I1.

12.

The revised Project Tiger guidelines have been issued to State Governments
for strengthening tiger conservation, which apart from ongoing activities, inter
alia, include financial support to States for enhanced village relocation or
rehabilitation package for people living in core or critical tiger habitats (from
% 1 lakh per family to I 10 lakhs per family), rehabilitation or resettlement
of communities involved in traditional hunting, mainstreaming livelihood
and wildlife concerns in forests outside tiger reserves and fostering corridor

conservation through restorative strategy to arrest habitat fragmentation.

A scientific methodology for estimating tiger (including co-predators, prey
animals and assessment of habitat status) has been evolved and mainstreamed.
The findings of this estimation and assessment are bench marks for future

tiger conservation strategy.

The 18 tiger States have notified the core/critical tiger habitat (39589.84 sq.
km.), and the buffer/peripheral area (30161.80 sq.km.) of all the 48 tiger
reserves in the country, under section 38V of the Wild Life (Protection) Act,
1972, as amended in 2006.

Regional Offices of the National Tiger Conservation Authority are operational
at Nagpur, Bengaluru and Guwahati headed by an Inspector General of
Forests.

Financial steps

13.

Financial and technical help is provided to the State Governments under
various Centrally Sponsored Schemes, such as Project Tiger and Integrated
Development of Wildlife Habitats for enhancing the capacity and infrastructure

of the State Governments for providing effective protection to wild animals.

International Cooperation

14.

15.

16.

17.

18.

India has a bilateral understanding with Nepal on controlling trans-boundary
illegal trade in wildlife and conservation, apart from a protocol on tiger
conservation with China.

A protocol has been signed in September, 2011 with Bangladesh for
conservation of the Royal Bengal Tiger of the Sunderban.

A sub-group on tiger and leopard conservation has been constituted for

cooperation with the Russian Federation.

India is the founder member of the Global Tiger Forum of Tiger Range
Countries for addressing international issues related to tiger conservation.

During the 14th meeting of the Conference of Parties to CITES, which was
held from 3rd to 15th June, 2007 at The Hague, India introduced a resolution

along with China, Nepal and the Russian Federation, with direction to Parties
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19.

with operations breeding tigers on a commercial scale, for restricting such
captive populations to a level supportive only to conserving wild tigers.
The resolution was adopted as a decision with minor amendments. Further,
India made an intervention appealing to China to phase out tiger farming
and eliminate stockpiles of Asian big cats body parts and derivatives. The
importance of continuing the ban on trade of body parts of tigers was

emphasized.

Based on India’s strong intervention during the 62nd meeting of the Standing
Committee of the Convention on International Trade in Endangered Species
of Wild Fauna and Flora (CITES) at Geneva from 23-27 July, 2012, the
Convention on International Trade in Endangered Species of Wild Fauna
and Flora Secretariat has issued a notification No. 2012/054 dated the 3rd
September, 2012 to Parties to fully implement Decision 14.69 and report to
the Secretariat by 25 September, 2012 (Progress made on restricting captive

breeding operations of tigers etc.).

Other Miscellaneous Steps

20.

21.

22.

23.

24.

25.

Creation of Special Tiger Protection Force (STPF): The Special Tiger Protection
Force (STPF) has been made operational in the States of Karnataka (Bandipur),
Mabharashtra (Pench and Tadoba-Andhari) and Odisha (Similipal), out of
13 initially selected tiger reserves, with 100% central assistance under the
ongoing Centrally Sponsored Scheme of Project Tiger. In-principle approval has
been accorded for creation of the said force in Nawegoan-Nagzira, Melghat
(Maharashtra), Kawal and Amrabad (erstwhile Nagarjunasagar Srisailam Tiger

Reserve portion) Tiger Reserves (Telangana).

In collaboration with TRAFFIC-INDIA, an online tiger crime data base has
been launched, and Generic Guidelines for preparation of reserve specific

Security Plan has been evolved.

Implementing a tripartite Memorandum of Understanding (MOU) with tiger
States, linked to fund flows for effective implementation of tiger conservation
initiatives.

Steps taken for modernizing the infrastructure and field protection, besides
launching ‘Monitoring system for Tigers’ Intensive Protection and Ecological
Status (M-STrIPES)’ for effective field patrolling and monitoring.

Steps taken for no-cost involvement of Non-Governmental Experts in the all

India tiger estimation.

Initiatives taken for improving the field delivery through capacity building

of field officials, apart from providing incentives.
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26.

27.

28.

29.

30.

As a part of active management to rebuild Sariska and Panna Tiger Reserves
where tigers have become locally extinct, reintroduction of tigers and tigresses
have been done. The successful reintroduction of wild tigers in Sariska is
a unique exercise and is the first of its kind in the world. The reintroduced
tigresses are breeding. The tiger reintroduction initiative at Panna (MP) has

also been very successful.

Special advisories issued for in-situ build up of prey base and tiger population
through active management in tiger reserves having low population status of

tiger and its prey.

All India Tiger, Co-predators and Prey Estimation, 2014 : The third round
of country level tiger status assessment completed in 2014, with the findings
indicating an increase with a tiger population estimate of 2226, lower and
upper limits being 1945 and 2491 respectively, as compared to the last
country level estimation of 2010, with an estimate of 1706 (lower and upper
limits being 1520-1909 tigers), and 2006 estimation, with an estimate of
1411 (lower and upper limits being 1165 and 1657). At present, India has
around 70% of tiger population and its source areas amongst the 13 tiger
range countries in the world, owing to its long history of conserving the
species through Project Tiger (2.12% of country’s geographical area spread

out in 48 tiger reserves in 18 States).

Management Effectiveness Evaluation (MEE): A report on Management
Effectiveness Evaluation (MEE) of Tiger Reserves was released on January,
2015, containing the third round of independent assessment based on refined
criteria done in 2013-14 for 43 tiger reserves. Out of 43 tiger reserves, 17

were rated as ‘very good’, 16 as ‘good’ and 10 as ‘fair’.

Providing special assistance for mitigation of human-tiger conflicts in

problematic areas.

Standard Operating Procedures (SOPs)

31.

32.

33.

A ‘Standard Operating Procedure’ for dealing with tiger deaths has been
issued, based on advisories of Project Tiger/National Tiger Conservation
Authority, with inputs from Wildlife Crime Control Bureau, State officials

and experts, fine tuned to meet the present challenges.

A ‘Standard Operating Procedure’ for dealing with straying tigers in human

dominated landscape has been issued.

A ‘Standard Operating Procedure’ for disposing tiger/leopard carcass/body

parts has been issued.
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34.

35.

36.

37.

38.

39.

40.

41.

42.

A Standard Operating Procedure has been issued to deal with orphaned /
abandoned tiger cubs and old / injured tigers in the wild.

A ‘Standard Operating Procedure’ has been issued to deal with tiger
depredation on livestock.

A ‘Standard Operating Procedure’ has been issued for active management
towards rehabilitation of tigers from source areas at landscape level.

Launching of Phase-IV tiger reserve level, continuous monitoring of tigers
using camera traps and building up data on photo captures of individual
tigers.

Launching the creation of a national repository of camera trap photo IDs

of individual tigers.

In-principle approval for use of CAMPA funds towards village relocation

from core areas.

Under active management, permission accorded for translocation of wilded

/ straying tigers/tigresses from high to low density reserves within States.

Field level workshops for capacity building of field officers to deal with

straying tigers.

NTCA teams sent for field appraisal of tiger deaths/Project Tiger

implementation.

Recent steps

43.

44,

45.

46.

47.

48.

Completion of e-surveillance project in Corbett Tiger Reserve (Uttarakhand).
Central Assistance (100%) has been provided for installing 24x7 e-surveillance
at Kaziranga Tiger Reserve (Assam) and fringe of Ratapani Wildlife Sanctuary
(Madhya Pradesh).

Economic Valuation of six tiger reserves done in collaboration with the

Indian Institute of Forest Management.

Trial of Unmanned Aerial Vehicle for monitoring done in the Panna Tiger
Reserve (Madhya Pradesh), in collaboration with the Wildlife Institute of
India.

Assessment of Status, Density and Change in Forest Cover in and around
tiger reserves of the Shivalik Gangetic Plain Landscape done in collaboration
with the Forest Survey of India.

A Rhino Task Force has been created for suggesting measures to strengthen
rhino protection in the Kaziranga Tiger Reserve.

In-principle approval has been accorded for creation of Rhino Protection

Force at Kaziranga Tiger Reserve.
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49. Supporting a health insurance scheme for forest guards in Kaziranga Tiger

Reserve.

50. Fostering a voluntary group “Friends for Rhino” for eliciting public support
for rhino conservation with active local participation around Kaziranga Tiger

Reserve.

51. Ascertaining progress of CBI investigation in rhino poaching cases handed

over by the State of Assam.

52. Real Time Monitoring of funds released to Kaziranga Tiger Reserve from
the Centre.

53. Initiative taken for collaboration with National Remote Sensing Agency
(NRSA) towards evolving an alert system in tiger reserves prone to natural

disasters.

54. A joint report with Nepal has been brought out on the assessment of tiger

status in the terai arc landscape.

55. Initiative taken for collaboration of National Tiger Conservation Authority
and Wildlife Crime Control Bureau towards an online tiger/wildlife crime

tracking/reporting system in tiger reserves.
Prime Minister’s visit to France, Germany and Canada

*134. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the details of the Hon’ble Prime Minister’s recent visit to France, Germany

and Canada; and

(b) the details of Bilateral discussions took place and the incentives to be offered
to foreign investors as a part of Make in India programme to attract investment in
India?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) France—Prime Minister visited France from 9-12 April 2015 during his first official
visit to Europe. During the visit, he met President Hollande and senior Ministers
of the French Government. Other important components of his programme included
his interactions with the business community, address at the UNESCO, homage at
the World War I Indian Memorial at Nueve Chapelle, visit to the Toulouse Space

Centre and an address to the Indian Community.

The visit successfully reinforced one of India’s most long-standing and trusted
strategic partnerships in Europe. Landmark agreements were concluded in defence,

nuclear and space cooperation as well as 13 other agreements in several priority
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areas for India’s development. Several important announcements were also made with
reference to collaboration in sustainable development, smart cities, high speed rail links,

renewable energy, student internship programmes and ‘Visa on Arrival’ for France.

Germany—Prime Minister paid an official visit to Germany from 12 to 14
April 2015 at the invitation of Chancellor Angela Merkel for the inauguration of the
Hannover Messe Trade Fair 2015, at which India was the Partner Country. During
the visit, Prime Minister held discussions with the Chancellor on bilateral cooperation
as well as regional and global issues. PM met CEOs of major German companies
interested in investing in India. He also visited the Siemens Training Academy and
the Main Berlin Railway Station. Prime Minister unveiled a bust of Mahatma Gandhi

in Hannover and addressed the Indian Community in Berlin.

Canada—Prime Minister visited Canada from 14-16 April 2015 and held talks
with his counterpart Stephen Harper. He called-on the Governor General of Canada,
David Johnston, and received the Premiers of Ontario and British Columbia, as also

leader of the Liberal Party Justin Trudeau.

In their meeting, PM and Prime Minister Harper held detailed discussions on the
full spectrum of bilateral relations and exchanged perspectives on a range of regional
and international issues of mutual interest. The sectors discussed were economy, trade
and investment, civil nuclear cooperation, energy, education and skill development,
agriculture, defence and security, science, technology, innovation and space, culture and
people-to-people ties. Prime Minister also interacted with CEOs of major Canadian

pension funds and other companies interested in investing in India.

(b) France—Prime Minister and President Hollande held productive discussions
on a wide range of issues of bilateral, regional and global interest. They decided to
scale up bilateral cooperation in the area of counter-terrorism. President Hollande also
expressed his indignation at the release of Mumbai attack accused Zakiur Rehman
Lakhvi. He thanked Prime Minister for the rescue of the French citizens from Yemen
and reiterated France’s support to India’s permanent membership of the U.N. Security

Council.

Prime Minister and President Hollande received a report from the India-France
CEO Forum with a recommendation to set up five task forces in the areas of energy,
water and waste, life sciences, defence and aerospace and infrastructure financing to
address issues and deepen business ties. Prime Minister also interacted with CEOs
of top 30 French infrastructure and defence companies. He invited them to make
use of the many new opportunities available for foreign investors through ‘Make in

India’ and other flagship initiatives.
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Germany—-Building on Germany’s role as India’s leading trade, technology and
investment partner in Europe, Prime Minister and Chancellor Merkel drew up a clear
roadmap to strengthen the Indo-German Strategic Partnership by making Germany
a key partner in India’s development initiatives. To this end, they agreed to take
specific steps before the next Summit meeting in October to advance collaboration
in identified sectors like manufacturing, urban and smart city development, Clean
Ganga Mission, railways, renewable energy, urban waste and water management,

skills development, education, environment, language and Science and Technology.

India’s robust participation and projection at the Hannover Messe successfully
showcased the tremendous opportunities presented by India’s ‘Make in India’ and
other economic initiatives and placed India firmly on the radar of German and
European industry. In his interactions with German industry leaders, the Prime
Minister emphasized that the Government is committed to improve the ‘ease of
doing business’ in India and highlighted the reforms that are being implemented to
improve the regulatory environment in the country. Prime Minister also announced

a separate Investor Facilitation Cell/Desk for German investors.

Canada—During the visit, the two Prime Ministers also decided to elevate
bilateral ties to a strategic partnership. Signing of an agreement on procurement of
Uranium from Canada, MoUs on cooperation in the field of outer space, railway
transportation and 13 MoUs on skill development (fields of agriculture, apparel and
textiles, automotive, aviation, construction, green economy, healthcare, hydrocarbons,
IT, telecom and electronics, sports sector, and water) also constituted key outcomes

from the visit.
Cases of Child Trafficking

1*135. SHRI NARESH AGRAWAL: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the child trafficking has increased in comparison to that in the past;
(b) if so, the steps being taken by Government to check it; and

(c) the number of cases of child trafficking which have come to the notice
during the last two years and the number of cases out of them which have been
disposed of and the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) National Crime Records Bureau (NCRB) is
collecting data on human trafficking, inter-alia, child trafficking. A total of 1002 cases,

FOriginal notice of the question was received in Hindi.
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932 cases and 1330 cases under child trafficking (which includes buying of minor

girls for prostitution — Sec. 373 IPC, selling of minor girls for prostitution — Sec.
372 IPC, Procuration of minor girls — Sec. 366 A IPC) were reported during 2011,
2012 and 2013 respectively, showing a mixed trend. As per provisional Monthly Crime

Statistics, a total of 2281 cases were reported under the child trafficking during 2014.

(b) The Government has put in place required legal instruments and taken a

number of initiatives to control this crime such as:

(@)

(i)

(iii)

(iv)

™)

(vi)

(vii)

The Immoral Traffic (Prevention) Act, 1956 (ITPA), which is the
premier legislation for prevention of trafficking for commercial sexual

exploitation.

Criminal Law (Amendment) Act, 2013 has been brought into force
wherein Section 370 of the Indian Penal Code has been substituted
with Section 370 and 370A IPC which define trafficking and provide
for graded penalty for trafficking according to the level of involvement.
It provides for enhanced punishment where the offence involves the
trafficking of a minor. These provisions provide for comprehensive
measures to counter the menace of human trafficking including
trafficking of children for exploitation in any form including physical

exploitation, slavery, servitude or the forced removal of organs.

The Ministry of Home Affairs has set up an Anti-Trafficking Cell
(ATC) in 2006 to act as a focal point for communicating various
decisions and follow up on action taken by the State Governments

to combat the crime of Human Trafficking.

Anti Human Trafficking Units (AHTUs) have been established in 225
districts in the country.

A web portal on Anti human trafficking was also launched by the
Ministry of Home Affairs (www.stophumantrafficking-mha.nic.in) which
is a vital IT tool for sharing information across all stakeholders for
effective implementation of Anti Human Trafficking measures. It
provides an important link to National portal on missing children

‘Track Child” which is operational in many States.

Facebook page has recently been set up on “Anti Human Trafficking”
by Ministry of Home Affairs, another IT tool for interactive session and
for live actionable tips for the Nodal Officers (Anti Human Trafficking
Units) of all States/UTs, other stakeholders and civil society.

With a view to improving the effectiveness in tackling the crime
of human trafficking and to improve the responsiveness of the law

enforcement machinery, exhaustive and consolidated advisories are issued
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(viii)

(ix)

by the Ministry of Home Affairs in consultation with the Ministry of
Women & Child Development to all States/UTs. These Advisories have
a lasting impact on the law enforcement agencies across the country

and have conveyed the seriousness and gravity of the crime.

A Task Force of India and Bangladesh was constituted to deal with
the cases of Human Trafficking and so far, four meetings have been
held.

India has ratified the SAARC Convention on Preventing and Combating
Trafficking in Women and Children for Prostitution and a Regional
Task Force was constituted to implement the SAARC Convention. So

far, five meetings have been held.

(¢) The details of cases of Child Trafficking which have been registered, cases

charge sheeted, cases in which trial was completed by the Trial Court etc pertaining

to the year 2012 and 2013 are given in Statement-I (See below). Provisional data

for the year 2014 is given in Statement-II.

Statement-1

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV),
Persons Arrested (PAR), Persons Chargesheeted (PCS), Persons Convicted (PCV),

Total Cases Investigated by police that includes cases Found False, Cases

Chargesheeted and Cases in which final report true submitted (in)

and case in which Trial completed by Court (TC) for
Total Crimes Committed under Child Trafficking*
during 2012-2013

S1.No. State/UT CR CS CvV.  PAR PCS PCV IN TC
2012

1. Andhra Pradesh 34 41 7 45 55 7 58 70
2. Arunachal Pradesh 0 0 0 0 0 0 0 0
3. Assam 122 98 1 122 98 1 147 16
4. Bihar 60 32 11 54 49 15 59 107
5. Chbhattisgarh 13 15 4 18 18 2 15 14
6. Goa 0 0 0 0 0 0 0 0
7. Gujarat 19 10 2 26 25 3 16 5
8. Haryana 0 0 0 0 0 0 0 0
9. Himachal Pradesh 3 3 0 4 3 0 3 2
10.  Jammu and Kashmir 0 0 0 0 0 0 0 0
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SL.No. State/UT CR CS CV.  PAR PCS PCV IN TC
11.  Jharkhand 28 28 0 28 28 0 28 28
12.  Karnataka 45 14 0 18 18 0 17 4
13.  Kerala 10 9 0 11 13 0 10 1
14.  Madhya Pradesh 26 27 3 43 43 11 28 16
15.  Mabharashtra 37 26 0 79 68 0 27 10
16.  Manipur 17 0 0 0 0 0 0 0
17.  Meghalaya 0 0 0 0 0 0 0 0
18.  Mizoram 1 0 0 0 0 0 0 0
19.  Nagaland 0 0 0 0 0 0 0 0
20.  Odisha 5 9 0 11 14 0 9 0
21.  Punjab 0 0 0 0 0 0 0 0
22.  Rajasthan 21 14 0 22 22 0 20 3
23.  Sikkim 0 0 0 0 0 0 0 0
24.  Tamil Nadu 28 0 0 41 0 0 8 0
25.  Tripura 0 0 0 0 0 0 0 0
26.  Uttar Pradesh 20 15 0 34 28 0 16 0
27.  Uttarakhand 7 3 0 4 3 0 6 0
28.  West Bengal 428 279 1 263 265 1 325 35

ToTAL STATE 924 623 29 823 750 40 792 311
29. A & N Islands 0 0 0 0 0 0 0 0
30.  Chandigarh 0 0 0 0 0 0 0
31. D & N Haveli 0 0 0 0 0 0 0 0
32.  Daman and Diu 0 0 0 0 0 0 0 0
33.  Delhi UT 8 0 1 6 0 1 0 2
34,  Lakshadweep 0 0 0 0 0 0 0
35.  Puducherry 0 0 0 0 0 0 0 0
ToraL UT 8 0 1 6 0 1 0 2
ArL Inpia ToTaL 932 623 30 829 750 41 792 313
2013
1. Andhra Pradesh 42 42 1 69 64 2 43 45

2. Arunachal Pradesh 0 0 0 0 0 0 0 0
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S1.No. State/UT CR CS CV  PAR PCS PCV IN TC
3. Assam 129 84 4 129 84 4 151 72
4. Bihar 196 89 6 208 127 13 143 59
5. Chbhattisgarh 44 25 0 32 32 0 29 6
6. Goa 0 0 0 0 0 0 0 0
7. Gujarat 2 5 0 4 5 0 5 0
8. Haryana 2 1 1 1 1 1 2 2
9. Himachal Pradesh 1 1 1 3 1 1 2 3
10.  Jammu and Kashmir 1 1 0 1 1 0 1 0
11.  Jharkhand 72 30 0 52 34 0 71 6
12.  Karnataka 15 8 0 14 4 0 9 1
13.  Kerala 24 18 6 34 32 12 20 21
14.  Madhya Pradesh 56 36 0 92 70 0 39 6
15.  Mabharashtra 22 0 0 0 0 0 0 0
16.  Manipur 8 1 0 4 1 0 1 0
17.  Meghalaya 0 1 0 0 0 0 1 0
18.  Mizoram 0 0 0 0 0 0 0 0
19.  Nagaland 79 26 1 54 52 1 34 2
20.  Odisha 1 0 0 0 0 0 0 0
21.  Punjab 55 31 0 38 38 0 49 2
22.  Rajasthan 0 0 0 0 0 0 0 0
23.  Sikkim 0 8 0 0 18 0 17 4
24.  Tamil Nadu 0 1 0 1 1 0 1 0
25.  Tripura 0 2 4 0 2 8 4 4
26.  Uttar Pradesh 1 2 0 1 2 0 2 0
27.  Uttarakhand 556 379 0 456 470 0 444 24
28.  West Bengal 1330 805 24 1209 1055 42 1086 268
ToraL State 0 0 0 0 0 0 0 0
29. A & N Islands 0 0 0 0 0 0 0 0
30.  Chandigarh 0 0 0 0 0 0 0 0
31. D & N Haveli 0 0 0 0 0 0 0 0
32.  Daman and Diu 0 0 0 0 0 0 0 0
33.  Delhi UT 0 0 0 0 0 0 0 0
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SL.No. State/UT CR CS CV.  PAR PCS PCV IN TC
34.  Lakshadweep 0 0 0 0 0 0 0 0
35.  Puducherry 0 0 0 0 0 0 0 0

ToraL (UT) 1330 805 24 1209 1055 42 1086 268
ToraL ALL INDIA 932 623 30 829 750 41 792 313

Source : Crime in India
Note :  Information on disposal of police and courts includes the information on pending cases from
previous years also
* Includes heads (Procuration of Minor Girls+Buying of Girls for Prostitution +Selling of Girls
for Prostitution)

Statement-I11

Cases Registered (CR) and Persons Arrested (PAR) under Total Child Trafficking*
during 2014 (Provisional)

SLNo. State/UT CR PAR
1. Andhra Pradesh 76 55
2. Arunachal Pradesh 22 9
3. Assam 1035 294
4. Bihar 258 31
5. Chhattisgarh 16 NR
6. Goa 1 7
7. Gujarat 0 0
8. Haryana 221 100
9. Himachal Pradesh 12 1
10. Jammu and Kashmir 0 0
11. Jharkhand 37 11
12. Karnataka 187 NR
13. Kerala 9 5
14. Madhya Pradesh 65 37
15. Mabharashtra 72 68
16. Manipur 19 3
17. Meghalaya 3 1
18. Mizoram 0 0
19. Nagaland 0 0

Odisha 55 15

)
e
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SI.No.  State/UT CR PAR
21. Punjab 56 40
22. Rajasthan 77 44
23. Sikkim 0 0
24. Tamil Nadu 9 12
25. Telangana 24 15
26. Tripura (Upto Oct. 2014) 11 4
27. Uttar Pradesh 6 15
28. Uttarakhand 6 2
29. West Bengal NR NR

TotaL STATE 2277 769
30. A & N Islands 0 0
31. Chandigarh 0 0
32. D & N Haveli 0 0
33. Daman and Diu 0 0
34, Delhi UT 4 7
35. Lakshadweep 0 0
36. Puducherry 0 0

ToraL-Uts 4 7

ToraL ALL-INDIA 2281 776

* Includes heads (procuration of minor girls+buying of girls for prostitution + selling of girls for prostitution).

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Construction of nuclear power plants

1225. SHRI K.C. TYAGI: Will the Minister of ATOMIC ENERGY be pleased

to state :

(a) the details of operational and under construction nuclear power plants in the
country along with the time by which under-construction plants are likely to generate

energy;

(b) whether the operational plants are not generating energy as per their installed

capacity; if so, the details thereof and the reasons therefor; and
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(c) the share of present nuclear power generation in total power production in

the country?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) There are 21 nuclear power reactors in the country
with a total installed Capacity of 5780 MW. Of these, one reactor, Rajasthan Atomic
Power Station Unit 1 (RAPS — 1) (100 MW) at Rawatbhata, Rajasthan is currently
under extended shutdown for techno-economic assessment for continued operation.

The details of the reactors uner operation in the country are as tabulated below:

Unit-Location Present Capacity (MWe)
TAPS-1 Tarapur, Maharashtra 160
TAPS-2 Tarapur, Maharashtra 160
RAPS-1 Rawatbhata, Rajasthan* 100
RAPS-2 Rawatbhata, Rajasthan 200
MAPS-1 Kalpakkam, Tamil Nadu 220
MAPS-2 Kalpakkam, Tamil Nadu 220
NAPS-1 Narora, Uttar Pradesh 220
NAPS-2 Narora, Uttar Pradesh 220
KAPS-1 Kakrapar, Gujarat 220
KAPS-2 Kakrapar, Gujarat 220
KAIGA-2 Kaiga, Karnataka 220
RAPS-3 Rawatbhata, Rajasthan 220
KAIGA-1 Kaiga, Karnataka 220
RAPS-4 Rawatbhata, Rajasthan 220
TAPS-4 Tarapur, Maharashtra 540
TAPS-3 Tarapur, Maharashtra 540
KAIGA-3 Kaiga, Karnataka 220
KAIGA-4 Kaiga, Karnataka 220
RAPS-5 Rawatbhata, Rajasthan 220
RAPS-6 Rawatbhata, Rajasthan 220
Kudankulam Unit-1 1000

* RAPS-1 is presently under extended shutdown
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In addition to the above, Kudankulam Unit — 2 is presently under commissioning.

The unit is expected to be commissioned in 2015-16.

There are five reactors which are presently under various stages of construction

with a total capacity of 3300 MW. The details of these reactors are as tabulated below:

Project Location Capacity Anticipated

(MW) Completion
Dates

Kakrapar Atomic Power Project Units ~ Kakrapar 2 X 700 2017-18

3 and 4 (KAPP 3 and 4) Gujarat

Rajasthan Atomic Power Project Units Rawatbhata, 2 X 700 2018-19

7 and 8 (RAPP 7 and 8) Rajasthan

Prototype Fast Breeder Reactor Kalpakkam, 500 2015-16

(PFBR) Tamil Nadu

(b) Presently, of the reactors with total capacity of 5680 MW in operation,
reactors with a capacity of 3280 MW are fuelled by imported fuel and are operated
at rated capacity. The remaining reactors with a capacity of 2400 MW are fuelled
by indigenous fuel which are being operated close to the rated capacity, matching

the fuel supply.

(c) The share of the nuclear power generation in the total electricity production
in the country in the financial year 2014-15 was of the order of 3.6% (including
2242 Million Units power generation from Kudankulam Unit-1 prior to its commercial

operation).
Revival of operation of Kudankulam Nuclear Project

1226. SHRI MOHD. ALI KHAN: Will the Minister of ATOMIC ENERGY be
pleased to state : whether Government has revived the operations of the Kudankulam

Nuclear Project, if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): The Kudankulam Nuclear Power Project Unit-1 came back
on line on December 07, 2014 after being shutdown from September 27, 2014 for
inspection of the turbine and taking up necessary repairs. The unit has since been
operating at rated power. The unit was declared commercial on December 31, 2014.
In the year 2014-15, it generated 4330 Million Units of electricity, including infirm

generation of 2242 Million Units before Commercial Operation.
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Building of insurance pool

1227. SHRI RANJIB BISWAL : Will the Minister of ATOMIC ENERGY be

pleased to state :

(a) whether Government proposes to build an insurance pool to indemnify global

nuclear suppliers against liability in case of nuclear accident, if so, the details thereof;

(b) whether a high level civil nuclear conference was held recently in New

Delhi in this regard, if so, the details thereof; and

(c) the action taken by Government on the suggestions made/decisions taken in

the conference?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) No Sir. However, the Department of Atomic Energy
(DAE) in coordination with Department of Financial Services (DFS), Ministry of
Finance is considering a proposal for developing an appropriate insurance product
by the General Insurance Corporation of India (GIC Re) to provide an insurance
cover for the liability arising out of, and mandated by, the Civil Liability for Nuclear
Damages (CLND) Act, 2010. Such insurance product is intended for the benefit of the

operators of nuclear power plants as well as suppliers (both domestic and foreign).

(b) The General Insurance Corporation of India have conducted an international
workshop in New Delhi on 20th March 2015 to take inputs from various stake-
holders as well as clarify their doubts in the context of development of an appropriate

insurance product to cover the liability under CLND Act.

(c) No suggestions have been received or decisions taken in the above workshop
which has been mainly in the nature of an exercise to clarify the doubts to the

stake-holders in this regard.
Production of Rare Earth Element

1228. SHRI AVINASH PANDE : Will the Minister of ATOMIC ENERGY be

pleased to state :

(a) the total volume of production of each type of Rare Earth Element (REE)

in India over the past three years;

(b) the proportion of this production that has been exported by India over the
last three years; and

(c) the country-wise breakup of REEs thus exported and the share of Japan in
the total exports of REEs from India?
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THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) There are a total of 17 Rare Earth Elements in
Nature. These are: Cerium, Lanthanum, Praeseodymium, and Neodymium (4, which
are commonly referred to as “lighter rare earth elements”); and Scandium, Yttrium,
Gadolinium, Samarium, Europium, Promethium, Terbium, Ytterbium, Erbium, Holmium,
Lutetium, Dysprosium, and Thulium (13, referred to as ‘heavier rare earth elements’).
Monazite is the only commercial mineral source of extraction and production of rare
earths in India. Countries such as China, USA and Indonesia which are major rare
earths producing countries now, produce Rare Earths from mineral sources such as
bastnaesite, xenotime, and ion-absorption clay. While production of rare earths from
Monazite, which is the only source of rare earths in India, yields materials such
as Uranium and Thorium (which are radioactive) in the process of separation of
Rare Earths, the mineral sources for Rare Earths in China, USA, and Indonesia, i.e
bastnaesite, xenotime and ion-absorption clay are non radioactive. These minerals are
not available in India in commercially exploitable quantities. Further, since separation
of Rare Earths from Monazite (which is abundantly available in certain coastal areas
of India) yields Uranium and Thorium which are “prescribed substances” under the
Atomic Energy Act, 1962, only the Department of Atomic Energy PSU, Indian Rare
Earths Limited (IREL) has been entrusted with the responsibility of production of Rare
Earths in the country through processing of Monazite. The details of production of
Rare Earths by IREL over the past three years (Qty in metric tons) are as follows:

Type of Rare Earth 2012-13  2013-14  2014-15  Total for

3 Years
Lanthanum Compounds 65.662 0.438 16.723 82.823
Other Rare Earth Compounds* 0.000 0.000 17.479 17.479
TotAL 65.662 0.438 34.202 100.302

* Other Rare Earth Compounds include (i) Cerium Compounds — 8.447 tons (ii) Samarium Compounds
— 9.032 tons

(b) and (c¢) There was no export of Rare Earth Elements by IREL, the only
domestic producer of Rare Earths using Indian mineral resources over the last three

years.
Production and export of Rare Earth Elements

1229. SHRI AVINASH PANDE: Will the Minister of ATOMIC ENERGY be

pleased to state :

(a) the progress of agreements for cooperation between India and Japan in the

production and export of Rare Earth Elements from India; and
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(b) the action taken pursuant to these agreements and the current status
thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) A Memorandum has been signed between the Department
of Atomic Energy (DAE) and Ministry of Economy, Trade and Industry (METI) of
Japan on Co-operation in the field of Rare Earth on 16.11.2012.

(b) The Department of Atomic Energy (DAE), Govt. of India had constituted a
Committee on 14th December, 2012 to (i) fix the modalities of the proposed sale
purchase agreement between Indian Rare Earths Limited (IREL) and Toyota Tsusho
Corporation (TTC) including off-take quantity (ii) fix formula for pricing at which
IREL should sell Mixed Rare Earths Chloride to TTC (iii) fixing the terms of
proposed JV, percentage of share allotment to IREL and its pricing and (iv) finalise
comprehensive details of technology sharing including details of complete technology
to be shared and time frame for such sharing. IREL and TTC have jointly finalized
the price of mixed rare earth Chloride (subject to approval of the Cabinet Committee
on Security) for supply to TTC’s plant at Vizag from IREL’s plant at Odisha. IREL
has set up a 10,000 tons per annum (TPA) Monazite Processing Plant (MoPP) at
its unit in OSCOM, Odisha to produce about 26 TPA of Nuclear Grade Ammonium
Di-Uranate (NGADU). 11,000 tpa of Mixed Rare Earth Chloride (MRECL) can be
produced by processing of 10,000 tpa of monazite. IREL has retrofitted its facilities at
RED, Aluva, Kerala to process about 5,000 tpa of MRECL and to produce separated
high pure rare earths. Further, IREL has entered into a MoU with Bhabha Atomic
Research Centre (BARC), Defence Metallurgical Research Laboratory (DMRL) and
International Advanced Research Centre for Powder Metallurgy and New Materials
(ARCI) for developing technology to produce Rare Earth (RE) metals/magnets.
Technology for production of RE based magnets is available with DMRL. Initial
trials were successful in making RE permanent magnets using DMRL technology
and RE metals produced using BARC technology from separated RE oxide made
in IREL's plant at RED, Aluva.

Initiation of Power Projects

1230. DR. V. MAITREYAN: Will the Minister of ATOMIC ENERGY be pleased

to state :

(a) whether the Nuclear Power Corporation of India Limited (NPCIL) or Union

Government has initiated Power projects to produce more green energy in the country;

(b) if so, the details thereof and the amount allocated so far in the last three

years, project-wise;
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(c) whether the Power Plants of NPCIL or Atomic Energy Department,
Government of India are producing the estimated target of green energy in the last
three years; and

(d) if so, the details thereof and the reasons for the shortfall in the production?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Yes Sir.

(b) In addition to projects already under construction, financial sanction has been
accorded for construction of two indigenous reactors ie. Gorakhpur Haryana Anu
Vidyut Pariyojana Units 1 and 2 (GHAVP 1 and 2) (2X700 MW) by Nuclear Power
Corporation of India Limited (NPCIL) at Gorakhpur, Haryana and two reactors at
Kudankulam in Tamil Nadu [Kudankulam Nuclear Power Project Units 3 and 4 (KKNPP
-3 and 4)] to be built in technical co-operation with the Russian Federation. Bharatiya
Nabhikiya Vidyut Nigam Limited (BHAVINI), another Public Sector Undertaking of the
Department of Atomic Energy will be constructing two more Fast Breeder Reactors
(FBR 1 and 2) of 600 MWe capacity each at Kalpakkam, Tamil Nadu.

The amount allocated in the last three years for the above three projects are

given below:

Name of the Project Amount Allocated (RE) in X crore

2012-13 2013-14 2014-15

GHAVP-1 and 2, Gorakhpur, Haryana 530 80 177
KKNPP-3 and 4, Kudankulam, Tamil Nadu 800 450 209
FBR-1 and 2, Kalpakkam, Tamil Nadu Nil 27.6 Nil

(¢) and (d) Yes Sir; in fact NPCIL has surpassed the targets of generation it
had set for the financial years 2011-12, 2012-13 and 2013-14. However, in the
year 2014-15, the generation was marginally short of the target due to shifting of
generation from KKNPP-2 at Kudankulam in Tamil Nadu to the next financial year.
The details of the target and actual generation from NPCIL in the last three years
is as tabulated below:

Financial Year Generation Target (in MUs) Actual Generation (in MUs)
2011 - 12 32000 32455
2012 - 13 31060* 32863
2013 - 14 31708* 35333
2014 - 15 38300 37835

* Original targets of 38000 MU for 2012-13 and 38469 MU for 2013-14 were revised on account of
force majeure reasons by DAE/DPE.
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Prototype Fast Breeder Reactor of 500 MWe is presently under advanced stage

of commissioning and is targeted to produce power in FY 2015-16.
Nuclear energy pricing policy

1231. SHRI AJAY SANCHETI: Will the Minister of ATOMIC ENERGY be

pleased to state :
(a) the existing nuclear energy pricing policy;
(b) the per unit cost vis-a-vis prices of nuclear power in the country at present;

(¢) whether Government proposes to review the price policy to make it consumer

friendly as well as to cover cost of production; and
(d) if so, in what manner Government proposes to achieve this balance?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) The norms for tariff of nuclear power are notified by
the Department of Atomic Energy (DAE) in consultation with the Central Electricity
Authority (CEA), as per the provisions of the Atomic Energy Act. The present norms
are based on cost plus principle and cover relevant costs. The present tariff norms
for nuclear power are based on recovery of relevant costs and a return on equity
of 15.5%, to be grossed up with normal tax rate applicable during each year of

the tariff period.

(b) The average tariff of electricity generated by the nuclear power plants in
the country for the year 2013-14 is 271 paise per unit. The present nuclear power

tariffs are competitive with those of other electricity generating technologies.

(¢) and (d) The norms for tariff are revised from time to time with a view to

make them competitive and viable for the consumer, while covering the costs.
NLCPR to North Eastern States

1232. SHRI SANTIUSE KUJUR: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state :

(a) whether it is a fact that Non-Lapsable Central Pool of Resources (NLCPR)
funds are allocated to North Eastern States, if so, the details thereof;

(b) the number of projects that have been retained and sanction from last three

years up to 31st March, 2015; and

(c) the details of retained and sanctioned project from last three years upto 31st

March, 2015, financial year-wise, State-wise and project-wise?
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THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) Yes, Sir. Funds are
allocated to the Ministry of Development of North Eastern Region from Non-Lapsable
Central Pool of Resources (NLCPR) maintained by Ministry of Finance for sanction
of projects to North Eastern (NE) States under NLCPR Scheme. The budgetary
allocation for the year 2015-16 is ¥ 970.00 crores under the Scheme.

(b) and (c) The details of projects retained/cleared and sanctioned from the

Priority List of last three years up to 31st March, 2015 are given in Statement.
Statement

Details of projects retained/cleared and sanctioned

Year No. of Retained/Cleared Projects No. of Projects Sanctioned

1. Arunachal Pradesh

2012-13 23 18
2013-14 19 02
2014-15 23 00

2. Meghalaya

2012-13 12 03

2013-14 08 01

2014-15 06 00
3. Sikkim

2012-13 07 05

2013-14 05 03

2014-15 06 00

4. Mizoram

2012-13 15 03

2013-14 18 01

2014-15 11 00
5. Manipur

2012-13 15 06

2013-14 09 01

2014-15 03 01
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Year No. of Retained/Cleared Projects No. of Projects Sanctioned

6. Assam

2012-13 45 20

2013-14 57 12

2014-15 20 00
7. Nagaland

2012-13 14 03

2013-14 10 00

2014-15 08 00
8. Tripura

2012-13 5 1

2013-14 5 00

2014-15 8 00

Industrial Promeotion Policy for NE

1233. SHRIMATI NAZNIN FARUQUE: Will the Minister of DEVELOPMENT
OF NORTH EASTERN REGION be pleased to state :

(a) whether it is a fact that Government has discontinued North-East Region
Industrial Promotion Policy (NEIPP) which has been implemented to promote industrial

development in North-East Region; and

(b) if so, the reasons therefor including alternative schemes/projects proposed by

Government for industrial development of North-East Region?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) and (b) Department
of Industrial Policy and Promotion have clarified that North-East Region Industrial
Promotion Policy (NEIIPP), 2007 has neither been cancelled nor withdrawn. Fresh
registrations under the Scheme have been suspended because the allocations for the
BE 2014-15 have been fully utilized and liability has been incurred far in excess
of Plan and Annual Allocations.

Impact of El Nino in various States

1234. SHRI DEVENDER GOUD T.: Will the Minister of EARTH SCIENCES

be pleased to state :

(a) Whether it is a fact that IMD has now predicted 50 percent change of El

Nino this year;
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(b) if so, the details thereon and the impact of El Nino in various States,

including Andhra Pradesh; and

(c) in what matter, Ministry is planning to help the States to overcome El Nino

this year?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) and (b) Yes Sir. In March, 2015 Ministry of Earth
Sciences had issued a forecast indicating 50% chance for the weak El Nino conditions
to continue during the 2015 Monsoon season. However, the latest ENSO* outlook
from various agencies indicate high probability (about 70%) for weak El Nino

conditions to persist during the 2015 monsoon season.

No such direct link has been established between the all India summer monsoon
rainfall activity and El Nino so far. All India Summer Monsoon Rainfall (AISMR),
analyzed for the period 1871-2014, has a typical epochal pattern of rainfall variability
with alternating periods of wet and dry, extending to 3-4 decades, viz. the 44-year
period of 1921-64 witnessed just 3 dry monsoon (deficient rainfall) years. During such
epochs, the monsoon was found to be less correlated with the ENSO. During the
other periods like that of 1965-87 which had as many as 10 dry monsoon (deficient
rainfall) years out of 23, the monsoon was found to be strongly linked to the ENSO.

The details of the observed impact of El Nino in various meteorological
subdivisions are given in Statement (See below) that shows the sub-division wise
climatological probabilities of monsoon season rainfall in three pre-defined rainfall
categories (below normal, normal and above normal) during the 28 El Nino years
occurred so far during 1901-2014. Out of 28 El Nino years so far Coastal Andhra
Pradesh seasonal rainfall deficit is only in 8 years and Rayalseema is in 10 years.
On the other hand, Telangana experienced rainfall deficit in 11 years out of 28 EIl
Nino years. Evolving scenario of current year impact, if any, is assessed on weekly

basis for next 15 days.

(c) Based on developing El Nino conditions, Earth System Science Organization—
India Meteorological Department (ESSO-IMD) will update its monsoon rainfall
forecasts for the country as well as in homogeneous regions in the month of June

2015. Thereafter monthly updates of monsoon rainfall will be issued to concerned

* El Nifio Southern Oscillation (ENSO) refers to the effects of a band of sea surface temperatures which are
anomalously warm or cold for long periods of time that develops off the western coast of South America and
causes climatic changes across the tropics and subtropics. The Walker Circulation was discovered by Gilbert
Walker at the turn of the 20th century. The "Southern Oscillation" refers to variations in the temperature of the
surface of the tropical eastern Pacific Ocean (warming and cooling known as El Nifio and La Nifia, respec-
tively) and in air surface pressure in the tropical Western Pacific. The two variations are coupled: the warm
oceanic phase, El Nifio, accompanies high air surface pressure in the Western Pacific, while the cold phase, La
Nifia, accompanies low air surface pressure in the Western Pacific.
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during the June-September period in support of Kharif season farming operations.

Statement

No of El Nino years under each of the 3 rainfall categories (Below Normal,

Normal and Above Normal) in respect 36 subdivisions of the country during the

period 1901-2014. During the period, there were 28 EIl Nino years.

S1.No. Sub Division No. of El Nino Years (1901-2014)

Below NORMAL Above

Normal (-19 to + Normal

(<-19% of 19 % of >19%

LPA) LPA) LPA)
1 2 3 4 5
1. Andaman and Nicobar Islands 25 0
2. Arunachal Pradesh 3 18 3
3. Assam and Meghalaya 3 24 1
4. Nagaland, Manipur, Mizoram and 4 20 4

Tripura

5. West Bengal and Sikkim 7 18 3
6. Gangetic West Bengal 1 24 3
7. Odisha 1 26 1
8. Jharkhand 5 21 2
9. Bihar 5 18 5
10.  East Uttar Pradesh 9 17 2
11.  West Uttar Pradesh 13 14 1
12.  Uttaranchal 11 17 0
13.  Haryana 14 10 4
14.  Punjab 14 10 4
15.  Himachal Pradesh 15 12 1
16.  Jammu and Kashmir 11 10 7
17. West Rajasthan 19 5 4
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1 2 3 4 5
18.  East Rajasthan 12 13 3
19.  West Madhya Pradesh 9 17 2
20.  East Madhya Pradesh 5 22 1
21.  Gujarat 13 9 6
22.  Saurashtra and Kutch 15 9 4
23.  Konkan and Goa 7 18 3
24.  Madhya Maharashtra 8 16 4
25.  Marathwada 10 16 2
26.  Vidarabha 11 15 2
27.  Chhttisgarh 7 20 1
28.  Coastal Andhra Pradesh 8 17 3
29.  Telangana 11 14 3
30. Rayalaseema 10 18 0
31.  Tamil Nadu 9 18 1
32.  Coastal Karanataka 6 19 3
33.  North Interior Karnataka 5 20 3
34.  South Interior Karnataka 4 22 2
35. Kerala 9 18 1
36.  Lakshadweep 7 18 3

Valmiki Tiger Reserve of Bihar

1235. SHRI K.C. TYAGI: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether the Ministry is planning to make Valmiki Tiger Reserve of Bihar

an eco-tourism destination; and

(b) if so, what is the time-frame to develop the required infrastructure on the

lines of other Tiger Reserves in the country and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) The matter
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falls under the domain of State Government. However, the Government of India
through the National Tiger Conservation Authority has issued a detailed guidelines
namely ‘The National Tiger Conservation Authority (Normative Standards for Tourism
activities and Project Tiger) Guidelines, 2012°, which inter-alia, addresses this issue
and States are mandated to regulate tourism in and around tiger reserves as per the
provisions of the said guidelines. Besides, the State Government is also mandated to
prepare a Tiger Conservation Plan under section 38V (3) of the Wildlife (Protection)

Act, 1972, which inter-alia includes plan for tourism also.
Disposal and Segregation of wastes

1236. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware that waste management rules are not being

implemented properly in most of the places in India;

(b) if so, how far compliance to these rules are being done by States in the

country;

(c) how far segregation of waste is being done at source in various States and

how Government is monitoring; and

(d) how far Government is helping States to provide logistics to States for

disposal and segregation of wastes in the States?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c)
The Ministry has notified the Municipal Solid Wastes (Management and Handling)
Rules, 2000, according to which the municipal authorities are required to develop
infrastructure for implementation of these rules. They are also required to encourage
citizens for segregation of wastes. As per the information, most of the municipal
authorities have not yet set up the Waste Management System as prescribed under
the rules. The source segregation has been initiated in some parts of Andhra Pradesh,
Goa, Gujarat, Himachal Pradesh, Jammu and Kashmir, Jharkhand, Karnataka, Kerala,
Madhya Pradesh, Maharashtra, Manipur, Odisha, Punjab, Tamil Nadu, Uttarakhand
and West Bengal.

As per these rules, the Secretary-in charge of the department of Urban Development
of the concerned State or Union Territory has the responsibility for enforcement of
these rules in the metropolitan cities. The District Magistrate of the concerned district

has responsibility for enforcement within his jurisdiction.
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(d) Waste Management is the State subject. This Ministry does not provide

financial assistance to the States for disposal and segregation of wastes.
Action plan to clean Yamuna

1237. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether the National Green Tribunal (NGT) has asked the Centre and States
to hold consultations and submit an action plan to ensure fresh water flow in the

Yamuna;
(b) if so, the details of action plan of Government for clean Yamuna;

(c) whether total of I 1,500 crore has been spent to clean up the river under
Yamuna Action Plans started in 1994, but in the absence of natural water the money

has gone down the drain; and

(d) if so, on what account this money was spent and what results were achieved

in cleaning Yamuna?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Hon’ble National
Green Tribunal (NGT) vide its Order dated 13.1.2015 in OA No. 6 of 2012 has
inter-alia, issued necessary directions for maintaining a minimum fresh water flow
in river Yamuna. In this regard and at the instance of Hon’ble NGT, a Principal
Committee consisting of Government officials and experts has been constituted. The
Committee is mandated to hold consultations with various stake holders and deliberate
among other things, on the issue of ensuring minimum quantum of fresh water flow
in the river. This issue has also been discussed in three meetings of the Principal

Committee convened hitherto.

(b) to (d) It is the responsibility of the State Government/Concerned Local Bodies
to set up proper facilities for collection, transportation and treatment of sewage being
generated and ensure that untreated sewage does not fall into the river, thereby polluting
them. This Ministry had been supplementing the efforts of the State Governments in
addressing the problem of pollution of river Yamuna by providing financial assistance
to Uttar Pradesh, Delhi and Haryana under Yamuna Action Plan (YAP) in a phased
manner since 1993. JICA (Japan International Cooperation Agency) is providing loan
assistance for taking up works under YAP, which relate to sewerage/interception and
diversion of drains, Sewage Treatment Plants (STPs), low cost sanitation/community

toilet complexes, electric/improved wood crematoria, etc. A total expenditure of
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% 1514.42 crore (including State share) has been incurred on the sanctioned schemes
under YAP Phase-I and Phase-II in the 3 States and sewage treatment capacity of
942.25 million litres per day (mld) has been created under these Plans.

Further, the JICA assisted YAP Phase-III project for Delhi has been approved
at an estimated cost of ¥ 1656 crore. Under the project, Delhi Jal Board (DJB) is
implementing rehabilitation of existing trunk sewers and rising mains, upgradation/
modernization of existing 7 STPs with a total treatment capacity of 814 mld and
construction of a new 136 mld STP (in place of the old STP). Besides this, Public
Health Engineering Department (PHED), Haryana is implementing two projects costing
% 217.87 crore for pollution abatement of river Yamuna in towns of Sonepat and

Panipat from internal budgetary resources of the Government.

The State Governments, apart from their own budgetary allocations, are also
accessing financial assistance for creation of sewerage infrastructure, including setting
up of sewage treatment plants, in various towns under Central sector schemes of
Ministry of Urban Development. In Delhi, with financial assistance of Ministry
of Urban Development, DJB is implementing an interceptor sewer project costing
% 1357 crore to intercept sewage flowing into river Yamuna from three major drains,

namely Najafgarh, Supplementary and Shahdara.

As far as pollution in Yamuna from industrial sources is concerned, the Central
Pollution Control Board and State Pollution Control Boards/Committees are taking
necessary action under the Water (Prevention and Control of Pollution) Act, 1974

and the Environment Protection Act, 1986.

The water quality of river Yamuna has not shown the desired improvement
primarily due to a large gap between the sewage generation and availability of sewage

treatment capacity combined with lack of fresh water in the river.
Reduction in forest cover due to urbanisation

1238. SHRI AJAY SANCHETI: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether there has been gradual reduction in forest cover due to the urbanisation

and infrastructure projects in the country over a period of time;
(b) if so, the magnitude of this reduction, State-wise;

(c) the steps taken by Government to encourage afforestation by the States;

and
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(d) the details of funds transferred to the States, utilised by the States for

compensatory afforestation during last five years?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) Forest
Survey of India, Dehradun is carrying out the assessment of forest cover of the
country biennially and the findings are published in India State of Forest Report.
India State of Forest Report 2013 is the latest in the series. As per India State of
Forest Report-2013, there is an overall net increase of 5871 square kilometers in
the forest cover of the country as compared with India State of Forest Report-2011.
The details showing forest cover and change in forest cover in States/UTs wise are

given in Statement-1 (See below).

(c) Afforestation in the country is taken up under various Centrally Sponsored
Schemes such as National Afforestation Programme (NAP), Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS), Integrated Watershed Management
Programme (IWMP), National Bamboo Mission (NBM) and under Compensatory
Afforestation Fund Management and Planning Authority (CAMPA), 13th Finance
Commission Grant, different State Plan/ Non- Plan Schemes including externally aided
projects. National Afforestation Programme (NAP) of the Ministry of Environment
and Forests is a 100% Centrally Sponsored Scheme for Afforestation and Tree
Plantation and eco-restoration of degraded forests and adjoining areas in the country.
The Scheme is being implemented through a decentralized mechanism of State Forest
Development Agency (SFDA) at State level, Forest Development Agency (FDA) at
Forest Division level and Joint Forest Management Committees (JFMCs) at Village
levels. An amount of I 2500 crores has been approved for NAP in the 12th Five
Year Plan. The State-wise details of fund released and approved area under National
Afforestation Programme during last three years are given in Statement-II and III

respectively (See below).

The Ministry has also released to the tune of ¥ 4994.55 lakhs and 1265.50 lakhs
to the States in the financial year 2012-13 and 2013-14 for preparatory activities
for implementation of Green India Mission. The activities undertaken by the State
Governments under preparatory phase include institutional strengthening, training,
identification of landscapes and preparation of Perspective Plan for implementation
of Green India Mission. The Year-wise and State-wide details of allocation of funds

are given in Statement-IV (See below).

(d) The details of funds transferred by the ad-hoc Compensatory Afforestation
Fund Management and Planning Authority (CAMPA) to the various States CAMPAs

are given in Statement-V.
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Change in Forest Cover in States/UTs in India as per India State of

Forest Report (ISFR)-2013

(area in square kilometers)

States/UTs Geographical Total Forest Total Forest Change in
Area Cover 2013 Cover 2011 Forest Cover
1 2 3 4 5
Andhra Pradesh 275069 46116 46389 -273
Arunachal Pradesh 83743 67321 67410 -89
Assam 78438 27671 27673 -2
Bihar 94163 7291 6845 446
Chhattisgarh 135191 55621 55674 -53
Delhi 1483 179.81 176.2 3.61
Goa 3702 2219 2219 0
Gujarat 196022 14653 14619 34
Haryana 44212 1586 1608 -22
Himachal Pradesh 55673 14683 14679 4
Jammu and Kashmir 222236 22538 22539 -1
Jharkhand 79714 23473 22977 496
Karnataka 191791 36132 36194 -62
Kerala 38863 17922 17300 622
Madhya Pradesh 308245 77522 77700 -178
Mabharashtra 307713 50632 50646 -14
Manipur 22327 16990 17090 -100
Meghalaya 22429 17288 17275 13
Mizoram 21081 19054 19117 -63
Nagaland 16579 13044 13318 -274
Odisha 155707 50347 48903 1444
Punjab 50362 1772 1764 8
Rajasthan 342239 16086 16087 -1
Sikkim 7096 3358 3359 -1
Tamil Nadu 130058 23844 23625 219
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1 2 3 4 5
Tripura 10486 7866 7977 -111
Uttar Pradesh 240928 14349 14338 11
Uttarakhand 53483 24508 24496 12
West Bengal 88752 16805 12995 3810
Andaman and Nicobar 8249 6711 6724 -13
Chandigarh 114 17.26 17 0.26
Dadra and Nagar Haveli 491 213 211 2
Daman and Diu 112 9.27 6.15 3.12
Lakshadweep 32 27.06 27.06 0
Puducherry 480 50.06 50.06 0
GranDp ToTAL 3287263 697898 692027 5871
Statement-11

Details of funds released during last three years (2012-13 to 2014-15)

under National Afforestation Programme Scheme

® in crore)

SL.No. States 2012-13 2013-14 2014-15
1. Andhra Pradesh 2.71 3.75 4.56
2. Bihar 3.40 12.84 7.00
3. Chhattisgarh 13.33 21.38 20.00
4. Goa 0.00 0.00 0.00
5. Gujarat 14.30 11.68 10.50
6. Haryana 6.41 17.94 11.00
7. Himachal Pradesh 3.62 2.61 0.73
8. Jammu and Kashmir 3.37 8.11 3.59
9. Jharkhand 4.69 9.02 8.60
10.  Karnataka 6.81 9.26 21.35
11.  Kerala 11.30 6.99 2.82
12.  Madhya Pradesh 9.15 22.10 21.00
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SLNo. States 2012-13 2013-14 2014-15
13, Maharashtra 28.87 32.33 35.00
14.  Odisha 3.38 5.36 17.92
15.  Punjab 0.76 2.00 1.87
16.  Rajasthan 4.14 2.81 3.35
17.  Tamil Nadu 2.78 3.21 4.25
18.  Telangana 0.00 0.00 2.03
19.  Uttar Pradesh 15.27 20.15 12.00
20.  Uttarakhand 6.25 6.01 2.50
21.  West Bengal 2.57 2.96 0.78

ToTaL (OTHER STATES) 143.11 200.49 190.85
22.  Arunachal Pradesh 1.66 0.00 0.15
23.  Assam 1.47 2.99 0.00
24.  Manipur 9.46 12.12 8.00
25.  Meghalaya 9.10 4.50 3.61
26.  Mizoram 8.78 11.94 15.00
27.  Nagaland 10.88 9.82 11.00
28.  Sikkim 5.42 3.77 6.00
29.  Tripura 3.50 11.99 9.17
TotaL (NE STATES) 50.26 57.13 52.93
GranD ToTAL 193.37 257.62 243.78
Statement-1T1

Details of approved advance work area from 2012-13 to 2014-15 under

National Afforestation Programme Scheme

(area in hectares)

S1.No. States Year
2012-13 2013-14 2014-15
1 2 3 4 5
1. Andhra Pradesh 0 1605 810
2. Bihar 2415 3885 1786
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1 2 3 4 5
3. Chhattisgarh 2934 5906 4699
4. Goa 0 0 0
5. Gujarat 2000 2735 5284
6. Haryana 1519 3035 1900
7. Himachal Pradesh 1450 908 2237
8. Jammu and Kashmir 4486 2260 1606
9. Jharkhand 0 3975 3924
10.  Karnataka 1880 3070 2900
11.  Kerala 1000 1620 1478
12.  Madhya Pradesh 5125 5110 4786
13, Maharashtra 2900 6850 6647
14.  Odisha 1975 4910 6535
15.  Punjab 0 1347 1628
16.  Rajasthan 1250 2325 2550
17.  Tamil Nadu 1800 2094 750
18.  Telangana 0 0 795
19.  Uttar Pradesh 4270 4890 8548
20.  Uttarakhand 2350 1241 1330
21.  West Bengal 710 970 2495
TotaL (OTHER STATES) 38064 58736 62688
22.  Arunachal Pradesh 0 0 1000
23.  Assam 0 3675 0
24.  Manipur 3970 2530 1835
25.  Meghalaya 3000 3000 0
26.  Mizoram 2500 3000 3135
27.  Nagaland 2910 4000 2130
27.  Sikkim 650 1095 1851
28.  Tripura 4435 4547 1796
TotaL (NE STATES) 17465 21847 11747
ToTAL 55529 80583 74435
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Details of funds released to the State Governments for

preparatory activities under Green India Mission.

(X in Lakhs)

SI.No. State Financial Year Financial Year Financial Year
2011-12 2012-13 2013-14

1. Andhra Pradesh 89.53 - 0
2. Arunachal Pradesh 0 - 127.00
3. Assam 130.00 - 0
4. Bihar 0 - 224.85
5. Chhattisgarh 972.00 - 0
6. Gujarat 133.80 - 0
7. Haryana 357.00 - 0
8. Himachal Pradesh 126.50 - 0
9. Jammu and Kashmir 64.00 - 0
10.  Jharkhand 147.00 - 0
11.  Karnataka 267.45 - 0
12.  Kerala 194.60 - 0
13.  Madhya Pradesh 823.50 - 0
14.  Maharashtra 405.77 - 0
15.  Manipur 40.50 - 0
16.  Meghalaya 0 - 89.70
17.  Mizoram 0 - 223.65
18.  Nagaland 141.50 - 0
19.  Odisha 107.50 - 0
20.  Punjab 125.50 - 0
21.  Rajasthan 275.25 - 0
22.  Sikkim 0 - 299.55
23.  Tamil Nadu 72.15 - 0
24.  Tripura 350.50 - 0
25.  Uttar Pradesh 119.50 - 0
26.  Uttarakhand 51.00 - 0
27.  West Bengal 0 - 300.75

TotaL 4994.55 - 1265.50




Written Answers to

[7 May, 2015]

Statement-V

Unstarred Questions 127

Funds released by Ad-hoc CAMPA to State CAMPAs.

(Amount in )

States/UTs 2010-11 2011-12 2012-13 2013-14 2014-15
Andaman and 7,869,000 5,779,000 6,049,000 5,000,000 12,000,000
Nicobar

Andhra Pradesh  1,207,444,000 1,185,700,000 1,196,039,000 920,000,000 1,350,000,000
Arunachal Pradesh 177,882,000 411,900,000 235,226,000 475,000,000

Assam 104,487,000 150,592,100 130,000,000

Bihar 86,674,000 80,400,000 84,650,000 108,019,400

Chandigarh 1,296,000 1,000,000 1,132,000 850,000

Chhattisgarh 1,341,066,000 995,439,000 1,143,800,000 1,100,000,000 1,930,000,000

Dadra and Nagar

Haveli

Daman and Diu
Delhi

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu & Kashmir
Jharkhand
Karnataka

Kerala
Lakshadweep
Madhya Pradesh
Mabharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha

Puducherry

1,536,000

13,991,000 10,100,000
102,468,000 85,500,000
291,568,000 263,000,000
188,909,000 164,500,000
421,656,000 571,262,400

1,031,622,000 624,989,300
509,160,000 415,700,000
13,652,000 15,697,000

509,656,000 535,209,000
854,893,000 826,300,000
13,350,000 19,134,000
697,000
8,214,000 7,500,000

20,086,000

80,500,000
324,117,000
160,000,000
524,000,000
237,835,000
959,600,000
437,200,000

14,700,000

615,000,000

782,123,000

19,729,000

6,500,000

1,401,753,000 1,760,910,050 2,058,244,000

15,000,000

65,000,000
280,000,000
195,000,000
535,000,000
180,000,000
975,000,000
345,000,000

15,000,000

895,000,000

780,000,000

45,000,000

30,000,000

1,800,000,000

40,000,000

650,000,000
230,000,000
186,000,000
340,000,000

1,750,000,000
650,000,000

1,480,000,000
82,700,000
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States/UTs 2010-11 2011-12 2012-13 2013-14 2014-15
Punjab 265,215,000 220,783,872 193,118,000 215,000,000 410,000,000
Rajasthan 420,698,000 318,913,000 374,298,000 345,000,000 740,000,000
Sikkim 102,334,000 90,400,000  8,75,23,000 95,000,000 137,000,000
Tamil Nadu 17,032,000 13,830,000 11,454,000

Telangana 350,000,000
Tripura 25,848,000 22,770,300 35,000,000 80,000,000
Uttar Pradesh 353,505,000 304,800,000 449,118,400

Uttarakhand 827,488,000 653,160,000 634,610,000 615,000,000 680,000,000
West Bengal 62,760,000 48,436,000

GRrAND ToTAL 10,363,187,000 9,631,878,622 10,293,372,400 10,647,987,800 11,097,700,000

Clearance for field trials of GM foods

1239. SHRI RAJKUMAR DHOOT: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether it is a fact that Maharashtra has recently given clearance for the
field trials of GM food in the State, if so, the details thereof;

(b) whether Government propose to give clearance for field trials of GM foods

throughout the country; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Yes, Sir. As per the
information received from the Department of Biotechnology (DBT), the Government
of Maharashtra has given NOC for the conduct of confined field trials of genetically
modified (GM) food crops which include Bt rice, herbicide-tolerant/insect-resistant
transgenic maize, salinity-tolerant rice and insect-resistant transgenic chickpea in the

State Agricultural Universities for generation of biosafety data.

(b) and (c) The Government of India is following a policy of case by case
approval of GM crops. All GM crop field trials are carried out in confined conditions
in accordance with the “Guidelines and Safe Operating Practices (SOPs) for the
conduct of Confined Field Trials of Transgenic Plant, 2008 and subjected to stringent
safety norms which include (i) maintaining a crop specific isolation distance from the
periphery of the experimental site; (ii) maintaining a biological and physical barrier

all around the experimental plot; (iii) post-harvest restrictions (iv) submission of a
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validated event specific test protocol; and (v) designating a lead scientist responsible
for ensuring compliance. All field trials are subject to NOC from the respective
State Governments and monitored by the Central Compliance Committee specifically
constituted by the Review Committee for Genetic Manipulation (RCGM) and the
GEAC for monitoring each trial.

Mechanism to bring down peak air pollution levels

1240. DR. K.P. RAMALINGAM: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that India does not yet have a mechanism or measures

in place to bring down peak air pollution levels;

(b) whether it is also a fact that there is still a lot of standardization work need

to be done to get all cities and all monitoring stations comparable; and

(c) whether it is also a fact that besides Delhi, 12 Indian cities were among
the WHO list of the world's worst 20 for air quality and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to
(c) The Government has notified environmental norms with respect to polluting
industries to control air pollution under the Environment (Protection) Act, 1986.
These norms are to be complied with by all the industries. The Government has
also notified emission standards for on-road vehicles and mass emission standards
for new vehicles under the Motor Vehicles Act, 1988. The same are enforced by
Transport Departments of the State Governments through Pollution Under Control
(PUC) system, etc.. Central Pollution Control Board (CPCB) has set up a mechanism
called ‘Environmental Surveillance Squad’ (ESS) programme for carrying out surprise
inspections of industrial units based on adoption of a uniform approach and elimination
of subjectivity in scheduling of inspection and their follow-up actions through its
six zonal offices’head office. State Pollution Control Boards and Pollution Control
Committees have the primary responsibility of enforcing the provisions under the
Environment (Protection) Act, 1986, Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act, 1981, as applicable.

According to the WHO, the level of PM,; shows 10 Indian cities are among
top 20 most polluted cities in the world whereas the level of PM,  shows 13
Indian cities are among top 20 most polluted cities in world. The data which are of
2008-2013 recognizes the variability in available data across the cities and nations
in terms of completeness, sources, period of availability, methods of measurement,

monitoring locations, etc.
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Definition of forest by FSI

1241. SHRI TIRUCHI SIVA: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) the area under forest cover in India as per the latest forest survey by the

Ministry;

(b) whether it is a fact that the definition of Forest Survey of India (FSI) in
calculating this number includes coffee plantations, orchards and even urban parks;

(c) whether it is a fact that a plantation, orchard or an urban park cannot
perform all the functions of a forest which are crucial for the ecological security;
and

(d) whether the forest cover of India reduces to almost half when such plantations,

orchards and urban parks are excluded from the definition of a forest?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As per the latest
India State of Forest Report-2013, the total forest cover in the country is 6,97,898

square kilometers which is 21.23% of the total geographical area.

(b) The term forest cover used by Forest Survey of India includes all lands
which have a tree canopy density of 10% and above and have a minimum area of
1 hectare. The forest cover reported in the India State of Forest Report-2013 does
not make any distinction between the origins of forest stand (whether natural or
manmade) or tree species and encompasses all types of lands irrespective of their
ownership, land use and legal status. Thus all tree species along with Bamboos, fruit
bearing trees, coconut, palm etc. and all area including forest, private community
or institutional lands meeting the above defined criteria have been termed as forest

cover.

(c) The ecological services that flow from plantation, orchard and an urban park

are different from that which flow from natural forest.

(d) Total forest cover of India would definitely change if there is any change

in the above definition of forest cover.
Environment clearance to Narla Tata Rao Power Plant

1242. SHRI C.M. RAMESH: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether it is a fact that Narla Tata Rao Thermal Power Station with 800

MW capacity from Andhra Pradesh is pending for environmental clearance; and
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(b) if so, by when the proposal was submitted for clearance and the reasons for

delay in granting environmental clearance by the Ministry?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b)
The proposal of Dr. Narla Tata Rao Thermal Power Station (Dr. NTTPS) Stage-V
(1x800 MW) Ibrahimpatnam (M), Krishna, Andhra Pradesh by M/s Andhra Pradesh
Power Generation Corporation Ltd. (APGENCO) for environmental clearance was
appraised by the Expert Appraisal Committee (EAC) of the Ministry in its meetings
held during 27th-28th November, 2014 and 29th-30th, April, 2015.

Set up of monitoring plots in Sunderbans

1243. SHRI A K. SELVARAJ: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that the Zoological Survey of India has propose to set
up long term permanent monitoring plots in Sunderbans to study the impacts of

climate change on its flora and fauna and if so, the details thereof; and

(b) whether it is also a fact that the Zoological Survey of India has identified

islands where the plots will be set up and if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) As per the
information received from Zoological Survey of India, it is setting up 25 long term
permanent monitoring plots in Bali, Gosaba, Basanti, Satjelia, Chandipur and Sagar
islands of Sunderban Biosphere Reserve to monitor changes in faunal diversity due

to climate change in the area.
Opening of regional office in Jaipur

#1244, SHRI NARAYAN LAL PANCHARIYA: Will the Minister of
ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether Government has received a proposal for opening the regional office

of the Ministry in Jaipur from State Government of Rajasthan; and
(b) if so, by when the above office would be opened and the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Government of
Rajasthan requested the Central Government to open a regional office of the Ministry

of Environment, Forest and Climate Change at Jaipur.

FOriginal notice of the question was received in Hindi.
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(b) Keeping in view that four new regional offices of the Ministry of Environment,
Forest and Climate Change have recently been opened, as of now the Ministry is
not considering any proposal to open a regional office at Jaipur.

Judgements and orders of NGT

1245. SHRI K.T.S. TULSI: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether any analysis of judgements and orders of NGT has been made and
if so, the result of the study; and

(b) whether the study came to the conclusion that no decision of NGT was
irrational and failed to cure any environmental evil or wake up the pollution control

boards, if so, the summary of the analysis?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and
(b) The Ministry of Environment, Forest and Climate Change, the administrative
Ministry of the National Green Tribunal (NGT), has not made any analysis or study
of judgements and orders of NGT.

Sulphur dioxide emission from thermal plants

1246. SHRI K.T.S. TULSI: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) the percentage of sulphur dioxide emission from thermal plants in India as
compared to the total sulphur dioxide by all industries in India; and

(b) the percentage of mercury emission from all the power plants in India as

compared to emission from all the power plants?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and
(b) The information is being collected and will be laid on the Table of the House.

Status of poaching of tigers

1247. SHRI BAISHNAB PARIDA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the status of poaching of tigers in the country and how far has it been

controlled;

(b) whether all the tiger reserves in the country have been provided special

force personnel to control such a loss and if so, the details thereof; and
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(c) whether the tribals in such reserves are proposed to be made of the special

force and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The
Government of India has taken a number of steps for protection of tigers, which
inter-alia addresses the issue of poaching also, and the details are at given in
Statement-I (See below). By implementing those steps through the field formations
of different tiger States, the same has been controlled significantly. The details of
poaching of tigers in the country, as reported by States, during last three years are
given in Statement-II (See below).

(b) The Special Tiger Protection Force (STPF) has been made operational in the
States of Karnataka (Bandipur), Maharashtra (Pench and Tadoba-Andhari) and Odisha
(Similipal), with 100% Central Assistance under the ongoing Centrally Sponsored
Scheme of Project Tiger. In-principle approval has been accorded for creation of
the said force in Nawegoan-Nagzira, Melghat (Maharashtra), Kawal and Amrabad
(erstwhile Nagarjunasagar Srisailam Tiger Reserve Portion) Tiger Reserves (Telangana).

(c) The dispensation under Project Tiger for creating the Special Tiger Protection
Force (STPF) on the lines of India Reserve Battalion has two options: (i) STPF
comprising of police personnel, and (ii) STPF comprising of forest personnel. The
guidelines provide for composition of the force (112 personnel), structure of a
company, overall command and control, recruitment and related features which include
training and deployment. In the forest option, 30% of the Special Tiger Guards
would comprise of local forest dwelling people, which inter-alia includes tribals
also, and the company would be recruited from the local district within which the
tiger reserve is located. There is a provision for Memorandum of Understanding in
the context which, inter-alia, stipulates that the recruitment of personnel would be
done through a Selection Board constituted by the State which includes a nominee
of the National Tiger Conservation Authority.

Statement-1

Steps taken by the Government of India for protection of tigers, inter-alia

addressing the issue of poaching are as below :

e Providing assistance to States under the Centrally Sponsored Scheme of Project
Tiger for protection infrastructure and antipoaching operations (including

deployment of Tiger Protection Force and Special Tiger Protection Force)

e Providing grant through NTCA for patrolling in tiger rich sensitive forest
areas outside Tiger Reserves
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Alerting the States as and when required
Transmitting backward/forward linkages of information relating to poachers
Advising the States for combing forest floor to check snares/traps

Performing supervisory field visits through the National Tiger Conservation
Authority and its regional offices

Using information technology for improved surveillance (e-Eye System) using
thermal cameras launched in Corbett (Uttarakhand) and extended to Ratapani
(Madhya Pradesh) and Kaziranga (Assam) Tiger Reserves

Launching tiger reserve level monitoring using camera trap to keep a photo
ID database of individual tigers

Preparing a national database of individual tiger photo captures to establish
linkage with body parts seized or dead tigers

Assisting States to refine protection oriented monitoring through Monitoring

System for Tiger’s Intensive Protection and Ecological Status (M-STrIPES)

Assisting States to deploy local workforce in a big way for protection to
complement the efforts of field staff [In all, approximately 24 lakh mandays
are generated annually with 50% Central Assistance amounting to around
% 24 crores (excluding matching 50% share given by States) under Project
Tiger. Many local tribes constitute such local workforce (besides non-tribals),
eg. Baigas, Gonds in Madhya Pradesh, Gonds in Maharashtra, Chenchus in
Andhra Pradesh, Sholigas in Karnataka, Gujjars in Uttarakhand and Irulas in
Tamil Nadu to name a few. The deployment of such local tribals has been
fostered/encouraged in the last two years].

Initiative taken for collaboration of National Tiger Conservation Authority
and Wildlife Crime Control Bureau towards an online tiger/wildlife crime

tracking/reporting system in Tiger Reserves.
Statement-11

Details of poaching of tigers in the country, as reported by States,

during last three years

S1.No.

Name of State Inside Tiger Reserve Outside Tiger Reserve

Poaching Including seizure

1

2 3 4

Year 2012

L.
2

Arunachal Pradesh 0 1
Assam 2 1
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1 2 3 4
3. Bihar 0 0
4. Chhattisgarh 0 1
5. Haryana 0 1
6. Karnataka 2 6
7. Kerala 1 1
8. Madhya Pradesh 0 7
9. Mabharashtra 2 5
10.  Odisha 1 0
11.  Rajasthan 1 0
12.  Tamil Nadu 2 1
13.  Uttar Pradesh 0 4
14.  Uttarakhand 1 5
15. West Bengal 0 1

TotAL 12 34

GranD ToTAL 46

Year 2013

1. Assam 1 2
2. Karnataka 1 2
3. Kerala 0 2
4, Madhya Pradesh 1 1
5. Mabharashtra 3 1
6. Odisha 0 0
7. Tamil Nadu 0 0
8. Uttarakhand 0 1
9. Uttar Pradesh 2 1
10.  West Bengal 0 0
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1 2 3 4
11.  Rajasthan 0 0
ToraL 8 10
GranD ToTAL 18
Note: 18 Kg. approximately tiger bones were seized in Delhi (07.09.2013) by a team of Forest Department

Year 2014

Officials from Maharashtra, by the Wildlife Crime Control Bureau and Delhi Police.

S1.No.

Name of State

Inside Tiger Reserve Outside Tiger Reserve

Poaching Including seizure

1. Andhra Pradesh 0 2
2. Madhya Pradesh 1 0
3. Mabharashtra 0 3
4. Tamil Nadu 0 0
5. Assam 0 0
6. Bihar 0 0
7 Uttarakhand 2 0
8. Uttar Pradesh 0 0
9. Kerala 0 0
10.  Chhattisgarh 0 2
11.  Karnataka 0 0
12.  Telangana 0 0
TotaL 3 7
GranD ToTAL 10

Adverse impacts of scrapping of RRZs on environments

1248. SHRI RAJ BABBAR: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :—

(a) whether a number of States have put in place River Regulation Zone (RRZs)

in their States, if so, the salient features of this Regulation;
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(b) whether some States have scrapped the River Regulation Zones, if so, the
details thereof; and

(c) the likely adverse impact of scrapping of the River Regulation Zones on

environment and aquatic life in these States?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The
State Government of Maharashtra had introduced River Regulation Zone Policy in
the year 2009 under the Environment (Protection) Act, 1986 to regulate industrial
activities near river banks in the state. As per this Policy, identified river basins/
sub-basins were categorized in zones, A-I as No Development Zone and others
(A-IT to A-1V) for different category of industries to be permitted by Maharashtra
State Pollution Control Board under the relevant statutory provisions. Maharashtra
Industrial Development Corporation was also banking upon the Policy for allocating

industrial plots in these zones.

(b) and (c) The said Policy is reported to have been cancelled by the State
Government of Maharashtra in February, 2015. However, no further information is

available in this regard.
Reduction in number of migratory birds

1249. SHRI KIRANMAY NANDA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether it is a fact that due to change in climate, arrival of migratory birds

to various parts of India is reduced;
(b) if so, the list of visiting birds in last five years, State-wise; and

(c) the steps Government would take to improve arrival of migratory birds of

our country?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and
(b) No specific study has been conducted by this Ministry during the last five
years on arrival of migratory birds visiting the country taking climate change into

consideration. Information on visiting birds is not collated in this Ministry.

() Management of wildlife habitats is undertaken at the State level. Up keep
of the habitat of wildlife including birds is a part of the management action. Central
Government provides assistance to the states for habitat management under the

Centrally Sponsored Scheme ‘Integrated Development of Wildlife Habitats’.
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Establishment of new bird Sanctuaries

1250. SHRI KIRANMAY NANDA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether Government has plan to establish new bird sanctuaries in different

States; and
(b) if so, the State-wise names of such sanctuaries?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) The Central
Government does not have any plan to establish new bird sanctuaries. On the other
hand, the State/UT Governments have been empowered under the Wildlife (Protection)

Act, 1972 for establishment of Protected Areas including bird sanctuaries.
NGT orders regarding stoppage of construction in Delhi

+1251. SHRI PRABHAT JHA: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether it is a fact that World Health Organisation has recently declared
Delhi as the most polluted capital city of the world, if so, the details thereof; and

(b) whether National Green Tribunal has issued an order according to which
the construction work of those public and private construction sites in Delhi and
National Capital Territory would be stopped which does not stand upto the pollution
standards and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b)
According to the WHO, the level of PM,  shows 10 Indian cities are among top 20
most polluted cities in the world whereas the level of PM, shows 13 Indian cities
are among top 20 most polluted cities in world. The data which are of 2008-2013
recognizes the variability in available data across the cities and nations in terms of
completeness, sources, period of availability, methods of measurement, monitoring

locations, etc.

Hon’ble NGT has directed Delhi Metro or any other Government or private
construction agency carrying on massive construction project that they will strictly
adhere to construction activities in terms of this order and the stipulations contained

in the Ministry of Environment, Forest and Climate Change guidelines, 2010.

FOriginal notice of the question was received in Hindi.
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Progress of Green Visakha Project

1252. DR. T. SUBBARAMI REDDY: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the progress of Green Visakha project for implementation of 40 lakh saplings

in Visakhapatnam in five-year plan;

(b) the areas identified and the agencies and public sector undertakings involved

in the implementation; and

(c) the schedule of target and achievements and the steps taken to achieve the

target?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c)
The Green Visakha Project is exclusively implemented by the State Government of
Andhra Pradesh. The Ministry of Environment, Forests and Climate Change has no
role in funding or implementation or monitoring of this project and does not collate/

maintain information in this regard.
Steps to strengthen the monitoring infrastructure

1253. SHRI JESUDASU SEELAM: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government has a time frame within which National Air Quality
Index would be made operational in other cities of the country, if so, the details
thereof;

(b) whether Government has taken steps to strengthen the monitoring infrastructure

essential for the establishment of these centres and collecting data; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c)
National Air Quality Index (AQI) has been launched by Hon’ble Prime Minister on
6th April, 2015 to disseminate air quality information. The AQI has six categories
of air quality, viz. Good, Satisfactory, Moderately polluted, Poor, Very Poor and
Severe with distinct colour scheme. Each of these categories is associated with
likely health impacts. AQI considers eight pollutants (PM, , PM, ., NO,, SO,, CO,
O,, NH, and Pb) for which short-term (upto 24-hourly averaging period) National
Ambient Air Quality Standards are prescribed. Presently, air quality data for 10 cities

viz. Delhi, Agra, Kanpur, Lucknow, Varanasi, Faridabad, Bangalore, Mumbai, Chennai
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and Hyderabad are connected to AQI system which is available on the website of
Ministry of Environment, Forest and Climate Change and Central Pollution Control
Board. AQI is calculated when data for minimum three including PM, /PM, , of these
eight pollutants are available. The air quality monitoring station is also proposed to

be expanded to cover 46 million-plus population cities and 20 State Capitals.
Ban on bull-fighting and cock-fighting

1254. SHRI MOHD. ALI KHAN : Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether Government has banned some traditions and cultures of rural people

in our country including bull-fighting and cock-fighting in festivals;
(b) if so, the details thereof and the reasons therefor; and

(c) the steps being taken to revoke such ban to protect their tradition and

culture?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c)
Yes, Sir. The Parliament has enacted the Prevention of Cruelty to Animals (PCA)
Act, 1960 and vide Section 11(1)(m) (ii) of the Act it is mandated that if any person
incites any animal to fight or bait any other animal, the same is cruelty and is a
punishable offence under the Act. Therefore, some traditions are banned by law. They
are opposed to the fundamental duty cast upon every citizen of India by Article 51A

(g) of the Constitution of India to show compassion to all living creatures.
Forest land cleared for developmental projects

1255. SHRIMATI GUNDU SUDHARANI: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that nearly 2.5 lakh hectare of forest land has been
cleared for industrial and development projects between 2004 and 2013;

(b) whether it is also a fact that 3.3 lakh hectares of forest land is under

consideration before the Central and State Governments;
(c) the details of the impact on the forest cover in the country; and

(d) in what manner the Ministry, in coordination with States, planning to increase

the forest cover in the country?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and
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(b) The Central Government between 2004 and 2013 has accorded approval for
diversion of 3,43,909 ha in 13,891 cases under the Forest (Conservation) Act, 1980
for various categories of projects including industrial and development projects. Receipt
of proposals from the State Government and grant of approval to these proposals
by the Central Government is a continuing process. To monitor this process, the
Ministry has launched a web based portal for online submission and monitoring of
forest clearance proposals submitted by the user agencies since 15th July, 2014. As
on 5th May, 2015, 2,724 proposals have been submitted online by the various user
agencies. 1,062 proposals have been accepted by the concerned Nodal Officer(s) in
the State Forest Department for consideration under the Forest (Conservation) Act,
1980. Out of these 1,062 proposals, 94 proposals involving 178.74 ha have been
accorded stage-I approval by the Central Government, 66 proposals, involving 866
ha of forest land are under consideration of the Central Government and its Regional
Offices while 902 proposals involving 9,221 ha of forest land are under consideration

with the various authorities in the State Government.

(¢) Non-forestry activities in the forest area affect the surrounding resources
including the forest cover. For all purposes, on the request of the State Government,
the Central Government considers the proposal for non-forest use of forest land and
accords prior approval as per the Rules and Guidelines framed under the Forest
(Conservation) Act, 1980 stipulating mitigative measures in the form of general,
standard and specific conditions. General conditions inter-alia include raising of
Compensatory Afforestation (CA), imposition of Net Present Value (NPV) to reduce
the adverse impact of the diversion of forest land, demarcation of boundary of the

diverted forest land, minimum tree felling, arrangement of alternate fuels, etc.

(d) Government of India, Ministry of Environment, Forests and Climate Change
has launched a "National Mission for a Green India" aimed at both increasing the
forest and tree cover by 5 million ha, as well as increasing the quality of the existing
forest cover in another 5 million ha. The Mission has five distinct sub-Missions,
which are (1) enhancing quality of forest cover and improving ecosystem services,
(2) ecosystem restoration and increase in forest cover, (3) enhancing tree cover in
urban and peri-urban areas, (4) agro-forestry and social-forestry, and (5) restoration
of wetlands. The Mission also has one intervention, i.e to promote alternative fuel

energy and livelihood support to forest dependent communities.

The CCEA has approved the Green India Mission as a Centrally Sponsored
Scheme in February, 2014 with a proposed expenditure of ¥ 13,000 crore during
Twelfth Five Year Plan and one year spill over into the 13th Plan. The expenditure
include plan outlay of ¥ 2000 crore and convergence with CAMPA to the tune ¥ 6000
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crore, with MGNREGS to the tune of ¥ 4000 crore and with Nation Afforestation
Program for ¥ 600 crore. I 400 crore will come from 13th Finance, Commission
Grant towards States' share. Actual implementation of the Mission will spread over

10 years coinciding with the 12th and 13th five year plan periods.

The Mission will be implemented on a decentralized participatory approach
with involvement of grass root level organizations in planning, decision making
implementation and monitoring. It will be implemented by the Gram Sabha and
Committees mandated by the Gram Sabha, including revamped JFMCs at village
level, revamped Forest Development Agency (FDA) under the Chair of an elect
representative at district/division level, revamped State Forest Development Ager with
a Steering Committee chaired by the Chief Secretary and an Executive Committee

chaired by the Principal Chief conservator of Forests at the State/UTs level.
Gujarat proposals for getting environmental clearance

1256. SHRI AHMED PATEL: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) the number of proposals received from Government of Gujarat for getting
the environment clearance for various road projects in the last three years and in

the current year so far;
(b) the number of projects out of them cleared; and
(c) the time by which the remaining proposals are likely to be cleared?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and
(b) No proposal seeking Environment Clearance under provisions of the Environment
Impact Assessment Notification, 2006 has been received in the Ministry during last
three years and current year from Government of Gujarat. However, total 4 proposals
seeking Terms of Reference for preparation of EIA/EMP report have been received in
the Ministry during the aforesaid period, which have been cleared by the Ministry.

(¢) Do not arise.
Present status of development of forests in Karnataka

1257. SHRI BASAWARAIJ PATIL: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the status of forest areca in Hyderabad Karnataka (i.e. Kalaburagi, Bidar,
Yadagiri, Raichur and Koppal district) region and the details of lesser area than

required as per norm; and
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(b) the present status of development of forest in this area?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As
per the information provided by State Forest Department of Karnataka, the details

of forest area in Hyderabad Karnataka District as follows:

(Area in Square Kilometers)

District Geographical Area Forest Extent Percentage
Kalaburagi and 16224 997.76 6.15
Yadagiri

Bidar 5448 456.15 8.37
Raichur 6827 325.57 5.86
Koppal 7189 430.66 5.09
Bellary 8450 1378.52 16.37

(As per reconstitute expert committee-I report)

As per the National Forest Policy, a minimum of 33% of geographical area to

be covered under forest is ideal for the sustained development.

(b) Afforestation in the country including Andhra Pradesh and Karnataka is
taken up under various Centrally Sponsored Schemes such as National Afforestation
Programme (NAP), Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS), Integrated Watershed Management Programme (IWMP), National
Bamboo Mission (NBM) and under Compensatory Afforestation Fund Management
and Planning Authority (CAMPA), 13th Finance Commission Grant, different State
Plan/Non-Plan Schemes including externally aided projects. National Afforestation
Programme (NAP) of the Ministry of Environment and Forests is a 100% Centrally
Sponsored Scheme for Afforestation and tree plantation and eco-restoration of degraded
forests and adjoining areas in the country. The Scheme is being implemented through
a decentralized mechanism of State Forest Development Agency (SFDA) at State
level, Forest Development Agency (FDA) at Forest Division level and Joint Forest

Management Committees (JFMCs) at Village levels.

The State Forest Department of Karnataka has provided details of afforestation
works taken to develop forest land and protection of forest in last three years which

are given in Statement.
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Statement

Details showing afforestation in Hyderabad Karnataka in last three years

SI. District ~ Raising of  Release = Expenditure Remarks
No. Plantation  (in lakh)  (in lakh)
(extent in
Ha./Km)
2012-2013
1.  Bellary 2627 118.072 114.062 During the last 3 years
2. Koppal 2110 514922 513.922 in Hyderabad Karnataka
3.  Bidar 2084 1116.510  1113.500 districts 'a total forest ar.ea
under different categories
4.  Kalburagi 5002 1554362 1551.342 .ve been afforested and
5. Raichur 2904 1112.929  1110.990 developed.
6.  Yadgiri 1929 787.880 785.880 Afforestation - 36225 Ha.
ToTtAL 16656 5204.675  5189.696
2013-2014
1. Bellary 1133 747.733 743.839
2. Koppal 508 475.960 459.956
3.  Bidar 2973 1653.425  1647.523
4.  Kalburagi 2351 1708.111  1707.889
5. Raichur 2663 47.628 47.628
6.  Yadgiri 1343 644.268 644.268
ToTtAL 10971 5277.125  5251.103
2014-2015
1. Bellary 1977 1492.92 1480.21
2. Koppal 390 436.54 422.65
3.  Bidar 2067 1680.05  1578.238
4.  Kalburagi 1953 1341.17 1282.56
5. Raichur 1457 1028.162 920.797
6.  Yadgiri 784 861.95 792.97
TotaL 8628 6840.792  6477.425

GraND ToTAL 36255 17322.592 16918.224
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Names of industrial units polluting the rivers

+1258. SHRI MAHENDRA SINGH MAHRA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether the Ministry is contemplating to start the procedure for removal of

those identified industries, which are polluting Yamuna and Ganga rivers;

(b) if not, whether the Ganga and Yamuna rivers are not getting polluted due
to these industries, which are situated on their banks; and

(c) if so, the details of Government's alternative scheme?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FOREST AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c)

The information is being collected and will be laid on the Table of the House.
Trees felled for different projects

+1259. SHRI MAHENDRA SINGH MAHRA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the number of trees felled for different projects in the name of development
and progress in Delhi during financial year 2013-14 and 2014-15, the details thereof;

(b) whether as per the norms of Ministry, plantation has been done in Delhi as
much as the double number of the felled trees; and

(c) if not, the details of alternative measures taken by the Ministry to check
the rising air pollution in Delhi?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FOREST AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The
number of trees felled for different developmental projects in Delhi during financial
year 2013-14 and 2014-15 are 8196 and 6058 respectively.

(b) The compensatory afforestation has been done in Delhi as per the norms.
Compensatory plantation has been carried out with planting of 96175 and 63124
trees in 2013-14 and 2014-15 respectively.

(¢) The Government has taken various measures to control air pollution in Delhi
which inter-alia include, the following:

e Bharat Stage-IV (BS-IV) emission norms have been implemented in 34
cities including NCR and BS-III emission norms have been notified in 2010

throughout country.

FOriginal notice of the question was received in Hindi.
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e Introduced Pre-mix 2T in petrol at all petrol outlets.

e Operation of CNG mode as fuel in all public transport vehicles in Delhi.
e Introduction of Metro in Delhi to promote use of mass public transport system.
e Formulation of industry specific emission standards.

e Source-apportionment studies for fine particulate matter in ambient air in

six cities namely, Delhi, Kanpur, Mumbai, Chennai, Bangalore and Pune.
e  Strengthening the network of air quality monitoring stations.

e Promotion of cleaner technologies.
Declining forest area

1260. DR. VIJAYLAXMI SADHO: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware of the fact that forest area is getting eroded

and is declining;

(b) if so, the details thereof during last three years, year-wise and State-wise;

and

(c) the details of fund allocated, amount spent by Government during last three
years for forestation and to improve the deteriorated forest areas, year-wise and

State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FOREST AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b)
Forest Survey of India, Dehradun is carrying out the assessment of forest cover of
the country biennially and the findings are published in India State of Forest Report.
India State of Forest Report 2013 is the latest in the series. As per India State of
Forest Report-2013, there is an overall net increase of 5871 square kilometers in
the forest cover of the country as compared with India State of Forest Report-2011.
The details showing forest cover and change in forest cover in States/UTs wise are

given in Statement-I (See below).

(c) Afforestation in the country is taken up under various Centrally Sponsored
Schemes such as National Afforestation Programme (NAP), Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS), Integrated Watershed Management
Programme (IWMP), National Bamboo Mission (NBM) and under Compensatory
Afforestation Fund Management and Planning Authority (CAMPA), 13th Finance

Commission Grant, different State Plan/Non-Plan Schemes including externally aided

FOriginal notice of the question was received in Hindi.
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projects. National Afforestation Programme (NAP) of the Ministry of Environment and
Forests is a 100% Centrally Sponsored Scheme for Afforestation and tree plantation
and eco-restoration of degraded forests and adjoining areas in the country. The
Scheme is being implemented through a decentralized mechanism of State Forest
Development Agency (SFDA) at State level, Forest Development Agency (FDA) at
Forest Division level and Joint Forest Management Committees (JFMCs) at Village
levels. An amount of ¥ 2500 crores has been approved for NAP in the 12th Five
Year Plan. The State-wise details of fund released and approved area under National
Afforestation Programme during last three years are given in Statement-II and III

(See below) respectively.

The Ministry has also released to the tune of ¥ 4994.55 lakhs and I 1265.50
lakhs to the States in the financial year 2012-13 and 2013-14 for preparatory activities
for implementation of Green India Mission. The activities undertaken by the State
Governments under preparatory phase include institutional strengthening, training,
identification of landscapes and preparation of Perspective Plan for implementation
of Green India Mission. The Year-wise and State-wide details of allocation of funds
are given in Statement-IV.

Statement-1

Change in Forest Cover in States/UTs in India as per
India State of Forest Report (ISFR)-2013

(area in square kilometers)

States/UTs Geographical Total Forest Total Forest  Change in
Area Cover 2013  Cover 2011 Forest Cover
1 2 3 4 5
Andhra Pradesh 275069 46116 46389 -273
Arunachal Pradesh 83743 67321 67410 -89
Assam 78438 27671 27673 -2
Bihar 94163 7291 6845 446
Chhattisgarh 135191 55621 55674 -53
Delhi 1483 179.81 176.2 3.61
Goa 3702 2219 2219 0
Gujarat 196022 14653 14619 34
Haryana 44212 1586 1608 -22

Himachal Pradesh 55673 14683 14679 4
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1 2 3 4 5

Jammu and Kashmir 222236 22538 22539 -1
Jharkhand 79714 23473 22977 496
Karnataka 191791 36132 36194 -62
Kerala 38863 17922 17300 622
Madhya Pradesh 308245 77522 77700 -178
Maharashtra 307713 50632 50646 -14
Manipur 22327 16990 17090 -100
Meghalaya 22429 17288 17275 13
Mizoram 21081 19054 19117 -63
Nagaland 16579 13044 13318 -274
Odisha 155707 50347 48903 1444
Punjab 50362 1772 1764 8
Rajasthan 342239 16086 16087 -1
Sikkim 7096 3358 3359 -1
Tamil Nadu 130058 23844 23625 219
Tripura 10486 7866 7977 -111
Uttar Pradesh 240928 14349 14338 11
Uttarakhand 53483 24508 24496 12
West Bengal 88752 16805 12995 3810
Andaman and Nicobar 8249 6711 6724 -13
Chandigarh 114 17.26 17 0.26
Dadra and Nagar 491 213 211 2
Haveli

Daman and Diu 112 9.27 6.15 3.12
Lakshadweep 32 27.06 27.06 0
Puducherry 480 50.06 50.06 0

GrAND ToTAL 3287263 697898 692027 5871
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Statement-I11

Details of funds released during last three years (2012-13 to 2014-15) under

National Afforestation Programme Scheme

® in crore)

SLNo. States 2012-13 2013-14 2014-15
L. Andhra Pradesh 2.71 3.75 4.56
2. Bihar 3.40 12.84 7.00
3. Chhattisgarh 13.33 21.38 20.00
4. Goa 0.00 0.00 0.00
5. Gujarat 14.30 11.68 10.50
6. Haryana 6.41 17.94 11.00
7. Himachal Pradesh 3.62 2.61 0.73
8. Jammu and Kashmir 3.37 8.11 3.59
9. Jharkhand 4.69 9.02 8.60
10.  Karnataka 6.81 9.26 21.35
11.  Kerala 11.30 6.99 2.82
12.  Madhya Pradesh 9.15 22.10 21.00
13, Maharashtra 28.87 32.33 35.00
14.  Odhisa 3.38 5.36 17.92
15.  Punjab 0.76 2.00 1.87
16.  Rajasthan 4.14 2.81 3.35
17.  Tamil Nadu 2.78 3.21 4.25
18.  Telangana 0.00 0.00 2.03
19.  Uttar Pradesh 15.27 20.15 12.00
20.  Uttarakhand 6.25 6.01 2.50
21.  West Bengal 2.57 2.96 0.78

ToTaL (OTHER STATES) 143.11 200.49 190.85
22.  Arunachal Pradesh 1.66 0.00 0.15
23.  Assam 1.47 2.99 0.00
24.  Manipur 9.46 12.12 8.00
25. Meghalaya 9.10 4.50 3.61

26. Mizoram 8.78 11.94 15.00
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SLNo. States 2012-13 2013-14 2014-15
27.  Nagaland 10.88 9.82 11.00
28.  Sikkim 5.42 3.77 6.00
29.  Tripura 3.50 11.99 9.17

TotaL (NE STATES) 50.26 57.13 52.93
GranD ToTAL 193.37 257.62 243.78
Statement-I111

Details of approved advance work area from 2012-13 to 2014-15 under
National Afforestation Programme Scheme

(area in hectares)

SL.No. States 2012-13 2013-14 2014-15
1. Andhra Pradesh 0 1605 810
2. Bihar 2415 3885 1786
3. Chhattisgarh 2934 5906 4699
4. Goa 0 0 0
5. Gujarat 2000 2735 5284
6. Haryana 1519 3035 1900
7. Himachal Pradesh 1450 908 2237
8. Jammu and Kashmir 4486 2260 1606
9. Jharkhand 0 3975 3924
10.  Karnataka 1880 3070 2900
11.  Kerala 1000 1620 1478
12.  Madhya Pradesh 5125 5110 4786
13.  Mabharashtra 2900 6850 6647
14.  Orissa 1975 4910 6535
15.  Punjab 0 1347 1628
16.  Rajasthan 1250 2325 2550
17.  Tamil Nadu 1800 2094 750
18.  Telangana 0 0 795
19.  Uttar Pradesh 4270 4890 8548

)
e

Uttarakhand 2350 1241 1330
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SL.No. States 2012-13 2013-14 2014-15
21.  West Bengal 710 970 2495
ToTaL (OTHER STATES) 38064 58736 62688
22.  Arunachal Pradesh 0 0 1000
23.  Assam 0 3675 0
24.  Manipur 3970 2530 1835
25.  Meghalaya 3000 3000 0
26.  Mizoram 2500 3000 3135
27.  Nagaland 2910 4000 2130
27.  Sikkim 650 1095 1851
28.  Tripura 4435 4547 1796
TotaL (NE STATES) 17465 21847 11747
TotaL 55529 80583 74435
Statement-1V
Details of funds released to the State Governments for preparatory
activities under Green India Mission.
(X in lakhs)
S1.No. States Financial Year Financial Year Financial Year
2011-12 2012-13 2013-14
1 2 3 4 5
1. Andhra Pradesh 89.53 - 0
2. Arunachal Pradesh 0 - 127.00
3. Assam 130.00 - 0
4. Bihar 0 - 224.85
5. Chhattisgarh 972.00 - 0
6. Gujarat 133.80 - 0
7. Haryana 357.00 - 0
8. Himachal Pradesh 126.50 - 0
9. Jammu and Kashmir 64.00 - 0
10.  Jharkhand 147.00 - 0
11.  Karnataka 267.45 - 0
12.  Kerala 194.60 - 0
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1 2 3 5
13. Madhya Pradesh 823.50 0
14.  Mabharashtra 405.77 0
15. Manipur 40.50 0
16.  Meghalaya 0 89.70
17.  Mizoram 0 223.65
18.  Nagaland 141.50 0
19.  Odisha 107.50 0
20.  Punjab 125.50 0
21.  Rajasthan 275.25 0
22.  Sikkim 0 299.55
23.  Tamil Nadu 72.15 0
24,  Tripura 350.50 0
25.  Uttar Pradesh 119.50 0
26.  Uttarakhand 51.00 0
27.  West Bengal 0 300.75

TotaL 4994.55 1265.50

Forest area acquired in Gujarat for Central Projects

1261. SHRI AHMED PATEL: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) the total area of forest, single-crop, multi-crop and barren lands acquired in

Gujarat for Central projects in the last five years and in the current year, head-wise,

year-wise and district-wise;

(b) whether afforestation have been carried out in Gujarat in lieu of forest and

barren land during the said period and if not, the reasons therefor; and

(c) if so, the details thereof, with progress made in this regard, district-wise?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c)

The information is being collected and will be laid on the Table of the House.
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Care of injured and sick wild animals

1262. SHRI AAYANUR MANJUNATHA: Will the Minster of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether Government entrusts or proposes to entrust injured and sick wild
animals and their offsprings to the care of animal lovers or to Rescue Centres by

Non-Governmental Organisations, if so, the details thereof;
(b) the details of the guidelines issued or proposed to be issued in this regard,;

(¢) whether Government has received any proposal from animal lovers for

protection of the offsprings of wild animals and if so, the details thereof; and
(d) the action taken by Government on the said proposals/suggestions?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The
Central Zoo Authority had requested the Chief Wildlife Wardens of all the States
and Union Territories to establish Rescue Centers to house orphaned and injured
wild animals, and those animals involved in man-animal conflict. There are already
15 such recognized Rescue Centers functioning in various parts of the country, run
by Government and Non-Governmental organizations. Out of these, ten facilities are

being run in Non-Government sector by NGOs/Societies/Trusts/Individual.

(b) The Central Zoo Authority has issued guidelines for setting up of Rescue
Centers. The important aspects of the guidelines include obligation to follow standards
and norms laid by the Authority under Recognition of Zoo (Amendment) Rules, 2013,
rearing of young animals in nurseries attached to veterinary facilities; and making
efforts for rehabilitating the rescued animals to regular lifetime care facilities or to

wild as per suitability.

(c) and (d) The Central Zoo Authority has recently received proposal for setting
up of a Zoo and Rescue Centre at Mukundpur, Satna and Gorewada, Nagpur. The
Master Plans for both the proposals have been approved by the Central Zoo Authority.

Status of fund under ‘Green India Mission’

1263. SHRI JESUDASU SEELAM: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) the status of the fund sharing pattern between the Centre and States for the
schemes that now come under the shared pattern, specially the ‘Green India Mission’;

and
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(b) whether Government is meeting the increased burden of the States and if

so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The fund
sharing pattern between Centre and States for Green India Mission, as approved by
the Government in February, 2014, is in the ratio of 75:25, except for North-Eastern
States and Jammu and Kashmir for which the ratio is 90:10. The fund sharing pattern

has not changed so far.
(b) In view of above, question does not arise.
Plan to deal with the challenges of environmental pollution

1264. SHRI JESUDASU SEELAM: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government has a framework to ensure that the budgetary reduction
in the allocation of the Ministry would not hamper programmes specially dealing

with environmental pollution;
(b) if so, the details thereof and if not, the reasons therefor; and

(c) whether Government has any action plan to deal with the challenges of
environmental pollution holistically and if so, the details thereof and if not, the

reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and
(b) The Government has various mechanisms to overcome the challenges that may
arise due to budgetary reduction in the allocation of the Ministry for programmes
specially dealing with environmental pollution. Various mechanisms inter-alia include
the revision of budgetary allocation at Revised Estimate (RE) stage, Water Cess
proceeds collected under the Water (Prevention and Control of Pollution) Act, 1977,
extra budgetary support from the National Environment Fund arising out of Coal
Cess made available to meet the challenges of environmental pollution e.g. National
River Conservation Plan has been allocated I 46.00 Crore in 2015-16.

(c) The Government has formulated sector specific Action Plans to deal with
the challenges of environmental pollution holistically. These action plans include
(1) Sector-wise Industry Specific Action Plans, (ii) Action Plans on Critically Polluted
Areas, (iii) Action Plan on Climate Change, (iv) National River Conservation Plan,

(v) National Lake Conservation Plan, (vi) National Plan for Conservation of Aquatic
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Ecosystems, (vii) City specific Environmental Action Plans etc. These action plans are
implemented by the Central and State agencies like the Central Pollution Control Board
(CPCB), State Pollution Control Boards (SPCBs), State Departments of Environment

and Authorities set up under the Environment (Protection) Act, 1986.
Introduction of new tranquilizers

1265. SHRI A.K. SELVARAJ: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that the elephant darting experts have suggested the
introduction of new tranquilizers and involvement of a host of officials in mob control
measures while restive animals are being darted and if so, the details thereof;

(b) whether it is a fact that though several new drugs were used worldwide for
tranquilizing wild animals, including elephants, many of them were still not used or
available in India; and

(c) if so, the details thereof and the steps taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) No
suggestions/reports have been received in the Ministry regarding new tranquilizers
and techniques for darting of elephants.

(b) and (c) Drugs for tranquilising of wild animals, including elephants, are
either available in the country or are imported in required quantities as and when

required, as per national and international regulations.
Lion as National Animal

1266. DR. BHALCHANDRA MUNGEKAR: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government is planning to declare lion as the country's national

animal in place of tiger; and

(b) if so, what are the reasons, particularly when the tiger population is much
larger than that of lions and tigers are found in about 15 States compared to lions

that are found only in one State ie. Gujarat?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and
(b) The Central Government does not have any plan to declare Lion as country’s

national animal in place of tiger.
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Amendment in Forest Rights Act, 2006

1267. SHRI AVINASH PANDE: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government is planning to amend the Forest Rights Act, 2006 with
a view to expedite the grant of environmental clearances and improve ease of doing

business; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) No Sir.

(b) In view if reply to part (a) above, reply to part (b) does not arise.
South African model for Tiger Conservation

1268. SHRI K.T.S. TULSIL: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether there is any proposal made by any Minister in the present Government

of keeping Tigers as pets on the farm land;

(b) if so, whether the South African model for the Tiger Conservation is under
consideration?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) No Sir. There is
no such proposal received in the National Tiger Conservation Authority from any

Ministry in the present Government.
(b) No Sir, there is no such consideration.
Illegal purchase of land of forest department

1269. SHRI ARVIND KUMAR SINGH: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to refer to answer to Unstarred
Question 925 given in the Rajya Sabha on 17th July, 2014 and state:

(a) the action that has been taken by Government against those accused in the

land grabbing case of forest land in Vir Girwali Range, Mussoorie;

(b) whether it is a fact that name of some officials has surfaced in the matter

as was reported in the media;

(c) if so, the details of those accused in the case;
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(d) whether any action has been taken by Government against the accused

persons; and
(e) if not, the reasons for not initiating action against them?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As per
the information received from Uttarakhand Forest Department, The DFO Mussoorie
Forest Division wrote letter to District Magistrate and Sub Divisional Magistrate
to cancel the mutation done in the name of Director General of Police (DGP) Mr.
B.S. Sidhu and SDM Sardar, Dehradun cancelled the mutation done in the name of
DGP in September 2013 and did the final mutation as Reserve Forest in Government

record in the name of Forest Department.

After the incident the Forest Department conducted inquiry to the matter and
based on the report and the opinion of DGC Criminal to criminal complains case no.
1480 and 1481/2013 were filed against Mr. B.S. Sidhu before the CGM, Dehradun
court on 24.06.2013 by the Forest Department.

The Police Department also conducted the inquiry and filed a charge sheet
against 8 persons including 4 forest officers in the court of Judicial Magistrate III,
Dehradun on 04.06.2014 on which the High Court has given stay.

(b) to (e) Yes, in forest complain the name of DGP, Mr. B.S. Sidhu has surfaced
and in police complain 8 persons name including the name of 4 forest officials
surfaced. DGP Mr. B.S. Sandhu, Nath Ram in Forest complain and DFO, Dhiraj
Pandey, Forester, Virender Dutt Joshi, Forester, Jagmohan Rawat, Forest Guard,
Sriprakash Saklani (forest officials) and Satish Gupta, Ved Prakash Mahawar, Sarat
Sood, Kuldeep Negi in Police complain.

NGT ban on plying of diesel vehicles

1270. SHRI ANIL DESAI: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether National Green Tribunal has imposed a ban on plying of diesel
vehicles that are more than ten years old in the NCR of Delhi, if so, the details

thereof;

(b) whether the Confederation of All Indian Traders (CAIT) has suggested to

frame a comprehensive policy to tackle all aspects of pollution; and

(c) if so, what action Government is taking to protect the interests of about 20

lakh people engaged in the transport business?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c)
The Hon’ble National Green Tribunal (NGT) vide its order dated April 7, 2015 in
the matter of “Shri Vardhaman Kaushik Vs. Union of India” has directed for phasing
out of the 10 year old diesel vehicles in Delhi/National Capital Region (NCR).
The direction of the Hon’ble NGT is to be implemented by the Ministry of Road
Transport and Highways being a nodal agency for such matters and other concern
State Agencies. Further, the Hon’ble NGT in the same matter vide its order dated
April 13, 2015 has given time of 15 days to the Government for implementing its
order on banning 10 year old diesel vehicles in Delhi/NCR. On 30th April, 2015,
the Hon’ble NGT has further extended stay on Ban on Diesel vehicles in Delhi
till May 18, 2015. The policies related to transport including urban transport are
implemented by the Ministry of Road Transport and Highways and Ministry of Urban
Development. As regards the framing a comprehensive policy to tackle all aspects
of pollution, the Government has already formulated the comprehensive policies like

the National Environment Policy 2006, including following legislation:
e The Water (Prevention and Control of Pollution) Act 1974
e The Air (Prevention and Control of Pollution) Act 1981
e The Environment (Protection) Act, 1986

e National Green Tribunal Act, 2010
Permanent seat in UNSC

1271. SHRIMATI WANSUK SYIEM: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether India is likely to buttress its long standing claim for a permanent
seat in UN Security Council as the World Body celebrates its seventieth anniversary
later this year;

(b) whether India has been the largest contributor to the peacekeeping forces
across the world under the UN’s control and this lends legitimacy to its aspirations

for a permanent seat in the UN Security Council; and

(c) whether India along with Brazil, Germany and Japan has formed a pressure

group for their inclusion in the powerful UNSC?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) to (c) India has been of the view that the
United Nations (UN), specifically the UN Security Council (UNSC), must reflect

contemporary global realities. For this purpose the reform of the UN, including
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the expansion of the UN Security Council is essential. India strongly believes that
2015, being the 70th Anniversary Year of the United Nations, provides a historic

opportunity to seek a decisive outcome on the subject.

India has taken a series of initiatives, both at bilateral and multilateral levels,
to make the case for India’s permanent membership in a reformed UNSC. These
encompass actively campaigning for UNSC reform in various fora, regional groups
and in the Intergovernmental Negotiations (IGN) process currently underway at the

United Nations.

Since 1950, India is amongst the most consistent contributors to UN peacekeeping
with over 150 Indian soldiers having lost their lives while serving in UN peacekeeping
missions. As on 31 March 2015, India is the third largest contributor of UN
peacekeeping personnel. India currently contributes to 10 of the 16 ongoing UN
peacekeeping missions. India has also contributed since February 2007, a Female
Formed Police Unit — the first in UN peacekeeping- for the UN Mission in Liberia
(UNMIL). India’s contribution to UN peacekeeping operations, over the years, as a
responsible member of the United Nations has been appreciated and acknowledged,
and enhanced India’s credentials to be a permanent member in a reformed Security

Council.
Annual defence dialogue with China

1272. DR K. P. RAMALINGAM: Will the Minister of EXTERNAL AFFAIRS

be pleased to state :

(a) whether it is a fact that India and China held their annual defence dialogue

recently, if so, the details thereof; and

(b) whether four additional points of emergency interaction between border
personnel in the Ladakh sector and establish new nodes for confidence building,
including joint forays to tackle humanitarian disasters at sea were emerged during

the said dialogue, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH] : (a) and (b) 7th Annual Defence and Security
Dialogue between India and China was held in Beijing from 9-11 April, 2015.
The two sides noted that the leadership of both countries had recognized the
maintenance of peace and tranquility on the borders as an important guarantor for
the development and growth of the bilateral relationship between both countries.
They agreed on the need to expand military cooperation and for identifying new

avenues of engagement.
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Outsourcing of visa processing services

1273. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that outsourcing of visa processing services is processed
under the General Finance Rules (GFR), if so, the details thereof; and

(b) whether Indian Embassies seeking to outsource visa processing services ever
used the option of outsourcing by choice, if so, the details thereof and the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) The procedures for outsourcing Consular/
Passport/Visa services are in accordance with the General Financial Rules and Central
Vigilance Commission (CVC) Guidelines. In this procedure, a two tier bid process
is followed, in which the Financial Bids of those who qualify in the Technical Bid

stage are opened and the lowest bidder is awarded the Contract.

(b) Yes. In terms of Rule 184 of General Financial Rules, 2005, in exceptional
circumstances, outsourcing by choice can be awarded with the approval of the
Competent Authority of the Ministry and Financial Adviser. Under this provision,
Ministry of External Affairs has approved award of Contracts in Embassy of India,
Kathmandu and High Commission of India, Dhaka to Nepal SBI Bank Ltd and State
Bank of India, Bangladesh respectively.

Expansion of outsourcing diplomatic services

1274. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Government has decided to expand outsourcing
diplomatic services, if so, the details thereof; and

(b) whether Government proposes to amend/change in the existing criteria and
has finalized the criteria for selection of service provider for the said purpose, if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) VK. SINGH]: (a) and (b) As of now, Ministry of External Affairs
has outsourced Consular/Passport/Visa Services in 67 Indian Missions/Posts abroad. Any
expansion of this scheme including amendments/changes in the existing criteria is an
ongoing process and will be publicized, when such decisions are taken, in the form
of revised tender documents through the websites of the Ministry and Indian Missions/

Posts abroad. It may be mentioned that diplomatic services are not outsourced.
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Achievement of objectives of SAARC

1275. SHRI ANIL DESAI: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether China is using Nepal to pave its way into the South Asian Association

for Regional Cooperation (SAARC), if so, the reaction of Government;

(b) whether the SAARC has achieved its objective since its inception, if not,

reasons therefor; and

(c) the effective steps India is taking to make SAARC to achieve its objectives
for which it was set up?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) VK. SINGH]: (a) China is one of the nine SAARC Observers.
It has not applied for membership of SAARC.

All decisions in SAARC are taken on the basis of unanimity so no Member
State has any specific role in making way for observer countries to increase their
role in SAARC. China has been engaging SAARC countries through workshops,
training, seminars, trade-related events like the China-South Asia Expo. SAARC
countries have participated in these events. These are routine activities carried out

by other observer countries also.

(b) The main objectives of SAARC are to promote welfare of people of South
Asia, accelerate economic growth and increase collaboration and mutual assistance
in economic, social, culture, technology and scientific fields. SAARC has carved out
several regional Conventions, Agreement, Protocols and Mechanisms for realizing these
objectives. However, the implementation of these Agreements have been sub-optimal.
Member States have their limitations, including capacity constraints in implementation.

This results in less than optimal outcomes.

(¢) India has attempted to build consensus at all levels among Member States
and has taken steps to increase cooperation in areas such as trade and finance;
infrastructure and connectivity; energy; culture and education; agriculture and food
security; health; science and technology; youth, women and child welfare; poverty

alleviation, etc.

India has also made unilateral offers for setting up a Special Purpose Facility
to finance infrastructure projects in the region, upgradation of the SAARC Supra
Reference Laboratory at Kathmandu, supplying vaccines for the children of South
Asia, tele-medicine projects in Afghanistan, Bhutan and Nepal, launching of SAARC
satellite by 2016, building of South Asian University at the cost of around USD
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240 million and made voluntary contribution of US § 100 million to the SAARC
Development Fund. These initiative will increase mutual trust and confidence amongst

citizens of SAARC countries.
Uranium from Canada

+1276. SHRI MOTILAL VORA: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether it is a fact that Canada has given consent to supply Uranium to
India, if so, the details thereof;

(b) the time by which supply of Uranium from Canada would start; and

(c) the name of the atomic energy plants in which the Uranium received from
Canada would be used?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) VK. SINGH]: (a) to (c) India and Canada concluded an
Agreement for Cooperation in Peaceful Uses of Nuclear Energy on 27th June 2010.
During the visit of Prime Minister to Canada on April 15, 2015, Government of
India entered into an agreement with M/s. CAMECO, Inc., Canada for supply of
3000 (three thousand) metric tonnes of Uranium Ore Concentrate during the period
2015-2020. The uranium provided under the contract will be used for manufacturing
in India of nuclear fuel for the Indian Nuclear Power Plants under the International

Atomic Energy Agency safeguards.
Release of 26/11 mastermind by Pakistan

1277. DR. K.P. RAMALINGAM: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether Government of Pakistan has released 26/11 mastermind even after

protest made by Government of India, if so, the details thereof; and

(b) whether Government has made a strong protest with Pakistan Government,
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) On December 17, 2014 Anti Terrorism
Court Rawalpindi granted bail to Zaki ur Rehman Lakhvi in the Mumbai terror
attack case. On December 19, 2014 the Government of Pakistan detained Zakir ur
Rehman Lakhvi under the Maintenance of Public Order (MPO) Act. On March 13,
2015 the Islamabad High Court quashed this detention and ordered Lakhvi’s release.

FOriginal notice of the question was received in Hindi.
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The Pakistani High Commissioner in Delhi was summoned to the Ministry of
External Affairs the same day. India's sense of outrage at the release of Zaki ur
Rehman Lakhvi, one of the key accused in the Mumbai terror attacks was conveyed.
It was conveyed to Pakistani High Commissioner that this goes against Pakistan's
professed commitment to combat terrorism, including its recently stated policy of

not differentiating amongst terrorists.

On April 10, 2015 the Lahore High Court quashed a second MPO detention order
issued by the Provincial Government of Punjab; Lakhvi was released from Adiala
Jail, Rawalpindi on April 11. Indian High Commissioner met with Pakistan Foreign
Secretary on April 10, 2015 itself and registered our strong concerns at the release of
one of the prime accused in the Mumbai Terrorist Attack of 2008. It was underlined
that this has reinforced the perception that Pakistan has a dual policy on dealing
with terrorists, making a distinction between those who have carried out attacks on
India or are posing a threat to India are being dealt differently. It was emphasized

that this is a most negative development in so far as bilateral ties are concerned.
Complaints received against Indian Embassy

1278. SHRI K.N. BALAGOPAL: Will the Minister of EXTERNAL AFFAIRS
be pleased to state the number of complaints received against the Indian Embassy

officials abroad for the last three years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) VK. SINGH]: List showing the number of complaints received
against the Indian Embassy officials abroad for the last three years, year-wise is

given below :

2012 2013 2014
L. Afghanistan Nil Nil 1
2. Austria Nil Nil 1
3. Botswana Nil Nil 2
4. Canada Nil 1 Nil
5. Italy Nil Nil 1
6. Japan Nil Nil 1
7. Kazakhstan Nil Nil 3
8. Kenya 2 2 3
9. Madagascar Nil 3 5
10.  Mali Nil 1 2
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2012 2013 2014

11.  Mauritius 1 Nil Nil
12. Morocco Nil Nil 1
13. Netherlands Nil Nil 1
14.  South Affica Nil 1 Nil
15.  Thailand Nil Nil 1
16. UK 2 1 5
17.  Zambia 1 1 Nil

ToraL 6 10 27

Note : All complaints have been dealt with as per procedures in place.
Suggestion on service by Indian Missions abroad

1279. SHRIMATI RENUKA CHOWDHURY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government has invited suggestions from Indians on the services

rendered by our missions abroad, their problems and complaints;

(b) if so, the number of such feedback/input received and the action taken by

Government on such feedback/inputs; and

(c) the steps taken by Government to have a proactive approach towards
addressing issues relating to the Indians, particularly in the missions in middle east

where huge Indian migrants population is stationed for work?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) Government of India has not formally
invited suggestions from Indians on services rendered by our Missions abroad, their
problems and complaints. However, our Missions/Posts abroad and Ministry of External

Affairs receive suggestions on diverse issues from various quarters :

(i) Suggestions for improving services abroad are received through e-mail and
other modes of communication from Non-Resident Indians and also during
regular interactions with Indian Associations. These are evaluated and

implemented wherever necessary.

(i1) Suggestions that emanate from the Annual Heads of Missions’ Conference are
evaluated and noted down for implementation to improve services rendered

by our Missions/Posts abroad.

(ii1)) Community Welfare Officers posted in our Missions regularly interact with the



Written Answers to [7 May, 2015] Unstarred Questions 165

NRI and PIO community. Any suggestions arising out of these interactions
are also taken into account for improving services rendered by our Missions/

Posts abroad.

(iv) The Ministry of External Affairs and our Missions/Posts abroad also seek

(©)

(i)

details about best practices followed by other countries and their Missions

and examine them for adaptation into our system.

(i) A dedicated Community Welfare Wing has been established in many Indian
Missions/Posts abroad, headed by a senior India-based Officer to exclusively
cater to Indian nationals in that country. This Wing is responsible for

looking after all aspects of welfare of Indian nationals residing abroad.

The Government of India, through the Ministry of Overseas Indian Affairs
(MOIA), has established an Indian Community Welfare Fund (ICWF) in all
Indian Missions/Posts abroad. The Fund benefits overseas Indian workers in
distress due to unscrupulous intermediaries in the host countries, ill-treated
housemaids, Indian workers who become victims of accidents, deserted spouses
of overseas Indians, undocumented Indian workers in need of emergency

assistance etc.

(iii) To redress the grievances of distressed Indian workers, Indian Workers

Resource Centres (IWRC) have been established in countries where there
are more number of Indian migrant skilled and semi-skilled workers. The

Centres have experts in the field of legal, psychological and financial matters.

(iv) The Ministry of Overseas Indian Affairs has established an Overseas Workers

™)

Resource Centre (OWRC) to provide support services to those Indian Emigrant
Workers (especially low skilled) going abroad. The OWRC operates a 24x7
helpline to provide need-based information to emigrants and their families

through a toll free number.

In pursuance of "Good Governance” initiatives, Government launched an
online Consular Grievances Monitoring Portal named MADAD on 21
February 2015. All our Missions and Posts abroad and the MEA’s Branch
Secretariats in Chennai, Guwahati, Hyderabad and Kolkata, are linked to this
portal to ensure maximum coverage and efficiency. The portal represents
a qualitative improvement over existing procedures for handling of consular
grievances, through online forwarding, tracking and escalation until their
eventual resolution. It allows direct registration of the grievances by the
members of the public and effective tracking of the entire grievance handling

process thereafter.
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(vi) A designated nodal officer is available in each Mission/Post abroad whose
contact details/coordinates are prominently displayed in the concerned website/
within the chancery premises to enable Indian Missions/Posts, to contact

them during emergencies round the clock.
Talks on issue with Pakistan

+1280. SHRI RAMDAS ATHAWALE: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) the total rounds of talk on various issues with Pakistan held so far during

last three years, year-wise;
(b) whether the signed agreements have been implemented; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) VK. SINGH]: (a) to (c) Consistent with India’s long standing
desire to build good neighbourly ties with Pakistan on the basis of the Simla Agreement
and Lahore Declaration, we have availed of appropriate occasions to hold talks with
Pakistan both at the official and political levels. This included the Secretary-level
dialogue on various issues held from March 2011-September 2012, the meeting of the
Prime Minister of India with his Pakistani counterpart in New Delhi in May 2014
on the occasion of the swearing-in ceremony of the new Government, and the recent
visit of Foreign Secretary to Islamabad as a part of ‘SAARC Yatra’ in March 2015.

In all these meetings, India’s desire to build peaceful cooperative ties with
Pakistan and resolve all outstanding issues through a peaceful bilateral dialogue in an
environment free from violence and terror was reiterated. The importance of Pakistan
fulfilling its commitment, given at the highest level, not to allow the use of Pakistani
territories and territories under its control to be used for terrorism against India, was
also underscored. India’s expectation that the Government of Pakistan will bring to
justice all those involved in the Mumbai Terror Attacks, including those currently

on trial in Pakistan, was repeatedly and forcefully conveyed.
Hindi as official language in UNO

+1281. SHRI PREM CHAND GUPTA: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) the criteria for giving status of official language to Hindi in the United
Nations Organisation (UNO);

FOriginal notice of the question was received in Hindi.
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(b) the action taken by Government so far in this regard; and
(c) by when Hindi is likely to get recognition in the UNO?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) The United Nations has no specific criteria
for a language to be recognised as an official language. The procedure for inclusion
as an official language in the UN involves adoption of a Resolution in the UN
General Assembly by a simple majority and its final passage by a two-third majority
of the total membership of the United Nations.

(b) and (c¢) The Government of India has been taking necessary measures
for popularising the use of Hindi and it's acceptance as an international language.
A World Hindi Secretariat has been set up in Mauritius to promote Hindi as an
international language. The 10th World Hindi Conference is being organised in Bhopal
from 10-12 September 2015. The Prime Minister addressed the 69th UN General
Assembly in Hindi, on 27 September 2014. Necessary arrangements were made for
simultaneous interpretation of his statement into English. The Government of India's
sustained efforts have also ensured that the United Nations offers programmes on the
UN Radio Website in Hindi. Government of India has continued the efforts towards
securing due recognition to Hindi in the United Nations, and inclusion of Hindi as
one of the official languages of United Nations.

Resumption of Foreign Secretary level talks with Pakistan

1282. SHRI RITABRATA BANERJEE: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government is planning to resume Foreign Secretary level talks
with Pakistan; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) Government will continue India’s
long standing endeavor to build peaceful cooperative ties with Pakistan and resolve
all outstanding issues through a meaningful bilateral dialogue, as envisioned in the
Simla Agreement and the Lahore Declaration. This necessarily requires an environment

free from violence and terrorism.
Simplification of procedure for passport

1283. SHRIMATI SAROJINI HEMBRAM: Will the Minister of EXTERNAL
AFFAIRS be pleased to state whether Government is proposing to simplify the
process of passport application/procedure in order to make the procedure simplified

and user-friendly, if so, the details thereof and if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: The Government has taken the following steps
to simplify the procedure for applying for passports :

(@)

(i)

Passport Seva Project has been implemented which infer-alia includes setting
up and operationalisation of 77 Passport Seva Kendras (PSKs) acting as

extended arms of the 37 Passport Offices across the country.

In the new system, passport seekers log on to the Passport website www.
passportindia.gov.in, create their user ID and assign a password; fill and
submit the application form online, make payment of passport fees online
through debit/credit card or internet banking of State Bank of India (SBI).
Applicants can also use the challan option provided on the portal and deposit
the fees in SBI branch after generating challan online. Upon confirmation
of payment receipt by SBI, applicants are allotted appointment by the
System. On the appointed day/slot, the applicants, along with print-out of
Appointment Slip, original documents and photocopies, visit the PSK for
submission of application. The applicants are given on-line appointment in
order to visit the PSK at the appointed hour and date to reduce waiting
time at the PSK.

(ii1) Applicants’ presence at the PSK enables the Passport Issuing Authority

to capture their photograph and fingerprints to prevent the incidence of
impersonation. The applicants also get full opportunity to see and affirm
their personal particulars to be entered in the passport to ensure issuance

of error-free passports.

(iv) The entire process under PSP is online and streamlined including interface

™)

with the Police for verification of personal particulars of applicants and with

India Post for tracking delivery of passports.

The Electronic Queue Management System at the PSK ensures ‘first-in-
first-out’ principle in application processing. The number of public dealing
counters have been increased from the erstwhile 350 to 1610 and public

dealing hours have gone up from 4 hours to 7 hours a day.

(vi) The Passport Portal carries detailed information on the documentation necessary

to submit passport application. Advisories are posted on the Portal from time
to time and press releases are issued regarding changes in the submission
procedure. A National Call Centre facility (1800-258-1800) is available 24x7
to respond to queries of citizens besides e-mail based Helpdesk. Facility of
issuance of Tatkaal passport, subject to submission of requisite documentation,

is available.
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(vii)

As soon as passport is dispatched, SMS alert is sent to the applicant
conveying the Passport Dispatch status. A premium optional SMS Service,
on nominal payment basis, has also been made available to enable citizens
to receive alerts and updates regarding detailed progress of their passport
applications and pending actions. The service can be availed from any

mobile phone.

(viil) There are certain categories of applicants and services for which ‘walk-in’

(ix)

x)

(xi)

(xii)

facility is available.

Passport Seva mobile app provides passport related information including
PSK locator, applicable fees, mode of submission and tracking of passport

application status on smart phones.

With a view to address the challenge of digital divide, especially in the rural
hinterland, the Ministry in association with M/s. CSC e-Governance Services
India Ltd. (which is promoted by the Department of Electronics and IT),
has facilitated online filing of passport applications, through the vast network
of over one lakh Common Service Centres (CSCs) across rural hinterland.

The arrangement was firmed up in March 2014.

In order to speed up passport issuance and meet high or seasonal demand
for Passports, Passport Melas are organised from time to time on weekends
at PSKs by Passport Offices.

In order to provide closer and speedier passport services to people located
far away from PSKs, Passport Seva Camps are organised from time to time

at various locations in the country.

(xiii) Passport Adalats, on need basis, are also conducted by Passport Offices to

(xiv)

redress passport service grievances by dealing with citizens directly.

Simplification of procedure: No police verification is necessary for re-issue
cases if there is no change in particulars. Aadhaar Card is accepted as one of
the proofs of residence/identity. It has been decided to accept registered rent
agreement as proof of address. The system of self-attestation of documents
has been introduced replacing the requirement of attestation by Gazetted
Officers. In addition to the photo passbooks issued by Scheduled Public
Sector banks, photo passbooks issued by Scheduled private sector Indian
banks and Regional Rural banks are also now accepted as proof of address

and identity for applying for passports.
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Visits by Prime Minister to foreign countries

1284. SHRI SANJAY RAUT: Will the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Prime Minister visited many countries for improving bilateral

ties during the last three months;
(b) if so, the details of discussions held and outcome thereof; and

(c) the details of the areas of cooperation/trade identified and MoU signed during
the bilateral visits?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) VK. SINGH]: (a) to (c¢) Information in respect of visits by

the Prime Minister has been compiled and given in Statement.

Statement

Prime Minister’s visit to foreign countries during the last three months

Country  Details of discussions, outcome and MoUs concluded during the visit
visited areas of cooperation/trade identified

with dates

1 2 3

Seychelles Prime Minister held meetings The following agreements were

(March 10- with the President of Seychelles signed during the visit:

11, 2015) and addressed a public reception. (i) Agreement on development
During the official bilateral talks, a of facilities at Assumption Island;
wide range of issues of cooperation, (ii)) Memorandum of
including blue economy, sustainable Understanding (MoU) on
development, trade, defence etc. were Renewable Energy Cooperation;
discussed. The visit will promote (iii) MoU on Cooperation in
trade and economic relations with Hydrography; and
Seychelles, including in the fields (iv) Protocol on Sale of
of blue economy, tourism, renewable Navigational Charts/Electronic
energy etc. Navigational Charts.

Mauritius  Prime Minister held meetings The following agreements were

(March 11- with the President and the Prime signed during the visit :

12, 2015) Minister of Mauritius. The Leader (i) Memorandum of Understanding

of the Opposition, the Minister of
Communication, Technology and

Innovation called on the Prime Minister.

(MoU) on development of sea
and air transportation facilities

at Agalega Island;
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2

3

Sri Lanka
(March 13-
14, 2015)

Prime Minister addressed the National
Assembly of Mauritius as well as a
civic reception. PM also participated
in the events for the commissioning
of Barracuda Offshore Patrol Vessel
and the commencement of the
construction of the building of the
World Hindi Secretariat.
included a wide range of issues of

Discussions

mutual interest, including maritime
security, ocean economy, sustainable
development, trade etc. The visit
has helped in raising the strategic
and close relationship between
India and Mauritius to a new level.
Moreover, it will give a new thrust
to development cooperation between
India and Mauritius. It will also
enhance economic and trade relations,
including in the fields of ocean
economy, export of mangoes etc.
Further, the visit will promote closer
people to people contacts, tourism

and cultural cooperation.

Prime Minister visited Sri Lanka on
an invitation extended by President
of Sri Lanka. Prime Minister met
President Sirisena, Prime Minister
Ranil Wickremesinghe and Sri
Lankan leaders across the political
spectrum. PM addressed the Sri
Lankan Parliament and the Ceylon
Chamber of Commerce.

Discussions during the state visit
of Prime Minister to Sri Lanka
covered a wide range of issues of
mutual interest, covering political

developments, strengthening economic

(i) MoU on cooperation in
Ocean Economy;

(iii) MoU on cooperation in

of

medicines and homeopathy;

traditional systems

(iv) Cultural Exchange Programme
for 2015-18; and

(v) Protocol on importation of
mangoes from India.

the of the
Prime Minister, the following

During visit
agreements were signed:

(i) Agreement on waiver of
visa requirements for holders of
diplomatic and official passports,
(ii) Agreement on Customs
Cooperation,

(iii) MoU on Youth Development;
and

(iv) MoU on Construction of
Rabindranath Tagore Auditorium

in Ruhuna University in Matara.
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Singapore
(March 29,
2015)

and commercial ties, development
cooperation projects, and deepening
of maritime security cooperation.
Prime Minister conveyed India’s
sincere support and good wishes
for Sri Lanka’s new journey of
peace, reconciliation and progress.
Prime Minister reaffirmed that India
stands with Sri Lanka in its efforts
to build a future that accommodates
the aspirations of all sections of
society, including the Sri Lankan
Tamil community, for a life of
equality, justice, peace and dignity in
a united Sri Lanka. The Sri Lankan
side briefed the Indian side on recent
steps taken in this regard. Prime
Minister also declared that early
and full implementation of the 13th
Amendment and going beyond it
would contribute to this process.
The problems of fishermen were
also discussed during the talks. It
was pointed out that this was a
complex issue involving livelihood
and humanitarian concerns on both
sides, and that India and Sri Lanka
need to find a long term solution.
Both sides agreed that representatives
of Fishermen Associations of the two
countries would meet soon. The visit
has promoted greater understanding
and bilateral cooperation between
India and Sri Lanka

Prime Minister visited Singpaore on
29 March, 2015 to attend the state
funeral of Singapore’ first Prime

Minister Mr. Lee Kuan Yew, who

No MoU was signed.
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2

France
(April
9-12,
2015)

passed away on 23 March, 2015.
During the visit, Prime Minister met
senior Singapore leader Mr. Goh
Chok Tong, Singapore Deputy Prime
Minister and Minister for Finance
Mr. Tharman Shanmugarathnam.
On the sidelines, Prime Minister also
met Israeli President, Cambodian
Prime Minister, Australian Prime
Minister and former US President
Bill Clinton who also attended the
state funeral.

The visit of the Prime Minister
to attend the state funeral service
was highly appreciated by Singapore
Government and the people of

Singapore.

During his visit to France, Prime
Minister held fruitful discussions with
the political leadership of France on
a wide range of issues of bilateral,
regional and global interest. The
two sides expressed satisfaction at
the growing cooperation in strategic
sectors, especially defence, space,
civil nuclear, security; expanding
trade and investment ties; cooperation
in science and technology; and
increasing exchanges in cultural,
educational and tourism sectors.
Prime Minister also interacted with
senior business executives especially
in priority sectors of infrastructure
and defence and highlighted the many
new opportunities available to them

in India through ‘Make in India’

The

following MoUs/Letter of

Intent/Agreement/Administrative

Arrangement/other documents

were signed during the visit.

1.

MoU between L and T and
AREVA (Manufacturing of
critical components)
Pre-engineering agreements
between NPCIL and Areva
(US$16 MM)

MoU between ISRO and
CNES on Megha Tropiques
MOU between ISRO, CNES
and ONERA for Ka-band
propagation experiment over
Indian tropical region
Programme between ISRO
and French National Centre
for Space Studies (CNES)
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programme and other flagship 6.

initiatives.
The visit successfully reinforced
one of India’s most long-standing
and trusted strategic partnerships
in Europe. It upgraded the Indo-
French Strategic Partnership through
landmark bilateral agreements
in defence, nuclear and space
cooperation as well as 13 other
agreements in several priority areas
for India’s development.

Important outcomes of the visit are

outlined below :

e In the defence sector, the stalled
MMRCA negotiations saw a
breakthrough in the form of a
decision to acquire 36 Rafale
jets in fly-away condition from
France on better terms than
agreed before, to meet India’s
operational requirements.

e In the nuclear sector, an MoU
was signed between Larsen and
Toubro and AREVA to increase
localization for the Jaitapur
project and to facilitate transfer
of technology and development
of an indigenous nuclear energy
industry in India. A Pre-Engineering
Agreement between NPCIL and
AREVA was also signed to clarify
technical aspects of the Jaitapur
nuclear power project so that the
companies concerned can move
in the direction of a concrete and

viable techno-commercial package.

10.

I1.

12.

13.

MoU
between the Ministry of
Youth Affairs and Sports of
India and French Ministry of
Sports, Youth Affairs, Public
Education and Community
Life

MoU on cooperation in the

on Cooperation

field of renewable energy
between the Ministry of
New and Renewable Energy
(MNRE), Government of
India and the Ministry
of Ecology, Sustainable
Development and Energy,
Government of France
Railway protocol between
Indian Ministry of Railways
and French National
Railways (SNCF)
Guarantee Agreement with
AFD Financing of Energy
Efficiency Services Limited
(EESL)

Administrative Arrangement
in the field of Cultural
Heritage

Letter of Intent on Tourism
Cooperation
Letter of Intent (Lol)
between the Archaeological
Survey of India (ASI)
and National Institute of
Preventive Archaeological
Research (INRAP)

MOU between School of

Planning and Architecture,
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In the space sector, three
important agreements were signed
between ISRO and the French
Space Agency CNES that include
cooperation in joint fabrication
and launch of satellites and joint
planetary exploration.

Thirteen other agreements
were signed to support India’s
development initiatives in areas like
railway infrastructure, renewable
skill

biotechnology, research and

energy, development,
development, urban heritage
preservation, tourism promotion,
student exchanges, sports and
ayurveda.

Apart from these, several
important announcements were
made in the areas of solar
energy, high speed rail links,
smart city development etc.
including France’s announcement
of enhanced contribution
of €1 billion for sustainable
development programmes in
India, India’s announcement
of France’s inclusion in the
Electronic Visa on Arrival
scheme and a mutually beneficial
internship programme that
allows Indian students two year
residency permits to acquire
professional experience in France.
Further, Indian Railways and
the French National Railways

(SNCF) agreed to co-finance an

14.

15.

16.

17.

18.

Delhi and National
Architecture Institute in
Paris, France.

VIE scheme to allow Indian
students in France and
French students in India
to stay for a period of 24
months.

Letter of Intent on Ayurveda
between Ministry of Ayush
and University of Strasbourg
MoU between National
Skill Development Agency
(NSDA), India and the
National Commission for
Vocational Qualifications
(Commission Nationale de la
Certification Professionnelle
— CNCD)

MoU on Cooperation in
the field of Science and
Technology between
Department of Science and
Technology of India and the
French National Centre for
Scientific Research (CNRS)
MoU between Department
of Biotechnology of India
and CNRS and UPMC
on Collaboration for
establishment of a National
Institute of Marine Biology

and Biotechnology in India.
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Germany
(April 12-
14, 2015)

execution study by the French
Railways for semi-high speed
project on upgradation of the
Delhi-Chandigarh line and for
redevelopment of Ambala and
Ludhiana Railway Stations.

e The visit also resulted in a clear
intent to scale up cooperation in
the area of counter terrorism and
security. President Hollande’s
public expression of spontaneous
indignation at the release of
the Mumbai accused Zakhiur
Rehman Lakhvi by Pakistan and
reiteration of France’s support to
India’s permanent membership
of the U.N. Security Council
underlined this.

Prime Minister visited Germany at
the invitation of the Chancellor of
the Federal Republic of Germany.
Prime Minister inaugurated the
Hannover Messe Trade Fair 2015,
at which India was Partner Country.
Prime Minister also visited Berlin for
bilateral meetings.

During his visit, the Prime Minister
held discussions with the Chancellor
of Germany in both Hannover and
Berlin. Prime Minister also had
separate meetings with the Vice
Chancellor and Minister of Economics
and Energy Mr. Sigmar Gabriel and
Foreign Minister Dr. Frank-Walter
Steinmeier. PM also participated in
a Roundtable with CEOs of German

companies and held meetings with

No MoU was signed during the
visit. However, two MoUs were
signed prior to the visit in the
areas of Earth Sciences and
Science Communication.
Three Government to Government
Letters of Intent/Joint Declaration
of Intent were signed during
the Hannover Messe in the
fields of renewable energy,
urban development and skills
development. The details are as
follows:

(i) Letter of Intent between
the Federal Ministry for
Economic Cooperation and
Development, Government
of Germany and the Ministry
of New & Renewable Energy,
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selected CEOs in Hannover and
Berlin. In his discussions with
the German Chancellor and other
leaders, PM exchanged views on
upgrading and further strengthening
the Strategic Partnership between
India and Germany. PM referred to
the new opportunities for cooperation
through “Make in India”, “Swachh
Bharat”, “Digital India” and other
initiatives. Prime Minister and
Chancellor Merkel agreed to take
specific steps before the next
Summit Meeting in October to
advance collaboration in identified
sectors like Manufacturing, Urban
and Smart City Development, Clean
Ganga Mission, Railways, Renewable
Energy, Urban Waste and Water
Management, Skills Development,
Education, Environment, Language
and Science and Technology. The
leaders also discussed issues of
mutual interest in foreign policy.

Prime Minister’s interactions with the
political leadership of Germany and
business leaders have assured German
industries of the Indian Government’s
sincere commitment to provide a fair,
transparent and predictable business
environment. The visit succeeded in
accomplishing the central objective of
showcasing the promise and potential
of a resurgent India and established a
robust roadmap for making Germany
a partner of choice in key areas of

mutual interest.

(i)

of India

on Indo-German Solar

Government

Partnership.
Joint Declaration of Intent
Urban

between

on Sustainable
Development
the Ministry of Urban
Development, Government of
India and the German Federal
Ministry of Environment,
Nature Conservation,

Building and Reactor Safety.

(iii) Letter of Intent between

the Federal Ministry for
Economic Cooperation and
Development, Government
of Germany and the Ministry
of Skill
and Entrepreneurship of
of India
Indo-German Skill

Development Project.

Development

Government

on
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Canada
(April 14-
16, 2015)

Prime Minister held detailed
discussions with Canadian Prime
Minister to assess the full spectrum
of bilateral relations and exchanged
perspectives on a range of regional
and international issues of mutual
interest.

The visit elevated the bilateral
relations to a strategic partnership.
Government of India has taken
steps and measures to strengthen
cooperation in the areas of economy,
trade and investment, Civil nuclear
cooperation, energy, education and
skill development, agriculture, defence
and security, science, technology,
innovation and space, culture, peope-
to-people ties, regional and global

issues.

The following MoUs were signed

during the visit :

1.

MoU on Procurement of
Uranium Ore Concentrate
of
Atomic Energy and M/s.
CAMECO Inc. Canada.

MoU on Cooperation in the

between Department

field of Outer Space between
Indian Space Research
Organization (ISRO) and
Canadian Space Agency
(CSA).

MoU on technical cooperation
in rail transportation between
Ministry of Railways and
Department of Transport of
Canada

MoU for collaboration in
Skill Development between
National Skill Development
Corporation (NSDC) and
Colleges and Institutes,
Canada.

MoU for collaboration in Skill
Development for Automotive
and Agriculture sector between
National Skill Development
Corporation (NSDC) and
Durham College of Applied
Arts and Technology.

MoU for collaboration in
Skill

Hydrocarbon sector between

Development for

National Skill Development
Corporation (NSDC) and
College of New Caledonia.
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7. Sector Skill Council MoU for

IT, Telecom and Electronics
between National Skill
Development Corporation
(NSDC) and Information and
Communication Technology

Council.

8. MoU for collaboration in

Skill Development for
Healthcare sector between
National Skill Development
Corporation (NSDC) and
Bow Valley College (BVC).

9. MoU for collaboration in Skill

10.

1.

Development for Apparel
and Textiles sector between
National Skill Development
Corporation (NSDC) and
Fanshawe College of Applied
Arts and Technology.

MoU for collaboration
in Skill Development for
Hydrocarbon sector between
National Skill Development
Corporation (NSDC) and
The Board of Governors
of the Southern Alberta
Institute of Technology
(“SAIT Polytechnic”)

MoU for collaboration
in Skill Development for
Sports sector between
National Skill Development
Corporation (NSDC) and
Bow Valley College (BVC)

and Camosun College.
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12. MoU for collaboration in Skill

13.

Development for Automotive
Sector and Construction
sector between National Skill
Development Corporation
(NSDC) and Algonquin
College of Applied Arts and
Technology.

MoU for collaboration in
Skill Development for Water
sector and Construction
sector between National Skill
Development Corporation
(NSDC) and Fleming
College, Canada.

14. MoU for collaboration in Skill

15.

16.

Development for Aviation
Sector — Technical between
National Skill Development
Corporation (NSDC) and
Canadore College of Applied
Arts and Technology.
MoU for collaboration
in Skill Development for
Aviation — Non Technical
and Healthcare — Non
Technical and Healthcare
sector between National Skill
Development Corporation
(NSDC) and Seneca
College of Applied Arts and
Technology, Toronto, Canada.
Sector Skill Council MoU
for Green Jobs sector between
National Skill Development
Corporation (NSDC) and
Environmental Careers
Organization of Canada (ECO
Canada).
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Revoking of Haj Quota for MPs

+1285. SHRI NAZIR AHMED LAWAY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government has revoked the Haj Quota given to the Members of

Parliament, if so, the reasons therefor; and
(b) when would Government reassign Haj Quota to the Members of Parliament?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) VK. SINGH]: (a) Consequent to the judgement of Hon’ble
Supreme Court dated 23rd July, 2012 in Writ Petition (Civil) No. 283, Government
has revoked the Haj quota given to the Members of Parliament. The Hon’ble Supreme
Court has fixed the quota to be allotted on the recommendation of dignitaries as
300, to be distributed as follows :

President of India : 100 Seats
Vice President of India : 75 Seats
Prime Minister : 75 Seats
Minister of External Affairs : 50 Seats

(b) Haj Quota to the Members of Parliament cannot be reassigned unless Hon’ble

Supreme Court reviews its judgement of 23rd July, 2012.
Chinese objections on PM’S visit to Arunachal Pradesh

1286. SHRI NEERAJ SHEKHAR:
SHRI ARVIND KUMAR SINGH:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Chinese Government has raised objections regarding Indian Prime
Minister’s visit to Arunachal Pradesh; if so, the details thereof and response of

Government thereto; and

(b) whether Government has made clear its stand about Arunachal Pradesh to
Chinese Government and if so, the details thereof and response of Chinese authorities
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) VK. SINGH]: (a) and (b) China has raised the matter of

Prime Minister’s visit to Arunachal Pradesh with the Government. Chinese side

FOriginal notice of the question was received in Hindi.
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took up this matter on February, 20, 2015 and on February, 21, 2015 with the
Ministry of External Affairs in New Delhi and with the Embassy of Republic of
India in Beijing respectively. China disputes the international boundary between
India and China. In the Eastern Sector, China claims approximately 90,000 square
kilometers of Indian territory in the State of Arunachal Pradesh. The State of
Arunachal Pradesh is an integral and inalienable part of India. Indian leaders
visit Arunachal Pradesh from time to time, as they visit other parts of India.
This has been conveyed to the Chinese side on several occasions including at
the highest level. This was reiterated to the Chinese side again on February 20,
2015 and February, 21, 2015.

Fishermen and boats in foreign custody

1287. SHRI PARIMAL NATHWANI: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) the total number of Indian fishermen and their boats in the custody of

Pakistan, Sri Lanka and Bangladesh at present;
(b) the number of fishermen released recently from these countries;

(c) the details of the steps taken/being taken by Government to secure release

of all the fishermen; and

(d) the steps taken/being taken by Government to rehabilitate fishermen and their

families whose boats have been confiscated by neighbouring countries?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b)

S1.No. Country No. of Indian fishermen and No. of Indian fishermen
fishing boats in custody released recently
1 3 3 4
1. Bangladesh The total number of Indian Since October 2014, a total

fishermen and their boats in
the custody of Bangladesh
at present are 37 and 3

respectively

of 212 Indian fishermen
were arrested in fifteen
different arrests. Out of these
our Mission has secured
release of 168 fishermen
and 44 fishermen including
9 fishermen arrested on

February 4, 2015.
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1 3 3 4

2. Pakistan As per the information Due to efforts of Government
received, 464 Indian fishermen of India, 172 Indian fishermen
are in Pakistani custody but were released by Pakistan in
Government of Pakistan only February, 2015.
admits to presence of 303
Indian fishermen.
As regards fishing boats, an
estimated 823 Indian fishing
boats are in the custody of
Pakistani authorities.

3. Sri Lanka As per available information, Since January 2014, 927 Indian

37 Indian fishermen and 25
fishing vessels, apprehended

fishermen have been released,
out of 964 apprehended by
during 2015 on fishery the Sri Lankan authorities.

related violations in Sri
Lankan waters, remain in

Sri Lankan custody.

(c) and (d) Pakistan

Government regularly takes up with the Pakistan authorities the issue of the early
release and repatriation of apprehended Indian fishermen as well as providing regular
consular access to them. The Government also, on a continuing basis, monitors the

status of all such Indian prisoners in Pakistani jails.

The India-Pakistan Judicial Committee, consisting of retired judges from both
countries, visits jails in both countries to ensure humane treatment and expeditious

release of prisoners, including fishermen, who have completed their prison terms.

During the visit of Prime Minister of Pakistan, Nawaz Sharif, on 26-27 May 2014
to India for the swearing—in ceremony of the new Government, Pakistan announced
willingness to release 57 boats. These 57 boats have been repatriated on 23 March

2015, after consistent efforts by the Government.

Ministry of Agriculture is the designated nodal agency for payment of compensation
to fishermen lodged in Pakistani jails. Additionally, a Soft Loan Package for replacement
of fishing vessels held in captivity in Pakistan authorities implemented by the Marine
Exports Development Authority (MPEDA).

Bangladesh

Fishermen from India and Bangladesh keep straying into each other’s territory.
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Such incidents of straying happen more often during the peak winter months due
to foggy conditions. Both Bangladesh and Indian naval forces (coast guards) arrest

these fishermen.

Our Mission works closely with the Bangladesh Ministry of Home Affairs (MOHA)

and the police authorities to secure the release of our fishermen.
Sri Lanka

Government attaches the highest importance to the safety, security and welfare
of Indian fishermen. As soon as reports of apprehension of Indian fishermen by Sri
Lankan Navy are received, the Government, through diplomatic channels, takes up
the matter with the Government of Sri Lanka to secure early release and repatriation
of apprehended Indian fishermen. Keeping in mind the humanitarian and livelihood
dimensions of the issue, Government has impressed upon the Sri Lankan Navy to
act with restraint, not to fire on our fishermen and treat our fishermen in a humane

manner.

Government remains engaged with the Government of Sri Lanka with a view
to ensuring that fishermen on both sides can continue to pursue their livelihood in

a safe, secure and sustainable manner.
Negotiations for revision of Double Taxation Avoidance Treaty

1288. SHRI RANIJIB BISWAL: Will the Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) whether India and Mauritius have held negotiations for revision of Double
Taxation Avoidance Treaty (DTAT) during the visit of the Prime Minister of India

to Mauritius;

(b) if so, the details thereof and the reaction of Mauritius thereto and India’s

apprehensions in this regards;

(c) whether the Mauritian Prime Minister has proposed to review the Preferential
Trade Agreement signed in August, 2006; and

(d) if so, the details thereof and the reasons therefor along with the reaction of

Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) No negotiations took place between
India and Mauritius for revision of Double Taxation Avoidance Convention (DTAC)
during the visit of the Prime Minister of India to Mauritius in March 2015. It was

decided that two sides will continue discussion on this treaty within the existing
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framework of Joint Working Group. India’s apprehension on DTAC concerns its

misuse through treaty shopping.
(c) No.
(d) Do not arise.
PSUs functioning in Gujarat

1289. SHRI AHMED PATEL: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) the details of the Public Sector Undertakings (PSUs) presently functioning

in Gujarat;
(b) the total amount invested in each PSU during the last three years; and

(c) the details of profit and loss made by each undertaking during each of the

last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI G. M. SIDDESHWARA): (a) and (b) As per
information available in Public Enterprises Survey (2013-14) that was laid in the
Parliament on 26.02.2015, as per Registered Office there was one Central Public
Sector Enterprise (CPSE), namely Indo Cat Pvt. Ltd. in the State of Gujarat as on
31.3.2014. The Indo Cat Pvt. Ltd. was established during 2013-14 with the paid up
capital of ¥ 14.01 lakh.

(¢) Indo Cat Pvt. Ltd is a newly establish CPSE which has not yet started
operational activities and not shown profit/loss as for the year 2013-14.

NULM in Andhra Pradesh

1290. SHRI C.M. RAMESH: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state :

(a) the details of the skill trainings imparted to urban poor in the State of
Andhra Pradesh for self and wage employment under National Urban Livelihood
Mission (NULM); and

(b) whether Government is adopting One-Size-Fit-All approach in deciding the
contents of the training imparted to beneficiaries?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) In the State of Andhra
Pradesh 47,600 number of urban poor have been trained during the last two years

under Swarna Jayanti Shahari Rozgar Yojana/National Urban Livelihoods Mission.
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(b) No Sir, under National Urban Livelihoods Mission, States have been given
flexibility to select the training courses as per the demand of the local industry on

the basis of skill gap analysis.
Unspent Demand for Grants

1291. SHRI VIVEK GUPTA: Will the Minister of HOUSING AND URBAN
POVERY ALLEVIATION be pleased to state:

(a) whether it is a fact that ¥ 2500 crore of the Demand for Grants as per
estimates were unspent according to the revised figures of 2014-15, if so, details of

where and why the expenditure as planned earlier was cut;
(b) if not, details of any unspent allocated funds in 2014-15;

(c) whether any amount was reduced due to diversion of funds to other Ministries,

if so, details thereof; and

(d) how does the Government justify the increase in Demand for Grants by
% 2000/- crore in 2015-16 over Revised Estimates of 2014-15?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) Budget Estimates (Plan)
2014-15 for Ministry of Housing and Urban Poverty Alleviation which was ¥ 6000.00
crore, was reviewed on the basis of actual expenditure upto September 2014. Keeping
in view the pace of expenditure and also the restrictions on expenditure during the
3rd and 4th quarters of the Financial Year, the Revised Estimates 2014-15 was fixed
at ¥ 3400 crore.

(b) The RE for 2014-15 was ¥ 3400 crore. Expenditure as on 31.03.2015 was
% 2722.22 crore.

(¢) No, Sir.

(d) Projections for Annual Plan are made based on the requirements of the
ongoing schemes as well as New Schemes proposed to be launched in any given

year.
Slum development in metro cities

1292. SHRIMATI AMBIKA SONI : Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state :

(a) the details of programmes aimed for developing the slums in the major

metro cities, across the country;
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(b) the funds allocated by Government during the last two years, State-wise for

such projects along with complete details of spent/unspent funds; and

(c) whether there has been any mechanism to review the implementation of such

programmes/projects, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) The following schemes
have been implemented by the Ministry for developing the slums in the major metro

cities, across the country:

(i) Basic Services to the Urban Poor (BSUP) component of Jawaharlal Nehru
National Urban Renewal Mission (JNNURM) for providing housing with

basic services to urban poor and slum dwellers.

(i1) Rajiv Awas Yojana (RAY) for providing housing and basic civic and social

infrastructure to slum dwellers and urban poor.

(b) No upfront state-wise annual allocation were made under these schemes. The
funds are released under these schemes on the basis of progress of projects and
utilization of earlier releases. The details of funds released are given in Statement
(See below).

(¢) Ministry has been reviewing the performance of these schemes regularly
through meetings of CSMC, review meetings at various levels and video conferencing,

Monthly Progress Report etc.
Statement

State/UT-wise details of funds released for development of slums in cities

including major metros across the country during last two years
under JnNURM (BSUP) and RAY

(As on 16th April 2015)

Central Share Released during last two years
SL.LNo. Name of State/UT Upto 2012-13  2013-14  2014-15 Cumulative
1. Andaman and Nicobar

Island
2. Andhra Pradesh 677.28 9.11 64.79 733.19
3. Arunachal Pradesh 28.91 25.69 27.64 82.23
4. Assam 48.80 - 24.28 64.19
5. Bihar 78.19 - 188.78 192.70
6.  Chandigarh (UT) 374.28 4.74 379.02
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SI.No. Name of State/UT Upto 2012-13  2013-14  2014-15 Cumulative

7. Chhattisgarh 193.69 45.01 30.55 253.02
8. Dadra and Nagar Haveli - - - -

9. Daman and DIU - - - _

10.  Delhi 618.24 150.00 42135  1,118.17
I1.  Goa 1.15 - - 1.15
12.  Gujarat 746.02 200.41 282.07  1,164.62
13.  Haryana 31.18 90.84 29.87 140.11
14.  Himachal Pradesh 7.37 9.21 - 16.58
15. Jammu and Kashmir 52.38 6.26 12.52 58.64
16.  Jharkhand 82.18 - 70.33 142.43
17.  Karnataka 333.91 316.29 144.40 792.01
18.  Kerala 177.37 16.38 46.18 239.28

19.  Lakshadweep - - - -

20.  Madhya Pradesh 288.19 42.59 121.18 444.09
21.  Mabharashtra 1,867.55 176.60 264.92  2,083.04
22.  Manipur 32.93 10.98 - 43.91
23.  Meghalaya 36.21 - - 36.21
24.  Mizoram 56.02 6.94 19.93 82.89
25.  Nagaland 105.60 - 16.23 121.84
26.  Odisha 66.62 39.28 94.38 182.98
27.  Puducherry 38.02 - - 38.02
28.  Punjab 47.49 - 20.51 51.27
29.  Rajasthan 115.80 126.27 113.03 329.63
30.  Sikkim 22.49 6.57 - 29.06
31.  Tamil Nadu 824.19 201.58 74.85  1,098.24
32.  Telangana 729.77 6.84 59.80 784.74

33.  Tripura 13.96 - 29.97 43.93
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SI.No. Name of State/UT Upto 2012-13  2013-14  2014-15 Cumulative

34.  Uttar Pradesh 862.10 65.48 123.01 993.00
35.  Uttarakhand 21.31 3.14 72.31 93.51
36 West Bengal 1,295.45 255.27 136.41 1,591.07

GranD ToTAL 9,874.65 1,815.47  2,489.27 13,424.75

* Central share was sanctioned only in RAY, for INNURM the Mission Period was ended on 3lst March, 2012
Housing for Minority Community

1293. SHRI DARSHAN SINGH YADAV: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether there is any scheme under the Ministry for providing housing to

minority communities and if so, the details thereof; and

(b) the details of provisions under the Basic Services to the Urban Poor (BSUP),
Integrated Housing and Slum Development Programme (IHSDP) for providing houses

to minorities?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) and (b) There is no
specific scheme for providing housing to minority communities in this Ministry.
However, under BSUP and IHSDP components of Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) and under Rajiv Awas Yojana (RAY), Government
of India provides support for rehabilitation of slums and housing for urban poor

including minorities.
Housing schemes in Himachal Pradesh

1294. SHRIMATI VIPLOVE THAKUR : Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state :

(a) the details of number of housing units constructed and allotted and funds
released under going scheme of Jawaharlal Nehru National Urban Renewal Mission
(JNNURM), Rajiv Awas Yojana (RAY) and Affordable Housing in Partnership Scheme
(AHP) during each of the last three years and the current year, State-wise including
Himachal Pradesh ;

(b) whether there has been delay in completing and allotment of the houses

under the schemes, if so, the reasons therefor; and
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(c) the remedial steps taken/being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) The details of number of
housing units constructed and allotted and funds released under the BSUP and ITHSDP
components of Jawaharlal Nehru National Urban Renewal Mission (JNNURM), Rajiv
Awas Yojana (RAY) and Affordable Housing in Partnership Scheme (AHP) during
each of the last three years and the current year, State-wise including Himachal

Pradesh are given in Statement-I to III (See below).

(b) The projects under these schemes are implemented by State Governments/
Urban Local Bodies. The identification of beneficiary and allotment to beneficiary is
done by the State/UT Governments and/or ULBs. There has been delay in completing
the houses in some projects. Important reasons for such delay are cost escalation,

reluctance of slum dwellers to shift, and availability of encumbrance free land etc.

(c) Ministry has advised States to bear cost escalation and complete ongoing
projects on priority. The mission period for BSUP and IHSDP component is also
extended from 31.03.2015 to 31.3.2017 to enable States/UTs for completion of on

going projects.
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Poverty alleviation programme in punjab

1295. SHRIMATI RAJANI PATIL:
SHRIMATI AMBIKA SONI:

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state :

(a) the total amount allocated/released by Government for urban poverty alleviation

schemes during the past two years, State-wise and scheme-wise;
(b) the total amount utilized by each State including Punjab and Maharashtra;

(c) the total number of jobs generated as part of the schemes in the last five

years; and

(d) the inflation adjusted increase in the average monthly earnings of the urban
poor in the said period?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) and (b) The details
showing, funds allocated, released and utilized by all the States including Punjab
and Maharashtra, under Swarna Jayanti Shahari Rozgar Yojana (SJSRY)/ National
Urban Livelihoods Mission (NULM) during the last two years are given in Statement
(See below).

(c) A total number of 24,03,463 beneficiaries have been provided loan to set
up their self employment ventures during the last five years. As per available data,
3,36,444 beneficiaries were placed in employment after skill training during the last

three years.

(d) This information is not maintained in Ministry of Housing and Urban Poverty
Alleviation.

Statement

Details showing State-wise central funds allocated, released and utilized under
Swarna Jayanti Shahari rozgar Yojana (SJSRY)/National Urban Livelihoods
Mission (NULM) during 2013-14 and 2014-15

(X in lakhs)

SI. Name of the 2013-14 2014-15
No. States/UTs

Allocated  Released Utilized Allocated Released  Utilized

1 2 3 4 5 6 7 8
1. Andhra Pradesh 8691.37  6518.53 5271.40 5573.83  4034.00 2815.38
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1 2 3 4 5 6 7 8

2. Arunachal Pradesh 322.89 24217 89.89 716.53 193.87 258.30

3. Assam 457278  3429.58 2559.75 5375.77 0.00 0.00
4. Bihar 3136.50  2352.37 0.00 4518.44 0.00 1657.56
5. Chhattisgarh 1903.87 959.20  795.84 2201.69 148791 50.67
6. Goa 221.07 165.80 158.95  10932.87 62.11 2.64
7. Gujarat 7060.81 522295 4031.37 91.94  6354.10 0.00
8. Haryana 2816.29 854.55 123528 3571.39  1607.60 152.84

9. Himachal Pradesh 250.55 187.91 48.14 250.13 604.45 315.04

10. Jammu and 810.59 607.94  371.44 1449.95 998.98 0.00
Kashmir

11. Jharkhand 2360.75 21826  218.26 329580  1012.55 1586.17

12. Karnataka 6983.11  3656.12  3656.12 9484.48  6347.11 2929.31

13. Kerala 407571  3056.78 4389.80 1855.84 0.00 0.00

14. Madhya Pradesh 6299.80 472485 3378.39 7812.59 515837  1990.12

15. Maharashtra 15793.72  8971.11 728823  22814.89 12853.86 888.99
16. Manipur 854.80 241.45 60.33 1018.54 837.43 235.52
17. Meghalaya 625.69 434.06 21.70 799.26 420.34 34.51
18. Mizoram 582.82 437.12  308.35 1307.05 851.52 962.39
19. Nagaland 593.54 445.16 33191 953.84 532.25 451.57
20. Odisha 2403.62  2303.62 2107.65 2308.77  1808.46  1324.19
21. Punjab 3952.45 0.00 0.00 3846.35 0.00 686.10
22. Rajasthan 5182.40  1819.71 891.72 6532.15  4201.04 118.33
23. Sikkim 156.76 66.14 66.14 276.91 152.21 61.92
24. Tamil Nadu 11533.11  5922.44 9196.66 1073045  6439.54 9575.63
25. Telangana NA NA NA 5692.60 0.00 2207.90
26. Tripura 999.50 0.00 0.00 1261.65 946.24 0.00
27. Uttarakhand 900.35 653.65  523.85 962.76 0.00 46.11
28. Uttar Pradesh 12524.57 939343 8582.06 15797.72 465531 2512.00
29. West Bengal 0848.97  S811.75 5435.11 1047440  5372.61 661.81
30. A & N Islands 25.46 0.00 9.97 55.08 0.00 0.00

31. Chandigarh 182.21 136.66 136.66 537.58 282.32 103.96
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1 2 3 4 5 6 7 8

32. D & N Haveli 28.14 0.00 0.00 50.09 0.00 0.00

33. Daman and Diu 32.16 0.00 0.00 34.80 0.00 0.00

34. Delhi 3811.77  2663.96  683.52 5353.04 0.00 248.75

35. Puducherry 207.67 0.00 17.73 342.12 0.00 0.00
TotaL 119745.80*%  71497.27 61866.22 148281.30* 67214.18 31877.71

* The unspent balance of previous years lying with the States/UTs has been included in the allocated amount.
Participation of private builders for residential units

+1296. SHRI PARVEZ HASHMI :
DR. CHANDAN MITRA :

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:

(a) whether some new policy declarations have been made in order to encourage
the real estate sector, the details thereof;

(b) the extra concessions provided for the entrepreneurs making homes for the

lower income group in the real estate sector, the details thereof; and

(c) the new steps being taken by Government to increase the participation of
the private builders to meet the increasing demand of residential units for the people

of the lower income group and middle income group, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO) : (a) Government has
announced new Mission to provide ‘Housing for All’ by 2022. In addition, initiatives
like relaxation of Foreign Direct Investment (FDI) norms, tax regulations for Real
Estate Investment Trusts (REITs) etc. have also been declared to encourage the real

estate sector.

(b) and (c) The concessions in the form of interest subsidy, financial assistance
etc. are provided for the lower income group in the real estate sector. The Government
is in process of launching a Comprehensive Mission for assisting the States and Union
Territories to achieve the target of ‘Housing for AIl” by 2022 in urban areas with
flexibility available to choose among different options including private participation

for providing housing.

FOriginal notice of the question was received in Hindi.
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National Slum Development Programme

1297. SHRI RAVI PRAKASH VERMA : Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether the National Slum Development Programme (NSDP) was introduced
with the objective of improving the living environment of slum dwellers, if so, when

and the objective of the programme;

(b) whether Additional Central Assistance (ACA) was being released to the

States/Union Territories for the development of urban slums;

(c) if so, whether the said programme was discontinued at present, if so, the

reasons therefor; and

(d) whether there is any proposal to revive these schemes under ‘Swachch
Bharat’ and if not, the steps taken by Government to provide basic services to the

Urban Poor?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO) : (a) and (b) The National
Slum Development Programme (NSDP) was launched by the Govt. of India in the
year 1996 with the objective of development of urban slums by providing basic
amenities like water supply, drainage, road, sewers, community latrines, etc. in the
slums. Under the Programme, funds in the form of Additional Central Assistance

were released to the States/UTs for providing these basic services.

(c) Jawaharlal Nehru National Urban Renewal Mission (JnNURM) was launched
in 2005 for assisting State Governments/UTs in providing housing and basic services
to urban poor/slum dwellers. The NSDP was subsumed into the Integrated Housing
and Slum Development Programme (IHSDP) component of the Jawaharlal Nehru
Urban Renewal Mission (JnNURM).

(d) No, Sir. As reported by the Ministry of Urban Development the Government
of India has launched the Swachh Bharat Mission (SBM) on 2nd October, 2014, with
a target to make the country clean by 2nd October, 2019. All 4041 statutory towns
as per census 2011 have been considered under SBM. The objectives of the Mission
are elimination of open defecation, eradication of Manual Scavenging, modern and
Scientific Municipal Solid Waste Management, to effect behavioral change regarding
healthy sanitation practices, generate awareness about sanitation and its linkage with
public health, capacity Augmentation for ULB’s and to create an enabling environment
for private sector participation in Capex (Capital Expenditure) and Opex (Operation

and Maintenance).
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Under the Basic Services to the Urban Poor (BSUP) and IHSDP components of
Jawaharlal Nehru National Urban Renewal Mission and Rajiv Awas Yojana (RAY)
Scheme, the Ministry of Housing and Urban Poverty Alleviation has assisted States/
UTs in providing housing and basic facilities for urban poor including slum dwellers.
The Ministry is in the process of launching a comprehensive mission for assisting
the States and UTs to provide houses to urban poor including slum dwellers under
“Housing for All”.

Renaming of Sardar Patel Urban Housing Mission

1298. SHRI S. THANGAVELU: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that Government is considering to rename Sardar Patel

Urban Housing Mission, if so, the details thereof; and

(b) whether it is also a fact that Government is considering to have a new name
for Sardar Patel Urban Housing Mission commensurate with the diamond jubilee of

the Indian Independence, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) and (b) Government
is in the process of launching a comprehensive Mission to assist States/UTs for
achieving the goal of providing houses to all by 2022, which will also be the
75% year of the Republic of India. For the name of the Mission “Housing for
All by 2022” suggestions have been invited from the general public through

crowd sourcing.
Contribution of MSME in the economy

1299. SHRI RAVI PRAKASH VERMA: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether the Micro, Small and Medium Enterprises (MSME) sector has
emerged as a highly vibrant and dynamic sector of the Indian economy over the

last few decades;
(b) if so, the contribution of MSME in the economy;

(c) whether MSMEs also needs to specifically address organized and unorganized

segments;

(d) if so, the response of Government thereon; and
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(e) the steps taken by Government to promote competitiveness and
productivity in the MSME space, make the MSME Sector innovative and

improve technology?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) Yes, Sir. On the
basis of the data on Gross Domestic Product (GDP) published by Central Statistics
Office (CSO) collected as per the revised methodology suggested by CSO and final
results of the latest MSME Census (Fourth Census), conducted (with base reference
year 2006-07), wherein the data was collected till 2009 and results published in
2011-12, the estimated contribution of MSME manufacturing sector to GDP, during
2012-13, is 7.04%. However, taking into account the contribution of MSME services
sector, which is estimated at 30.50% during 2012-13, the share of MSME sector in
GDP of the country, during 2012-13, is 37.54%. The MSME Sector has emerged as
a vibrant and dynamic sector producing a vast range of products starting from basic
agro products to high precision engineering tools and equipments. The growth rate of
MSME manufacturing has been well above the growth rate of overall manufacturing

in the last few years.

(c) and (d) MSMEs need to register themselves so as to be a part of the
organized segment. Over the years in spite of the efforts of the Government, the
large unorganized sector has not been able to fully benefit from the policies and
programmes of the Government. Efforts are being taken by the Ministry of MSME
in consultation with the States to simplify the registration procedure through online
filing of Entrepreneur Memorandum (EM-I and EM-II).

(e) The Ministry is promoting competitiveness and productivity in the MSME
space through the implementation of various Schemes, especially the National
Manufacturing Competitiveness Programme (NMCP) which aims at enhancing the
competitiveness of Indian manufacturing sector by reducing their manufacturing costs
through better space utilization, scientific inventory management, improved process
flows, reduced engineering time etc. Furthermore, the Tool Rooms and Technology
Development Centres located in different parts of the country have undertaken
significant technological development and have produced state of art tools for the
consumption of the sector. At present there are 18 Tool Rooms and Technology
Development Centres all over the country and 15 new tool rooms are coming up
with the World Bank assistance during the Twelfth Five Year Plan Period. The
Credit Linked Subsidy Scheme (CLCSS) through the provision of a capital subsidy
of upto ¥ 15 lakh is also encouraging higher productivity by helping the adoption

of superior technology.
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Launching of schemes for Promoting Innovation,

Entrepreneurship and Agro Industry

1300. SHRI A. U. SINGH DEO: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether any scheme for promoting innovation, entrepreneurship and agro

industry has been launched by Government in the recent past;
(b) if so, the details in this regard and the salient features of the said scheme;

(c) the details of funds sanctioned, allocated and released for implementation

of said scheme so far particularly to Odisha; and

(d) the number of centres proposes to be set up under the said scheme in

Odisha and the criteria fixed for selection of sites for such centres?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Yes, Sir.

(b) Government in the Ministry of Micro, Small and Medium Enterprises has
launched a scheme for Promoting Innovation, Entrepreneurship and Agro Industry
on 18th March 2015 with the objective to promote entrepreneurship culture, create
new jobs and reduce unemployment, Grassroots economic development in rural
areas, Facilitate innovative business solution for un-met social needs and Promote
innovation to further strengthen the competitiveness of MSME sector. The scheme
has the following components (i) Creation of a Technology Centres Network;
(i1) Capacity Building including Awards, Surveys, Studies, Exposure Visits, Engagement
of Consultants including Monitoring and Evaluation etc.; (iii) Support for setting
up of Livelihood Business incubation Centres and Technology incubation Centres;
(iv) Accelerator Workshops; and (v) a Fund of Funds (to be managed by SIDBI)

for innovative financing for Enterprise creation.

(¢) and (d) A fund of I 210 crore has been allocated under this scheme. No
State-wise allocation has been made under the scheme. The year-wise physical and

financial target envisaged under the scheme is given below:
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Apart from the above allocation, the provision has also been made for Creation,
up-dation and maintenance of database of the Technology Centres network (X 2.00
crore), Capacity Building including Awards, Surveys, Studies, Exposure Visits,
Engagement of Consultants including Monitoring and Evaluation etc. X 17.75 crore)

and for the administrative cost (3 6.25 crore).
Separate technology cell for MSME

1301. SHRIMATI RAJANI PATIL: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether Government is contemplating to set up specialized institutes for

Micro, Small and Medium Entrepreneurship, if so the details thereof; and

(b) whether Government proposes to set up a separate technology cell for
entrepreneurs willing to establish Micro, Small and Medium Enterprises and if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) No, Sir. Government
in the Ministry of Micro, Small and Medium Enterprises (MSME) already has
specialized institutes which implement various schemes to encourage and promote
entrepreneurship in the country. These include National Level Entrepreneurship
Development Institutes (EDIs) i.e., National Institute for Entrepreneurship and Small
Business Development (NIESBUD), Indian Institute of Entrepreneurship (IIE) and
National Institute for Micro, Small and Medium Enterprises (Ni-MSME), Training
Centers of National Small Industries Corporation (NSIC), MSME-Development Institutes
(MSME-DIs), Branch MSME-Development Institutes (Br MSME-DIs), Tool Rooms
(TRs), Product-cum-Process Development Centers (PPDCs), Central Footwear Training
Institutes (CFTIs), MSME Training Institutes (MSME-TIs).

Goods for production in the small scale sector

1302. SHRI ANUBHAV MOHANTY: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether the Minister has reserved certain goods for production in the small

scale sector, if so, the list of such goods; and

(b) whether the goods so reserved were with the consent of the manufacturers

from the small scale sector?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL
AND MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) On the
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recommendation of the Advisory Committee on reservation constituted under the
provisions of the Industries (Development and Regulation) Act, 1951, Govt. of India,
vide notification no. S.0. 998 (E) dated 10.04.2015, has dereserved the remaining
20 items from the erstwhile list of items reserved for exclusive manufacture in SSI
(now-Micro and Small Enterprise) sector. Therefore, as on date, there is no item

reserved for exclusive manufacture in SSI (now-MSE) sector.
Products de-reserved for MSMEs

1303. PROF. M.V. RAJEEV GOWDA: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether 20 products meant for the Micro and Small Enterprises such as
pickles, mustard oil, bread and wooden furniture were de-reserved by Government

and if so, the details thereof;

(b) the logic behind this decision and further details or the manner in which it
is likely to affect the MSME sector; and

(c) the details on the resistance from stakeholders against this move?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL
AND MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Yes Sir. On the
recommendation of the Advisory Committee on reservation constituted under the
provisions of the Industries (Development and Regulation) Act, 1951, Govt. of India,
vide notification no. S.0. 998 (E) dated 10.04.2015, has dereserved the remaining
20 items from the erstwhile list of items reserved for exclusive manufacture in SSI

(now-Micro and Small Enterprise) sector.

(b) Review of the list of items reserved for small scale (now-Micro and Small
Enterprise) sector is a continuous process. The Advisory Committee considers
de-reservation of items to achieve economies of scale, technological upgradation,

competitiveness and to counter cheap imports.
(c¢) No instance of resistance has been reported from any stakeholder.
Micro, Small and Medium Enterprises in Bihar

+1304. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of MICRO,
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) the number of Micro, Small and Medium Enterprises set up during past

years, the details thereof; and

FOriginal notice of the question was received in Hindi.
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(b) the number of Micro, Small and Medium Enterprises set up in Bihar?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) The number of Micro,
Small and Medium Enterprises (MSME) set up in the country, as per information
obtained from State Directorate of Industries on number of Entrepreneurs Memorandum
(Part-II) [EM-II] filed under Micro, Small and Medium Enterprises Development
Act 2006, during past years (2007-08 to 2013-14) are 17,85,601. State-wise details

of number of MSME set up in the country including Bihar is given in Statement.
Statement

Number of Entrepreneurs Memorandum (Part-11) filed by the Micro, Small and
Medium Enterprises at the District Industries Centres under the
various States/UTs Commissionerate/Directorate of
Industries during 2007-08 to 2013-14

SL. State/UTs Number of EM-II filed

No 2007-08 2008-09 2009-10 2010-11 2011-12 2012-13 2013-14
1 2 3 4 5 6 7 8 9

1. Jammu and 1,044 971 1,192 914 1,170 1,027 918

Kashmir

2. Himachal Pradesh 832 925 1,053 942 856 772 627
3. Punjab 932 1,272 2,189 2988 3,087 2,644 2,282
4.  Chandigarh 32 161 255 174 259 139 185
5. Uttarakhand 1,500 1,346 1,871 1,973 2,121 2291 2,469
6. Haryana 2,396 3,270 2,747 2929 2,715 2,105 2,481
7. Delhi 131 70 165 199 333 430 329
8. Rajasthan 13,786 14,703 14,631 14,863 14,678 15,363 17,601
9. Uttar Pradesh 30,443 31,629 33,479 33,027 32,304 30,933 45,342
10. Bihar 2,855 3,134 4,010 4302 4,108 3,737 3,133
11.  Sikkim 14 71 18 40 30 11 8
12.  Arunachal Pradesh 63 144 86 60 25 55 25
13.  Nagaland 687 2,498 1,445 217 213 231 242
14.  Manipur 54 138 81 122 122 181 178

15.  Mizoram 226 478 500 198 131 122 213
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1 2 3 4 5 6 7 8 9

16.  Tripura 156 236 220 218 205 150 173
17.  Meghalaya 403 397 1,040 748 573 581 641
18. Assam 1,811 1,711 1,678 1,506 1,218 1,451 1,860
19.  West Bengal 17,618 13,428 11,685 10,109 13,470 10,342 11,380
20. Jharkhand 940 1,051 669 690 939 4,554 3,592
21. Odisha 1,515 1,588 1,758 1,657 2,155 2,622 2815
22.  Chhattisgarh 1,335 1,291 1,089 1,206 1,741 1,472 1,556
23. Madhya Pradesh 12,319 14,183 19,748 19,704 20,104 19,832 19,374
24.  Gujarat 13,185 17,866 19,992 27,939 51,781 68,235 58,627
25. Daman and Diu 164 247 107 126 83 76 64
26. Dadra and Nagar 232 150 105 77 103 93 93

Haveli

27. Maharashtra 10244 11,682 11,896 14,496 15,606 16,136 19,826
28. Andhra Pradesh 4,478 4,726 9,144 9,204 9,260 8,200 9,247
29. Karnataka 14,984 15,705 17,195 18,434 21,021 24,208 25,966
30. Goa 57 76 112 88 97 103 169
31. Lakshadweep 5 14 23 24 8 11 9
32. Kerala 10,757 15,541 10,956 11,089 11,071 13,551 14,997
33.  Tamil Nadu 27,309 32,049 41,799 57,902 70,639 90,974 116,393
34.  Puducherry 144 214 200 186 120 86 76
35. Andaman and 52 61 68 78 82 100 100

Nicobar Islands

ALL INDIA

1,72,703 1,93,026 2,13,206 2,38,429 2,82,428 3,22,818 3,62,991

Source: The State/UT Commissionerates/Directorates of Industries and Micro, Small and Medium Enterprises

- Development Institutes.

Contribution of MSMEs to GDP

1305. SHRIMATI GUNDU SUDHARANTI: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether it is not a fact that as per the data published by Ministry of

Statistics and Programme Implementation, the contribution of manufacturing Micro,

Small and Medium Enterprises to GDP has come down from 2008-09 onwards, if

so, the details thereon and the reasons for such decline;

contribution of MSMEs is coming down; and

(b) the reasons that in spite of implementing various schemes/programmes, the
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(c) whether the Ministry tried to find out the drawbacks/hurdles, if so, the details

thereon and how the Ministry is planning to address them?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) On the basis of
the data on GDP published by Central Statistics Office (CSO), Ministry of Statistics
and Programme Implementation (MoSPI) and final results of the latest Census
(Fourth Census), conducted (with base reference year 2006-07), wherein the data
was collected till 2009 and results published in 2011-12, the estimated contribution
of manufacturing MSME sector to GDP during 2008-09, 2009-10, 2010-11, 2011-12
and 2012-13 are 7.52%, 7.45%, 7.39%, 7.27% and 7.04% respectively, as per the
revised methodology suggested by CSO, MoSPI.

(¢) Government is aware of the problems being faced by the MSME sector in the
country which relate to credit, infrastructure, technology, marketing, skill development etc.
The Government strengthens and develops MSMEs in the country through implementation
of various schemes/programmes relating to credit, infrastructure development, technology
upgradation, marketing, entrepreneurship and skill development etc. The major schemes
include Credit Guarantee Scheme, Credit Linked Capital Subsidy Scheme, Cluster
Development Programme, National Manufacturing Competitiveness Programme, Prime
Minister’s Employment Generation Programme, Entrepreneurship and Skill Development

Programme and Performance and Credit Rating Scheme.
Incubation centres on a pilot basis

1306. SHRI MOHD. ALI KHAN: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether it is a fact that National Small Industries Corporation had developed
45 incubation centres on a pilot basis to help those who wanted to become entrepreneurs

with training and other inputs; and

(b) if so, the details thereof and its implementation status, State-wise during the

current year compared to the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) The National Small
Industries Corporation Ltd. (NSIC), a public sector undertaking under the control of this
Ministry has taken up incubator programme on a pilot basis. NSIC have itself set up
7 centres in the country. Besides, 91 Training-cum-Incubation Centers have also been
set up by NSIC under Public Private Partnership (PPP) mode in different parts of the
country. The State-wise and year-wise details of the number of Incubation Centres set

up by NSIC during past three years and current year are given in Statement.
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Assistance to Training Institution Schemes

1307. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of MICRO,
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) the aims and objectives of Assistance to Training Institution Schemes being
implemented by the Ministry through National Institution of MSMEs, Hyderabad,
etc.;

(b) to what extent the training imparted through above scheme helps in skill

development;

(c) the physical target set and achieved in the Eleventh Plan under the above
scheme with a particular reference to Andhra Pradesh;

(d) whether it is a fact that so far no approval has been given for extension

of the above scheme in the Twelfth Plan, if so, the reasons therefor; and
(e) the efforts that the Ministry is making to continue in the Twelfth Plan?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) In order to accelerate
and promote entrepreneurship by providing support for strengthening of training
infrastructure as well as training programmes, the Ministry of Micro, Small and
Medium Enterprises (MSME) has been implementing the “Assistance to Training
Institutions (ATI)” Scheme. The main objectives of the Scheme are development of
indigenous entrepreneurship from all walks of life for developing new micro and
small enterprises, enlarging the entrepreneurial base and encouraging self-employment
in rural as well as urban areas, by providing training to first generation entrepreneurs
and assisting them in setting up of enterprises. Under the scheme, assistance is
provided to three national level Entrepreneurship Development Institutes (EDIs),
namely, National Institute for Micro, Small and Medium Enterprises (Ni-MSME),
Hyderabad, National Institute for Entrepreneurship and Small Business Development
(NIESBUD), Noida and Indian Institute of Entrepreneurship (IIE), Guwahati and
National Small Industries Corporation (NSIC) and Central Tool Rooms for conducting

entrepreneurship and Skill Development Programmes.

(b) The Training Institutions receiving financial assistance under the Scheme
follow standardized course content and course duration of approved training Modules

to enable the trainees to acquire the requisite skills for self/wage employment.

(c) Financial assistance under the Scheme is provided to three national level
EDIs, namely, National Institute for Micro, Small and Medium Enterprises [Ni-MSME],
Hyderabad, National Institute for Entrepreneurship and Small Business Development
[NIESBUD], Noida and Indian Institute of Entrepreneurship [IIE], Guwahati, their
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Partner Institutions [PIs], training centers of National Small Industries Corporation
(NSIC) and its franchisees and Central Tool Room, Ludhiana and not to the States.
As such State-wise targets are not fixed. However, for the period 2009-10 (when
the Scheme was modified to include financial support for training programmes) to
2011-12, the target of number of trainees and the achievements under the Scheme

are indicated below :(—

2009-10 2010-11 2011-12

Target  Achieve- Target Achieve- Target Achieve-

ment ment ment

Number of Trainees 8071 8007 65650 63301 94825 89851

(d) No, Sir.
(e) Do not arise in view of (d) above.

Overseas employment/placement bureau

1308. SHRI D. KUPENDRA REDDY: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether the Central Government has set up overseas employment/placement

bureau in the country;

(b) if so, the details thereof and the locations where the placement bureau have

been set up, State-wise;

(c) if not, the reasons therefor and whether it is a fact that only private players
are acting as recruiting agents; and

(d) if so, the details thereof and the steps taken to protect the common man

from the fake recruiting agents?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS [GENERAL (RETD.) VK. SINGH]: (a) No, Sir.

(b) Not applicable in view of above.

(c) Recruitment for going overseas for employment is an individual decision and
is not sponsored by the Government. Besides private registered agencies, some State
Government agencies have also registered with the Protector General of Emigrants
as recruiting agents. A decision has been taken that nurses will be recruited only
through Government agencies from 30.4.2015. Hence, the need for a separate Central

Government agency has not arisen.

(d) The issues related to fake recruiting agents are referred to the concerned
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State Governments for taking action under the Emigration Act, 1983 and as per the
other applicable laws. Through print and electronic media people are advised to keep
away from fake recruiting agents.

Online system for sending mortal remains of Indians from abroad

1309. SHRIMATI VIPLOVE THAKUR: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) the number of Indians who died in various foreign countries during the last

three years, country and year-wise;

(b) whether Government has launched an online system for facilitating
transportation of mortal remains from Emigration Check Required (ECR) countries
recently and if so, the details thereof along with the names of ECR countries; and

(c) whether the online system has also been linked with the Overseas Workers
Resource Centre (OWRC) and if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS [GENERAL (RETD.) VK. SINGH]: (a) As reported by Indian Missions/
Posts abroad, the number of Indians who died in various foreign countries during

the last three years, country and year-wise is given in Statement (See below).

(b) and (c) Ministry of Overseas Indian Affairs has launched an online portal
for Transportation of Mortal Remains (TMR) of Indians on 12 August, 2014 which
can be accessed from the website of the Ministry, www.moia.gov.in and emigrate.
gov.in. An applicant (relative or friend of the deceased) can register or report death
case of an Indian worker in 18 Emigration Check Required (ECR) countries, namely:
Malaysia, Jordan, UAE, Yemen, Lebanon, Qatar, Oman, Kuwait, Iraq, Bahrain, Saudi
Arabia, Afghanistan, Indonesia, Libya, Sudan, South Sudan, Syria, and Thailand. Such
requests are submitted automatically through the TMR system to the concerned Mission,
where the deceased has died. Officials in Indian Missions can also register or report
death cases of Indian workers in the TMR portal on behalf of the deceased. The
TMR system facilitates the return of the mortal remains of deceased Indian nationals

to India, with the assistance of the concerned Indian Missions.

The TMR portal has been linked with the Overseas Workers Resource Centre
(OWRC). Those who cannot fill the information directly on it can take the assistance
of OWRC on their toll free no. 1800-11-3090 to register the request for Transportation
of Mortal Remains. OWRC is equipped to attend calls in eleven languages viz.,
English, Hindi, Bengali, Kannada, Malayalam, Punjabi, Tamil, Telugu, Marathi, Oriya
and Gujarati. The caller can also ascertain from OWRC, the status of any grievance
submitted on the TMR portal.
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Statement

The number of Indians who died in various foreign countries

during last three years, country and year-wise

S1. Country Indian No. of Indians died in various foreign countries
No. Mission/Post  during the last three years, country and year-wise.
2012 2013 2014 2015
(As on
01.5.2015)
1 2 3 4 5 6 7
1. Afghanistan Kabul 7 6 9 --
Herat - 1 --
Kandhar 2 1 Nil Nil
Mazar-e-Sharif Nil Nil 1 --
2. Algeria Algiers 3 2 3 --
3. Angola Luanda 1 4 7 --
4. Armenia Yerevan Nil 1 2 --
5. Australia Canberra 10 6 6 --
Sydney 28 17 31 10
6.  Austria Vienna 9 13 7 3
7. Azerbaijan Baku -- 1 -- --
8. Bahrain Bahrain 193 163 175 72
9.  Bangladesh Dhaka 11 06 08 4
Chittagong 2 2 3 --
10. Barbados Paramaribo Nil Nil 1 --
11. Belgium Brussels 6 6 10 1
12. Belize Mexico 2 3 4 Nil
13.  Bhutan Thimphu 13 22 14 2
Phuentsholing 11 11 17 05
14. Brazil Sao Paulo 3 4 5 --
15. Brunei Darussalam Brunei 10 12 08 --
16. Burkina Faso Accra 0 0 1 --
17. Burundi Kampala Nil 1 2 Nil

18. Cambodia Phnom Penh Nil 2 3 Nil
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1 2 3 4 5 6 7
19. Canada Ottawa 11 9 2 --
Toronto 45 53 75 --
Vancouver 10 16 31 --
20. Central African Kinshasa - 1 - -
Republic
21. China Beijing 3 3 5 --
Guangzhou 3 2 6 1
Hongkong 21 19 23 --
Shanghai 7 9 7 --
22.  Colombia Bogota Nil 1 Nil 1
23.  Congo Kinshasa 7 9 7 --
(Dem. Rep. of)
24. Congo (Republic Kinshasa -- -- 2 --
of)
25. Cote d’ Ivoire Abidjan 3 5 3 --
26. Czech Republic Prague 2 0 2 --
27. Denmark Copenhagen - 1 2 3
28. Djibouti Addis Ababa 6 6 10 --
29. Dominica Port of Spain Nil 1 2 --
(Commonwealth of)
30. Dominican Republic Havana Nil 1 Nil Nil
31. Egypt Cairo 9 4 7 --
32. Equatorial Guinea Luanda 1 1 1 --
33. Fiji Suva Nil 2 2 --
34. Gambia Dakar 4 1 1 --
35.  Georgia Yerevan 7 2 Nil --
36. Germany Berlin 6 9 4 9
Hamburg 2 5 10 --
Munich 5 4 13 --
37. Ghana Accra 15 4 9 --
38.  Greece Athens 28 16 25 --
39. Guatemala Guatemala -- -- 2 --

40. Republic of Guinea Abidjan -- 1 2 --
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1 2 3 4 5 6 7
41. Guinea Bissau Dakar -- -- 1 --
42.  Guyana Georgetown 1 1 2 0
43. Haiti Havana 1 Nil Nil Nil
44. Indonesia Jakarta 26 28 21 --

Medan 1 4 1 --
Bali 1 Nil 4 --
45. [Iran Tehran 5 5 4 1
Bandar Abbas 2 Nil 4 --
46. Iraq Baghdad 6 15 16 1
47. Ireland Dublin 1 2 2 1
48. ltaly Rome 62 61 49 --
49. Jordan Amman 4 11 11 7
50. Kenya Mombasa 0 1 1 -
51. Korea Seoul 1 2 5 2
(Republic of)
52.  Kuwait Kuwait 501 533 559 195
53.  Kyrgyzstan Bishkek Nil 1 1 --
54. Lao, PDR Vientiane 1 1 2 -
55. Lebanon Beirut 16 23 17 --
56. Liberia Abidjan 1 1 3 --
57. Libya Tripoli 3 14 10 3
58. Madagascar Antananarivo 3 3 Nil 2
59. Malawi Lilongwe 1 5 4 2
60. Malaysia Kuala Lumpur 186 268 309 --
61. Maldives Male 11 6 9 --
62. Mauritania Dakar 1 -- -- --
63. Mauritius Port Louis 5 5 5 1
64. Morocco Rabat 1 2 4
65. Myanmar Mandalay - - 1 --
Yangon 1 2 1 1
66. Namibia Windhoek 1 2 1 --
67. Netherlands The Hague 7 4 6 Nil
68. New Zealand Wellington 19 24 18 11




216 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6 7
69. Nigeria Abuja Nil Nil 7 1
70. Norway Oslo 6 3 4 1
71.  Oman Muscat 540 555 519 157
72. Pakistan Islamabad 11 6 6 Nil
73. Panama Panama city 7 8 7 2
74.  Peru Lima 1 2 1 1
75.  Philippine Manila 14 55 53 --
76. Portugal Lisbon 4 8 4 --
77. Qatar Doha 237 241 279 97
78. Russian Federation St. Petersburg Nil 2 Nil --
79. Rwanda Kampala Nil 2 1 1
80. Saudi Arabia Riyadh 1404 1491 1445 383

Jeddah 820 903 982 --
81. Senegal Dakar 5 1 1 1
82. Seychelles Victoria 5 9 7 Nil
83. Sierra Leone Accra 3 4 5 --
84. Singapore Singapore 149 136 150 44
85. South Africa Pretoria 14 16 33 --
86. Spain Madrid 29 26 20 6
87. Sri Lanka Colombo -- 12 18 14
Jaffna Nil Nil 2 -
Hambantota 0 1 1 --
Kandy 1 1 1 --
88. St. Kitts and Nevis Georgetown Nil Nil Nil 1
89. Sudan Khartoum 16 11 6 1
90. Sweden Stockholm -- 1 -- --
91. Switzerland Geneva 2 8 5 --
92. Tanzania Zanzibar -- - 3 --
93. Thailand Bangkok 46 56 65 --
Chiangmai Nil Nil Nil 1
94. Togo Accra 1 1 2 --
95.  Tunisia Tunis -- -- 1 --

96. Turkey Istanbul 1 1 Nil --
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1 2 3 4 5 6 7
97. Turkmenistan Ashgabat 5 Nil Nil 1
98. Uganda Kampala 41 28 27 7
99.  Ukraine Kyiv -- 1 2 2
100. UAE Abu Dhabi 1375 1385 1435 --
101. UK London 55 60 61 --

Edinburgh 7 2 1 1
102. USA Washington 47 39 42 4
Chicago 48 72 93 17
Houston Nil 35 22 16
New York -- 155 161 52
Atlanta 6 29 41 14
San Francisco 107 79 106 36
103. Uzbekistan Tashkent Nil Nil 2 2
104. Vietnam Ho Chi Minh 1 -- -- --
City
105. Yemen Sana’a 8 3 12 --
106. Zambia Lusaka 6 7 3 5

Right to Privacy Bill
1310. SHRI A.K. SELVARAJ: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Government has turned down the demand of
intelligence agencies for a blanket exemption from the purview of the Right to
Privacy Bill and endorse the existing rider that requires them to intrude one's privacy
only in the interest of sovereignty, integrity and security of India, if so, the details

thereof; and

(b) whether it is also a fact that Government has also decided to back the
provision extending the proposed law to all residents of India, unlike the 2011 draft

bill that catered to only Indian citizens and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) The drafting
of the bill is at preliminary stage and details of the bill are yet to be finalized.
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Granting of LTC every year

1311. SHRI BALWINDER SINGH BHUNDER: Will the PRIME MINISTER
be pleased to state:

(a) whether the Government intends to allow the facility of LTC to Government
official every year instead of two /four year block period; if so, the details; and

(b) by when the notification in this regard would be issued?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) No Sir.

(b) Do not arise.
Non-acceptance of self attested documents
1312. DR. R. LAKSHMANAN: Will the PRIME MINISTER be pleased to state:

(a) whether Government received any representation/grievances/complaints from
general public regarding non-acceptance of self-attested documents by the officials;

and

(b) if so, the details of the complaints received by Government and action taken
by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) Yes, Sir.

(b) Two references of public grievances were received on non-acceptance of
self—certification by different authorities. A number of applications under RTI Act,

2005 seeking clarification on the subject have also been received.

Department of Administrative Reforms and Public Grievances has been requesting
States/UTs and Central Ministries to adopt self-certification and for abolition of
affidavits. Several communications have been sent in this regard.

Fate of Assessment and Monitoring Authority

1313. SHRI D.P. TRIPATHI: Will the Minister of PLANNING be pleased to

state —

(a) whether the Autonomous Assessment and Monitoring Authority, which
functioned under the then Planning Commission of India is still relevant and would
operate under the new National Institution for Transforming India (NITI) Aayog; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) and (b) The establishment of the Independent Evaluation
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Office (IEO) with a mandate to carry out evaluation of flagship programmes, was
approved by the Government on 18th November, 2010. IEO was to work as an
attached office of the erstwhile Planning Commission and it was provided with
appropriate functional and financial autonomy in addition to separate manpower and
budgetary allocations. The Programme Evaluation Organization (PEO), NITI also

carries out evaluation of the Government programmes.

However, since IEO could not take off and the services of the Director General,
IEO was terminated by the Government w.e.f. 31st August, 2014; the Government
established a Committee of Secretaries (COS) to review the role and responsibilities
of IEO and PEO. The CoS in their meeting held on 3rd February, 2015 recommended
the closure of IEO. The COS also recommended that PEO should be renamed and
restructured to suit NITI’s requirements. Copy of COS recommendations is attached.

The COS recommendations have been submitted to the Government for their

approval.

F. No. 511/2/2/2014-CA.IV
Government of India
Cabinet Secretariat

Rashtrapati Bhawan
seskoskoskosk

New Delhi, the 6th February, 2015

Subject : Review of Role and Responsibilities of Programme Evaluation
Organization and Independent Evaluation Office.

Please find enclosed herewith a copy of the minutes (Doc. No. 02/2015-CA.IV)
of the meeting of Committee of Secretaries (COS) held under the chairmanship of
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Minutes of the Meeting of Committee of Secretaries

Document No. 02/2015-CA.IV

Venue : Committee Room, Cabinet Secretariat, Rashtrapati Bhawan
Date of Meeting: Tuesday, the 3rd February, 2015
Time of Meeting : 3.30 PM

PRESENT

Shri Ajit Seth, Cabinet Secretary

Ms. Gauri Kumar, Secretary (Coordination), Cabinet Secretariat

Ms. Sindhushree Khullar, Chief Executive Officer, NITI Aayog

Shri Ratan P. Watal, Secretary, D/o Expenditure

Shri Sanjay Kothari, Secretary, D/o Personnel and Training

Dr. T.C.A. Anant, Secretary, M/o Statistics and Programme Implementation
Shri Tihun Kanta Pandey, Joint Secretary, Cabinet Secretariat

Ms. S. Ahlladini Panda, Director, Cabinet Secretariat

Subject : Review of Role and Responsibilities of Programme Evaluation
Organization and Independent Evaluation Office.

A meeting of Committee of Secretaries (CoS) was held under the chairmanship
of Cabinet Secretary on 03.02.2015 at 3.30 p.m. in the Committee Room, Cabinet
Secretariat, Rashtrapati Bhawan, to discuss the following issues:

(i) Whether IEO should continue in its current form as an attached office of
NITI Aayog or some other Department such as MoSPI.
(i) If it is so to be continued, it needs to be examined whether a DG is required

and if so, at what level.
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(iii) If the IEO needs to be merged with the NITI Aayog, the next step of the

merger.

2. It was recalled that in the meeting of CoS held on 08.08.2014 prior to the
constitution of NITI Aayog, the roles and responsibilities of Programme Evaluation
Organisation (PEO) and Independent Evaluation Organisation (IEO) were reviewed. The
COS had recommended that given the overlap in functions of IEO and PEO and as
IEO was yet to take off, there was no need for continuation of the IEO. However,
the PEO needs to be strengthened to enhance the capacity and quality of work.

Secret

3. It was agreed that evaluation and assessment of development projects/ schemes/
initiatives is an important part of the process of planning and resource utilization.
One of the objectives of NITI Aayog as per para 12 (k) of the Resolution dated
01.01.2015 is "to actively monitor and evaluate the implementation of programmes
and initiatives, including the identification of the needed resources so as to strengthen
the probability of success and scope of delivery". Keeping in view the mandate of
NITI Aayog and the need for maintaining neutrality for evaluation, it was agreed that
the PEO should be appropriately restructured and renamed and work as an attached
office of NITI Aayog. CEO, NITI Aayog suggested that the restructured PEO could
be named as Development Monitoring and Evaluation Office (DMEO).

4. It was informed that the Cabinet had approved creation of a post of Director
General, IEO in the rank and status of Member, Planning Commission, four posts
of Directors at the level of Additional Secretary and one post of Joint Secretary.
Subsequently, 25 other posts at the lower level were also created for IEO. Presently,
only the post of Joint Secretary is filled up at the senior level. It was agreed that
NITI Aayog would work out a restructured evaluation organization after rationalizing
and redefining the existing posts available with PEO and IEO keeping in mind
optimal utilization of human resources and revenue neutrality. This organization
would be headed by a DG level officer of the level of Additional Secretary (HAG
or HAG plus scale) and the post of DG, IEO created earlier in the rank and status
of Member, Planning Commission would be abolished.

5. It was observed that as recommended in the COS meeting held on 08.08.2014,
Ministries/Departments would continue to carry out evaluation studies of their
own schemes. However, as already recommended in the earlier CoS, to make the
terms of reference more robust, these would be vetted by inter-Ministerial Group
comprising CEO, NITI Aayog, Secretaries of Ministries of Statistical and Programme
Implementation, Expenditure, concerned administrative Ministry. In case of the Centrally
Sponsored Schemes, Chief Secretaries of two States (or State Secretaries nominated

by them) may also be involved in the IMG.
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6. M/o Statistics and Programme Implementation (MoSPI) brought out issues
regarding three functions presently being carried out by the Ministry under Progrmme
Implementation viz., Twenty Point Programme (TPP), MPLADS and Online Centralised
Monitoring System (OCMS) for review of infrastructure projects costing above
% 150 crore. It was informed that keeping in view the mandate of NITI Aayog to
monitor and evaluate programmes and initiatives, NITI Aayog has agreed to take
over the function of OCMS from MoSPI. Regarding the TPP, it was agreed that
MoSPI would review the need for its monitoring and send a Note accordingly for
approval. It was highlighted that since MoSPI does not have a particular sectoral
mandate, transferring MPLADS to M/o Parliamentary Affairs could be considered. It
was observed that MoSPI would take necessary action this regard.

Secret

7. After detailed deliberations, the CoS recommended the following:
(i)  The IEO be discontinued. PEO be renamed and restructured to handle

the monitoring and evaluation mandate of NITI Aayog and could be
headed by an officer of the level of DG (Additional Secretary to
Government). It may be an attached office of the NITI Aayog.

(il))  NITI Aayog may work out the restructured organization by rationalizing
and redefining posts currently available with IEO PEO to suit the
requirements keeping in mind optimal utilization of human resources
and revenue neutrality.

(i) The Ministries/Departments will continue to carry out evaluation studies
of their own schemes as per the terms of reference vetted by an

inter-Ministerial Group of Secretaries as described at Para 5 above.
Old aged people below poverty line

1314. SHRI B.K. HARIPRASAD: Will the Minister of PLANNING be pleased

to state:

(a) whether Government has an authentic data of old aged persons living below
poverty line in the country, if so, the details thereof, State-wise;

(b) whether Government has conducted/proposes to conduct fresh surveys to

ascertain the number of such persons and if so, the details and outcome thereof; and

(c) the funds allocated by Government during each of the last three years for

the welfare of old aged persons, State/UT-wise?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) Erstwhile Planning Commission estimated the incidence of
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poverty from the Large Sample Surveys on Household Consumer Expenditure carried
out by the National Sample Survey Office (NSSO) of the Ministry of Statistics and
Programme Implementation based on the methodology recommended by an Expert
Committee. The number of persons living below poverty line is computed for the
population as a whole comprising of all age groups and therefore these estimates

are not available separately for old aged persons of the population.
(b) There is no proposal of conducting such study by the NITI Aayog.

(c) Ministry of Rural Development is implementing National Social Assistance
Programme (NSAP) which has one of the components as Indira Gandhi National
Old Age Pension Scheme (IGNOAPS) to provide pension to old aged persons living
below poverty line. The State-wise details of total allocation under NSAP are given
in Statement-I (See below). Also, Ministry of Social Justice and Empowerment
is implementing Integrated Programme for Older Persons (IPOP) under which
financial assistance up to 90% of the project cost is provided to Government/
Non-Government Organizations/Panchayati Raj Institutions/Local Bodies etc. for
establishing and maintaining old age homes, day care centres and mobile medicare
units. The State-wise details of grants-in-aid given to NGOs under IPOP are given

in Statement-II.

Statement-1

State wise details of Total Allocation for National Social Assistance Programme
(2012-13 to 2014-15)

(X in lakh)
SL.No. States/UTs 2012-13 2013-14 2014-15

1. Andhra Pradesh 67563.36 62495.43 37057.48
2. Bihar 101216.67 132391.73 134607.90
3. Chhattisgarh 23072.95 28551.35 31213.79
4. Goa 292.00 274.21 479.06
5. Gujarat 13246.21 18143.76 18447.48
6. Haryana 7505.39 7796.01 7926.51
7. Himachal Pradesh 3098.36 3323.01 3378.63
8. Jammu and Kashmir 4308.89 3888.20 4604.03
9. Jharkhand 18215.64 29198.87 29687.64
10.  Karnataka 45649.44 53350.01 54243.07

11.  Kerala 9164.00 13986.50 14220.62
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SL.No. States/UTs 2012-13 2013-14 2014-15
12.  Madhya Pradesh 54351.43 74453.83 75700.15
13, Maharashtra 43866.00 72258.14 73467.70
14.  Odisha 74305.32 71294.94 72488.38
15.  Punjab 5783.11 6739.34 6852.15
16.  Rajasthan 25513.08 31275.40 31798.94
17.  Tamil Nadu 57350.39 58519.36 59498.94
18.  Telangana 26484.09
19.  Uttar Pradesh 163952.23 157951.23 160595.25
20.  Uttarakhand 7904.87 9957.35 10124.03
21.  West Bengal 78165.01 83156.12 95471.67
22.  Arunachal Pradesh 1138.98 1057.28 3266.96
23.  Assam 22504.42 21584.02 64036.63
24.  Manipur 1697.50 2371.73 7036.57
25.  Meghalaya 1062.00 1889.26 5605.16
26.  Mizoram 867.57 803.72 2464.55
27.  Nagaland 1677.27 1534.80 5450.89
28  Sikkim 236.00 573.51 1995.24
29.  Tripura 4491.91 5352.17 16493.99
30. Andaman and Nicobar Islands 230.69 246.99 294.28
31.  Chandigarh 189.61 201.96 240.63
32.  Dadra and Nagar Haveli 272.14 292.29 348.25
33.  Daman and Diu 43.44 50.34 59.96
34.  NCT Delhi 4860.31 5458.53 6004.36
35.  Lakshadweep 27.44 30.68 36.55
36.  Puducherry 872.80 998.71 1098.58

GranDp ToTAL 844696.42 961450.78  1063500.12

* Total Allocation : Total allocation includes allocation for all schemes implemented under NSAP.
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State-wise details of Grants-in-Aid given to NGOs under Integrated Programme
for Older Persons (2012-2013 to 2014-2015)

(X in Lakh)
SLNo. States/UTs 2012-13 2013-14 2014-15
(as on 31Ist (as on 3lst (as on 3lst
March, 2013) March, 2014) December, 2014)
1 2 3 4 5
1. Andaman and Nicobar 0.00 0.00 0.00
Islands
2. Andhra Pradesh 365.07 347.24 234.51
3. Arunachal Pradesh 4.08 0.00 0.00
4. Assam 77.71 50.07 41.13
5. Bihar 20.44 8.21 3.17
6. Chandigarh 0.00 0.00 0.00
7. Chhattisgarh 12.22 4.88 0.00
8. Dadra and Nagar Haveli 0.00 0.00 0.00
9. Daman and Diu 0.00 0.00 0.00
10.  Delhi 43.46 46.67 38.86
11. Goa 0.00 0.00 0.00
12.  Gujarat 0.00 0.00 0.00
13.  Haryana 48.28 56.45 8.39
14.  Himachal Pradesh 6.10 9.82 4.88
15.  Jammu and Kashmir 0.00 0.00 0.00
16.  Jharkhand 0.00 0.00 0.00
17.  Karnataka 229.33 84.10 41.57
18.  Kerala 0.00 11.33 5.00
19.  Lakshadweep 0.00 0.00 0.00
20.  Madhya Pradesh 21.52 11.60 25.20
21.  Mabharashtra 152.23 157.04 23.39
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1 2 3 4 5
22.  Manipur 112.12 79.90 50.05
23.  Meghalaya 0.00 0.00 0.00
24.  Mizoram 0.00 0.00 3.10
25.  Nagaland 0.00 0.00 0.00
26.  Odisha 303.06 354.43 103.98
27.  Puducherry 0.00 0.00 0.00
28.  Punjab 5.79 16.71 14.20
29.  Rajasthan 4.88 17.59 8.12
30.  Sikkim 0.00 0.00 0.00
31.  Tamil Nadu 257.72 30.73 120.67
32.  Telangana 15.48
33.  Tripura 7.78 0.00 0.00
34.  Uttar Pradesh 83.88 60.73 16.60
35.  Uttarakhand 23.22 26.75 7.32
36.  West Bengal 42.14 182.36 89.18

INDIA 1821.03 1556.60 854.80

Source: Ministry of Social Justice and Empowerment

Redefining poverty

1315. SHRIMATI WANSUK SYIEM: Will the Minister of PLANNING be

pleased to state:

(a) whether as a replay of India’s past attempts, Government has now set up a

task force headed by NITI Aayog Vice Chairman to re-define poverty and prepare

a road map to alleviate it;

(b) whether the task force has been asked to submit its report by end-June
2015; and

(c) whether the mandate of the task force include identification of strategies for

anti-poverty programmes?
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THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERIJIT SINGH): (a) In the first meeting of the Governing Council of NITI Aayog
held under the Chairmanship of Hon’ble Prime Minister on 8th February, 2015 it
was decided to constitute in each State two Task Forces: on Agriculture Development
and on Poverty Elimination. It was also decided that NITI Aayog will constitute
Task Forces on the same subjects for coordinating the activities of Task Forces
constituted in States. Accordingly, a Task Force on Elimination of Poverty in India
was constituted by NITI Aayog vide Order no. O-11013/0/2015-NI dated 16th March,
2015 under the Chairmanship of Dr. Arvind Panagariya, Vice Chairman, NITI Aayog.

(b) The endeavor of the Task Force of NITI Aayog is to ensure that reports
of Task Forces of the States are available by June 15, 2015 and there-after it is
mandated to consolidate these reports to prepare its own report within next two

weeks.
(c) Terms of Reference of the Task Force of NITI Aayog are as follows:

(i)  To coordinate and develop synergy with the Central Ministries and

State Governments Task Forces.
(i)  To develop working definition of poverty.
(iii)) To prepare a roadmap for elimination of poverty.

(iv) To suggest strategies and anti-poverty programmes including reform

of the existing ones.

(v)  To identify successful anti-poverty programmes from which all States

and UTs can learn,
(vi) Any other relevant measures.
Decision taken by NITI Aayog

1316. SHRI SHANTARAM NAIK : Will the Minister of PLANNING be pleased

to state :

(a) whether Government has decided to rename Planning Commission as NITI

Aayog, if so, the reasons for change in the name;

(b) the changes proposed to be brought about or already brought since the

renaming and the details of the decisions taken by Aayog so far;

(¢) whether allotment of funds to Central schemes is going to be decided by

Aayog; and
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(d) the difference in powers rested in the erstwhile Planning Commission and
NITI Aayog?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) The Government has replaced Planning Commission with a
new institution named NITI Aayog (National Institution for Transforming India) by

issuing Cabinet Resolution on 1st January, 2015.

India has undergone a paradigm shift over the past six decades. The role of
the State as well as the State of the economy has changed dramatically over the
last few decades. India is now an emerging economy in an increasingly integrated
globalized world. The State has now moved away from allocating Government
resources in a command and control ecosystem to a more complex role — that
of mediating through policy action, favourable conditions for private investment,
providing public goods and essential services and most importantly, directly
intervening in areas that are traditionally neglected by markets i.e. social security
and essential entitlements of food, health, nutrition, education and livelihoods to

the vulnerable and marginalized groups.

In its 35th Report, on Demand for Grants (2011-12) the Standing Committee on
Finance of the 15th Lok Sabha had observed that “The Committee are of the view
that while planning is very much relevant in India, the Planning Commission has
to come to grips with the emerging social realities to reinvent itself to make itself
more relevant and effective for aligning the planning process with economic reforms

and its consequences, particularly for the poor”.

In view of above, NITI Aayog (National Institution for Transforming India) with
the task of strengthening cooperative federalism in India has been set up, so that
Centre and State, as a team can work for ensuring rapid economic transformation
of India.

(b) to (d) As regards allocation of resources for Central scheme are concerned,
the functioning of the NITI Aayog would be Governed by the allocation of business
to it under the Allocation of Business Rules 1961, as amended from time to time. In
addition, the overall mandate is provided in the Resolution setting up NITI Aayog.
(Copy of Resolution setting up NITI Aayog and Allocation of business to this
Organisation are given in Statement-I and Il (See below) respectively. A comparison
of these documents with the Allocation of Business to erstwhile Planning Commission
and the Government of India Resolution dated March 15, 1950 vide which Planning
Commission was set up, which are given in Statement-IIl and IV (See below)

respectively, indicates difference between these two organisations.
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Statement-1
The Gazette of India: Extraordinary [Part I—Sec. 1]

Cabinet Secretariat
Resolution
New Delhi, the 1st January, 2015

No. 511/2/1/2015-Cab.—Mahatma Gandhi had said: "Constant development is the
law of life, and a man who always tries to maintain his dogmas in order to appear
consistent drives himself into a false position". Reflecting this spirit and the changed
dynamics of the new India, the institutions of governance and policy have to adapt
to new challenges and must be built on the founding principles of the Constitution
of India, the wealth of knowledge from our civilizational history and the present

day socio-cultural context.

2. The Planning Commission was set up on the 15th of March, 1950 through
a Cabinet Resolution. Nearly 65 years later, the country has metamorphosed from
an under-developed economy to an emergent global nation with one of the world's

largest economies.

3. From being preoccupied with survival, our aspirations have soared and today
we seek elimination, rather than alleviation, of poverty. The people of India have great
expectations for progress and improvement in governance, through their participation.
They require institutional reforms in governance and dynamic policy shifts that can
seed and nurture large-scale change. Indeed, the 'destiny' of our country, from the

time we achieved Independence, is now on a higher trajectory.

4. The past few decades have also witnessed a strengthening of Indian nationhood.
India is a diverse country with distinct languages, faiths and cultural ecosystems. This
diversity has enriched the totality of the Indian experience. Politically too, India has
embraced a greater measure of pluralism which has reshaped the federal consensus.
The States of the Union do not want to be mere appendages of the Centre. They seek
a decisive say in determining the architecture of economic growth and development.
The one-size-fits-all approach, often inherent in Central planning, has the potential of
creating needless tensions and undermining the harmony needed for national effort.
Dr. Ambedkar had said with foresight that it is "unreasonable to Centralise powers

where Central control and uniformity is not clearly essential or is impracticable".

5. At the heart of the dynamics of transforming India lies a technology revolution
and increased access to and sharing of information. In the course of this transformation,
while some changes are anticipated and planned, many are a consequence of market

forces and larger global shifts. The evolution and maturing of our institutions and
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polity also entail a diminished role for centralised planning, which itself needs to

be redefined.

6. The forces transforming India are many and include :

a.

The industry and service sectors have developed and are operating on
a global scale now. To build on this foundation, new India needs an
administration paradigm in which the Government is an "enabler" rather
than a "provider of first and last resort". The role of the Government
as a "player" in the industrial and service sectors has to be reduced.
Instead, Government has to focus on enabling legislation, policy making

and regulation.

India's traditional strength in agriculture has increased manifold on
account of the efforts of our farmers and improvements in technology.
We need to continue to improve, and move from pure food security
to a focus on a mix of agricultural production as well as the actual

returns that farmers get from their produce.

Today, we reside in a 'global village', connected by modern transport,
communications and media, and networked international markets and
institutions. As India 'contributes' to global endeavours, it is also
influenced by happenings far removed from our borders. Global
economics and geo-politics are getting increasingly integrated, and the
private sector is growing in importance as a constituent within that.
India needs to be an active player in the debates and deliberations

on the global commons, especially in relatively uncharted areas.

India's middle class is unique in terms of its size and purchasing
power. This formidable group is increasing with the entry of the
neo-middle class. It has been an important driver of growth and has
enormous potential on account of its high education levels, mobility
and willingness to push for change in the country. Our continuing
challenge is to ensure that this economically vibrant group remains

engaged and its potential is fully realised.

India's pool of entrepreneurial, scientific and intellectual human capital
is a source of strength waiting to be unleashed to help us attain
unprecedented heights of success. In fact, the 'social capital' that is
present in our people has been a major contributor to the development
of the country thus far and, therefore, it needs to be leveraged through

appropriate policy initiatives.
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f. The Non-Resident Indian community, which is spread across more
than 200 countries, is larger in number than the population of many
countries of the world. This is a significant geo-economic and geo-
political strength. Future national policies must incorporate this strength
in order to broaden their participation in the new India beyond just
their financial support. Technology and management expertise are self-

evident areas where this community can contribute significantly.

g. Urbanisation is an irreversible trend. Rather than viewing it as an evil,
we have to make it an integral part of our policy for development.
Urbanisation has to be viewed as an opportunity to use modern
technology to create a wholesome and secure habitat while reaping

the economic benefits that it offers.

h. Transparency is now a sine qua non for good governance. We are in
a digital age where the tools and modes of communication, like social
media, are powerful instruments to share and explain the thoughts and
actions of the Government. This trend will only increase with time.
Government and governance have to be conducted in an environment
of total transparency - using technology to reduce opacity and thereby,

the potential for misadventures in governing.

7. Technology and information access have accentuated the unity in diversity
that defines us. They have helped integrate different capabilities of our regions, states
and eco-systems towards an interlinked national economy. Indeed, Indian nationhood
has been greatly strengthened on their account. To reap the benefits of the creative
energy that emerges from the Indian kaleidoscope, our development model has to
become more consensual and co-operative. It must embrace the specific demands
of states, regions and localities. A shared vision of national development has to
be worked out based on human dignity, national self-respect and an inclusive and

sustainable development path.

8. The challenges we face as a country have also become more complex:

a. India's demographic dividend has to be leveraged fruitfully over the
next few decades. The potential of our youth, men and women, has
to be realized through education, skill development, elimination of
gender bias, and employment. We have to strive to provide our youth
productive opportunities to work on the frontiers of science, technology

and knowledge economy.

b. Poverty elimination remains one of the most important metrics by which

alone we should measure our success as a nation. Every Indian must
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be given an opportunity to live a life of dignity and self respect. The
words of Tiruvalluvar, the sage-poet, when he wrote that "nothing is
more dreadfully painful than poverty”, and "gripping poverty robs a
man of the lofty nobility of his descent", are as true today as they

were when written more than two thousand years ago.

c. Economic development is incomplete if it does not provide every
individual the right to enjoy the fruits of development. Pt. Deen Dayal
Upadhyaya had enunciated this in his concept of Antyodaya, or uplift
of the downtrodden, where the goal is to ensure that the poorest of
the poor get the benefits of development. Inequalities based on gender
biases as well as economic disparities have to be redressed. We need
to create an environment and support system that encourages women
to play their rightful role in nation-building. Equality of opportunity
goes hand in hand with an inclusiveness agenda. Rather than pushing
everyone on to a pre-determined path, we have to give every element
of society - especially weaker segments like the Scheduled Castes and
Scheduled Tribes - the ability to influence the choices the country and
government make in setting the national agenda. In fact, inclusion has
to be predicated on a belief in the ability of each member of society
to contribute. As Sankar Dev wrote centuries ago in the Kirtan Ghosh:
'"To see every being as equivalent to one's own soul is the supreme

means (of attaining deliverance)".

d. Villages (Gram) continue to be the bedrock of our ethos, culture and
sustenance. They need to be fully integrated institutionally into the

development process so that we draw on their vitality and energy.

e. India has more than 50 million small businesses, which are a major
source of employment creation. These businesses are particularly
important in creating opportunities for the backward and disadvantaged
sections of the society. Policy making must focus on providing necessary
support to this sector in terms of skill and knowledge upgrades and

access to financial capital and relevant technology.

f. Responsible development implies environmentally sound development.
India is one of the mega-diverse countries. Our environmental and
ecological assets are eternal, and must be preserved and safeguarded.
The country's legacy of respect for environment is reflected in our
reverence for trees and animals. Our legacy to future generations must

be sustainable progress. Each element of our environment (paryavaran)



Written Answers to [7 May, 2015] Unstarred Questions 233

and resources, namely water, land and forest (Jal, Jameen evam Jungle)
must be protected; and this must be done in a manner that takes into
account their interlinkages with climate (jal vayu) and people (jan).
Our development agenda has to ensure that development does not

sully the quality of life of the present and future generations.

9. The role of the Government in achieving 'national objectives' may change with
time, but will always remain significant. Government will continue to set policies
that anticipate and reflect the country's requirements and execute them in a just
manner for the benefit of the citizens. The continuing integration with the world -
politically and economically - has to be incorporated into policy making as well as

functioning of the government.

In essence, effective Governance in India will rest on the following pillars:

a. Pro-people agenda that fulfils the aspirations of the society as well

as individual,

b. Pro-active in anticipating and responding to their needs,

c. Participative, by involvement of citizens,

d. Empowering women in all aspects

e. Inclusion of all groups, with special attention to the economically

weak (garib), the SC, ST and OBC communities, the rural sector and

farmers (gaon and kisan), youth and all categories of minorities.
f. Equality of opportunity to our country's youth,

g. Transparency through the use of technology to make government visible

and responsive.

10. Governance, across the public and private domains, is the concern of society
as a whole. Everyone has a stake in ensuring good governance and effective delivery
of services. Creating Jan Chetna, therefore, becomes crucial for people's initiative. In
the past, governance may have been rather narrowly construed as public governance.
In today's changed dynamics - with 'public' services often being delivered by 'private'
entities, and the greater scope for 'participative citizenry', governance encompasses

and involves everyone.

11. The institutional framework of Government has developed and matured over
the years. This has allowed the development of domain expertise which allows us
the chance to increase the specificity of functions given to institutions. Specific to
the planning process, there is a need to separate as well as energize the distinct

'process’ of governance from the 'strategy' of governance. In the context of governance
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structures, the changed requirements of our country, point to the need for setting up
an institution that serves as a Think Tank of the Government - a directional and
policy dynamo. The proposed institution has to provide Governments at the Central
and State levels with relevant strategic and technical advice across the spectrum of
key elements of policy. This includes matters of national and international import on
the economic front, dissemination of best practices from within the country as well as
from other nations, the infusion of new policy ideas and specific issue-based support.
The institution has to be able to respond to the changing and more integrated world
that India is part of. An important evolutionary change from the past will be replacing
a Centre-to-State one-way flow of policy by a genuine and continuing partnership with
the states. The institution must have the necessary resources, knowledge, skills and,
ability to act with speed to provide the strategic policy vision for the Government
as well as deal with contingent issues. Perhaps most importantly, the institution must
adhere to the tenet that while incorporating positive influences from the world, no
single model can be transplanted from outside into the Indian scenario. We need to
find our own strategy for growth. The new institution has to zero in on what will

work in and for India. It will be a Bharatiya approach to development.

12. The institution to give life to these aspirations is the NITI Aayog (National
Institution for Transforming India). This is being proposed after extensive consultation
across the spectrum of stakeholders including infer-alia State Governments, domain
experts and relevant institutions. The NITI Aayog will work towards the following

objectives:

a. To evolve a shared vision of national development priorities, sectors and
strategies with the active involvement of States in the light of national
objectives. The vision of the NITI Aayog will then provide a framework
'national agenda' for the Prime Minister and the Chief Ministers to provide

impetus to

b. To foster cooperative federalism through structured support initiatives and
mechanisms with the States on a continuous basis, recognizing that strong

States make a strong nation

c. To develop mechanisms to formulate credible plans at the village level and

aggregate these progressively at higher levels of government

d. To ensure, on areas that are specifically referred to it, that the interests of

national security are incorporated in economic strategy and policy

e. To pay special attention to the sections of our society that may be at risk

of not benefitting adequately from economic progress

f.  To design strategic and long term policy and programme frameworks and
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13.

initiatives, and monitor their progress and their efficacy. The lessons learnt
through monitoring and feedback will be used for making innovative

improvements, including necessary mid-course corrections

To provide advice and encourage partnerships between key stakeholders and
national and international like minded Think Tanks, as well as educational

and policy research institutions

To create a knowledge, innovation and entrepreneurial support system through
a collaborative community of national and international experts, practitioners

and other partners

To offer a platform for resolution of inter-sectoral and inter-departmental

issues in order to accelerate the implementation of the development agenda

To maintain a State-of-the-art Resource Centre, be a repository of research on
good governance and best practices in sustainable and equitable development

as well as help their dissemination to stake-holders

To actively monitor and evaluate the implementation of programmes and
initiatives, including the identification of the needed resources so as to

strengthen the probability of success and scope of delivery

To focus on technology upgradation and capacity building for implementation

of programmes and initiatives

To undertake other activities as may be necessary in order to further the
execution of the national development agenda, and the objectives mentioned

above

The NITI Aayog will comprise the following:
a. Prime Minister of India as the Chairperson

b. Governing Council comprising the Chief Ministers of all the States

and Lt. Governors of Union Territories

c. Regional Councils will be formed to address specific issues and
contingencies impacting more than one state or a region. These will be
formed for a specified tenure. The Regional Councils will be convened
by the Prime Minister and will comprise of the Chief Ministers of
States and Lt. Governors of Union Territories in the region. These will

be chaired by the Chairperson of the NITI Aayog or his nominee

d. Experts, specialists and practitioners with relevant domain knowledge

as special invitees nominated by the Prime Minister
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e. The full-time organizational framework will comprise of, in addition

to the Prime Minister as the Chairperson:
(i)  Vice-Chairperson: To be appointed by the Prime Minister
(i) Members: Full-time

(iii) Part-time members: Maximum of 2 from leading universities
research organizations and other relevant institutions in an ex-

officio capacity. Part time members will be on a rotational basis

(iv) Ex-Officio members: Maximum of 4 members of the Union
Council of Ministers to be nominated by the Prime Minister

(v) Chief Executive Officer: To be appointed by the Prime Minister for
a fixed tenure, in the rank of Secretary to the Government of India

(vi) Secretariat as deemed necessary

14. Swami Vivekananda said 'Take up one idea. Make that one idea your life -
think it, dream of it, live on that idea. Let the brain, muscles, nerves, every part of
your body, be full of that idea and just leave every other idea alone. This is the way
to success." Through its commitment to a cooperative federalism, promotion of citizen
engagement, egalitarian access to opportunity, participative and adaptive governance
and increasing use of technology, the NITI Aayog will seek to provide a critical
directional and strategic input into the development process. This, along with being

the incubator of ideas for development, will be the core mission of NITI Aayog.

15. This Resolution shall come into force and shall be deemed to have come
into force with effect from the st day of January, 2015 and Resolution No. I-P(C)/50
dated the 15th March 1950, shall stand superseded with effect from the date of
coming into force of this Resolution.

SANJUKTA RAY, Director

Statement-I11

(To be published in

Part-II, Section 3, Sub-Section (ii)

of the Gazette of India, Extraordinary,
Dated the 23rd March, 2015)

Doc. CD-170/2015

Notification
New Delhi, the 21st March, 2015

S.0. (E)- In exercise of the powers conferred by clause (3) of article
77 of the Constitution, the President hereby makes the following rules further to
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amend the Government of India (Allocation of Business) Rules, 1961, namely :—

1. (1) These rules may be called the Government of India (Allocation of
Business) Three Hundred and Twelfth Amendment Rules, 2015.

(2) They shall come into force at once.

2. In the Government of India (Allocation of Business) Rules, 1961:—

()

2

in the First Schedule, for the heading “49 Planning Commission (Yojana

Ayog)”, the following heading shall be substituted namely:—

“49

NITI Aayog (National Institution for Transforming India)”.

In the Second Schedule:—

(i)

(i)

(iii)

Under the heading “Ministry of Agriculture (Krishi Mantralaya)”,
under the sub heading “A Department of Agriculture and
Cooperation (Krishi Aur Sahkarita Vibhag)” after entry 53, the
following entry shall be inserted namely:—

“54. National Rainfed Area Authority (NRAA)”

Under the heading “Ministry of Planning (Yojana Mantralaya)”,
for the existing entry, the following entry shall be substituted,
namely:—

“Responsibility to Parliament in regard to the NITI Aayog

(National Institution for Transforming India)”.

For the heading “Planning Commission (Yojana Ayog)” and
the entries 1 to 13 (both inclusive), the following heading and
entries shall be substituted, namely:—

“NITI AAYOG (National Institution for Transforming India)

1. NITI AAYOG (National Institution for Transforming India)

(@)

a.

To evolve a shared vision of national development priorities,
sectors and strategies with the active involvement of State in the
light of national objectives.

To foster cooperative federalism through structured support initiatives
and mechanisms with the States on a continuous basis, recognizing

that strong State make a strong nation.

To develop mechanisms to formulate credible plans at the
village level an aggregate these progressively at higher levels or
Government.

To ensure, on areas that are specifically referred to it, that the
interests of national security are incorporated in economic strategy
and policy.
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(i1)
(iii)

To pay special attention to the sections of our society that may

be at risk of not benefitting adequately from progress.

To design strategic and long term policy and programme frameworks
and initiatives, and monitor their progress and their efficacy. The
lesions learnt through monitoring and feedback will be used for
making innovative improvements , including necessary mid-course

corrections.

To provide advice and encourage partnerships between key
stakeholders and national and international like-minded think tanks,
as well as educational and policy research institutions.

To create a knowledge, innovation and entrepreneurial support
system through a collaborative community of national and

international experts, practitioners and other partners.

To offer a platform for resolution of inter-sectoral and inter-
departmental issues in order to accelerate the implementation of
the development agenda.

To maintain a state of the art Resource Centre be a repository
of research on good governance and best practices in sustainable
and equitable development as well as help their dissemination to
stake-holders.

To actively monitor and evaluate the implementation of programmes
and initiatives, including the identification of the needed resources
so as to strengthen the probability of success and scope of delivery.

To focus on technology upgradation and capacity building for

implementation of programmes and initiatives.

To undertake other activities as may be necessary in order to
further the execution of the national development agenda, and the
objectives mentioned above.

Unique Identification Authority of India (UIDAI)

National Institute of Labour Economics Research and Development
(NILERD).

2. The NITI Aayog is the successor in interest to the Planning Commission.

Pranab Mukherjee
President
(File No. 1/21/1/2015-Cab.)

(Sanjukta Ray)

Director
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Statement-I111
Allocation of Business Rules of the erstwhile Planning Commission

Planning Commission

(Yojana Ayog)

1. Assessment of the material, capital and human resources of the country,
including technical personnel, and formulation of proposals for augmenting such of
these resources as are found to be deficient.

2. Formulation of Plan for the most effective and balanced utilisation of the

country’s resources.

3. Definition of stage in which the Plan should be carried out on a determination

of priorities and allocation of resources for completion of each stage.

4. Determination of the nature of the machinery necessary for the implementation
of the Plan in all its aspects.

5. Identifying the factors which are tending to retard economic development
and determine the condition which, in view of current social, and political situation,
should be established for the successful execution of the Plan.

6. Appraise from time to time the progress achieved in the execution of each
stage of the Plan and recommend adjustment of policies and measure that such
appraisal may show to be necessary.

7. Public Co-operation in National Development.

8. Specific programmes for area development notified from time to time.
9. Perspective planning.

10. Institute of Applied Manpower Research.

11. The overall coordination of the Pradhan Mantri Gramodaya Yojana.

Note: The overall coordination of the Pradhan Mantri Gramodaya Yojana (PMGY)
will be the responsibility of the Planning Commission. However, overall management
and monitoring of the individual sectoral programmes under PMGY will be the
responsibility of the concerned nodal Ministry/Department.

12. Unique Identification Authority of India (UIDAI) —

(a)  Policy, planning and implementation of Unique Identification Number
(UID) for residents in India and all matters related to it.

(b)  Unique Identification Authority of India (UIDAI) and connected matters.

13. All matters relating to National Rainfed Area Authority (NRAA)
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Statement-1V
Government of India’s Resolution setting up the Planning Commission

Government Of India
Cabinet Secretariat
Resolution

(Planning)
New Delhi, the 15th March, 1950

No.1-P(C )/50 — For some years past, the people of India have been conscious
of the importance of planned development as a means of raising the country’s
standard of living. The consciousness found expression in the appointment in 1938
of the National Planning Committee by the Indian National Congress. The work of
the Committee was, however, interrupted by political and other developments in the
beginning of the war, although much useful material has since been published. In
1944, the Government of India established a separate Department of Planning and
Development and at its instance, the Central as well as the Provincial Governments
prepared a number of development schemes to be undertaken after the war. Problems
of planning were reviewed towards the end of 1949 by the Advisory Planning Board
which was appointed by the Interim Government of India, an important recommendation
of the Board being the appointment of a Planning Commission to devote continuous
attention to the whole field of development, so far as the Central Government was

concerned with it.

2. During the last three years, the Centre as well as the Province have initiated
schemes of development, but experience has shown that progress has been hampered
by the absence of adequate co-ordination and of sufficiently precise information about
the availability of resources. With the integration of the former Indian States with the
rest of country and the emergence of new geographical and economic facts, a fresh
assessment of the financial and other resources and of the essential conditions of
progress has now become necessary. Moreover, inflationary pressures inherited from the
war, balance of payments difficulties, the influx into India of several million persons
displaced from their homes and occupations, deficiencies in the country’s food supply
aggravated by partition and a succession of indifferent harvests, and the dislocation of
supplies of certain essential raw materials have placed the economy under a severe
strain. The need for comprehensive planning based on a careful appraisal of resources
26 and on an objective and on an objective analysis of all the relevant economic
factors has become imperative. These purposes can best be achieved through an
organization free from the burden of the day-to-day administration, but in constant

touch with the Government at the highest policy level. Accordingly, as announced by
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the Honourable Finance Minister in his Budget speech on the 28th February, 1950,

the Government of India have decided to set up a Planning Commission.

3. The Constitution of India has guaranteed certain fundamental Rights to the
citizens of India and enunciates certain Directive Principles of State Policy, in particular,
that the State shall strive to promote the welfare of the people by securing and
protecting as effectively as it may a social order in which justice, social economic
and political, shall inform all the institutions of the national life and shall direct its

policy towards securing, among other things :—

(a) that the citizens, men and women, equally, have the right to an

adequate means of livelihood;

(b)  that the ownership and control of the material resources of the
community are so distributed as best to subserve the common good;

and

(c) that the operation of the economic system does not result in the
concentration of wealth and means of production to the common

detriment.

4. Having regard to these rights and in furtherance of these principles as
well as of the declared objective of the Government to promote a rapid rise in the
standard of living of the people by efficient exploitation of the resources of the
country, increasing production, and offering opportunities to all for employment in

the service of the community.
The Planning Commission will:

1. make an assessment of the material, capital and human resources of the
country, including technical personnel, and investigate the possibilities
of augmenting such of these resources as are found to be deficient in

relation to the nation’s requirements;

2. formulate a plan for the most effective and balanced utilization of the

country’s resources;

3. on a determination of priorities, define the stages in which the Plan
should be carried out and propose the allocation of resources for the

due completion of each stage;

4. Indicate the factors which are tending to retard economic development,
and determine the conditions which, in view of the current social and
political situation, should be established for the successful execution
of the Plan:
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5. determine the nature of the machinery which will be necessary for
securing the successful implementation of each stage of the Plan in

all its aspects;

6. appraise from time to time the progress achieved in the execution of
each stage of the Plan and recommend the adjustments of policy and

measures that such appraisal may show to be necessary; and

7. make such interim an ancillary recommendations as appear to it to be
appropriate either for facilitating the discharge of the duties assigned
to it, or on a consideration of the prevailing economic conditions,
current policies, measures and development programmes; or on an
examination of such specific problem as may be referred to it for

advice by Central or State Government.

5. The Planning Commission will be composed of the following:
Chairman: Shri Jawaharlal Nehru
Deputy Chairman: Shri Gulzarilal Nanda
Members: Shri V.T. Krishnamachari
Shri Chintaman Deshmukh
Shri G.L. Mehta
Shri R.K. Patil
Secretary: Shri N.R. Pillai
Deputy Secretary: Shri Tarlok Singh

6. The Planning Commission will make recommendations to the Cabinet. In
farming its recommendations, the Commission will act in close understanding and
consultation with the Ministries of the Central Government and the Governments of
the States. The responsibility for taking and implementing decisions will rest with
the Central and the State Governments. The Government of India feel confident that
the States will give the fullest measure of help to the Commission, so as to ensure

the maximum coordination in policy and unity in effort.

7. The work of the Planning Commission will affect decisively the future
welfare of the people in every sphere of national life. Its success will depend on the
extent to which it enlists the association and cooperation of the people at all levels.
The Government of India, therefore, earnestly hope that in carrying out its task the
Commission will receive the maximum support and goodwill from the interests and

in particular, from industry and labour.

8. The headquarters of the Commission will be at New Delhi.
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Shortcomings in issuance of Aadhaar Number

1317. SHRI RAVI PRAKASH VERMA: Will the Minister of PLANNING be

pleased to state :—

(a) whether Aadhaar numbers assigned to adult residents in 13 of the country’s
36 States and Union territories have exceeded their respective population as per 2011

Census figures if so, the details thereof;

(b) whether the Union Government has enquired the matter if so, the findings

thereof; and

(c) the steps taken by the Union Government to rectify the shortcomings in
issuance of Aadhaar number?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) to (c) The State/UT wise details of Aadhaar generation as
on 20 April 2015 in respect of all residents, and that for adult population, vis-a-vis

the population figures as per Census 2011, are given in the Statement (See below).

In 14 States/UTs, the percentage of Aadhaar generation of adult residents
(18 years and above) is more than 100% as compared to adult population figures

as per Census 2011. The following factors have contributed towards this increase:

(1) The residents who were in the age group 14-18 years when Census was

conducted in 2011, have presently crossed the age of 18 years.

(i) Migration of residents from rural areas to semi-urban and urban areas owing
to pressures of urbanization has led to increase in adult population in urban

areas.

It is noteworthy that during such migration of residents, it is often the adult
members of the family who move first, and family may follow subsequently.

Accordingly the increase in adult population is more pronounced.
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Scheme for promoting self-employment

+1318. SHRI PRABHAT JHA: Will the Minister of PLANNING be pleased to

state:

(a) whether it is a fact that an announcement has been made to start a scheme
called ‘Setu’ for promoting the opportunities of employment and self-employment in

the country; if so, the details thereof; and

(b) whether any target has been fixed for implementation of this scheme; and
if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) Yes Sir, Hon’ble Union Finance Minister in his Budget
speech for 2015-16 has announced establishmentof a mechanism known as SETU

(Self-Employment and Talent Utilisation).

As per this announcement, SETU will be a Techno-Financial, Incubation and
Facilitation Programme to support all aspects of start-up businesses, and other self-
employment activities, particularly in technology-driven areas. An amount of I1000

crore has been set aside initially in NITI Aayog for this purpose.

(b) In pursuance to this, on 21st April 2015 NITI Aayog has constituted an
Expert Committee under the Chairmanship of Professor Tarun Khanna for working
out the detailed contours of the Scheme. The Expert Committee will submit its report

within 3 months.
Special Category status to Uttarakhand and Himachal Pradesh

1319. SHRI RAJ BABBAR: Will the Minister of PLANNING be pleased to

state:

(a) whether Government has received requests/representations or resolutions passed
by State Legislatures from the State Governments of Uttarakhand and Himachal
Pradesh regarding treating these States as Special Category States and restore them

the Special Category Status;
(b) if so, the details thereof and the reaction of Government in this regard; and
(c) the reasons for taking away this status from these States?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) to (c) No requests/representations or resolutions passed by

FOriginal notice of the question was received in Hindi.
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State Legislatures from the State Governments of Uttarakhand and Himachal Pradesh
have been received regarding treating these States as Special Category States or
restore them the Special Category Status.Special Category Status for plan assistance
has been granted in the past by the National Development Council (NDC) to some
States that are characterized by a number of features necessitating special consideration.
At present 11 States have been conferred with Special Category Status. These
are Arunachal Pradesh, Assam, Himachal Pradesh, Jammu and Kashmir, Manipur,

Meghalaya, Mizoram, Nagaland, Sikkim, Tripura and Uttarakhand.

There is no proposal to change the status of these Special Category States.
The recommendations of the Fourteenth Finance Commission has taken into account
the total requirements of the States under Plan and Non-Plan. In view of this,
Normal Central Assistance (NCA), Special Central Assistance (untied) (SCA) and
Special Plan Assistance (tied to projects) (SPA) have not been provided in the
Union Budget 2015-16 (Plan). Further, certain Schemes have been discontinued
from Centrally Sponsored Schemes (CSS) while changes have been proposed in the
sharing pattern between the Centre and the States for certain CSS. The preferential
assistance for Special Category States would be applicable for assistance for EAPs

which flows as 90% grant.
Allocation to Social Sector Schemes

1320. SHRI PARIMAL NATHWANI: Will the Minister of PLANNING be

pleased to state :

(a) the total allocations for social sector schemes during the last three years

and the current year;

(b) whether there has been slow down in the spending pattern of these outlays

earmarked for schemes during the above period, if so, the details thereof; and

(c) the action taken/proposed to be taken by Government to expedite the utilization

of funds to achieve set targets?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) to (c) The Social Sector Schemes are implemented by
different Ministries viz. Food and Public Distribution, Health and Family Welfare,
Human Resource Development, Labour and Employment, Minority Affairs, Rural
Development, Social Justice and Empowerment, Housing and Urban Poverty Alleviation,
Tribal Affairs, Urban Development, Drinking Water and Sanitation and Women and
Child Development. Among these schemes, important schemes having larger outlays

are termed as flagship schemes. Allocation and expenditure in these flagship schemes
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in the social sector for the last three years and budgetary proposal of outlay in the

current year is given in Statement-I (See below).

It may be seen from the table that the total release in 12 important flagship
schemes of the social sector in 2012-13 is I 141436.32 crore and it increased to
% 147936.33 crore in 2014-15. The total outlay for these programmes increased from
% 179090.25 crore in 2012-13 to X 179113.92 crore in 2014-15.

Budgetary estimate for the current Financial Year for these schemes is I 133336.4.
It is to be mentioned that the current budgetary proposal has taken into account the
higher devolution to the State Government due to acceptance of the 14th Finance
Commission recommendations regarding greater devolution to State from 32% to 42%
of Union’s net tax receipts. As per the Action Taken Memorandum of the Ministry
of Finance dated February 24, 2015 (copy enclosed at Statement-II), this has resulted
in total devolution to States increasing from approximately I 3.48 lakh cr to ¥ 5.26
lakh cr. approximately — an increase of ¥ 1.78 lakh cr. As such, the fiscal space for
funding these schemes by Central Government has shrunk. As larger funds are being
devolved to the State Governments and as the Social sectors are enumerated in either
concurrent or State Lists of the Constitution, it is expected that State Governments

are in a position to spend higher amount of money in the social sector.

The higher devolution to States on the basis of Finance Commission
recommendations are untied funds and States have greater flexibility to spend the
money under the scheme of Social sector. In addition, as per decision taken in the
first meeting of the Governing Council of NITI Aayog, held on February, 8, 2015, a
Sub-Group of Chief Ministers on Rationalization of Centrally Sponsored Schemes has
been constituted by the Prime Minister. Chief Minister, Madhya Pradesh is Convener
of the Sub-Group. The terms of reference of the sub-group include : (i) To examine
the existing CSSs and recommend measures for ensuring that their implementation
is streamlined and adequately flexible; (ii) In light of the Finance Commission
recommendations, the increased devolution of taxes to States and the higher revenue
deficit grants to suggest reforms of the schemes which are being continued under
CSS; (iii) To recommend appropriate measures for coordination between the Centre
and the States and among the States for achieving the objectives of the schemes;
(iv) Any other measures related to the schemes to strengthen the national development

agenda and ensure outcomes.
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Statement-I11

Government of India
Ministry of Finance
Department of Economic Affairs

Explanatory Memorandum as to the Action Taken on the Recommendations
made by the Fourteenth Finance Commission in its Reports submitted
to the President on December, 15, 2014

1. The Fourteenth Finance Commission (hereafter referred to as the Commission)
was constituted by the President on January 2, 2013 to give recommendations on
specified aspects of Centre State fiscal relations during 2015-20. The Commission
submitted its report to the President on December 15, 2014 covering all aspects of
its mandate.

2. The report of the Commission (hereafter referred to as the Report) covering
the five year period commencing from April, 1, 2015, together with this Explanatory
Memorandum on the action taken on the recommendations of the Commission is
being laid on the Table of the House, in pursuance of Article 281 of the Constitution.
Summary of the main recommendations of the Commission relating to the sharing
of net proceeds of Union taxes between Centre and States, grant-in-aid of revenue
of States under Article 275, Goods and Service Tax (GST), financing of relief
expenditure and other recommendations are contained in Chapter 18 of the Report

of the Commission.

3. As per the constitution, “Cooperative Federalism” is the bedrock of financial
governance in the country. Union and the States poor their resources for achieving

common National goals.

4. To achieve these national goals, Centrally Sponsored Schemes were envisaged
in the areas of Health, Education, Agriculture and Rural Development etc. However,
over a period, rigidity involved in these schemes did not allow them to meet the local
requirement of the States. Various State Governments have expressed the sentiments
that greater flexibility and autonomy is required in the design, implementation and
financing of schemes. States further indicated that this is necessary to address region
specific requirements. These concerns have been noted by the Finance Commission
in paras 8.6 and 8.7 of its report as follows:

“8.6: Another dominant view has been that a majority of the resources should

flow in the form of tax devolution—"

“8.7: An overwhelming majority of States have suggested reducing the number

of CSS as well as outlays on them—"
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5. Idea of “Team India”, to achieve National goals is to allow States greater

freedom in tailoring the schemes as per their requirements and financing.

6. In this context, as per the recommendations of XIV Finance Commission,
Union Government has decided to devolve as much higher share of 42% of Union’s
net tax receipts, to the States. In comparison to 2014-15, this will be a significant
enhancement of 10%, over the 32% during the award period of the XIII Finance
Commission. As against a total devolution of ¥ 3.48 lakh crores approximately in
2014-15, the total devolution to the States in 2015-16 will be ¥ 5.26 lakh crores
approximately, a year-on-year increase of I 1.78 lakh crores approximately. The
higher tax devolution will allow States greater autonomy in financing and designing

of schemes as per their needs and requirements.

7. It is expected that with this change in the sharing pattern, concerns of the
States of asymmetry in fiscal federal relations will be addressed. It is hoped that
the States will use the extra fiscal space available to them to create productive
capital assets, and that “Team India” in NITI will provide the required guidance

and monitoring in this regard.

8. The Government has carefully examined the main recommendations of the

Commission. The action to be taken on these recommendations is detailed below.
Sharing of Union Taxes

9. The Commission has recommended that for its award period, the share of
States in the net proceeds of Union taxes may be fixed at 42%. The Commission
has also recommended on the infer-se distribution of the States’ share amongst the
States. The details of the formula for inter-se distribution and the corresponding
share of each State recommended by the Commission are indicated in Chapter 8 of
the Report.

Dissent Note

10. There is a dissent note by Prof Abhijit Sen (Part time member) suggesting
tax devolution of 38 per cent of the divisible pool in the first year of the award
period and maintained at that level unless there is agreement in the new institutional
mechanism to revert to 42 per cent share. Consequently, Prof Sen recommended

change in Pose devolution Revenue deficit grants.

The Government has accepted the majority decision regarding Tax devolution
to States

Grants-in-Aid of Revenues of States under Article 275 of the Constitution
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11. The Commission has recommended Grants-in-aid of revenues of States
for revenue deficit, local bodies and disaster management under Article 275 of the
Constitution.

Revenue Deficit Grant

12. The Commission has assessed the revenues and expenditure of the States
for the period 2015-20 and has projected the deficit for each State after taking into
account the amount of share in Central taxes for that State. The Commission has
recommended a grant of I 1,94,821 crores to meet this deficit of eleven States. The
amount of grant recommended for each State year-wise is indicated in Chapter 11
of the Report.

The Government has accepted the above recommendations “in principle”.
The Grants-in-aid to be subject to the Revenue raising and fiscal consolidation
measures undertaken by the States. Appropriate institutional arrangements shall
be put in place to assess and advice Government for making Post devolution

Revenue deficit Grants-in-aid.
Local Bodies

13. The Commission has recommended that local bodies should be required to
spend the grants only on the basis services within the functions assigned to them
under relevant legislation. It has been recommended that distribution of grants to
States for local bodies using 2011 population data with weight of 90% and area with
weight of 10%. The grants to States will be divided into two parts, a grant to duly
constituted Gram Panchayats and a grant to duly constituted municipalities on the
basis of urban and rural population. The Commission has worked out a total grant of
% 2,87,436 crore for the period 2015-2020. Inter-se share of each State including
weights assigned for each state in respect of local bodies grant is indicated in Chapter
9 of the Report. The Commission has recommended grants in two parts — a basic grant
and a performance grant for duly constituted Gram Panchayats (Rural Local Bodies)
and Municipalities (Urban Local Bodies). The ratio of basic to performance grant

is 90:10 with respect to Gram Panchayats and 80:20 with respect to Municipalities.

13.1 For Gram Panchayats, the Commission has recommended a basic grant
of ¥ 180,262.96 crore and performance grant of X 20,029.22 crore for
all the States.

13.2 For Municipalities, the Commission has recommended a basic grant of
% 69,715.03 crore and performance grant of ¥ 17,428.76 crore for all
the States.



Written Answers to [7 May, 2015] Unstarred Questions 255

The Government has accepted the above recommendations.
Disaster Relief

14. The Commission has reviewed the existing arrangement of financing relief
expenditure in light of the Disaster Management Act, 2005 and likely implementation
of Goods and Service Tax (GST) and has recommended an amount of I 61,219
crore as aggregate corpus of State Disaster Relief Fund (SDRF) for all States for
the award period and that States contribute 10% (X 6,122 crore) to SDRF during
the award period with the remaining 90% (X 55,097 crores) coming from the Union
Government. The Commission has recommended that up to 10 percent of the funds
available under the SDRF can be used by a State for occurrences which State
considers to be ‘disasters’ within its local context and which are not in the notified
list of disasters of the Ministry of Home Affairs. The amount of grant recommended

for each State years-wise is indicated in Chapter 10 of the Report.

The Government has accepted the above recommendations with the
modification that the percentage share of the States will continue to be as before,
and that the flows will also be of the same order (linked to the extent of cess),
as in the existing system; and that, once GST is in place, the recommendation

of FFC on disaster relief would be fully implemented.
Other Recommendations

15. In addition to the above, the Commission has made recommendations that
deal with issues including Goods and Services Tax, Fiscal Environment and Fiscal
Consolidation Roadmap, Pricing of Public Utilities, Public Sector Enterprises and

Public Expenditure Management.

These recommendations will be examined in due course in consultation with

various stakeholders.
Implementation

16. Orders on the recommendation under Articles 270 and 275(1) of the
Constitution relating to share in Union Taxes and duties and Grants-in-aid,
respectively, will be issued after obtaining the approval of the President. Other

recommendations of the Commission will be acted upon in due course.

New Delhi ARUN JAITLEY
February 24, 2015 Ministry of Finance
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Work related to Aadhaar Card in Maharashtra

+1321: SHRI SANJAY RAUT: Will the Minister of PLANNING be pleased to

state:

(a) whether it is a fact that 95 percent work related to Aadhaar Cards has been

completed in Maharashtra;

(b) if so, whether Aadhaar Cards have been distributed to all the 95 per cent
people; and

(c) if not, the reasons therefor and by when the Aadhaar Cards would be

distributed to everyone?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) to (c) A total of 9.24 crore Aadhaars have been generated
in Maharashtra against a total population of 11.23 crore (Census 2011), as on 30
April, 2015. Of these, 9.08 crore Aadhaar letters have been printed and dispatched as
on 24 April, 2015. Further, the residents have the facility of downloading e-Aadhaar
from the UIDAI website (www.uidai.gov.in).

Although a target of universal enrolment is being pursued, enrolment for Aadhaaris

voluntary in nature; and is an ongoing process.
Misutilisation of funds released for Naxalite affected districts

1322. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of PLANNING

be pleased to state:

(a) whether misutilisation of funds released by Government for Naxalite affected
districts and corrupt practices by the implementing officials in respect of IAP in

Naxal affected States have come to the notice of the Ministry;

(b) whether audit by CAG in such cases has brought out instances of misuse

and corruption and, if so, the action taken thereon;

(c) whether allegation and petitions from people in different States have been

received by the Ministry and, if so, the action taken thereon; and

(d) the details of remedial steps taken by Government to ensure that the benefits

of Central Government Schemes including IAP reach the target groups?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) to (c) The Government has received a few complaints/

FOriginal notice of the question was received in Hindi.
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petitions from persons including Members of Parliament regarding some irregularities
in the utilization of funds released under Integrated Action Plan (IAP)/Additional
Central Assistance for Left Wing Extremism (ACA for LWE) affected districts. The
irregularities mentioned in the complaints generally included non-consultation of local
MPs while deciding the projects, wrong selection of projects and lack of optimum
utilization of assets created under the programme, etc. There has been a regular audit
of the implementation of the scheme by the Auditing Agencies/CAG as the guidelines

of the programme stipulated the regular audit of works for further release of funds.

(d) The complaints/representations regarding the implementation of TAP/ACA
for LWE affected districts were referred to the State Governments at the appropriate
level to ensure that the irregularities, if any, are checked and rectified. In some cases,
Officers of the erstwhile Planning Commission also visited the States to check the
veracity of such complaints. However, no major incidence of corruption/misutilisation
of funds under the programme was noticed. Besides, posting the detailed information
of the works/projects taken up under the programme on the Management Information
System (MIS), a State Level Committee under the Chairpersonship of Chief Secretary/
Development Commissioner was also set up for effective monitoring and convergence
in each State covered under IAP/ACA for LWE districts.

Bio-metric enrolment in Andhra Pradesh

1323. SHRI C.M. RAMESH: Will the Minister of PLANNING be pleased to state
whether Government has prepared any plan for undertaking Bio-metric enrolment in

the State of Andhra Pradesh, if so, the details thereof and if not, reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERIJIT SINGH): Aadhaar enrolment includes collection of bio-metrics information;
the process has been taken up across India, including in the State of Andhra Pradesh. A
total of 4.82 crore Aadhaars have been generated in Andhra Pradesh as on 30.04.2015.

Demand for bigger role in planning Central Schemes

1324. SHRI. RAJKUMAR DHOOT: Will the Minister of PLANNING be pleased
to state:

(a) whether it is a fact that Maharashtra and some other States have recently

demanded bigger role in planning Central Schemes; if so, the details thereof; and
(b) the action Government proposes to take on the demand of the States?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) and (b) As per decision taken in the first meeting of the
Governing Council of NITI Aayog, held on February, 8, 2015, a Sub-Group of Chief
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Ministers on Rationalization of Centrally Sponsored Schemes has been constituted by
the Prime Minister. Chief Minister, Madhya Pradesh is Convener of the Sub-Group.
The terms of reference of the sub-group include : (i) To examine the existing CSSs
and recommend measures for ensuring that their implementation is streamlined and
adequately flexible; (ii) In light of the Finance Commission recommendations, the
increased devolution of taxes to States and the higher revenue deficit grants to suggest
reforms of the schemes which are being continued under CSS; (iii) To recommend
appropriate measures for coordination between the Centre and the States and among
the States for achieving the objectives of the schemes; (iv) Any other measures related

to the schemes to strengthen the national development agenda and ensure outcomes.

In course of deliberations, the Sub-Group has sought the suggestions from States/
UTs. The Preliminary suggestions received from Government of Maharashtra includes
framing of guidelines of CSS, flexibility including an increase in flexi fund and
larger role of the States in CSS. These suggestions along with views of other State

Governments and Central Ministries are being examined by the Sub-Group.
Proposal from Odisha for Central Assistance

1325. SHRI DILIP KUMAR TIRKEY: Will the Minister of PLANNING be

pleased to state:

(a) whether a proposal for sanction of additional/Apecial Central Assistance of
the order of I 7714.68 crore for reconstruction and cyclone risk mitigation in the
aftermath of very severe cyclonic storm ‘Phailin’ and floods was submitted by the

State Government of Odisha to Planning Commission;
(b) if so, the action that has been taken in this regard; and

(c) the amount of funds that have been released by Government so far against

the proposed amount of Central assistance?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) to (¢) A Memorandum was received from the State Government
of Odisha for assistance for reconstruction and cyclone risk mitigation in the aftermath
of cyclone ‘Phailin’ and floods. The State Government had sought financial support
of X 7714.68 crore under various “Centrally Sponsored Schemes” and in the form

of “Special Central Assistance”.

The proposal received from the State Government was examined. No Central
Assistance could be released. In financial year 2015-16, the allocation for “Centrally
Sponsored Schemes” has been substantially reduced and there is no allocation

for “Special Central Assistance”. However, consequent to the acceptance of the
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recommendations of the Fourteenth Finance Commission (FFC), increased flexi-funds
are available to the State Government which would enable them to provide requisite
resources for projects for mitigating the problems arising out of natural calamities,

such as cyclone ‘Phailin’ and floods.
Special package for Chhattisgarh

1326. DR. BHUSHAN LAL JANGDE: Will the Minister of PLANNING be

pleased to state:

(a) whether the Central Government is contemplating to provide the facility
of special package to Chhattisgarh on the lines of Uttarakhand as this State is a
SC/ST majority area and affected by naxalism; and

(b) whether it is a fact that Chhattisgarh is situated far away from ports whereas
there is an abundance of natural resources in the State and there is a lot of potential
for heavy and small industries and a special package will cause an increase in

employment?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) No proposal for providing special package to the State of

Chhattisgarh is under consideration at present.

(b) The State of Chhattisgarh is a land-locked State bestowed with abundant
natural resources which provides immense potential for establishment of heavy and
small industries in sectors like automobiles, auto-parts, textiles, pharmaceuticals, food
processing, industries based on minerals, agriculture and forests, etc. for generation

of employment opportunities.
Quarter allotment rules in CSIR Institutes

1327. SHRI C.P. NARAYANAN: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether CSIR is implementing quarter allotment rules in CSIR Institutes

located at Delhi without any violations;

(b) if so, the details of out of turn allotments and special permission granted
to retired employees and employees allotted at CSIR Scientists Apartment at NPL
Campus and at Maharani Bagh to retain the quarter, year-wise, Institute-wise for the

last ten years; and

(c) if so, the details of quarters lying vacant and steps taken to allot at NPL

FOriginal notice of the question was received in Hindi.
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Campus, CRRI Campus and CSIR Scientist apartment, Maharani Bagh as on today,

category-wise, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF

TECHNOLOGY (SHRI Y.S. CHOWDARY): (a) Yes, Sir.
(b) Details are provided in Statement-1 (See below).
(c) Details are provided in Statement-II.
Statement-1

1. CSIR Head Quarters

SCIENCE AND

As per records available the list of retirees/employees given out of turn

allotment and Special permission at CSIR-MBSA for last ten years is as

follows:
SI.No. Name of employee Serving/Retired Year Allotment/ Retention
1. Ms. Pallavi Sen Gupta Under Secretary 2014 Out of turn allotment-TRSA
(CO)
2. Sh. R. L. Sharma Sr. Dy. FA 16.01.2012 Retention beyond
to permissible period (TRSA)
15.05.2013
3. Sh. Sanjeev Shankar, Section Officer = 03.01.11 to Retention beyond
15.05.11  permissible period as a
special case (DRSA)
4. Sh. Akhilesh Singh Assistant Gr. 1 2011 As a special case (DRSA)
S. Sh. Govind Kumar Assistant Gr. 1 2011 As a special case (DRSA)
6. Sh. Sanjeev Kumar*  Special PS to 2010 Out of turn allotment
MoS (PP) (DRSA)
7. Ms. Sweta Chowdhary Assistant 2010 Allotment as a special case
Architect (DRSA)

8. Sh. Jai Narain Singh, 1st PS to Minister 2009
(Deputation from

CSIR)
9. Sh. Rajesh R. 1st PS to VP, 2008
CSIR
10.  Smt. Nidhi Behl JTA 2007
11.  Ms. Bharti Sinha* Advisor to 2007

Hon’ble Minister

Retention as a special case
(DRSA)

Posted in DST allotted
(DRSA)

Allotment as a special case
(DRSA)

As a special case (DRSA)
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SI.No. Name of employee Serving/Retired Year Allotment/ Retention
12.  Sh. Srideb Nanda SPO (Vigilance) 2006 Out of turn allotment on
transfer (DRSA)
13. Sh. Manish Kumar SO (F and A) 2006 Out of turn allotment on
Sharma (Now F & AO) transfer (DRSA)
14.  Dr. Sudeep Kumar Sr. Principal 2006 Retention of MBSA
Scientist (Now inspite of his own house
Chief Scientist) at Dwarka
15. Smt. Kanchan Staff Car Driver 2.11.05 to Retention for 2 Months
w/o Late Sh. Indrajit 31.12.2005 beyond permissible limit

due to the impending
marriage of her daughter.

16.  Sh. Jai Narain Singh Jr. Steno, O/o 2005 Allotment of DRSA
Mo S and T

*Did not take possession.
2. CSIR - National Physical Laboratory

Details of Out of Turn Allotment in CSIR-NPL Campus

S1.No Name Designation Lab./Instt. Qr. No. Date of
Possession
1 2 3 4 5 6
2004
1. Sh. R. P. Sharma COA NPL 9/11(MSB) 16.01.2004
2. Sh. Surinder Parshad Driver NISTADS C-54 02.07.2004
3. Sh. S. P. Singh F & AO NISCAIR TRSA-80 20.10.2004
4. Sh. Sudershan Sharma S & PO NPL 1A/1 10.12.2004
2005
5. Sh. Dhirender Kumar AO NPL DII/1 19.01.2005
6.  Sh. Giridhari Singh Driver CSIR C-51 05.08.2005
7. Sh. Raj Kumar Daroch F & AO NISTADS E-5 26.08.2005
2006
8. Mrs. Bhawana Guglani SO (G) NISTADS 9A/9 27.02.2006
9.  Mrs. Veena Jain AO (Now  NPL/CSIR Cx. E-5 24.05.2006
Dy. Secy.)
10.  Sh. Suresh Chand Helper CSIR ClIx. A-12 14.08.2006

11.  Sh. S. Chatterjee F & AO NPL 1B/5 07.11.2006
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1 2 3 4 5 6
2007

12.  Sh. Rameshwar Dubey  Sr. Engr. CSIR Cx DIl/14 02.01.2007

13. Sh. Arvind Khanna SO (F&A) NISCAIR 9B/3 30.03.2007

14.  Sh. Prem Singh S& PO NPL E-7 09.04.2007

15.  Sh. S. P. Prabhakar SO (S&P)  NISTADS G-14 04.05.2007

16.  Sh. J. S. Meena COA NISCAIR DII/1 05.07.2007

17.  Sh. Rajeev Sharma SO (G) NPL/CSIR E-9 19.07.2007

18.  Sh. Inder Singh COA NISTADS DII/'16 27.07.2007

19.  Sh. Vikram Singh SO (G) NPL 11/13 (MSB)  14.12.2007
2008

20.  Sh. Rameshwar Dass Dy. Secy CSIR Hgs E-9 07.01.2008

21.  Sh. Bhag Singh SO (S&P) NPL 9B/2 28.04.2008

22.  Dr J. K. Bhasin Scientist NEERI (Delhi) DII/3 08.12.2008
2009

23.  Dr. Gangan Pratap Director NISCAIR 4/6 (MSB) 27.05.2009
2010

24.  Sh. T. V. Joshua COA NPL 12/13 (MSB)  05.07.2010

25.  Sh. Vijay Kumar Pandey SO (G) NISTADS 16/19 (MSB)  02.08.2010

26.  Sh. Gyanender Misra F &AO NISCAIR 1B/3 18.10.2010

27.  Sh. Hari Kumar F & AO NISTADS E-15 29.10.2010
2011

28.  Sh. Vinod Kumar Driver CSIR B-14 18.04.2011
2012

29.  Sh. Laxman Singh Negi AO NISTADS 1B/7 21.05.2012

30. Sh. S. K. Yadav SO (G) NPL 6/8 (MSB) 28.09.2012
2013

31.  Major Ajmer Singh Security Off NPL F-15 06.02.2013

32.  Shri Manoj Kumar Assistant CSIR Hgs C-42 15.03.2013

33.  Sh. Ankur Jain SO (G) NISCAIR G-13 18.04.2013

34.  Sh. Upender Kumar F & AO NPL 1B/5 22.04.2013

35. Sh. Hari Narayan Meena SO (G) NPL/CSIR G-11 25.06.2013

36. Sh. R. K. Bindal Sr. S.E. NPL DII/7 25.10.2013
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37. Sh. Shiv Avtar Gupta Asstt. Gr.I  CSIR Clx. DRH-9 19.11.2013
38. Sh. Vijay Kr. Saini Asstt. Gr.I  CSIR Clx. DRH-12 19.11.2013
2014
39. Sh. Bal Krishna COA NISTADS DIl/6 24.03.2014
40. Sh. Vijay Pal Sec. Asstt NPL DRH-16 22.04.2014
41. Sh. P.M. Theodore SO (G) NPL E-9 26.06.2014
42.  Sh. Lal J Misao SPO NISTADS 1A/2 12.12.2014
2015
43. Sh. Jai Parkash Indora F & AO NISTADS 1B/6 11.02.2015
44.  Sh. Brijesh Sharma COSP IGIB 12/14 (MBS)  24.03.2015
45.  Sh. Subhash Chander SO (G) CSIR E-24 21.04.2015
46.  Sh. Krishan Kumar SPO NPL E-18 Yet to take
possession
List of Retired Employees/Employees granted retention permission
Sl Name Q. No. Retirement Date  Permission  Permi- Date of
No. and Type granted ssion Vacation
to retain granted
quarter by DG
under CSIR  CSIR
Rules
1 2 4 5 6 7
2004
1.  Smt. Vandana B-66  6.2.2004 (Date of 7.2.2004 to -- 1.10.2007
Singha Death of allottee) 6.2.2006 (FN)
2. Sh. Jagdish Chand  C-25  30.6.2004 1/7/2004 to -- 5.6.2006
28/2/2005
2005
3. Smt. Dhanni Devi 1A/3  13.4.2005 14.4.2005 -- 21.7.2006
(Date of Death to
of allottee) 13.4.2006
4. Dr. Lakha Singh D-1I/3  30.4.2005 1.5.2005 to - 27.4.2006
31.12.2005 (FN)
5. Sh. B. S. Rawat D-II/16  31.5.2005 1.6.2005 to -- 27.1.2006

31.1.2006
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6.  Smt. Shakunti B-23 13.6.2005 (Date 14/6/2005 -- 29/6/2007
Devi of Death of to
allottee) 13/6/2007
7. Smt. Sadhna D-1I/11  14.7.2005 (Date 15/7/2005 -- 20/8/2007
Mishra of Death of to
allottee) 14/7/2007
8.  Sh. Ram Khelawan  9C/7  9/8/2005 10/8/2005 -- 19/4/2006
to
31/3/2006
9.  Sh. Brijesh Kumar  E/10  27/8/2005 28/8/2005 -- 14/6/2006
F and AO to
27/4/2006
10. Sh. Mehar Singh 9B/1 31/8/2005 1/9/2005 to -- 24/2/2006
28/2/2006
I1. Sh. Sagar Prasad B/53 31/8/2005 1/9/2005 to -- 29/12/2005
31/12/2005
12.  Sh. V. K. Sharda 6/8MSB 31/8/2005 1/9/2005 to -- 2/1/2006
31/12/2005
13.  Sh. Neeraj Khare = DRH-16 13/10/2005 14/10/2005 -- 10/2/2006
to
13/1/2006
14. Sh. B. K. Puri 1B/5 31/10/2005 1/11/2005 -- 22.3.2006
to
28/2/2006

1/3/2006 to

21/3/2006
15. Sh. S. U. M. Rao D-I/10  10.11.2005 11/11/2005 —  13/1/2006
to
10/5/2006
16. Sh. Sudhir Kumar  16/18  12.12.2005 13/12/2005 —  6.2.2006
MSB to (FN)
12/6/2006
17. Sh. V. G. Kulkari ~ D-I/6  31.12.2005 1/1/2006 to - 20.3.2006

28/2/2006
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2006
18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

Sh. Inder Singh

Dr. V. R. Singh

Sh. R. K. Droch

Sh. Kishan Jee

Dr. C. S. Prasana

Kumar

Sh. Sunder Lal

Sh. R. S. Singh

Sh. Narendra

Kumar

Sh. B. C. Joshi

Dr. S. L. Jain

9C/8

7/9 MSB

E/5

D-1I/13

G-22

E/23

8A/8

8/10MSB

31/1/2006

28/2/2006

7/3/2006

30/4/2006

30/6/2006

30/6/2006

30/6/2006

30/6/2006

30/6/2006

17/20MSB 30/6/2006

1.2.2006 to
31/5/2006

1.6.2006 to
30/9/2006

1/3/2006 to
30/6/2006

8/3/2006 to
7/5/2006

1/5/2006 to
31/10/2006

1/11/2006
to
31/12/2006

1/7/2006 to
31/10/2006

1/7/2006 to
28/2/2007

1/7/2006 to
30.11.2006

1/12/2006
to
31/1/2007

1.2.2007 to
28.2.2007

1/7/2006 to
31/12/2006

1/7/2006 to
31/10/2006

31/5/2007

1/7/2006 to
28/2/2007

1/3/2007 to
31/3/2007

-- 29/9/2006

-- 24/8/2006

-- 3/5/2006

-- 16/1/2008

-- 16/10/2006

-- 23/3/2007

-- 15/2/2007

-- 1/3/2007

-- 9/5/2007

DG
Approval
(1/3/07

21/05/2007

0
31/3/07)
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28.  Sh. U. C. Upreti E/3 30/6/2006 1/7/2006 to -- 2/3/2007
28/2/2007

29.  Sh. M. A. Khan C-29  31/8/2006 1/9/2006 to -- 4/4/2007
31/12/2006

1/1/2007 to
28/2/2007
upto
31/3/2007
30. Sh. Hira Singh 8B/6  31/10/2006 1/11/2006 -- 23/4/2007

to
28/2/2007

1/3/2007 to
30/4/2007
31. Sh. Bhagwan C-42  30/11/2006 1/12/2006 -- 9/8/2007

to
31/3/2007

1.4.2007 to
31/7/2007

32.  Sh. Risal Singh 1B/7 30/11/2006 1/12/2006 - 25/6/2008
to
31/3/2007

1.4.2007 to
31/7/2007

1/8/2007 to

30/4/2008
33. Dr R. Doreswamy 11/13  30/11/2006 1/12/2006 —  30/7/2007
MSB to
31/7/2007
34.  Sh. Pritam 341 31/12/2006 1/1/2007 to - 21/8/2008
(MBSA) 30/6/2007

1/7/2007 to
31/8/2007

2007

35. Sh. Devendra C-17  28/2/2007 132007 to - 29/5/2007
Singh 31/7/2007
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36. Sh. V. D. Singh F-10  31/3/2007 1/4/2007 to -- 26/6/2007
31/7/2007
37. Sh. Kripal Singh C-63  30/4/2007 1/5/2007 to - 10/4/2007
31/8/2007
38. Capt. Lakhpat 1A/4  30/4/2007 1/5/2007 to - Not
Singh 31/12/2007 vacated
39. Sh. P. S. Gaira C-11  31/7/2007 1/8/2007 to -- 15/4/2008
31/3/2008 (FN)
40. Dr. Manohar Lal D-1I/5  31/7/2007 1/8/2007 to -- 1.4.2008
31/3/2008 (FN)
41. Smt. N. S. Parvati  9C/11  31/8/2007 1/9/2007 to -- 10/1/2008
29/2/2008
42.  Sh. S. S. Bhandari  9B/11  30/10/2007 1/11/2007 - 25/1/2008
to
31/1/2008
43.  Sh. Manoj Kumar  9B/12  29/11/2007 (Date 30/11/07 to -- Not
Mathur H/o late of Death of 29/11/2007 vacated
o allottee)
Smt. Manjulika
Mathur
44, Dr. A. K. Agarwal TRSA-73 30/11/2007 1/12/2007 -- 30/7/2008
to
31/07/2008
45.  Sh. Daya Ram B/79  30/11/2007 1/12/2007 -- 10/3/2008
to
31/3/2008
46. Sh. M. K. Banerjee  E/13  30/11/2007 1.12.2007 -- 7/7/2008
to
31/7/2008
47. Sh. S. N. Singh D-II/8  31/12/2007 1/1/2008 to - 29/8/2008
31/8/2008 (FN)
2008
48. Sh. T. K. B/52  31/1/2008 1/02/2008 -- 27.10.2008
Chakaravarty to
30/9/2008
49. Sh. Daulat Ram H/23  31/1/2008 1.2.2008 to -- 5.3.2008

31.5.2008
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50. Sh. V. P. Sharma E/12  31/1/2008 1.2.2008 to -- 31/10/2008
30.9.2008
51.  Sh. Ram Kishan C/41 31/1/2008 1.2.2008 to -- 27/5/2008
31/5/2008
52.  Sh. P. N. Vijay D-1I/15  30/4/2008 1/5/2008 to -- 26/8/2008
Kumar 31/8/2008 (FN)
53.  Sh. Bharat Singh 9A/8  31/5/2008 1/6/2008 to -- 03/9/2008
Negi 30/9/2008 (FN)
54.  Sh. M. S. Brijpal G-32  5/6/2008 6/6/2008 to - 9/7/2008
5/8/2008
55.  Sh. G. K. Bhatnagar D-II/12  31/8/2008 1/9/2008 to -- 29/4/2009
30/4/2009
56. Dr. P .C. Kothari 4/6MSB 31/8/2008 1/9/2008 to -- 23/4/2009
30/4/2009
57. Sh. Shanker Singh  9B/5  30/9/2008 1/10/2008 -- 26/3/2009
to
31/3/2009
58.  Sh. Raman Kumar G-12  12/12/2008 13/12/2008 - 7/1/2009
t012/1/2009
59.  Shrimati Devki C/42  15/12/2008 (Date 16/12/08 to - 13/12/2010
Bisht of Death of 15/12/2010
allottee)
60. Sh. Man Singh B/28  31/12/2008 1/1/2009 to -- 1/7/2009
30/6/2009 (FN)
2009
61. Sh. Chunni Lal B/42 1/1/2009 2/1/2009 to -- 29/7/2009
31/7/2009
62. Sh. C. R. Tekade G-4 02/1/2009 3/1/2009 to -- 31/3/2009
(Transfer to 31/3/2009
NEERI)
63.  Shrimati F-1 23/1/2009 (Date  24/1/2009 - 19/10/2011
Savitri Kumari of Death of to
Manocha w/o allottee) 23/1/2011
Late Sh.Balram
Manocha
64. Sh. Prabhudayal H-23  28/1/2009 (Date  29/1/2009 -- 8/5/2009
of Death of to
allottee) 28/1/2010
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65. Sh. S. C. Jain 10/12MSB 28/2/2009 1/3/2009 to - 01/7/2009
30/6/2009 (FN)
66. Dr. B. C. D-II/15 16/3/2009 (VRS)  17/3/2009 - 17/8/2012
Chakravarty to
16/11/2009
17/11/2009
to
31/8/2012
67. Shrimati N. K. F-7 31/3/2009 1/4/2009 to -- 23/12/2009
Verma 30/11/2009
68. Sh. K.G.M. Pillai E-17  31/03/2009 1/4/2009 -- 5/10/2009
t030/11/2009 (FN)
69. Sh. Rambir Singh C-50  17/05/2009 18/5/2009 -- 18/09/2009
(VRS) t017/10/2009
70. Sh. D.P. Singh 1B8 30/6/2009 1/07/2009 - 20/7/2009
to (FN)
31/10/2009
71.  Sh. Prem Pundara 9D/4  30/6/2009 1/07/2009 - 3/8/2009
to
31/10/2009
72.  Shrimati Uma 9A/5  2/7/2009 (VRS)  3/7/2009 to  DG’s  3/12/2013
Bakshi w/o Sh. 2/3/2010  Approval
Anil Bakshi
3/3/2010 to
13/9/2012
73.  Sh. Jai Kishan 9B/11  3/7/2009 4/7/2009 to -- 17/8/2009
3/11/2009
74.  Sh. D.D. Solanki 9C/3  31/7/2009 1/8/2009 to -- 8/12/2009
31/3/2010
75.  Sh. Sant Singh B/11 31/7/2009 1/8/2009 to - 3.11.2009
30/11/2009
76. Dr. M.U. Khan D-1I/2  31/7/2009 1/08/2009 - 21.12.2009
to (FN)
31/01/2010
77. Shrimati Raj C/52  13/8/2009 (Date  14/08/2009 -- 16/11/2011
Kumari of Death of to
allottee) 13/08/2011
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78. Dr. Ramadhar D-II/5  30/9/2009 1/10/2008 -- 29/5/2009
Singh to
31/5/2009
79. Sh. Chinna B/21 30/9/2009 1/10/2009 -- 26/11/2009
Swamy to
31/01/2010
80. Dr. Tripuari Lal D-1I/11  30/9/2009 1/10/2009 -- 21/6/2010
to
31/05/2010
81. Sh. Shanti Lal 8B/8 31/10/2009 1/11/2009 -- 17/2/2010
to
30/4/2010
82. Sh. Daya Ram 16/19MSB 31/10/2009 1/11/2009 -- 30/6/2010
to
30/6/2010
2010
83. Sh. Charan Singh 1B/3 31/01/2010 1/2/2010 to -- 28/07/2010
30/09/2010
84. Sh. Chandra Joshi B/62  25/2/2010 (Date 26/2/2010 -- 14/2/2012
of Death of to
allottee) 25/02/2012
85. Sh. Bisham Swarup  C-59  28/2/2010 1/3/2010 to -- 25/6/2010
30/06/2010
86. Sh. Tulsi Ram B/36  31/3/2010 1/04/2010 -- 30/7/2010
to
30/09/2010
87. Sh. Narayan Singh  C-11 30/04/2010 1/5/2010 to -- 24/11/2010
31/12/2010
88. Dr. A. K. Goyal 3/5MSB  30/5//2010 1/6/2010 to -- 28/1/2011
31/1/2011
89. Shrimati Shyam E-10 17/6/2010 (Date 18/6/2010 -- 2/5/2011
Vati of Death of to
allottee) 17/6/2012
90. Dr. O. ]. Chakre TRSA-69 31/7/2010 1/8/2010 to -- 30/3/2011
31/3/2011
91. Sh. Rameshwar DII/8  31/7/2010 1/8/2010 to -- 31/3/2011

Dass

31/3/2011
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92.  Shri Inder Singh DII/16  31/7/2010 1/8/2010 to -- 31/3/2011
31/3/2011
93. Dr D. K. Tiwari E-13 31/8/2010 1/9/2010 to -- 16/12/2010
31/12/2010
94. Dr M. K. Tiwari 7/9 31/8/2010 1/9/2010 to -- 2/5/2011
(MSB) 30/4/2011
95. Shrimati Neena C-14  30/9/2010 1/10/2010 -- 16/8/2011
Sethia to
30/5/2011
96. Sh. J. P. Chaturvedi  9A/11  28/12/2010 29/12/2010 - 22/1/2013
to
28/7/2011
97. Shrimati Shikha TRSA-65 31/12/2010 1/1/2011 to - 17/1/2012
Mandal 31/8/2011
2011
98. Dr. Ashok Kumar DRH-24 2/2/2011 3/2/2011 to -- 12/9/2011
2/8/2011
99.  Shrimati Dhanpat C-40  8/2/2011 9/2/2011 to -- 3/4/2012
8/2/2013
100. Dr. Amitava Basu DII/9  28/2/2011 1/3/2011 to - 26/8/2011
30/9/2011
101. Dr. B. V. Kumar TRSA-79 28/2/2011 1/3/2011 to -- 6/7/2011
Swami 31/7/2011
102. Sh. Narayan Dass 8A/3  28/2/2011 1/3/2011 to - 12/10/2011
31/10/2011
103. Shrimati Gayatri C-13 28/2/2011 1/3/2011 to -- 14/3/2011
Ojha 15/3/2011
104. Dr. Minakshi Kar DII/6  30/5/2011 1/6/2011 to -- 31/1/2012
31/1/2012
105. Dr. P. Banarjee 16/18  31/5/2011 1/6/2011 to - 23/1/2012
(MSB) 31/1/2012
106. Shrimati Shakantula C 71  4/7/2011 5/7/2011 to -- 7/7/2012
4/3/2012
107. Shri Inder Singh 8B/5 31/7/2011 1/8/2011 to - 19/12/2011

Rawat

31/3/2012
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108. Dr. SUM Rao DII/10  31/8/2011 1/9/2011 to -- 23/4/2012
30/4/2012
109. Shri Vijay Kumar E 16  